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LOK SABHA DEBATES 

LOK SABHA 
Monday, the 4th September, 1961/ 

Bhadra 13, 1883 (Sakal. 

The Lok Sabha met at Eleven of the 
Clock. 

{MR. DEPUTy-SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

V.P.·Bihar Boundary 

+ r Shri Bibhuti ~~: 
PlUIdl.t D. N. Tlwan: 

J Shri Vajpayee: 
I Shri AurobiDdo GhosaJ· 

-1159. ~ Shrl Prakash Vir Shastri: I Shri KaJika Smgh: 
Sardar Iqbal Singh: 
Shri Ram Krishan Gupta: 

l Shri ChUDi LaJ: 

Will the Minister of Rome Affairs 
be pleased to state: 

(a) whether it is a fact that the 
State Governments of Bihar and U.P. 
have referred the question of deter-
mination of the boundary between 
U.P. and Bihar between riv"rs Ganga 
and Ghagra to the Union Government; 

(b) if so, whether any decision has 
been reached; and 

(C) the details thereof? 

The Deputy Minister of Home 
Hairs (Shrimatl Alva): (a) A re-
quest has been made by the Chief 
Ministers of the two State Govern-
ments to the Prime Minister to ap-
)IOint an arbitrator for the settlement 
at a firm boundary between the States 
along the rivers Ganga and Ghagra. 
Terms of reference for the arbitrator 
1.128 (Ai) LS.-I 

663Z 
are being finalised by the 3tate Gov-
ernments. Further action will be 
taken when this has been done. 

(b) and (c). Do not arise. 

1ft fiil!fiI' ~ : ~ lfll: ~ ~ 
~ f'li ~ti'fl 'lit ~ C'P'f 'IfI'f, '(qjn; <:1' 
tpft ~ f~ iI'~ Ii<: m ~l'RI'rer 
~lm ? . 

11.01 hrs. 

[MR. SPEAKER in the Chair] 

What are the terms of reference SO 
far given to them? 

The MinJster of State m the l'tinis-
try 01 Rome Affairs (Shri Datu): 
Both the rivers have changed their 
course. Therefore mid-stream cannot 
be taken as the boundary line bet-
ween Bihar and U.P. and a number of 
villages, naturally, have to be con-
sidered whether they belong to U.P. 
or to Bihar on account of the change 
in the course of the rivers. 

Shri Bibhuti Mishra: What is the 
medium through which settlement c~n 
be arrived at? 

Shri Datar: That itself is a matter 
under consideration. namely, what 
would be a firm line that can be fixed 
apart from the midstream, or if mid-
stream can be there that also will be 
considered subject to certain reserva-
tions. 

Shri Bibhuti Mishra: Does the Cen-
tre want to intervene in this matter? 

The MInlster of Rome Affairs (Shrl 
Lal Bahadur Shastri): There is no 
question of intervention. In fact. as 
the hon. Member might be aware. the 
two Chief Ministers have agreed and 
suggested to the hon. Prime Minister 
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~ ~ flI; ~ WIT ~ ~ IP@.( 

~t ~~"'~~~I 

that he might appoint an arbitrator to 
go into the whole case. 

Sbri Shree NarayaD Das: What was 
the proposal put forward by the two 
Chief Ministers or considered by them 
when they met together to finalise 
this matter? 

Shri Lal Bahadur Shastri: I am not 
aware of the details of what they 
discussed between themselves. Both 
the Chief Ministers have met the hon. 
Prime Minister personally and have 
suggested to him to appoint someone 
who should go into this. As to what 
are the details of their discussicm, 1 
am not aware of them. 

'Ii\' sr.m m ~~r : ;m 11 ;;n;r 
~~ ~ flI; -;re, ~~ f<lw: ~ ~ 
iii ~~ it !~ ~~ ~ it.l'Jtq ~ fGR"it. 
~mtf<: ... ;re-,m~~ 
~ 1ft '-\[r ~ m ... f<lw: ~ ? lW-
~, a) ~ l'Jtq ~ ~ ~ m ~ 
~~~~flI;lrr~ ? 

'Ii\' ""'" ~ ~~r: lro ~mr ~ 
flI; Q:m ~1t ~ ~ ~);fT I ~)"fT 

~ it. ~ Q:~ ~ 'if) ifiTi\" ~ f, 
~ ~ ~ ~, ""~ ~'!f<: iIfu"trr ~ 
f.;r.rr~) ~~~~f.3Jm~) I 

ll' ~ ~'Ilfffi f'" itm ~ Iii"" ~ 
~I 

Sbri RaghUDath Singh: For the l~st 
30 years the matter is pending. How 
many more years will it take? Will 
it take 30 years more? 

Sbri Lal Bahadur Shastri: When it 
has waited for 30 years, it can cer-
tainly wait for three months or for 
three years. 

'Ii\' f~ fit. : tl· ;;rr;r.rr ~ ~ 
f'" ~ ~S'~ ~ ;;ft ~ ~ <fir 'til 
lJ:rn~mr~ ? 

'Ii\' """ .~~ armi\' : ;;ft ;;~, 
'flft~ I~~~~v.n ~, 
wit ~ t.f'I"Uif ~ ;mr ~ t I tl 

Steel Plant in Madras. 

+ r Shri Morarka: 
·1160. -< Shri Ram Krisha.n Gupta: 

L Sudill' Iqbal Singh: 

Will the Minister of Steel, MiBM 
and Fuel be pleased to' refer to the 
reply given to Starred Question No. 
1747 on the 26th April, 1961 and state 
the further progress made in i..:Wl!bti-
gating the feasibility of setting up of a 
steel plant in Madras? 

The Minister of Steel, l\olines ami 
Fuel (Sardar Swaran Singh): The 
latest report from the Neyveli Lignite 
Corporation shows that large scale 
raisings of lignite would commenCe to-
wards the end of this year. Large 
scale commercial tests can be under-
taken only thereafter. 

Shri Morarka: May I know whether 
there is any possibility of initia;ing 
any work for putting up this steel 
plant during the course of the Third 
Five Year Plan? 

Sardar Swaran Singh: That will de-
pend upon the result of the pilo>t scale 
tests which are proposed to be under-
taken. The first essential thing is tbld 
it should be established that steel 
Or pig iron can be made and made 
economically. 

Shri Morarka: What are the investi-
gations carried out so far as the 
raw materials position is concerned? 

Sardar Swaran Singh: The import-
ant raw materials would be briquets oj 
lignite which have not yet been pr .... 
duced on any large scale and certain-
ly work On iron ore. Work on inIII 
ore has been carried on. The latea1 
indication are that Salem iron Imi 
will require beneficiation. One. of ~ 
matters remitted to the CommIttee II 
that they should also explore thE 
possibility of using iron ore fTcIII! 
other areas besides Salem. 
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Sbri TaugamaDi: On the previous 
occasion and even now the hon. Min-
ister told us that large-scale com-
mercial tests have to take vlace only 
in the beginning of next year. May 
we know whether for this test 1.000 
tons of lignite' will be sent to East 
Germany, as was originally mention-
ed, or whether there is any other me-
thod of having these large-scale com-
mercial tests? 

Sardar Swaran Singh: It will have 
to be sent to East Germany and pro-
bably to Norway also. 

Shri Beda: When the manufacture 
Df briquets out of lignite has already 
been experimented successfully where 
is the question of any furth~~ ex-
amination of using lignite as a fuel 
since from lignite we can manufacture 
the briquets and use it as a fuel? 

Sardar Swaran Singh: It has been 
used in East Germany. The composi-
tion of lignite may vary from coun-
try to country as also the type of iron 
are. So, it is neCessary to put the raw 
material through pilot tests before a 
detailed project report can be pre-
pared. 

Sbri Becla: I am referring to the 
briquets that we have manufactured 
out of our OWn lignite. When we 
have successfully manufactured bd-
quets out of our own lignite where 

: is the question of further examination? 

Sardar Swamn Sinp: The que.tion 
is that of smelting the iron orc. 

Shri T. Subnmanyam: Could the 
briquets produced in Neyveli be use-
ful in utilisin.g the iron ore of Bellary 
District in Mysore State which has a 
very high iron content? 

Sardar Swaran Singh: Bellary iTon 
ore is a good iron ore. That could 
also be used provided the other eco-
nomics, like transport and the rest, 
can be straightened out. 

Shri Tangamani: As there is a 
feasibility of this steel plant coming 
up, may I know whether the Govern-
ment have got any estimate of the 

capacity of the steel plant in view of 
the availability of iron ore and lig-
nite? 

Sardar SWaJ'lUl SiDch: I am afraid, 
that is a little premature yet. 

Sbri DamaDi: May I know whether 
special steel which we are importing 
at present can be manufactured in 
that plant? 

Sardar Swaran Singh: That does 
not arise out of this. The hon. Mem-
ber is aware that special steel plant 
is being established at Durgapur. 

Shri Narasimhan: There is a kind of 
committee, called the Lignite and 
Salem Iron Ore Committee, which is 
functioning there and is investigating 
into these matters. Is it under the 
State Government or under the Union 
Ministry? 

Sardar Swaran Si:Dgh: The Com-
mittee was set up after joint cOllsul-
tations between the Central Govern-
ment and the State Government. There 
are members of this representing the 
State Governments. For in .. tance, 
Shri Kaiwar, Chainnan, Madras State 
F.:ectricity Board, is a member on 
this. Then we have Dr. Nijhawan, 
Director, National Metallurgical Lab-
oratory, Jamshedpur, and Dr. Ratnam 
of the Neyveli Lignite Corporation and 
four: others as members. 

Shri Narasimhan: I wanted to know 
whether the investigations that are 
taking place are taking place under 
the auspices of the Lignite Corporat-
ion or under any other auspices. 

Sardar SwaraD Singh: No au.pices 
is required for investigation. So far 
as lignite mining and briquetting are 
concerned, Neyveli Lignite Corporat-
ion are handling them. So far as iron 
ore investigations are concerned, they 
are done principally by the Govern-
ment of the State of Madras. 

Shri Morarka: May I know whe-
ther in principle it has been decided 
upon or accepted that the fifth ~teel 
plant would be put up in Madras State, 
particularly in view of the fact that 
even the importing countries are 
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beneficiating the inferior iron Oi·e that 
we are exporting to them and are IIS-
ing it for steel making? 

Sardar Swaran Singh: In principle, 
it is mentioned even in the Draft 
Outline that a steel plant can be 
established in the south and should 
be established depending UPOn the 
successful outcome of the large-reale 
tests. About the other point which is 
mentioned by the hon. Member that 
other countries are benefieiating in-
ferior iron ore· and are establishing 
steel plants; in our country, we are 
lucky to have better iron ore in very 
large quantities and therefore, from 
the shee economic point of view, it 
will be better to have better type of 
iron ore used in our steel industry. 

National Coal Development 
Corporation 

+ 
*1161 J Shri Shree Narayan Das: . L Shri Radha Raman: 

Will the Minister of Steel, I\lines and 
Fa ~l be pleased to refer to the reply 
given to Unstarred Question No. 2833 
on the 5th April, 1961 and state: 

(a) whether the suggestions made 
by an expert from the National Coal 
Board, U.K. who surveyed the 
N.C.D.C. mines some time back have 
been considered; 

(b) if so, which of his suggestions 
have been given effect to; 

(c) whether any change in the or-
ganisational set up of the National 
Coal Development CorporatiOn has 
been made; and 

(d) if so, the nature of changes 
effected? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(d). A statement giving the required 
information is laid on the Table of the 
House. 

STATEMENT 

The suggestions made by Mr. H. A. 
Longden, Director General of Produc-

tion, National Coal Board, U.K., dur-
ing his visit to the National Coal De-
velopment Corporation's colliery in 
June and July, 1960, have been con-
sidered and action is being taken on 
the main ones. 

2. As a result of the sugg~stions 

made by him, the National Coal De-
velopment Corporation's organisation 
has been decentralised in order to put 
Chief Mining Engineers or Joint Chief 
Mining Engineers directly in local 
charge of various mining areas. Two 
senior posts, namely those of the 
Director of Production and the Direc-
tor of Planning respectively, have 
been created in order to strengthen 
co-ordination and planning. Steps are 
being taken to achieve higher stand-
ards of maintenance of plant and 
equipment. Miners and Operatives 
are being trained to deal efficiently 
with the new machines, some of which 
were of a type completely new to the 
country. As they gain experience, 
production from these machines "",ill 
reach the standards expected of them . 
In line with Mr. Longden's recom-
mendations, the re-opening of tl:e 
Jarangdih mine in the Bokaro coal-
field is being made the subject of a 
detailed study by the experts of the 
National Coal Board, U.K.;·in order to 
determine the feasibility of working 
the mine. 

8hri S1Lree Narayan Das: May I 
know whether the implementation of 
the suggestion made by Mr. LongJen 
will involve additional financial out-
lay and if so, what is the amount that 
would be required for the r>urpos<!? 

Sardar Swaran Singh: Additional 
financial outlay will be involved if 
new work is undertaken. "But, so far 
as organisational alterations sug-
gested are concerned there will not be 
much of financial implication. I <"an-
not give the amount. 

Shri Shree Narayan Das: What is 
the overall increase in coal production 
if these suggestions are given effect 
to? 

Sardar Swaran Singh: This bas 
nothing to do with this. The .uggr,s-
tions are of an organisational char,lC-
ter. By the opening up of new mines.. 
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the overall increase is what i5 men-
tioned in the Draft Outline of the 
Third Plan. That is, our target is to 
have 97 million tons a year towards 
the end of the Third Plan as compared 
to the capacity of 60 million tons 
which We have got at present. 

Shri Radha Raman: May I know 
whether this Corporation is going to 
apply its mind with regard to the pur-
chase or improvement in the conditions 
of mines which are in a "lery bad 
condition in regard to employment 
and other facilities? 

Sardar Swaran Singh: That does not 
arise out of this question. Nationalis-
ation of mines has got nothing to do 
with the present question. 

Shri Radha Raman: My question is, 
apart irom nationalisation, whether 
this Corporation will like to engage 
itself in obtaining some mines which 
are in a very bad condition with re-
gard to employment, etc., just for 
experiment, I would like to know. 

Sardar Swaran Singh: No experi-
ment of that type is contemplated. 
The intention is not to be burdened 
with inefficient mines. 

Shri Tridib Kumar Challdhuri: Did 
Mr. Longden carry out any investi-
gations as to costs? Was he asked to 
make any recommendation with re-
gard to the high cost factor of coal 
production in the N.C.D.C.? 

Sardar Swaran Singh: No; he was 
not. I do not accept that the cost of 
production is comparatively high in 
the N.C.D.C. 

Shri Indrajit Gupta: May I know 
whether the training of the miners and 
operatives handling the new types of 
machines which are being installed 
was undertaken before the machines 
were installed or only as a !"eslilt of 
Mr. Longden's suggestion this train-
ing is being undertaken? Wliat is the 
nature of the training scheme? 

Sardar Swaran Singh: Training 
schemes had been undertaken before. 
It is not as if on Mr. Longd,m's point-
ing out, the training schemes were 

undertaken. Well, there is .1lways 
scope for improvement. If any sug-
gestions are made by any friendly 
observers, we should welcome them. 

Shri Indrajit Gupta: What is the 
nature of the training? 

Mr. Speaker: Shri Hem Barua. 

Shri Hem Baraa: In view of the 
fact that the hon. Minister has just 
now said that this is concerned with 
the opening uP of new mines, :nay I 
know whether it is a fact that the 
National Coal Development Corpora-
tion has drawn up plans for the de-
velopment of coal mines in Ramgarh 
and Jarangdih areas in Bihar and 
whether it is also a fact that techni-
cal and financial assistance is proposed 
to be obtained from the U.S.A. and 
the U.K.? 

Sardar Swaran Singh: That does 
not arise out of this. 

Shri Hem Barua: It is said b the 
statement Jarangdih is being studied 
and the hon. Minister said that this is 
concerned with the opening of new 
mines. Therefore, this is vitaily con-
cerned. 

Mr. Speaker: It does not .. rise. 

o Shri S. M. Banerjee: I want to know 
what training is imparted to these 
technicians. What is the ;>criod of 
training and what is the number of 
trainees? Is there any institute work-
ing under the N.C.D.C. to impart train-
ing? 

Sardar Swaran Singh: There are 
training centres organised by the 
N.C.D.C. at a number of places. 

Shri Yadav Narayan Jadav: May I 
know whether the services of any ex-
perts from the U.K. are to be utilised 
for training our personnel? 

Sardar Swaran Singh: I do not 
think it will be necessary. 

Shri Morarka: Is it not a fact that 
these foreign experts have n,h'ersely 
commented on the methods of work 
and have also pointed out that too 
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many machines are lying idle at var-
ious mines? 

Sardar Swaran Singh: Mr. Longden 
is the Director General of Production, 
National Coal Bord, U.K. He carne 
here and spent about 2 weeks or so. 
He is a high-powered executive in the 
U.K. He did not go into the details. 
This question does not arise out of 
this. 

Shri Shree Narayan Das: lfrom the 
statement it appears that the National 
Coal Board are going to have a de-
tailed study with regard to .Tarangadih 
and Bokaro areas. I would like to 
know the time by which they will be 
able to finish the study and submit a 
report. 

Sardar Swaran Singh: The experts 
have already arrived in India or are 
likely to arrive soon-I am speaking 
from memory. They should take 
some months before they make any 
concrete reeommendation. 

Shri TaDgamani: As a result of Mr. 
Longden's recommendation, we are 
told that two Directorates, Directorate 
of Planning and Directorate of Pro-
duction, have been set up. We would 
like to know whether the division of 
jobs has resulted in efficiency and 
what is the experience as a result of 
this bifurcation. 

Sartlar Swaran Sin&'h: It is too early 
to give any firm commitment. I think 
this appears to be a better arrange-
ment. 

Social WeUare Board Fa.cIs 

·1162. Shrl Barish ChaDdra Mathur: 
Will the Minister of Education be 
pleased to state: 

(a) whether Social Welfare Board 
Funds are being operated through 
Panchayats and Panchayat Samitees; 

(b) what are the existing arrange-
ments and what efforts are being made 
to streamline these; and 

(c) what is the quantum of funds 
made available by the Board to Pan-
chayat Samitees and Zila Parisbada 
for 1961-62? 

The Minister of Education (Dr. IL 
L. ShrimaU): (a) No Sir. 

(b) Funds are released to the volun_ 
tary welfare organisations by the Cen-
tral Social Welfare Board either 
directly or through the State Social 
Welfare Advisory Board concerned. 

(c) Does not arise. 

Shrl Barish Chandra Mathur: May 
know if certain State Governments 

still continue to be unreconciled with 
the aid of the Central Social Welfare 
Board independently in their States, 
and if it is so, how they functiOn in 
thOse States? 

Dr. K. L. ShrlmaJi: As I have eX-
plained, the Central Social Welfare 
Board makes grants only to voluntary 
organisations. Difficulty has arisen 
in States which have set up Panchayat 
samitis or panchayats. The Central 
Social Welfare Board does not make 
any grants to these because they do 
not come under its purview. But, if 
the State Governments approach the 
Central Government, they will cer-
taiO.ly consider the matter. In fact, 
last time, at the time of the conference 
of State Ministers, I made it very 
clear that if the State Gr"'ernments 
approach the Central Go\'ernment, the 
matter will certainly receive their con-
sideration. 

Shri Barish Chandra Mathur: Par-
ticularly in thOSe States where the 
State Governments have not recon-
ciled, I want to know whether the 
voluntary organisations have ceased 
to receiVe any financial grants. How 
does this happen? Are the organisa-
tions which were already receiving aid 
from the Central Social Welfare Board, 
becaUSe of the intransigence of the 
State Governments, continuing to 
receive grants? 

Dr. K L. Shrimali: The position 
with reg~rd to some of the States like 
Andhra Pradesh is, where Project 
Implementation Committees were 
financed directly by the Central Social 
Welfare Board, they are not operating 
any more, because, Panchayat samitis 
have taken them over. Therefore, the 
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Central Social Welfare Board is not 
giving any grants to these committees. 
I have, however, told the State Gov-
ernments that it they approach the 
Central Government, they would cer-
tainly consider the matter, because, 
then, it would be between the Gov· 
ernment and the Government. The 
Central Social Welfare Board does not 
come into the picture. We would cer-
tainIy consider those cases where there 
has been democratic decentralisation 
and Panchayat Samitis have taken 
over many of the activities which 
were being formerly carried out by 
the Central Social Welfare Board. 

Shri Kasliwal: Perhaps, the hon. 
Minister is aware that panchayat 
samitis also do some social welfare 
work. Now, he has said that there 
are other agencies also which are do-
ing social welfare work. May I know 
whether Government have considered 
the question of the duplication and 
overlapping that are there, and if so. 
whether they have found out any pro-
cedure by which these could be avoid-
ed? 

Dr. K. L. Shrimali: This could not 
be avoided, because the Social Wel-
fare Board does not deal with the 
panchayats and the local boards. It 
only deals with the social welfare 
organisations, because of its very cons-
titution. If the State Government 
approach the Central Government, the 
matter would certainly be considered 
sympathetically. 

Shrimati Ila Palchoudhuri: Is it not 
a fact that the project implementing 
committees now taken over by the 
voluntary organisations have had to 
discontinue their maternity units, and 
consequently, so much of the equip-
ment is lying idle and is being wasted, 
III1d if so, how do Government propose 
to utilise those things? 

Dr. K. L. Shrima.li: It is very un-
fortunate it any of the social welfare 
works, which was started, has been 
stopped. This has nlll; been brought 
to my notice. If the State Government 
take up the matter with us, we shall 
certainly consider this matter. 

Shrlmati Da Palcboudhuri: May I 
draw the attention of the hon. Minis-
ter to one thing? These project im-
plementing committees were right in 
the rural areas, and the maternity unit 
used to be the one thing that w~ 
most useful. But, noW that has been 
discontinued, and a condensed course 
is being taken up. Patterns also 
change. How wiII Government 
account for the loss of the utility of 
these maternity units? . . . 

Mr. Speaker: The hon. Member is 
only arguing it out again. She is only 
emphasising the same thing again in 
the form of another question. 

Shri Tyagi: Since it is not possible 
fOr the Central agency to be fully 
acquainted with various voluntary 
organisations working in the rural 
areas all over the country, do these 
boards consult the State Governments 
or the district authorities like the 
Antarim Zilla Parishads etc. to find 
out whether the organisation to which 
they are going to give grants and 
which they are going to patronise is 
really worthy of their patronage? 

Dr. K. L. Shrima1i: Every State 
has a State Social Welfare Board, and 
the chairman of the State Social Wel-
fare Board is appointed in consulta-
tion with the State Government. So, 
there is that liaison between the Social 
Welfare Board here and the State 
Social Welfare Board. As far as I am 
aware, the work is progressing satis-
factorily. I have not received any 
complaints where the State Govern-
ment have raised any objections as to 
why certain grants were given for 
certain institutions or as to why grants 
were not given to certain institutions. 

Sbri Tyagi: Shall I take it that 
there is no direct dealing? 

Dr. K. L. Shrima.Ii: There are cer-
tain organisations to which the grants 
are given directly, and they are of an 
all-India nature. But, normally, the 
grants are channelled and &i~ on 
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~1, q'~ ~1 'il"R ~ 
iii im ~ iIl"t ;;mr ? 

the recommedation of the State Social 
Welfare Board. 

Shri M R. Krishna: May 1 know 
whether the Andhra Pradesh Govern-
ment have not approached the Cen-
tral Government to divert the fund. 
which were hitherto given to the 
Social Welfare Board, to the pancha-
yats? 

Dr. K. L. ShrimaIi: I am not aware 
of this. This matter was discussed 
with the State Government when this 
question arose, but I am not aware 
whether any such request came. If 
the hon. Member would give me notice, 
I shall certainly look into this matter. 

Shri Ansar Barvani: May I know 
the criteria for selecting the volun-
tary organisations to which the Social 
Welfare Board gives aid? Is it or is 
it not a fact that a number of organi-
sations have been given help, which 
are not doing any social welfare work 
at all? 

Mr. Speaker: Hon. Members can 
discuss all this when the report comes 
up for discussion. 

Dr. K. L. Shrimali: The Social Wel-
fare Board has drawn up a very long 
list of rules for the giving of grants 
to the social welfare organisations. 
If a COpy of tlte grant-in-aid code is 
not already in the library, it will be 
placed there. I am not aware of any 
such case as the hon. Member has 
mentioned. If the hon. Member has 
any such case in view, he may kindly 
draw my attention to it, and we shall 
refer it to the Social Welfare Board. 

Shri Tyagi: The point is whether 
their accounts are audited. 

--n RmI fif~ : (fufu ~N 
~ifT iii orro it ~ 1!;ifi ~~~ 
fcr~ "l'IT ~ I ~ ~ ;tt m 
~1!; 'fllT lIil: ~ ;r@ ~Tm fifi ~ 
~<'l'f;lI': eM ;tt, ;;rT f.t; 1!;ifi ~ WvrT 
~ ~ ~;;tT~ ifir <'mi \ifTiff ~, ~<i[ 
If;;: ~I ;;rrii 9;!\-o; '1";; 'iITfT "'Tif-"Um ~T 
f.t; ~ iii am ~ iIl"t (;1", ry ~, firm 

.-To -.rIo ,,"0 ~ : tI{ SlIR 

w~ ~1 ~r ~ fifi 'iI""if """ ~ 
f.J~~~ ;r@ ~m ~ .... " . 

--n Waro'iil' m~ : (;I"~ ~T ~r t. 
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Shri Barish Chandra Mathur: The 
Central Government and also aU the 
State Governments except the Gov-
ernment of West Bengal have 8acept-
ed the policy of decentralisation, and 
panchayati raj is going to be estab-
lished, and as a result of the establish-
ment of the panchayati raj, this social 
welfare board has become defunct, ~ 
for instance, in Andhra Pradesh. In 
the light of this, may I know whether 
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the Ministry of Education has discus-
sed this matter wtih the Ministry of 
Community Development and co-ope-
ration or proposes to discuss it with 
that Ministry so as to bring about 
some solution and resolve all these 
difficulties? 

Dr. K. L. Shrimali: No, the hon. 
Member's assumptions are not correct. 
The project implementatiOn committee, 
to which, I think, the hon. Member 
is referring, had only a limited objec-
tive. So, the whole of the social wel-
fare board has not become defunct. In 
fact, there are many social welfare 
organisations which are still function-
ing there, and which are entitled to 
get grants from the Social Welfare 
Board. Even if the Government of 
India gives grants to the panchayat 
samitis through the State Govern-
ments, still there will be need for the 
Social Welfare Board, because there 
will be many other voluntary orgalli· 
gations which will be working in the 
field. 

Shri C. D. Pande: When such funds 
are allotted to the voluntary organ isa-
tions what is the guarantee that they 
are properly spent? Do Government 
audit their accounts, or are they oniy 
at the mercy of the organisations to 
which these grants are given? 

Dr. K. L. Shrimali: The Central 
Social Welfare Board's accounts are 
audited by the Comptroller and Audi-
tor-General. 

Shri C. D. Pande: I want to know 
whether the accounts of the organisa-
tions to which grants are given are 
audited or not. 

Dr. K. L. ShrimaU: All the accounts 
are audited. 

Shri C. D. pande: Are the accounts 
of the non-official bodies audited? 

Mr. Speaker: The hon. Minister 
will kindly make it clear. The hon. 
Member wants to know whether the 
accounts of those institutions to which 
the Social Welfare Board is glvmg 
grants are also audited and submitted 
to the Social Welfare Board. 

Shri C. D. Pande: Is there .ny 
check to see that the amounts are 
properly spent? 

Dr. K. L. Shrimali: No grants are 
mAde by the Social Welfare Board un-
less these institutions submit the st" te-
ments of their accounts properly audit-
ed by the chartered accountants; all 
th" voluntary organisations do not go 
to the Comptroller and Auditor-Gene-
ral for the audit of their accounts, but 
they have their own agencies, and 
t"ey get their accounts audited by 
the chartered accountants. It is one' 
of the conditions of giving grants that 
no grant wil! b,~ given unless proper 
statements are submitted by the volun-
tary organisa!;ons. It may b~ t"-at 
some institutions may have been uc-
faulters; when gra!lt~ are being dis-
tributed to thousands of organisations 
it may be that in one Or two cases: 
the organisations may have defaulted, 
but I do not think that it will be fair 
to draw a general conclusion from this 
that all the voluntary organisations 
are not submitting any accounts. 

Shri Braj Raj Sinrh: On a point 
of order. I would like to seek some 
elucidation from you with regard to 
the spending of the funds of the Gov-· 
ernment of India in this manner. As 
the hon. Minister has stated, the 
funds are being spent or administered 
in this manner, and at least in some 
cases, the accounts have not been 
audited. It will not be proper that 
any funds of the Government of India 
should be spent by any ageney whose 
accounts are not audited properly. 

Dr. K. L. ShrImali: How does the 
hon. Member draw that conclusion? 

Shri Braj Raj Sinrh: I am drawing 
this conclusion from the statement 
that the hon. Minister himself has 
made namely that they submit only 
statements of accounts. 

Dr. K. L. Shrimali: I have said that 
no grants are given to any organisation 
unless it submits properly audited 
statements of accounts. It may be, as 
I said, that in one or two cases, 
the institutions may have made mis-
tUe3; I do .ot knew; it is possible 
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,that when grants are given to thous-
.ands of institutions, they may have 
defaulted in one or two cases, but it 
'would not be fair to draw the conclu-
:sion that grants are not properly uti-
lised at all. What can anybody do, if 

'out of thousands of institutions, one 
institution makes a mistake? It would 
be wrong to stop grants to all the ins-
titutions, on that score. 

Mr. Speaker: Order, order. The 
hon. Member raised a point of order. 
It is true that when moneys are given 
to the Social Welfare Board, the 
accounts of the Social Welfare Board 
ought to be audited thoroughly. They 
are liable to submit their accounts to 

'this House so that we may sanction 
grants for the next year. So far as 
the other persons or organisations or 
institutions to whom grants are made 
by the Social Welfare Board are con-
cerned, these grants may be to indivi-
duals, small institutions or big insti-
tutions. The hon. Minister has said 
that generally with respect to those 
institutions it is seen that the accounts 
are audited by the Auditor-General 
-whereas with respect to small ins-
titutions, their accounts are audited by 
chartered accountants. There may be 
cases of individuals, say, some musi-
cians or artists; they are also given 
grants. Nobody knows as to how 
they spend it; it is not possible easily 
to know or to have those accounts 
audited by a chartered accountant. 

There is no point of order in this. 
It is not necessary that every small 
amount given to every person should 
be audited. As a matter of fact, this 
matter w&. brought before us with 
respect to the Banaras Hindu Univer-
sity and other Universities. We get 
the audited reports of those Universi-
ties. I thought at one stage whether 
we ourselves should not subject to 
our control whatever little money is 
given by the University Grants Com-
'mission to not only the Banaras 
Hindu University but other Universi-
ties also. But in some cases it is 
possible to do it; in some other cases. 
it is not possible to do it. Therefore. 
',enerally all aecounts must be 

aUdited. We must leave it at that 
stage. 

Shrimati ReDD Chakravartty: May 
I know whether it is not one of the 
rules of the Social Welfare Board in 
giving grants that the organisations 
concerned must submit audited 
accounts to them before money is 
sanctioned? If this has not been fol-
lowed, in how many cases has it not 
been followed? 

Dr. K. L. Shrimali: I have already 
answered that. 

Shrimati ReDU Chakravartty: What 
is the amount sanctioned without the 
organisations submitting audited 
accounts'l 

Dr. K. L. Shrimali: We have tra-
versed too far from the main ques-
tion. I really cannot carryall this 
information as to how many institu-
tions are there which have not sub-
mitted their accounts and so on. 

Mr, Speaker: I will allow all these 
questions to be brought up when we 
discuss the Report of the Central 
Social Welfare Board. There is no 
good asking these questions during 
Question Hour. We are not discus-
sing the audit report here just now. 

Natural Gas 

+ 
Shri IDdrajlt GDpia: 

*1J63. -{ Shri Bahadur Singh: 
L Shri Nek Ram Negi: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 1242 on the 1st April, 1961 and 
state: 

(a) whether the schemes for utili-
sation or refinery gas and natural gas 
at Nahorkatiya have been finalised; 

(b) if so, their details; and 
(c) whether all the plants for manu-

facturing by-products are to be in the 
private sector? 

The MiDlster of Steel, Mines aDd 
Fuel (Sardar Swaran SinCh): (a) to 
(c). A statement containing the re-
quired information is laid on the 
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Table of the Sabha. [See App~ndix 
IV annexure No. 20). 

Shri Indrajit Gupta: According to 
the statement, projects for the utili-
sation of natural gas are still being 
worked out in some cases. But whf!n 
this question was raised sometime ago, 
it was stated by the hon. Minister 
that licences for setting up the plants 
for the manufacture of three products, 
namely, Furnace Black,-Polyethylene 
and Cis-4-Polybutadiene were granted 
to three firms in Calcutta. May I 
know how this discrepancy is ex-
plained between the two statements? 

Sardar Swaran Singh: Therf! is no 
discrepancy. If the hon. Member 
looks up the reply given On the ear-
lier occaosion, he will find that not 
three licences but licences to two 
firms have been issued. There is no 
discrepancy at all. Merely issuing a 
licence does not mean that the project 
has been established. 

Shri Indrajit Gupta: May I know 
what are the factors which will be 
taken into consideration in deciding 
which of thesf! projects is to be in the 
public sector and which in the pri-
vate sector? 

Sardar Swaran Singh: Each case 
will be considered on its own merits. 

Shri Indrajit Gupta: What are the 
factors guiding those considerations? 

Sardar Swaran Singh: Those factors 
also will vary from proj ect to pro-
jf!ct. 

Shri Hem Barna: In view of the fact 
that the project would come into 
operation only during 1962-64, may I 
know whether Government have com-
puted the cubic feet of natural gas 
obtainable from Nahorkatiya that will 
bf! burnt out and wasted during this 
period? 

Sardar Swaran Singh: I have not 
got that detail. If a separate ques-
tion is tabled, I will give the exact 
figure. 

Shri Rem Barna: There has been no 
such computation, as he has said. 
May I know how many cubic feet of 

natural gas obtained from Nahor-
katiya has been burnt out so far? 

Sardar Swaran Singh: So far as tim 
natural gas is concerned, there are 
two sources of it. One is from those 
wells which contain only gas. There 
is no question of burning the gas 
from these wf!lls which produce only 
gas. They are sealed and the gas 
will be taken out only when it is 
required. It is true that when oil 
is produced from certain oil wells, gas 
is liberated. That gas has to be 
flared unless other industries based 
on its utilisation are established. 

So far the quantity of oil produced 
from Nahorkatiya is for the projects 
of the Digboi refinery only, and the 
flaring of gas in that area is a phf!no-
menon which must be quite familiar 
to the hon. Member, coming as he 
does from Assam. 

Audio-Visual Aid 

·11M. Shri Kodiyan: Will the Minis-
ter of Education be pleased to state: 

(a) whether the National Beard for 
Audio-Visual Education has recom-
mended to Government to explore the 
possibility of introducing audio-visual 
aid for education in all schools in the 
country by collecting small contri-
bution from students themselves; and 

(b) if so, thf! reaction of Government 
thereof? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir. 

(b) The matter is under considera-
tion. 

Shri Kodiran: May I know what 
will be the total expenditure for im-
plementing this proposal and whethf!r 
it is ,he idea of Government to meet 
the entire expenditure by collecting 
funds from students or to mf!et a por-
tion of the expenditure from govern-
ment funds? 

Dr. K. L. Shrimali: So far, Govern-
ment have not taken any decision. 
This was a recommendation made by 
the Board. The proposal was to col-
lect a small contribution of Re. 1 per 
student per annum. It is • verY lIIIall 
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amount. Whether it is worthwhile 
or not, Government will have to con-
sider the matter. No decision has 
been taken SO far. 

'1"f qo "1"0 filfir : &Cf1IT $ ~ 
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Shri Shree Narayan Das: May 
know whether the Government are 
aware that some of the States have 
introduced this scheme, and if so, 
what is the reaction of the general 
public to the special levy that is 
going to be made besides the lee that 
is charged? 

Dr. K. L. Shrimali: That stage has 
not yet come. As I said, Govern-
ment are examining the recommenda-
tion which the Board has made. The 
stage of implementing that recom-
mendation and charging this fee has 
not yet come at all. 

ef\' qo ,,"0 fI;m' : W 1l "ijfA" 
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Shri M. L. Dwivedi: The first part 
of the question has not been replied 
to. I asked how many teachers are 
being trained. 

Mr. Speaker: I have called Dr. Aney. 
I will cal! him later. 

Dr. M. S. Aney: The hon. Member 
who put the supplementary question 
wanted to know the reaction of the 
public. I want to know if the hon. 
Member himself is in possession of 
information concerning the reaction 
of the public. If so, will he enlighten 
the Members of the House as also the 
hon. Minister on the point? 

Dr. K. L. Shrimali: Reaction to 
what? 

Dr. M. S. Aney: The hon. Member 
asked what the reaction of the pub-
lic was to the proposal to levy this 
fee on the people, To this, the hon. 
Minister did not reply. I ask the hon. 
Mt'!mber whether he has got the in-
formation. If he has, he should inform 
the Members and also the hon. Minis-
ter. ~: 

Dr. K. L. Shrimall: I have not 
ascertained the general public opinion 
in this matter. But generally parents 
do not like to pay any fees. That is 
very well known. As I said, no deci-
sion has been taken by the Govern-
ment so far. This was one recom-
mendation among the many recom-
mendations made by the Board. That 
stage has not come. Government will 
certainly take into account all the 
factors. Public opinion, what reac-
tions people have on this-all these 
matters will be examined by the Gov-
ernment when they take a decision. 

'1"1 qo ,,"0 1Fm' : 1l~ ~ ~T liT 
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AVRO "8 
+ r Shri S. M. Banerjee: 

I Shri Narayanankutty 
I Menon: I Shri PUDDoose: 

Shri Ajit Singh Sarhadi: "1166'1 Shri P. C. Borooah: Shri Arjun Slnl'h 
Bhadauria: 

lIaharajkumar Vijaya l Ananda: 
Shri N. R. Muniswamy: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred QUf!stion No. 616 on the 8th 
March, 11161 and state: 

(a) what further J-rogress has since 
been made regarding manufacture of 
A VRO 748 in Kanpur; and 

(b) when the first aircraft is likely 
to be in the air? 

The Deputy Minister of Defence 
(Sardar Majithia): (a) SatisfactorY 
progress is being maintained. 

(b) It is hoped that the first flight 
will take place in about two or three 
months. 

Shri S. M. Banerjee: Previously the 
same reply was given that satisfactory 
progress was being made. I want to 
know whether this is likely to be pro-
duced in 1961. 

Mr. Speaker: Three months, I think, 
wilI be within 1961. 

Sardar Majithia: Yes, Sir. 

Mr. Speaker: The hon. Member will 
bave the benefit before otbers bave 
the benefit. 

Shri S. M. Banerjee: That is why I 
am more interested. 

I want to know whether the services 
of any foreign experts have been 
asked for; if so, the nlhber of those 
experts working in Kanpur. 

Sardar Majithia: Not in this parti-
cular case. 

Shri M. R. Krishna: May I know 
whether it is a fact that the original 
weight fixed for this Avro 748 has 
been exceeded now; if so, may I know 
by what extent it has reduced the 
load capacity of this aircraft? 

Sardar Majithia: It is true that the 
all-up weight has gone up by about 
3,000 lbs., but that is nothing extra-
ordinary. 

Mr. Speaker: He only wanted to 
know whether it would lessen its 
capacity to carry goods or passengers. 

Sardar Majithla: That will depend. 
When the aircraft goes into produc-
tion and flies, we will know, because 
certain improvements do take place 
even if the weight goes up; certain 
other improvements counterbalance 
that. 

Shrl Sadhan Gupta: The hon. 
Deputy Minister has informed us that 
the first flight may be expected in 
about three months. Does it mean 
that in three months time the Avro 748 
will go into full production, or it will 
be only tested? 

Sardar Majithia: As I said, the air-
craft which is being produced is ex-
pected to fly in two or three months. 
After this aircraft is produced, f:.lrther 
aircraft will roll off the factorY. 

Shri Morarka: The hon. Deputy 
Minister said just now that the over-
all weight of this plane has incr2ased 
by 3,000 lbs. May I know whether it is 
not a fact that the only merit on 
which this plane was selected has now 
disappeared because the freight carry-
ing capacity of the plane bas been 
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considerably reduced as compared to 
other planes like the Lockheed? 

Sardar Majithia: No, Sir. I do not 
subscribe to that view. As I said, 
it is true that the all-up weight has 
gone up, but there are other improve-
ments which are taking place which 
might counterbalance that, and the 
full picture will only come up after 
this plane has gotthe type certificate 
that is expected shortly. 

8mi Morarka: What are the other 
improvements which are taking place 
which, according to the hon. Deputy 
Minister, would counterbalance this 
new unexpected difficulty of increased 
weight? 

8ardar Majithia: Better performance 
01 the engine itself might be one of 
them and certain improvements in the 
design that are constantly being put 
in, because the first model which is 
produced in England is a pre-produc-
tion model, and as it goes on flying, 
certain new items come to light, cer-
tain new improvements take place, and 
the production model is always start-
ed after all these tests are gone 
through and the aircraft has got a 
type certificate. As yet the type 
certification has not taken place. That 
is expected shortly in England. Im-
mediately after that, this aircraft will 
go into production in the normal 
course. 

Smi Ajit Singh Sarhadi: May I 
know what percentage of the com-
ponents of the engine is imported? 

Sardar Majithia: The engine that is 
going into this aircraft will be Dart-
6. 

Mr. Speaker: Is the whole thing 
imported? 

Sardar Majithia: At the moment, 
yes, but we have got a licence and we 
will be producing it. 

Shri Raghunath Singh: May I know 
the percentage of the imported com-
ponents of this plane? 

Sardar Majithla: I am afraid 1 have 
not got the details with me, but, as 
I said, so far as the air frame is con-

cerned, we are manufacturing most of 
that over here, but so far as the ins-
truments which are going into this 
aircraft are concerned, they are being 
imported which is the normal practice. 

Shri Morarka rose-

Mr. Speaker: We are going into too 
many details. 

Shri Morarka: This is very import-
ant, Sir. 

Mr. Speaker: know, btlt hon. 
Member will go and see it at Kanpur. 
Very often the details cannot be given 
on the floor of the House in the 
Question Hour. 

Indian Institute of Technology, 
Kanpur 

+ 
r Shr~ Subodh Han;da: 

Sml S. C. Samanta: 
·1167. ~ Shri Nek R!lm Negi: 

I Shri 8. M. Banerjee: 
L Shri Panprkar: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state: 

<a) whether Government contemp-
lated to introduce more subjects other 
than those introduced in 1960 in the 
Indian Institute of Technology. 
Kanpur; 

(b) if so, whether the subjects have 
been introduced; 

(c) whether students have been ad-
mitted into these courses; and 

(d) if so, the number of students 
admitted? 

The Depnty Minister of Scientlftc 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Yes, Sir. It was: 
contemplated that courses in Textile 
Technology would be introduced later. 

(b) and (c). No, Sir. 

(d) Does not arise. 

With your permission I may add 
that no final decision has been taken 
about the introduction of textile tech-
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nology in this college. There is also 
a proposal for the introduction of two 
new subjects, namely aeronautics and 
architl!Cture, in this college. . 

Shrl Subodh Bansda: The hon. 
Deputy Minister has stated that there 
l~ a proposal for introducing aeronau-
tical engineering and architecture. 
May I know when these will be in-
troduced in the college? 

Dr. M. M. Das: No decision has been 
taken. They are yet in the proposal 
stage. .. :lll 

Shri Subodh Hansda: May I know 
whether Government is contemplating 
the holding of admission tests on an 
all-India basis for admission to this 
institution which is ot an all-India 
character? 

Dr. M. M. Das: It is being consider-
ed. 

Shri S. M. Banerjee: May I know 
whether Government have acquired 
the land required or is it still in liti-
gation? What is the correct position? 

Dr. M. M. Das: About the land, so 
far as we are concerned, we asked the 
State Government to hand over to us 
the required amount of land. The 
State Government has handed over to 
us already about 750 acres of land 
free of cost, and another 295 acres of 
land are going to be handed over to us 
shortly. How the State Government 
has acquired the land we do not 
know, nor are we concerned with it. 

Hostel for WorkiDc Women 
-1168. Shrimati Da 

Will the Minister of 
pleased to state: 

Palcbondhuri: 
Education be 

Ca) whether the Government of 
India's attention has been drawn to 
recent newspaper reports that the 
Bombay branch of the Federation of 
University Women in India propose to 
construct a hostel for working women 
in India and foreign women students 
Who visit the country for short period; 

Cb) if so, Government's reaction to 
the proposal; 

(c) whether Government have been 
approached for any financial assist-
ance towards the cost of construction. 
of the building; 

(d) if so, the details thereof; and 

(e) Government's reaction thereto? 

The MiDister of Education (Dr. K .. 
L. Shrimali): (a> Government of India 
are aware of the proposal. 

(b) Government generally welcome 
the proposal. 

(c) Yes, Sir. 

(d) and (e). A request for a grant 
of Rs. 1'50 lakh,s was received but no 
assistance could be given to the Fede-
ration as the proposal is not covered 
under the existing rules. 

Shrimati Da Palchondhuri: Is it a 
fact that some firm proposals from 
American foundations have been re-
ceived as matching grants for this 
institution? 

Dr. K. L. Shrimali: I am not aware· 
of any American foundation making 
an offer. 

Shrimati Da Palchoudhari: Should 
such a matching grant be made, what 
would be the reaction of the Gov-· 
emment to that? 

Dr. K. L. Shrimali: The question is; 
hypothetical. I have already stated 
that the Government welcome the 
proposal, but the main difficulty with 
regard to the institution is that they 
have no plot of land on which they 
can erect the buildings. Unless the- .. 
plot ot land is acquired, how can the· 
Government consider the proposal? 
Hon. Members have just expressed 
the view that the Government should 
be very careful with regard to the· 
utilisation of public funds. Theretore, 
the institution must have a plot of' 
land before we can give grant for the· 
erectiOn ot the building. 

Shrimati Renn Chakravartty: May 1: 
know whether in the case of the· 
working women's hostel to be cons-· 
tructed by private voluntary"organi-
sations Government has any scheme 
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for giving grant to such organisations 
not necessarily for women from 

.foreign countries but for our own 
working women? 

Dr. K. L. Shrimali: Yes, Sir. 

Shrimati Renn Chakravartty: We 
have a system of grants. Is it a 
matching grant or is it an outright 
grant for such purposes? 

Dr. K. L. Shrimali: Most of the 
:grants are given on matching basis. 

Shri Tangamani: May I know whe-
ther this Federation has indicated the 
place where they are going to put up 
.these hostels? 

Dr. K. L. Shrimali: At one stage 
they were negotiating for a certain 

.. property in Kolaba, Bombay; but 
later on they informea us that that 
property had been sold to somebody 
<>else. And the Social Welfare Board 
could not sanction any grant unless 
they indicate whether they have been 
.;able to possess, any plot of land. ---Mr. Speaker: What do yOu mean by 
.University women? 

Dr. K. L. Shrimali: Graduate 
women form their own organisation. 

Mr. Speaker: After graduation! 

Dr. K. L. ShrimaIl: Yes; after 
;graduation. 

Mr. Speaker: How are they univer-
",ity people? 

Dr. K. L. Shrimali: They are mostly 
:university women; they have passed 
<Glut of the university and they have 
.1armed their own union. 

Mr. Speaker: Then, all of us also 
,:are university men. 

Dr. K. L. Shrimali: We can also 
'furm a union. 

I\lr. Speaker: I do not know why 
'1 hey should be called university 
,"'omen. 

Bouse-bnild~ Aid to Defenc~ 
Personnel 

"1169. Shri Aurobindo Ghosal: Will 
the Minister of Defence be pleased to 
state: 

(a) whether any scheme to 
house-building aid to Defence 
sonnel and ex-servicemen has 
accepted; and 

give 
per-
been 

(b) if so, what are the detail, of 
the scheme? 

The Deputy Minister of Defence 
(Sardar MajithiaJ: (a) Defence Ser-
vices officers and personnel are eligi-
ble to receive monetary assistance for 
house-building purposes 'under one 01 
the other of three different schemes. 
Ex-servicemen can apply for loans 
for house- building purposes under the 
Low Income Group Housing Scheme. 

(b) A statement is laid on the Table 
of the House. [See Appendix IV, 
annexure No. 211. 

Shri Aurobindo Gh05al: May I know 
why the lower ranks of the Defence 
personnel have been excluded from 
the scheme? 

Sardar Majithia: I have not quite 
followed what the han. Member means 
by lower ranks. Naiks and petty offi-
cers serving in the Armed Forces are 
included. So far as other ranks are 
concerned, they come only for a limit-
ed period of service which may be 7, 
8 or 9 years, in which case it does not 
apply. 

Shri Aurobindo Ghosal: May I know 
the percentage of the Defence people 
who have taken advantage of this? 

Sardar Majithia: I have not got the 
figures here. 

Shri M. R. Krishna: May I know 
whether this concession is given to the 
civilian personnel in the Defence es-
tablishment? 

Sardar Majithia: I require notice for 
that. This question was regarding the 
service personneL 
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Administrative Reorcanisation of 
Divisions In Tripura 

+ 
"irO J Shri Dasaratha Deb: 

I • L Shri Bangsbi Tbakur: 

Will the Minister of Home Alfairs 
be pleased to state: 

(a) whether there has been any ad-
ministrative reorganisation of the 
Divisions of Tripura; 

(b) if so, the nature of such reorga-
nisation; 

(c) whether the Tripura Territorial 
Council was consulted before taking 
decision in this matter; 

(d) whether there has been any pro-
test against the reorganisation; and 

(e) if so, the nature thereof? 

Tbe Minister of state in the Minis-
try of Home Affairs (Sbri Datar): (a) 
No. 

(b) and (c). Do not arise. 

(d) and (e). Some persons and asso-
ciations mainly representing practising 
lawyers and members of business com-
munity from Dharmnagar, Khowai and 
Belonia have protested against a pro-
posal under examination of shifting of 
SUb-divisional headquarters from 
Khowai and Kailasahar to Teliamura 
and Kumarghat respectively on the 
ground that it would uproot the estab-
lished towns and would cause incon-
venience to general public. 

Sbrl Dasaratha Deb: May I know 
the estimated cost if the scheme is to 
be implemented? 

Sbri Datar: I could not follow the 
hon. Member. 

Sbri Dasaratba Deb: What is the esti-
mated initial expenditure that would 
be incurred if the scheme is to be 
implemented? 

Sbri Datar: That matter itself is 
under examination. 

Now, because the new Act as passed 
by Parliament was introduced it has 
1128 (Ai) LSD.-2. 

become necessary to redesignate the 
divisions. That was the reason why 
this question was under examination. 
It is stil! at a very preliminary stage. 

Sbri Dasaratha Deb: May I know 
whether before finalising the scheme 
publie opinion would be aseertained 
there? 

Sbri Datar: Government would con-
sult the Central Advisory Board of 
Tripura in this respect. 

Shrimati Renu Cbakravarity: I 
would like to know whether, in view 
of this new change Government pro-
pose to wait till fue legislation for 
bringing Tripura and the Centrally 
Administered areas on a par with the 
earlier Part B States comes in? 

Sbri Datar: It is still in a very early 
stage. It is under examination and, 
at the proper time, when the details 
are formally considered, it will be 
placed before the Central Advisory 
Board for Tripura for their opiniOJL 

Sbri Indrajlt Gupta: It has been 
stated a number of times in this House 
that this question of the fundamental 
administrative set-up in Tripura is 
under consideration, whether any 
changes should be introduced or not. I 
want to know whether the report re-
cp.ntiy appearing in the Pi'ess that this 
idea has now been given up by the 
Union Government is true. 

Sbri Datar: This is of a very limited 
nature. It would be clear from part 
(a) of the question: 

"whether there has been any 
administrative reorganisation of 
the Divisions of Tripura?" 

The hon. Member is asking a question 
about the set-up in Tripura itself. It 
is an entirely different matter. 

Sbri Dasaratba Deb: May I know 
whether Government is aware of the 
fact ihat if this seheme is implement-
ed it will cause more inconvenience to 
the people because in that part of 
Tripura easy transport system is not 
available? 
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Shrl Datar: So far as this question is 
concerned, in case this proposal is fur_ 
ther pursued, Government would see 
to it that no inconvenience is caused 
to any person. 

Pig Iron and Steel at Roarkela 

°11'71. Shrl Morarka: Will the Minis-
ter of Steel, MiDes aDd Fuel be pleas-
ed to state: 

(a) whether any shortage was detect-
ed in the Pig Iron and steel produced 
at Rourkela; 

(b) if so, whether the same was 
iavestigated; and 

(c) the results of this investigation? 

The MinIster of Steel, MiDes and 
Fuel (Sardar Swaran Singh) : (a) 
While there was no shortage in the 
production of steel ingots, there was 
some shortage in the case of pig iron. 

(b) Yes, Sir. 

(c) Investigations revealed that it 
was mainly due to under-estimation 
of losses as scrap while casting iron 
ia the pig casting machine, losses in 
the pig casting machine and not de-
ducting the weight of slag, kish, etc. 
included in the weight of hot metal. 

Shri Morarka: May I know the total 
quantity found short as against ex-
pectation? 

Sardar Swaran Singh: In October, 
1960. the Hinduston Steel reported that 
a stock verification conducted on 1st 
July, 1960, had revealed a shortage of 
19780 tons in pig iron stocks. They 
held some investigation as regards 
scrap formation in the runner and dur-
ing the conversion of hot metal to 
cold pig through the pig casting 
machine. Actual weighments were con-
ducted twice to assess its· percentage. 
The result of those weighments was 
that an average of 12t per cent of the 
hot metal poured over the pig casting 
machine goes as scrap whkh is hig'her 
than the assessment of scrap formation 
of 10 per cent. On this calculation, 
the shortage could have been of the 
order of 29251 tons. 

Shri Morarka: May I know whether 
similar shortages are found also in 
either of the other steel plants, Bhilai 
and Durgapur or whether it is only 
in Rourkela? 

Sardar Swaraa Singh: I must con-
fess I have no information. If a sepa-
rate question is tabled about the other 
two steel plants, I will collect the in-
formation. 

Re. Question 1174 

Mr. Speaker: I have been requested 
to take up 1174; there are still 3 more 
minutes. Question 1174. 

COnversion actiVities of Christian 
Missionaries In M.P. 

011'" {Shri Allar: ... Shri Hem Raj: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether Government are aware 
that Maharaja Bhanu Pratap Singh, 
ex-Ruler of Narsinghgarh, has written 
a letter to the Chief Minister of 
Madhya Pradesh and drawn his atten-
tion to mass conversion of Adivasis by 
Christian missionaries and creating 
bitter feelings of Christians versus 
non-Christians developing among the 
Adivasis particularly in Raigarh Dis-
trict of Chhatisgarh region; 

(b) if so, whether Government have 
made inquiry in this matter; and 

(c) if so, what suggestion is given 
by the Central Government to the 
State Government to stop this conver-
sion? 

The Minister of State In the MiDIs-
try of Home Affairs (Shrl Datar): 
(a) to (c). Maharaja Bhanu Pratap 
Singh had written to the Chief Minis-
ter of Madhya Pradesh a letter con-
taining a reference to the proselytising 
activities of Christian Missionaries in 
the Chha tisgar h region of that State. 
The State Government are fully alive 
to the situation and are considering 
the question as a whole. The writer 
has not raised any fresh issue. requir-
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. 

ing separate action by the State Gov-
ernment. 

Shri Assar: May I know the reason 
why Government has not implemented 
the Neogy Committee Report? 

;; Shri Datar: Government are not ig-
~oring any of the representations when 
~hey are received. 

Mr. Speaker: Are they implement-
iing the Neegy Committee Report? 

Shri Datar: The Neogy Committee 
Report was not accepted by the 
Madhya Pradesh Government at all. 
Nor was it acted upon. Whenever any 
complaints are received Government 
will look into them as to whether 
there are any forcible conversions or 
conversions by deception. 

11ft ~ ~. !q"llt <I"~ 

<r.IT if ~'Ii itm <IllTim: ~~ ~ 
o:rr f'li ll<1:f m m:<m: ~ fif!!"l'lT ~ 
ilft mrt 'l; <I"~cr.<l ~ ~ fuT.rfurT ~ 
~<n:: ~ m'IiR ~ ~1'l!fu";mJ tiT I 

I{ "fTif'IT "m:<ll ~ f.!; ~ <l"qro< if ~ 
~ <I<lffiT ~ I 

Shri Datar: I am not aware of any 
representation made by the State Gov-
ernment to us in this respect. 

Dr. M. S. Aney: There was a report 
of Mr. Rege which was made at the 
instance of the M.P. Government. 

Shri Datar: I believe that there 
was one report like that Rege com-
mittee's report. 

Dr. M. S. ABey: Has not the Gov-
ernment got a copy of the report? 

Raja Mahendra Pratap: Will it not 
be better to preach unity of religions 
so that there will be no trouble of 
conversion afterwards? 

Mr. Speaker: He must allow the hon. 
Minister to reply. . 

Dr. M. S. Aney: I asked whether he 
has received a copy of that report. 

Shri Datar: I must have received a 
cOpy. 

11ft ~o \01'0 ~ : 4" lf~ Q£r-r-fT 

~ ~ Ai f;rIMt mftr lIlT Fmi ltiT 
',Tror m:ifin: if f~ ~ ~ "" ~ 
~ ~ m:ifin: iIiT ~ m it ltiTt 
f~'f ~ ~ ~ 1fT ~ ? 

Shri Datar: These two committees 
were appointed by the respective pro-
vincial Governments aDd it was more 
for them to take action and not for us. 

Shrimati lla Palchoudhll1'i: Has the 
C~ntra) Government gone into the fact 
as to what are the incentives that are 
being offered by the missionaries for 
conversion? Cannot those vary incen-
tives be given by OUr own Govern-
ment? 

Sbri Datar: It is true that sometimes 
certain complaints are received that 
temptations are offered and Govern-
ment look into each such cases to see 
whether there is any foundation. 

Shri JaJl&'de: How many Christian 
missionaries have been asked to leave 
Madhya Pradesh for forcible conver-
sion? 

Shri Datar: I cannot answer that 
question offhand. 

Sbri C. 1[. Bhattacharya: May 
know whether the Government has 
any knowledge as to the States outside 
India from where these missionaries 
get funds. 

Shri Datar: It has been given already 
in answer to some question. 

Mr. Speaker: Total has been given-
about 7 or 8 crores. 

Shri C_ K. Bhattacharya: Has Gov-
ernment's attention been drawn to 
the remark in the Backward Class 
Commissioner'S report that these have 
been more conversions after indepen-
dence than during the Brifish regime? 

Shri Datar: I remember to have 
read that in that report. 

~~ ~ : 4' ~ ;;rr;r.rr 
~~Ai~~it;~< 
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iIl"l" fu1t 'f<: ;;r;r ijf<f .ft ~ it ,"V g{ 
t -;;m ~ it w.~lif >r f.f~ 01ffi! "') 
t fit; 1f'Olnf~ 'Ii ~~) m.: ~ 3f~~ff 
it ~ ~ 'Im1I' "llf-~;; ~ 
~~ ~ liT ~ ~ W w:<r;q it ",Tt 
fuflt iif'TiA 'lit iff;; fit;lf[ t f~ ~ <mr 
it ~ a<li ~~ t ? 

Shri Datar: Whenever any com-
plaints are received either on the floor 
of this House or the other or when 
any representations are received inde-
pendenctly, Government make en-
quiries into them and satisfy them-
selves that nothing wrong has been 
done. 

Some Bon. Members rose-
Mr. Speaker: This is becoming a 

discussion. 

Shri Basumatarl: Inspite of the fact 
that Government has begun many 
developmental activities in the tribal 
areas, how is it that the tribal people 
are tempted to convert themselves to 
the Christian faith? I want to know 
the reason: 

Shri Datar: I could not follow his 
question. 

Mr. Speaker: The hon. Member says 
that it is the special responsibility of 
the Central Government under the 
Constitution to take care of the Sche-
duled Castes and Tribes. The ques-
tion is: why should they allow the 
Christian missionaries to go there and 
arrange for their social welfare and 
so on and incidentally begin to con-
vert them and why not the Central 
Government themselves do all that 
i. necessary for them? 

Shri Datar: I have already replied 
to this question. Whenever any com-
plaints are received of forcible con-
versions from this areas, full enquir-
ies are made. (Interruptions) . 

Mr. Speaker: It is not a question of 
punitive measure. Hon. Members 
want to ask about the preventive mea-
sures. Why should you not remove 
those inconveniences under which the 

tribals are labouring and make it 
impossible for them to convert. They 
do not come to us to convert. Why 
should they go to them to convert? 
That is exactly the question the hon. 
Member asks; he comes from that 
area. Why should they be in such 
a position as to be tempted to be con-
verted and the missionaries think that 
it is proper ground for them to go 
and convert? Why not they come to 
Delhi and do so? That is the question 
of the hon. Member. 

The Minister of Bome Mairs (Shrl 
LaJ Bahadur Shastri): I think the 
Government is dOing many things 
developmental activities and social 
welfare activities- in those areas. The 
pace may not be so rapid. Yet every 
day we are going ahead with our pro-
gramme of activities and I think it 
has done considerable good to the 
Scheduled Tribes, especially of the 
Madhya PradeSh area. 

As regards the Christian missionar-
ies, I do not think that we should res-
trict their activities in so far as they 
confine themselves to social activities 
and if they open a dispensary or a 
hospital, we cannot and should not 
prevent them. But if there is forci-
ble conversion, of course it is to be 
prevented. Much more than the Gov-
ernment, it is for the social welfare 
workers and the Members of Parlia-
ment to create the necessary atmos-
phere and climate in which, for small 
temptations and for other things, the 
Scheduled Tribes brethren do not 
agree to convert themselves or accept 
any other religion. 

Some Bon. Members rose-

Mr. Speaker: The Question Hour is 
over. We shall take up the Short 
Notice question. 

SHORT NOTICE QUESTION 

Recognition of Political Parties 

Sbri B. C. Kamble: Will the Minis-
tp.r of Law be pleased to state: 

(a) whether it is a fact that very 
recently Election Commission of India 
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held a conference of di1ferent political 
parties and groups to consider, among 
other ejection matters, the question of 
according recognition to political part-
ie,s; and 

(b) the details of-

(i) suggestions made and the re-
action thereto ot-the 'Election 
Commission of the said ques-
tion of recognition of parties; 

(ii) the stage at which the matter 
stands; 

(iii) when the decision on 'recog-
nition' would be finalised and 
the steps (of giving opportu-
nities to the concerned groups 
and parties) proposed before 
finalising the decision of reo 
cognition of parties and 
groups? 

The Minister of Law (Shri Asoke K. 
Sen): (a) and (b). The Chief Elec-
tion Commissioner recently met re-
presentatives of the di1ferent political 
parties and groups and informally dis-
cussed with them various election 
matters. The principles adopted by 
the Election Commission for recognis-
ing certain political parties for the 
purpose of allotting symbols exclu-
sively to their candidates were re-
viewed. In particular, the basis on 
which newly formed parties should 
or could be recognised by the Election 
Commission was discussed. In regard 
to parties recognised only in two or 
three States, suggestions were made 
that their candidates at elections in 
other States should have a preferen-
t;al claim over independent candidates 
to the party symbol. The Election 
Commission is considering all these 
suggestions and expects to issue very 
soon a revised order under rule 5 of 
the Conduct of Elections Rules re-
garding the reservation of particular 
symbols for candidates sponsored by 
recognised parties at parliamentary 
and assembly elections. 
12.10 hrs. 

Shri B. C. Kamble: May I know 
Whether the ElectiOn Commission has 
collected or proposes to collect in-
formation with regard to certain re-

cognised political parties fighting the 
elections not in the name of their res-
pective party-names, but as a united 
front, functioning before, during and 
after the elections, having a common 
programme, a common policy and a 
comma., nlatform within the State 
iegislatures as well as outside, such as, 
for instance,-

Mr. Speaker: Order, order. The 
hon. Member is making a speech. Let 
him put a question. 

Shri B. C. Kamble: I am putting the 
question. If so, what legal steps the 
Election Commisswn has i.aken so 
far,-

Mr. Speaker: I thought supplemen-
taries ought to be off-hand. The hon. 
Member has got his supplementaries 
written, and is reading them out. 
Where is the end of it? 

Shri B. C. Kamble: I am putting the 
point. 

Mr. Speaker: If there is a point, he 
must speak orally. 

Shri B. C. Kamble: What steps have 
the Government taken or propose to 
take to see that the recognised parties 
fight the election in their respective 
recognised names and not in the name 
of united fronts? 

Shri A. K. Sen: The question is in 
the form of a conundrum. It would 
be easier to answer if the actual ins-
tance is cited. (In!erruption.) 

Mr. Speaker: Order, order. I can 
only say that I have recognised the 
United Front here, the UPG. 

Shri Nagi Reddy rose-

Shri Goray: The Law Minister is 
asking for an instance. and the hon. 
Member is willing to give an instance. 

Shri Natb Pai: He is ready to give 
one. 

Shri B. C. Kamble: I am giving an 
Instance. The Samyukta Maharashtra 
Samiti, in the State of Maharashtra, 
has a common programme, a common 
policy and a common platform within 
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I.l1e &ate letialature BIId. outside the 
State~lature. Therefore, if the 
party's programme and platform are 
the same, I am asking ~hat are the 
grounds and the purpose for which the 
Election Commission gives separate 
recognition for each party and allots 
the election symbols. 

Slut A. J[, Sen: Whether a Party is 
a conglomeration of parties or is a 
single unified party is a matter of fact 
Or is a question of fact. Certain prin-
ciples are devised which would have 
a general application and if those 
principles have application to the ins-
tance or case in point, those principles 
will be applied; but if they do not 
<:.pply, they will not be applied. 

Shrl Tya&i: May I know the names 
of the parties that were consulted by 
the Election Commission at the con-
ference? 

Mr. Speaker: That is a larger issue. 

Shrl Tyagi: What are the names of 
the parties invited? There is mention 
in the answer that some parties were 
invited for consultations. I want to 
know how many parties were repre-
sented at the conference, and what are 
their names. 

Shri A. K. Sen: I think all the par-
ties which are represented hare in the 
House, including the Congress. 

Shri Nagl Reddy: May I know whe-
ther it is a fact that the Election Com-
mission is thinking in terms of chang-
ing the position of the all-India parties 
whiCh have been accepted previously 
on the basis of a new criterion that 
they are trying to adopt before the 
elections are held? 

Shri A. K. SeD: No, Sir. The ODly 
('hange that will be made is possible 
the liberaliSing of grants of symbols 
to parties. 

Shri B C. Kamble: In view of the 
fact that there political parties and 
also united fronts, will the Election 
Commission evolve certain criteria to 

define a political party as distinct 
from a united front? 

Shrl A. K. Sen: The work of defin-
ing it should be left to Parliament 
rather than to the Election Commis-
sion. 

Shrl Tyagi: I want to know what 
will happen to those parties which al-
though are not purely alike but are 
based on communal grounds, or are 
communal parties, like tbe Hindu 

Mabasabba, tbe Muslim League, the 
Kazhagam, the Akali Party and the 
rest. Are all these parties going to be 
recognised this time or are going to 
be denied recognition? 

Shri A. K. Sen: The Hindu Maha-
sabha is already recognised because it 
satisfie3 the rules for recognition. So 
far as the Muslim League is concern-
ed, I do not think it satisfies the test 
yet. 

Shri Thimmaiah: It a recognised 
political party is divided into two 
parties, and they demand th~ same 
recognised symbols, what Will the 
Government do? 

Mr. Speaker: If a party is divided 
into two groups, generally claiming to 
represent the entire party, what will 
the Commission do? That. is the ques-
tion. 

Shri A. K. Sen: The Election Com-
mission may be depended upon to de-
vise a proper remedy. 

Shri Bem Barua (Gauhati): May I 
seek an information, Sir? 

Mr. Speaker: Not on this question. 

Shri Bern Barua: No, Sir. On the 
suggestion or advice tendered by you 
the other day that this House or Par-
liament should make 'noise', may I in-
dulge in some noise-making regard-
ing the adjournment motion on Master 
Tara Singh? 

Mr. Speaker: No, no. I always would 
like the hon. Member to keep silence 
in this House! 
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WRITTEN ANSWERS TO 
9UESTlONS 

BecJstratloJl of Deaths aDd Births 

·1158. Sbrl D. C. Sharma: Will the 
Minister of Home Mairs be pleased to 
state: 

(a) whether it is proposed to enact a 
Central Law to make the registration 
of births and deaths c.lmpulsory; and 

(b) if so, when it is likely to be 
brought before Parliament? 

The Deputy Minister of Home 
AlIairs (Shrimati Alva): (a) and (b). 
The Conference on Improvement of 
Vital Statistics held in April, 1961 re-
commended that there should be a 
Central Act on Vital Statistics to re-
gu'ate the registration of births and 
deaths in the country. This recommen-
dation is being examined in consul-
tation with the State Government. 

Central Institute for Fonndry' IIIld 
Forging 

*1l65. Shri T. B. Vittal Bao: Will 
the Minister of Scientific Research and 
Cultural AlIairs be pleased to refer to 
the reply given to Starred Question 
No. 3948 on the 26th April, 1961 and 
state: 

(a) when the Central Institute fM 
Foundry and Forging is going to be 
estab!ished; 

(b) where it will be located; and 
(c) the amount likely to be spent 

on the project during 1961-62? 
The Minister of Scientific Research 

aDd Cultural AlIairs (Shrj Humaynn 
Kabir): (a) In the later part of the 
Third Plan period. 

(b) Ranchi. 
(c) No expenditure is expected to 

be incurred in the current year. 

PetroleUm Institute 

*1l'72. Shri p. C. Borooah: Will the 
Minister of Steel, Mines and Fuel be 
plea3ed to state: 

(a) whether the U.N. Special Fund 
has agreed to aid India in the estab-

lishment of the Petroleum Institute at 
Debra Dun; 

(b) if so, what will be the Fund's 
contribution to the project; and 

(C) what action has so far been 
taken towards the implementation of 
the scheme? 

The MiIlister of Steel, MiDes and 
Fuel (Sardar Swaran SiD&"h): (a) Yes, 
Sir. 

(b) About 8 lakh dollars (About RI. 
38 lakhs). 

(c) Necessary steps to implement 
the scheme will be taken after the 
document called ''Plan of Operation" 
is signed between the U.N. Agency and 
the Government of India. Meanwhile 
preparatory action for hiring suitable 
building, purchase of furniture and 
equipment etc. are being planned. A 
suitable site for the location of the 
Institute has also been selected. 

'Seizure of Gold at Bombay' 

*1l'73 fShrimati MafIda Ahmed: 
. \. Shri Ram Krishan Gupta: 

Will the Minister of FiDaDee be 
pI eased to state: 

(a) whether it is a fact that Bombay 
Central Excise sta1l' discovered and 
seized a big haul of gold at Bombay 
on 20th June, 1961; 

(b) if so, the value of the gold seiz-
ed; and 

(c) the result of the investigation 
made? 

The Deputy Minister of FiDance 
(Shri B. R. Bhagat): (a) Yes sir. Gold 
weighing 72,364 grams was seized by 
the Central Excise Officers in the city 
of Bombay on the 20th, 21st and 22nd 
of June, 1961. 

(b) Rs. 8,51,000 approximately. 

(c) Three persons were arrested and 
produced before the Chief Presidency 
Magistrate, Bombay. They were later 
released on bail. Further investigations 
are in progress. 
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Vandalism at Ancient Monuments 

*1177. Shri Bibhuti Mishra: Will the 
Minister of Scientific Research and 
Cultural Mairs be pleased to state: 

(a) whether it is a fact that most of 
the ancient monuments which are of 
historical importance a·re disfigured 
and damaged by the persons who visit 
them; and 

(b) if so, what steps Government 
propose to take to check these mis-
deeds? 

The Depu Iy Minister of Scientific 
Research aDd Cultnral Mairs (Dr. 
M. M. Das): (a) No, Sir. But some 
are damaged by people inscribing their 
names on the monuments. 

(b) Chowkidars are posted at the 
more important monuments. Bilingual 
notices are dispJayed at all monu-
ments asking people not to damage 
their national heritage. State Govern-
ments have been asked to carry on a 
suitable educational programme in 
schools. Local authorities have been 
asked to help prevent vandalism. 

Regional Research Stations for Fruit 
and Vegetable Preservation 

*1178. Shri Jhulan Sinha: Will the 
Minister of Scientific Research aDd 
Cultural Affairs be pleased to state: 

(a) whether there is any scheme for 
setting up of five regional research 
stations for fruit and vegetable preser-
vatio~; and 

(b) if so, the progress made in 
regard thereto' 

The Deputy MinIster of ScientUle 
Research and Cultural Mairs (Dr. 
M. M. Das): (a) The Council of Scien-
tific and Industrial Research has app-
roved a scheme to set up six Regional 
Research Stations and five Sub-Sta-
tions. 

(b) The .. egional station at Bombay 
and sub-stations at Nagpur and Tri-
chur have started functioning. Steps 
are being takm to start the stations 
at Lucknow and Gauhati during 
1961-62. 



6679 Written Answers BHADRA 13, 1883 (SAKA) Written Answers 6680 

Education of Children 01 Political 
Sa.trerers 

rShri S. C. Samanta: 
·11'9.~ Shrl Subodh BaDSda: 

L Dr. Samantshlhar: 

Will the Minister of Edaeation be 
pleased to relel' to the reply given to 
Unstarred Question No. 1768 on the 
15th March, 1961 and state: 

(a) the reasons why only a few of 
the States have availed of the oppor-
tunities offered for the education of 
the children of political sufferers; 

(b) whether the State Governments 
have been requested to expedite exe-
cution of the scheme; and 

(c) whether it is a fact that a large 
number of applications from political 
sufferers for the educatit'n of their 
children are lying undecided with the 
State Governments? 

The Minister of Ed_tion (Dr. 
K. L. Shrlmali): (a) As more than 
half the States and Union Territories 
are implementing the Scheme, it would 
not be correct to say that only a few 
States have availed of the facilities. 

(b) Yes, Sir. 

(C) According to the information SO 
far received, it is not a fact. 

Sales Tax Department, Kerala 

*1180. Shri V. Eacharall: Will the 
Minister of Rome Alrairs be pleast'd 
to state: 

(a) whether representations have 
been received from the allotted Gov-
ernment Officers working in the Sales 
Tax Department of Kerala Govern-
ment for not extending the benefits 
granted by the Committee constituted 
under Section 115 (5)(a) of the State~ 
Re-organisation Act, 1956; 

(b) when the Committee submitted 
its report; and 

(c) what are the recommendations 
and why were they not implemented 
so far? 

'rhe Minister of State in the Ministry 
of Home Alrairs (Shri Datar): (a) The 
Committee constituted under sub-sec 
tion (5) of Section 115 of the States 
Reorganisation Act, 1956, is not com-
petent to grant any benefits. The ques-
tiOn of any representation regarding 
not extending the benefits granted by 
the Committee does not, therefore, 
arise. However, twenty representa-
tions haVe been received requesting 
that the orders passed by the Centra i 
Government in regard to the equation 
of posts in the Agricultural Income-
Tax and Sales Tax Department of 
Kerala should be implemented. Those 
orders of the Central Government 
were notified by the State Govern· 
ment on 1-11-1960. 

(b) The Central Advisory Commit· 
tee made their recommendations re-
garding gazetted posts in this Depart-
ment on 31-12-1959 and 15.6.1960. The 
State Advisory Committee which wa, 
constituted to deal with representa-
tions from non-gazetted Govemmert 
servants made their recommendations 
to the Central Government On 1.4.1960 

(c) A statement indicating the re·-
commendations made by the Centra~ 
and the State Advisory Committees ,S 
laid on the table of the House. [See 
Appendix :V, annexure No. 22]. The 
State Government have been request· 
ed to furnish information whethe~ 

orders passed by the Central Govern-
ment have been implemented, and if 
not, the reasons for the delay in tht' 
implementation of the said orders. A 
possible caUSe of delay may be certain 
writ petitions which have been filed 
by some of the officers affected, chal· 
lenging the validity of the order· 
passed by the Central Government. 

New IDstrument to Record 
Earthquakes 

01181. Shrl Raghunath Singh: Wil' 
t he Minister of Scientific Research ani! 
Cultural Alrairs be pleased to state: 

(a) whether it is a fact that Roorkc~ 
University is developing a new instru· 
ment to reco~d earthquakes; and 

(b) if so, the details thereof? 
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The Deputy MiDIlIter of ScieuWic 
Research and Cultural Aftairs (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) The instrument is a simple pen-
dulum which when shaken by an 
earthquake records its motion on a 
smoked glass plate with a pointer 
attached to the pendulum. 

'Ventilation in Oplnm Factory, 
Ghaaipur: 

*1182. Shri Tridib Kumar Chall-
dhuri: Will the Minister of FinaDce h~ 
pleased to state: 

(a) whether it is a fact that. th~ 
D"'puty Chief Adviser of Factorieq 
(Medical), Government of India made 
certain recommendations for the im-
provement of ventilation of the Gov-
ernment owned Opium FactOlJ' a.t 
Ghazipur (U.P.) nearly two yea~. 
back in view of the deleterious effect 
of narcotic gases on the health of 
workmen; 

(b) whether these recommendations 
have been accepted by Government 
and implemented; and 

(c) if not implemented the reasons 
therefor? 

The Deputy Minister of FiDanc~ 
(Shri B. R. Bhagat) (a) Yes. The 
recommendations were received in 
May, 1960. 

(b) and (c). These recommendations 
have been considered by Government 
and many of them have already been 
implemented. Steps are being taken to 
implement other recommendations 
also, so far as possible. 

East Punjab Militia 

*1183. Shri Balraj Madhok: Will 
the Minister of lIome Mai~ b'O' 
pleas~<1 to state: 

(a) whether East Punjab Militia a:ld 
Jammu and Kashmir Militia were 
raised in the year 1948; 

(b) whether both these Militias 
were later transferred to Punjab and 
Jammu and Kashmir Governments; 

(c) whether Punjab Militia is any 
more subject to Army Act; 

(d) whether Jammu and Kashmir 
Militia Jawans had been demanding 
increase in their pay, allowances and 
pension benefits; 

(e) whether Home Secretary vide 
his letters dated 3rd May, 1961 and 
6th June, 1961 increased the allowan-
ces of J. & K. Militia Jawans by Rs. 
7.50 nP and Rs. 13.50 nP; 

(f) whether the Government con-
template granting them pension bene-
fits; 

(g) whether it is a fact that in the 
letters cited above, the Secretary to 
the Home Ministry directed the Kash-
mir Government that J & K Militia 
was not an Army but only J. & K. 
armed police; and 

(h) whether it is a fact that inspite 
of this the Jawans of J. & K. Militia 
are being dealt with under the Army 
Act in respect of discipline etc., with-
out giving them the amenities and 
allowances due to the Jawans of the 
Armed Forces? 

The Minister of Home Mairs (Shri 
Lal Bahadur Shastri): (a) Yes. 

(b) Jammu and Kashmir Militia was 
transferred to Jammu and Kashmir 
Government. The East Punjab Militia 
was reorganised into Border Scouts in 
1950 and was disbanded in 1957. 

(C) Does not arise. 

(d) Yes. 

(e) The increase ranges from Rs. 
13.50 to 23.50 per month according to 
scales of pay. 

(f) The question is under considera-
tion. 

(g) Yes. 

(h) The personnel of the Jammu 
and Kashmir Militia have been en-
rolled under the Army Act and ques-
tions of discipline relating to them are 
therefore dea't with under that Act. 
They have been sanctioned lower 
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rates of pay than those admissible to 
personn=l of the regular Army because 
they are liable to serve only in the 
State whereas Army personnel may 
be required to serve at any place in 
India or outside. 

Archaeological Exploration 

*1184. 8hri Narasimhan: Will the 
Minister of Scienti1lc Research aDd 
Cultural Mairs be pleased to state: 

(a) whether Government are aware 
of the methods of archaeological sur-
vey and exploration done by the Les-ici 
Foundation of the Milan Polytechnic 
which employ measurement of electri-
cal resistance of the ground; 

(b) whether this method would en-
ab'e a small group of people to work 
very much faster than large teams 
using traditional methods; and 

(c) whether these methods have 
been suggested to the Department of 
Archaeology at any time and if so. 
with what result? 

The Deputy Minister of Seientillc 
Research 8Ild Cultural Mairs (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) This is hypothethical. 

(c) No, Sir. 

Moratorium on R. V. Bank, Madura! 
*1185. Shri Tangamani: Will the 

Minister of Finance be pleased to 
state: 

(a) whether Government have pro-
posed amalgamation of R. V. Bank, 
Madurai with another Bank; 

(b) if so, reasons for the same; 

(c) whether it is not a fact that Bank 
authorities have shown more liquid 
assets than is needed for paying depo-
sitors; and 

(d) what is the present position in 
the matter? 

The Deputy MInister of Finance 
(Shri B. R. Bhacat): (a) and (b). In 

the interests of the depositors of the 
R. V. Bank Private Ltd., Madurai and 
also in the public interest, the Reserve 
Bank prepared a scheme under sub-
section (4) of section 45 of the Bank-
ing Companies Act, 1949 for its amal-
gamation with the Lakshmi Vilas 
Bank Ltd., Karur and issued the 
scheme to the transferor and trans-
feree banks under SUb-section 7(a) of 
section 45. 

(c) Yes. 

(d) In view of the representations 
which have since been received from 
the transferor bank, the question whe-
ther it may be allowed to wind up its 
affairs voluntarily, after making full 
payment to the public depositors, is 
under consideration. 

"Planetarium in Calcutta" 

'1186 {8hri B. N. Mukerjee: 
. Shri Tangamanl: 

Will the Minister of Scientific 
Research aDcl Cultura.l Mairs be 
pleased to state: 

(a) whether the planetarium under 
construction in Calcutta with help 
from the German Democratic Republic 
is nearing completion; 

(b) what is the share of Government 
in the project; 

(C) whether it is to be called Birla 
Planetarium; and 

(d) if so, the reasons therefor? 

The Deputy Minister of ScientUlc 
Research aDd Cultu.ral Mairs (Shri 
M. M. Das): (a) The German Demo-
cratic Republic has nothing to do with 
the planetarium in Calcutta which is 
nearing completion. 

(b) Government have no share in 
the proj ect. 

(c) and (d) Yes, Sir, as the entire 
cost of construction, establishment and 
maintenance is being borne by the 
Birla Education Trust. 
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N.C.C. Rest House in Delhi 

~118'7 jShri Jagdish Awasthi: . L Shrj S. M. Banerjee: 

Will the Minister of Defence be 
pleased to state: 

(a) whether N.C.C. Rest House was 
opened in Delhi in 1955; 

(b) whether this Rest House has 
since been closed down; 

(c) if so, when; 

( d) the reasons for the closure; and 

(e) what is the total loss incurred 
by the Organisation? 

The Deputy Minister of Defence 
(Sardar Surjit Singh Majithla): (a) 
and (b). Yes, Sir. 

(c) On the 15th May 1957. 

(d) The Rest House was closed on 
account of the loss incurred conse-
quent upon sufficient number of N.C.C. 
Officers and cadets not making use of 
the same. 

(e) The total loss, which was met 
from the Private Funds of the N.C.C., 
was Rs. 3,386. 

Explosion in Gnn Carriage Factory, 
Jabalpur 

·1188. Shrimati Maimoona Sultan: 
Will the Minister of Defence be 
pleased to state: 

(a) whether an explosion took place 
in the Gun Carriage Factory in Jabal-
pur on or about the 27th June, 1961; 

(b) if so, what was the cause of the 
explosion; and 

(C) what casualties were involved in 
the accident? 

The Deputy Minister of Defence 
(Shrl Raghnramalah): (a) No, Sir. 

(b) and (c) Do not arise. 

Beggars in Delhi 

"1189. Shri Madhusudan Rao: Will 
the Minister of Home Aftalrs be 
pleased to state: 

(a) whether it is a fact that in spite 
of the enforcement of Bombay Pre-
vention of Beggary Act there are still 
a large number of beggars in the 
streets and stations of Delhi; and 

(b) if so, the action being taken to 
check the begging further? 

The Deputy Minister of Rome 
Aftairs (Shrimati Alva): (a) There 
are still a number of beggars in Delhi 
though the number has been consi-
derably reduced since the enforcement 
of the Bombay Prevention of Begging 
Act in Delhi. 

(b) Steps are being taken to round 
up beggars in different parts of the 
city. Action is also being taken with 
the co-operation of the Railway autho-
rities to deal with the begging prob-
lem at railway stations. 

Girls' Education 

r Shrimati Renu 
·1190. ~ Cbakravartty: 

l Shri S. M. Banerjee: 

Will the Minister of Education be 
pleased to state: 

(a) whether the sum of Rs. 11 
crores allocated for special program-
mes for girls' education to the States 
will be a matching grant; 

(b) what will ·be the matching ratio 
between Centre and States; 

(c) whether this allocation is divid-
ed under schematic heads; and 

(d) if so, what are the schemes and 
the amount allocated to each? 

The Minister of Education (Dr. K. 
L. ShrimaU): (a) Central assistance 
is proposed to be given 'On the ex-
penditure the States will incur on 
special programmes for the education 
of girls for which a sum of Rs. 11 
crores has been provided in the State 
Plans. 
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(b) The rate of Central assistance 
has not yet been decided. 

(c) and (d). In view of reply (b) 
above, these do not arise. 

CellSUS in Surgnja District In 
Madhya Pradesh 

.1191 {Shri C. Saran Singh: 
. Sardar A. S. Saigal: 

Will the Minister of Rome Affairs 
be pleased to state: 

(a) whether it is a fact that during 
the latest census of 1961, the Census 
Authorities have taken, as a basis for 
enumerating the tribal population in 
Surguja District the list of tribes men-
tioned in the Notification No. 339-CB-
756-VII-N Rules of the Revenue De-
partment of Madhya Pradesh Gov-
ernment dated 11th January, 1960 
(Madhya Pradesh Land Revenue 
Code); 

(b) whether it is a fact that the 
tribes referred to in the above Noti-
fication are not to be considered as 
Scheduled Tribes during the next 
General Elections; 

(c) whether it is a fact that the 
tribes referred to in the above Noti-
fication would be deprived of their 
right to stand as candidates from 
their respective Constituencies in 
Surguja District; and 

(d) whether Government would 
consider the case of these tribes and 
instruct the Chief Election Commis-
sioner to consider them as Scheduled 
Tribes as per the Notification· of 
Madhya Pradesh Government? 

The MInister of state in the Minis-
try of Bome Affairs (Shri Datar): (a) 
and (b). During the Census of 1961 
only Scheduled Tribes, as given in the 
Scheduled Castes and Scheduled 
Tribes Lists (Modification) Order, 
1956, haVe been enumerated. The 
tribes mentioned in the Madhya Pra-
desh Government's notification refer-
red to, or in the notification of 25th 
November, 1960 which superseded it, 
are not all Scheduled Tribes. 

(c) Under articles 330 and 332 of 
the Constitution seats in the State and 
Central Legislatures are to be reserv-
ed only for the Scheduled Castes and 
Scheduled Tribes. The Scheduled 
Tribe in Surguja District are not in 
any way being deprived for this right. 

(d) It is not feasible to treat as 
Scheduled Tribes communities which 
have not been declared as such m 
accordance with article 342 of the 
Constitution. 

Commission on Scheduled Areas and 
Scheduled Tribes 

r Sbri Ram Krfshan Gupta: 
, Sbri Nek Ram Negi: 

01193 tShri Bem Raj: - Shri Chintamoni Panigrahj: 
le' -'f Sbri Supakar: 

, Shrl Amar Singh Damar: 

Will the Minister of Bome Affairs 
be pleased to refer to the reply given 
to the Unstarred Question No. 1426 
on the 10th March, 1961 and state: 

(a) whether Government have re-
ceived report of the Commission :!l 

regard to Scheduled Areas and Sche-
duled Tribes; 

(b) if so, the details thereof; and 

(c) the expenditure incurred on the 
Commission? 

The MInIster of state In the MInIs-
try of Bome Affairs (Sbri Datar): (a) 
No, Sir. 

(b) Does not arise. 

(c) During 1960-61 an expenditure 
of Rs. 3,08,900 was incurred on the 
Commission. The expenditure during 
1961-62 (up to the 15th September, 
1961) is likely to be Rs. 2,30,000. 

Foreign Currency 

r Shri Barish Chandra Mathur: 
01193. ~ Shri Ram Krisban Gupta: 

L Shri Rajendra Singh: 

Will the Minister of FInance b~ 
pleased to state: 

(a) whether Government's attentio 
has been invited to the fact tha 



6689 Written Answers SEPTEMBER 4, 1961 Written Answers 0690 

tourists visiting India in several cases 
pass on foreign currency to private 
agencies and not to Banks and this 
circulates in black market; 

(b) whether several other similar 
practices resulting in loss of foreign 
exchange to Government have been 
brought to the notice of Government; 
and 

(c) if so, Government's reaction 
thereto? 

The Deputy MinIster of Finance 
(Shri B. R. Bhagat): (a) to (el. Un-
der the present regulations based on 
international convention it is not 
necessary to declare bank drafts, tra-
vellers' chequtoS etc., which incoming 
passengers or trourists bring into the 
country. However, the drafts etc. 
have to be cashed only through autho-
rised agents. Any transaction through 
an u-nauthonsed private a-gency is a 
malpractice punishable under the 
Foreign Exchange Regulation Act. 
Whenever malpractices involving loss 
of foreign ..xchange come to the notice 
of the Government, steps are taken tor 
investigating them. Where a prima 
facie case is established as a result of 
investigatIon, the case is either ad-
judicated or sent up to Court for trial. 
Deterrent punishments are imposed 
on the delinquents wherever they are 
deemed necessary. 

Oftlcer to Study Traffic Control In 
London 

.1194 {Shrl Kodlyan: 
. Shri D. C. Sharma: 

Will the Minister of Bome Affairs 
Oe pleased to state: 

(a) _ whether the Delhi Administra-
tiOr! have forwarded a proposal to the 
lovernment of India recommending 
that a senior police officer should be 
Jent to United Kingdom to study the 
latest mPUlods of traffic control in 
najor ctt'''II and towns especially Lon-
Ion; and 

(bl if so, whether Government have 
ICCepted the proposal? 

The Minister of Bome Allairs (Shrl 
Lal Bahadur Shastri): (a) Yes. 

(b) The proposal is under the con-
sideration of the Government. 

Stall Quarters for Teachers of 
Technical IDstltutes 

*1195. Shri T. B. Vittal Rao: Will 
the Minister of Scinetiflc Research alld 
Cultural AIIairs be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 1478 on the 10th March, 1961 
and state: 

(a) whether any provision has bet;n 
made for assisting State Governments 
in the construction of staff quarters 
for the teachers of Technical Insti-
tutes during the Third Plan period; 

(b) if SQ, what is the amount allot-
ted; and 

(c) whether any amount is being 
granted for this purpose to the Mining 
Institute at Kothagudium? 

The Minister of Scientific Research 
and Cultural Allairs (Shri Rumayun 
Kablr): (a) No, Sir. 

(b) and (c). Do not arise. 

People's Frlend,hlp University, 
Moscow 

{ 
Shri Subodh Bansda: 

·1196. Shri S. C. Samanta: 
Shri Nek Ram Ne&i: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state: 

(a) whether it is a fact that a large 
number of Indian students have 
directly applied for admission to the 
People's Friendship University, MC's-
cow; 

(b) whether any of these students 
have been selected for admission other 
than those nominated by the Gov-
ernment; and 

(c) if so, whether Government have 
approved such selection by the Uni-
versity authorities? 
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The Minister of Scientific ~;U'ch 
and Cultural Affairs (Shri Bumayun 
Kabir): (a) and (b). Government 
have no information but have seen 
newspaper reports to that effect. 

(c) No, Sir. 

Cantomnents Act 

OW" { Shri D. C. Sharma: 
. Shri Prakash Vir Shastri: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 1344 On the 5th 
April, 1961, and state: 

(a) the further progress made in 
amending the Cantonments Act; and 

(b) the reasons for so much delay 
in this matter? 

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) Out of 292 
Sections of Cantonments Act, 192', the 
scrutiny of amendments upto section 
282 has been completed. 

(b) Keeping in view the complicat-
ed and important nature of the com-
prehensive amendments and the need 
for taking into account the parallel 
provisions of latest Municipal Laws, 
there has been no avoidable delay in 
the matter. 

Loan from International Development 
Association 

°1198 Shri Auroblndo Ghosal: Will 
the Mitrlster of Finance be pleased to 
state: 

(a) whether any loan has been 
granted to India by International De-
velopment Association; and 

(b) if so, what is the amount, and 
the specific purpose for which it has 
been granted? 

The Deputy Minister of FInance 
(Shrimati Tarkeshwari SiDIIa): (a) 
Yes Sir. 

(b) The amount is $60 million (Ra. 
28'57 crores). The loan will be utilis-
ed mainly for construction and re-
construction of 660 miles of National 

l-lighways. A portion of the loan will 
also be utilised for a technical and 
economic study of the traffic problems 
of the City of Bombay. 

Central Organisation for Scientific 
Education 

01199. {Sh~ti Da P~lchOUdhuri: 
Shrl K. B. Ma,vla: 

Will the Minister of Education be 
pleased to state: 

(a) whether a scheme to set up a 
Central Organisation to co-ordinate, 
guide and direct the entire programme 
of scientific education in India as 3lso 
for training of personnel is under the 
cosideration of the Government of 
India; 

(b) if so, the details thereof; and 

(c) the progress made in connec-
tion therewith? 

The Minister of Education (Dr. K. 
L. ShrimaIi): (a) No, S'r. 

(b) and (c). Do not arise. 

Soviet Space Flight 
'1200. Shri Shree Narayan Das: 

Will the Minister of Scientific Re-
search and Cultural Affaira be pleas-
ed to state: 

(a) whether any indication has 
been given by the Government of ihe 
U.S.S.R. that it would make scientific 
data from the space flight recently 
made by Major Gherman Titov avail-
able to all who like to have them; 
and 

(b) if so, whether efforts have been 
made by the Government of India or 
are being made to get such data at an 
early date? 

The Minister of 8clentiftc Researcb 
and Cultural Affairs (Shri Bumayun 
Kabir): (a) and (b). A resolution of 
the Committee on Space Research 
(COSPAR) requires that scientific in-
formation of all space flights be de-
posited with the Committee and with 
the World Data Centres. In the case 
of Major Titov's flight, the Indian 
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National Committee was informed of 
the flight and given relevant data on 
the spacecraft and its transmitting 
arrangements immediately after its 
l.aunching. 

Ropeways In Collieries 

·1201. Shri P. C. Borooah: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether a decision has of late 
been taken to instal six central rope-
ways, at different colUeries; 

(b) if so, at what cost and whe.re; 
and 

(c) what action has been taken to 
implement the decision? 

The ~Iinister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a). The 
Coal Boards has undertaken the instal-
lation of seven ropeways in the Jharia 
and the Raniganj coalfields to supply 
sand for stowing in coal mines. Atten-
tion is invited in this connection to 
paras 46 and 47 of Chapter I of the 
Annual Report of the Department of 
Mines and Fuel for 1960-61, copies of 
which have already been circulated 
to the members; 

(b). It is not possible to calculate 
the exact cost at this stage, when glo-
bal tenders have been floated. How-
ever the tentatiVe cost of the entire 
proj~t is estimated at about Rs. 18 
c!"ores. 

(c) Contract for the installation of 
the first ropeway in the Jharia field 
has been awarded. Tenders in respect 
of three ropeways in the Raniganj 
field have been received and are un-
der examination by the Government. 
Global tenders in respect of the re-
maining three ropeways in the Jharia 
field are expected to be received by 
the middle of October, 1961. 

Manufacture of Tanks 
'1202 J Shri S. M. Banerjee: . L Shri Tangamanl: 
Will the Minister of DefenCe be 

pleased to state: 
(a) whether it is a fact that an 

agreement has been signed with 

Vickers-Armstrongs, London for the 
manufacture of Tanks; 

(b) if so, whether a factory is to 
be built near Avadi; and 

(c) the broad terms of agreement? 

The Deputy Minister of Defence 
(Shri Raghuramalah): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Agreements have been conclud-
ed with the War Office, Messrs, 
Vickers Ltd., Messrs. Leyland Motors, 
Messrs. Self Changing Gear Box and 
Messrs. Associated Electrical Indus-
tries for manufacture of different 
components of the Tank (namely, gun, 
engine gearbox, gun control equip-
ment and electrical equipments). 

It is not in the public interest to 
disclose detailed terms of the agree-
ments. 

British Credits for Third FiVe Year 
Plan 

r Shri Ram Krishan Gupta: 
*U03. ~ Shri Nek Ram Negi: 

L Shri D. C. Sharma: 
Will the Minister of Finance be 

pleased to refer to the reply given to 
Unstarred Question No. 1432 on the 
10th March, 1961 and state: 

(a) whether the detailed arrange-
ments for the utilisation of credits 
offered by the United Kingdom by way 
of initial assistance for the Third 
Five Year Plan have been flnalised; 
and 

(b) if so, the details thereof? 

Th~ Deputy Minister of Finance 
(Shrimati Tarkesbwari Sinha): (a) 
and (b). Sir, a statement is laid on 
the Table of the House [See Appen-
dix IX, annexure No. 231. 

I.P.S. Ofllcers 

*1204. Shri Barish Chandra Mathur: 
Will the Minister of Rome Affairs be 
pleased to state: . 

(a) whether it is a fact that young 
men selected for I.P.S. reappear to 
be selected far the I.A.S.; 
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(b) whether selected young men un-

der training or in service are allow-
ed and considered without prejudice; 
and 

(c) whether the amount spent on 
them on their training is recovered 
from them when they are selected for 
I.A.S.? 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): (a) and (b) 
Yes. 

(c) The matter is under cOIlllidera-
tiOn in consultation with the State 
Governments. 

National ChUdren's Museum in 
DeW 

·1205. Shrl Kodiyan: Will the 
Minister of Education be pleased to 
state what progress has been made in 
the setting up of a National Children's 
Museum at Delhi? 

The Minister of Education (Dr. K. 
L Shrimali): The Plans and estimates 
of the National Children's Museum 
have been approved by the Ad-hoc 
Committee which was set up for the 
purpose. These are now to be consi-
dered and approved by the Bal Bhavan 
Board. A Director for the Museum 
has been appointed and is expected to 
take charge shortly. 

Special Recruitment of I.A.S. 

~lZ06. Shrlmati Ila Palchoudhurl: 
Will the Minister of Home Affairs 
be pleased to state: 

(a) whether there is a proposal un-
der the consideration of the Govern-
ment of India to continue the practice 
of special recruitment in the Indian 
Administrative Service for the dura-
tiOn of the Third Five Year Plan; 

(b) if so, the details thereof; and 

(c) the reasons for conftinuing the 
practice under reference? 

The Minister of Home Affairs (Shri 
La! Bahadur Shastri): (a) No. 

(b) and (c). The questioIlll do not 
arise. 
1128 (Ai) LSD.-3. 

Export of Steel 

-120'7. Shrl D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) Whether any steps have been 
taken to explore the possibilities of 
export of steel to foreign countries 
and to secure a place in the world 
market; and 

(b) if so, the details thereof? 

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) and 
(b). The following steps have been 
taken to explore the possibility of ex-
port of steel: 

(i) The Ind1an Missions abroad 
were addressed and data col-
lected regarding steel pro-
duction, consmnption, trends 
of importslexports of iron and 
steel, In various countries. 

(ii) In our trade agreements pro-
vision is generally made for 
export of surplus categories 
of iron and steel. 

BreakdoWDS of Steel Plantll 

{
Shrl P. C. Borooah: 

-1208. Shri Kunhan: 
'Ihrlmatl Ila Palehoudhurl: 

Will the Minister of Steel, MIDeII 
and Fuel be pleased to state: 

(a) whether it is a fact that Gov-
ernment are planning to set up a per-
manent machinery for each of the 
major steel plants in the public sector 
to provide assistance, in the event of 
a major breakdown with foreign col-
laboration; and 

(b) if so, what is the progress made 
In this direction so far? 

The Minister of Steel, Mines and 
Fuel (Sardar Swann SIne.): <e) No, 
Sir. 

(b) Does not arise. 
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Studies of EilucatioDal Problems 

·1209. Shri Shree Narayan Das: Will 
the Minister of Education be pleased 
to state: 

(a) whether it is a fact that the 
State Governments have asked the 
Union Government to undertake com-
prehensive studies on a number of 
educational problems confrontm. 
them; 

(b) if so, the precise nature <If .,rob-
lems so suggested; and 

(c) the reaction of Government in 
this regard? 

The MiDlster of Education (Dr. K. L. 
ShrimaU): (a) No, Sir. 

(b) and (c). Does not arise. 

"SmuggliD& by Paklstauia" 

{ Shrl Bam Krishan Gupta: 
3150. Shri ChaDI Lal: 

Will the Minister of FlDaDce be 
pleased to state: 

(a) the number of cases of smug-
gling by Pakistanis detected by the 
Indian authorities on West Pakistan 
Border during 11160-61; and 

(b) the number of persons convict-
ed together with the terms of their 
conviction? 

The MiDlster of FiDaDce (Shrl 
MorarJI Desai): (a> 238 cases of smug-
gling by Pakistanis were detected by 
the Indian authorities on West Pakis-
tan Border during 1960-61. 

(b) 11 persons were convicted and 
sentenced to the following terms of 
imprisonment: 

1 person for 1 month. 

person for 37 days. 

person fOr 2 months. 

3 persons for 3 months. 

5 perlons for II months. 

Bharat Sewak Samaj 

3151 {Shrl Bam Krlshan Gupta: 
• Shrl ChaDI Lal: 

Will the Minister of FiDaDce be 
pleased to Stllu.: 

(a) the amount allotted to Bharat 
Sewak Samaj (Southern Zone) of 
Punjab during 1960-61; and 

(b) the items on which the amount 
was spent? 

The Minister of Finance (Shrl 
Morarji Desai): (a) The Government 
of India give grants to the Central 
Office of the Bharat SeWllk Samaj at 
New Delhi for promoting Social acti-
vities in various States. No grants 
"ere given by the Central Govern-
.... .. nt directly or throuih the Central 
Office of the Samaj, specially ear-
marked for Bharat Sewak Samaj 
(Southern Zone) of Punjab during the 
year 1960-61. Amounts totalling 
Rs. 62,152:69 nP. were, however, spent 
by the Central Office of the Samaj on 
various activities in the Southern Zone 
of Punjab during that year. 

(b) These amounts were spent 
mainly on the following items: 

(i) For holding Labour and Social 
Service Camps. 

(ii) FOr organising Jan Sahyog 
Kendras. 

(iii) On Pracharaks and Mukhya 
Pracharaks. 

(iv) On maintenance of Lok Karya 
Kshetras. 

(v) On Pilot-Welfare Extension 
Project, Gurgaon. 

CeJltrally spoasored. hlytedlmJ.cs in 
Punjab 

S Shri Bam Krlshan Gupta: 
3152 Shri Chum LaI: 

., Sardar Iqbal Singh: 
l IIhri A. M. Tariq: 

Will the Minister of Sclentl1lc.Be-
search aDd Cultural Affairs be pleased 
ro state: 

(a) the number of Polytechnic 
opened in Punjab under the Centrally 
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sponsored scheme during the Second 
Five Year Plan period; anc! --

(b) the amount allotted to Punjab 
for this purpose during 1960-61 and 
1961-62? 

The MinJSter 01 SclenWlc Re_reb 
and Cultural Aftairs (Shri Bumayun 
Kablr): (a) Central Government ap· 
proved the establishment of three 
Centrally Sponsored Polytechnics in 
the Punjab State during the Second 
Plan period. The Polytechnics "are 
expected to start functioning during 
1962·63. 

(b) 1960-61: Rs. 2'68 lakhs provi· 
sionally sanctioned for all the Central-
ly Sponsored Schemes including the 
three Centrally Sponsored Polytech. 
nics. 

1961·62: No amount has so far been 
allotted. 

Central ScientUie lDstruments 
Organisation 

3153 {Sbri Ram Krlshan Gupta: 
. Shrl Chuni Lal: 

Will the Minister of ScientUlc Re-
search and Cultural AftaIrs be pleased 
to refer to the reply given to Un-
starred Question No. 2804 On the 5th 
April, 1961 and state the further pro-
gress since made in the establishment 
of a Central Scientific Instruments 
Organisations as recommended by the 
Council of Scientific and Industrial 
Research. 

The Mini..-ter of ScleutUlc Research 
and Cultural Affairs (Sbri Bumayun 
KabIr): (i) Plans for the erection of 
ouildings are under preparation. (ii) 
It has been decided to locate the Indo-
Swiss training centre for precision 
mechanics at Chandigarh. (iii) The 
Swiss Foundatron is taking steps to 
place orders for equipment for the 
centre. (iv) The Governing Council 
of the United Nations Special Fund 
has approved an allocation of $935,500 
fOr the Central Scientific Instruments 
Organisation. (v) Rules and Regula-
tions for grants·in·aid to Development 

Centres have been drawn up. (vi) 
Equipment for the Repair and Maia-
tenance Section is being ordered. 

D.M.C. Buildiq 

31St {Shri Ram Krlshan Gupta: 
· Sbri Cbun! Lal: 

Will the Minister of Bome Aftairs 
be pleased to refer to the reply given 
to Unstarred Question No. 2808 on the 
5th April, 1961 and state at what 
stage is the proposal for the construc-
tion of a 16·storyed building to house 
the Delhi Municipal Corporation 
Offices on Circular Road opposite 
Ramlila Ground? 

The Minister Of State in the Minis-
try of Home Aftairs (8bri Datar): 
The Corporation has since referred 
the proposal to the Standing Commit-
tee for report and the Committee is 
collecting the necessary data required 
for considering the financial implica-
tions, etc., of the project. 

Loan given to .PUD,jab 

3155 {Sbri Ram Krlshan G~: 
· Shri Cbnni Lal: 

Will the Minister of FiDance be 
pleased to state: 

(a) the total amount of Central loan 
given to Punjab Government auring 
the Second Five Year Plan; and 

(b) the amount of loan repaid by 
the State Government so far in regard 
to sanctions issued during the Second 
Plan period? 

The Minister of Finance (8hrl 
Morarji Desai): (a) Rs. 1,20,19,64,2141-. 

(b) Rs. 6,94,79,1581_ (till March, 
1961). 

ExcLe Duty on Tobaceo in PUD,jab 

3156 {8hri Ram Krishan Gupta: 
· 8hri Chnni Lal: 

Will the Minister of FinaDce be 
pleased to state: 

(a) the total yearly production of 
tobacco in Punj ab since 1958; and 
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(b) the total excise duty realised 
year-wise since 1958? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). A state-
ment showing the required informa-
tian is laid on the Table of the House. 
[See Appendix IV, annexure No. 24.] 

BaBoon Car 

{ Shri Ram Krishan Gupta: 
315'7. Shri Chuni Lal: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to . refer to the reply given to Unstar-
red Question No. 3000 on the 10th 
April, 1961 and state: 

(a) whether Government have 
since received the details regarding 
balloon car; and 

(b) if so, whether eff<>rts would be 
made to utilise it in India? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Bumayun 
Kabu>: (a> The invention which has 
been described as "MobeU" by the in-
ventor is designed primarily for use 
On the sea bed by divers in connec-
tion with surveys for oil and repairs 
to oil pipelines and development of 
the sea bed for fisheries etc. The in-
ventor is at present reported to be 
dealing with various questions relat-
Ing to his patent applications. 

(b) Expert opinion in U.K. is re-
ported to be that the invention is of 
no immediate commercial benefit. The 
chances of its utilisation in India are 
at presen: remote. 

PaldotaDl Currency Notes 

S15B {Shri Ram Krishan Gupta: 
. Shri Chum Lal: 

Will the Minister of F"mance be 
pleased to refer to the reply given to 
Unstarred Question No. 3026 on the 
10th April, 1961 and state: 

(a) whether Government have in-
vestigated the case regarding seizure 
of Pakistani currency notes; and 

(b) if so, the result thereof? 

The Minister of Finance (Shri 
Morarji DesaI): (a) Yes, Sir. 

(b) Adjudication proceedings have 
been started. 

on Exploration In West Bengal 

r Shri Ram Krishan Gupta: 
Shri Chuni Lal: 

il Shri S. C. Samanta: 
Shri Subodh Bansda: 

3159. 

Will the Minister of Steel, MInes 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
1492 on the 13th April, 1961 and state: 

(a) whether Government have since 
considered the proposal for further oil 
exploration in West Bengal; 

(b> if so, with what result; and 

(c) what is the total amount spent 
up-to-date for oil research in West 
Bengal? 

The Minister of Mines and on (Shrl 
K. D. Malaviya (a) and (b). The Oil 
and Natural Gas Commission is under-
taking a study of the seismic and geo-
logical data collected by the Indo-
Stanvac Petroleum Project. Decision 
in regard to further exploration will 
be taken after the completion of this 
study. 

(c) The total expenditure by the 
Indo-Stanvac Petroleum Project for 
oil exploration in West Bengal as esti-
mated at present comes to slightly 
over Rs. 7 crores. . 

Institute for Radiation MediclDe 

J Shri Ram Krishan Gupta: 
Shri Chum Lal: 

S160. Sardar Iqbal Singh: 
L Shri A. M. Tariq: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 1497 on the 13th 
April, 1961 and state: 

(a) whether Government have since 
considered the proposal for starting 
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an Institute for radiation medicine in 
the country; and 

(b) if so, the result thereof? 

The Deputy Minister of Defence 
(Shri Rarhuramaiah): (a) Yes, Sir. 

(b) The Institute will be set up at 
Delhi at an initial cost of approxi-
mately Rs. 9 lakhs. It will consist at 
present of laboratories for research 
and for treatment and diagnosis of 
patients by radio-active isotope techni-
ques. 

lallianwala Barh National Memorial 

3161. Shri Paugarkar: Will the Min-
ister of Scienti1lc Research and Cul-
tural Affairs be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 835 on the 2nd March, 1961 
and state: 

(a) the progress made so far in 
completing the work of Jallianwala 
Bagh National Memorial; and 

(b) the total expenditure incurred 
thereon? 

The Miuister of Scientific Research 
aud Cultural Affairs (a) and (b). 
Attention is invited to the reply given 
to Unstarred Question No. 938 by 
Shri D. C. Sharma on 14-8-1961. 

"Pakistani Smugglers" 

3162. Shri Pangarkar: Will the Min· 
ister of Finance be pleased to state: 

(a) the number of Pakistani smug-
glers arrested or injured on the bor-
der of West Pakistan during the last 
three months; and 

(b) the value of goods seized from 
them? 

The Minister of Finance (Shri 
MorarJi DesaI): (a) 8 Pakistani smug-
glers were arrested on the border of 
West Pakistan during the 3 month~ 
May to July, 1961. Apart from one 
smuggler who was killed no one was 
injured. 

(b) Rs. 12,845'50. 

Cultivation of Ganja 

31G. Shri Paugarkar: Will the Min-
ister of Finance be pleased to state: 

(a) the names of the districts of 
Maharashtra where Ganja is cultivat-
ed; and 

(b) whether the area under cultiva-
tion has been significantly reduced as 
a result of prohibition? 

The Minister of Finance .Shrl 
Morarji Desai): (a) There is no culti-
vation of Ganja in Maharashtra State. 
It stopped in 1948. 

(b) Does not arise. 

Taxes Collected from Maharashtra 

3164. Shri Pangarkar: Will the Min-
ister of FiDance be pleased to state 
the total amount of different taxes 
collected from Maharashtra by the 
Centre during the year 11160- 61? 

The Minister of Finance (SIIrl 
Morarji Desai): The amount of money 
collected from Direct Taxes, Central 
Excise, Customs and Land Customs in 
the Maharashtra State during 1960-61 
was Rs. 278'40 crores. 

Compeusatory Allowance to B.P. 
Employees 

3165. Shrl Bem Raj: Will file Minis-
ter of Bome Affairs be pleased to 
state: 

(a) whether it is a fact that com-
pensatory allowance is granted to H.P. 
Government employees posted at 
Simla; 

(b) whether it is also a fact that th~ 
same is not allowed to employees of 
Himachal Pradesh Administration 
posted at Stat'ons above Simla upto 
Rampur and Rohin sides; and 

(c) if so, the reasons therefor? 

The Deputy MInister of Bome Affairs 
(Shrlmati Alva): (a) Yes. 

(b) and (c). Compensatory allow-
ance is allowed to employees of H.P. 
Administration posted in certain re-
mote and difficult localities above 
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Simla, e.g., in Kottgarh and Kotkhai 
iZaquas, Jubbal and Chopal Tehsils and 
also in Rampur and Rohru Tehsils of 
Mahasu District. In other areas 
which are reported to be not so re-
mote or difficult, the allowance is not 
admissible. The question of granting 
some compensatory allowance to the 
employees stationed in such areas is 
however under examination. 

Alleged Misappropriation of MIIney in 
a Public Sector Project 

3166 f Shri P. G. Deb: 
."\. Shri S. M. Banerjee: 

Will the Minister of SCientific Re-
search and Cultural Aftairs be pleased 
to state: 

(a) whether Government have con-
stituted a committee regarding the 
misappropriation of huge sums of 
money in one of the public sector pro-
jects in West Bengal as alleged in the 
Hindustan Standard, Calcutta of June 
21, 1961; and 

(b) if so, the details of the same? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Bumayun 
Kabir): (a) and (b). Government 
have no information about any mis-
appropriation of huge sums of money 
in any of this Ministry's projects in 
West Bengal and as such the question 
does not arise. 

Education of Girls in Punjab 

316'7. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) the amount allotted to Punjab 
State for development of education of 
girls and women for primary, second· 
ary and higher secondary and higher 
education separately during the 
Second Five Year Plan year-wise; 

(b) the achievement made thereon 
so far; and 

(c) how much is being allotted to 
PUnjab State on this account during 
the Third Five Year Plan? 

The Minister of Education (Dr. K. L. 
Shrimali): (a) to (c). A statement Is 
laid 'on the Table of the House. [See 
Appendix IV, annexure No. 25]. 
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Primary Eclacation ill Orissa 

3174. Shrl ChintamoDi PaDigrahi: 
Will the Minister of Education be 
pleased, to state: 

(a> whether the Orissa Government 
have agreed to enact legislation for 
making primary education free and 
compulsory in the State; and 

(b> if so, when this legislation is 
going to be enacted? 

The Minister of Education <Dr. K. 
L. Shrimali): (a) and (b). A legisla-
tion on this subject-The Orissa Basic 
Education Act of 1951-already exists. 
The question of revising this Act to 
meet the requirements of free and 
compulsory primary education is at 
present under the consideration of the 
State Government. 

Education of the Blind 

3175. Sbri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) the number of the blind in the 
country; 

(b) the State in which the num-
ber of the blind is the largest; and 

(c) the arrangements that exist 
for their education and training in 
different kinds of crafts? 

The MiDi<Jter of Education (Dr. K. 
L. ShrlmaU): <a> and (b>. Accord-
ing to the 1931 census, the population 
of the blind in the country was 
6,01,370. Uttar Pradesh had the 
largest number. Uptodate informa-
tion is, however, not available as this 
informatiOn was not collected in the 
subsequent census operations. 

(c) According to the information 
available with the Government of 
India, there are about 94 schools and' 
training establishments for the blind_ 
in the country. Almost all at tbem' .. 
impart V&iIWl&: in crafta. \ 
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Eastern ZoDal CoIlDclJ 
3176. Shri CbjntamODi Panlcrabi: 

Will the Minister of Rome Affairs be 
pleased to state: 

(a) whether the Eastern Zorlal 
Council had considered the report of 
the Man-power Committee; 

(b) if so, what specific proposals it 
has adopted to implement the report 
of the Man-power Committee in res-
pect of Orissa State; and 

(cl what are the special problems 
of Orissa State in this respect? 

The MiDister of State in the Minis-
try of Rome Affairs (Shri Datar): (a). 
Yes. 

(b) and (c). The special problem 
of Orissa is the shortage of doctors 
and engineers. The Manpower Com-
mittee made recommendations in order 
to overcome this shortage. The mat-
ter was considered by the Council at 
its last meeting and it was agreed 
that:-

(i) Orissa Government should 
approach the West Bengal 
Government for deputation of 
doctors; and 

(ii) facilities should be provided 
for training in other States in 
Zone to the students sponsor-
ed by Orissa. 

The Manpower Committee also re-
commended that one regional medi-
cal college and one regional engineer-
ing college should be established in 
Orissa. The Council agreed that the 
former recommendation of the Com-
mittee should be referred to the Gov-
ernment of India. In regard to the 
latter, the Council noted that the 
Government of India had already 
agreed to the establishment of one 
regional engineering college in Orissa 
during the Third Five Year Plan. 

Secondary Education In Orissa 
3177. Shrl Chlntamonl Panlgrahl: 

Will the Min!ster of EducatiOn be 
pleased to state: 

(a) Whether any amount has been 
liven to Oriss. in 1961-82 10 far for 

promotion and reorganisation of sec-
onadry Education in Orissa; 

(b) if so, the amount given; and 

(c) the nature of schemes approv-
ed? 

The MInister of EdUCAtiOn (Dr. K. 
L. ShrImaU): (a) and (b). A lump-
sum allocation of Rs. 19 crores has 
been made for all sectors of develop-
ment for the year 1961-62. The break-
up according to development heads 
has not been worked out so far. 
Three fourths of the central assistance 
allocated is being released in lllDnthly 
instalments in the form of "ways and 
means advances" by the Ministry of 
Finance direct. Necessary adjust-

. ments will be made by this Ministry 
at the time of issuing the final pay-
ment sanction towards the end of the 
financial year. 

(c) A list of the schemes proposed 
by the State Government regarding 
Secondary Education is laid on the 
Table of the House. [See Appendix IV, 
anl!l!xure No. 27]. 
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Assam Financial Corporation 

3179. Shri L. Aehaw Singh: Will 
the Minister of Finance be pleased to 
state: 

(a) whether any agreement has 
been signed between the Manipur 
Administration and the Assam Gov-
ernment regarding the extension of 
the jurisdiction of the Assam Finan-
cial Corporation; and 

(b) the main points of the agree-
ment, if any? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). No, 
Sir. The matter is under the consi-
deration of the Manipur Administra-
tion and the Assam Government. 

Housing Grants to S.C. & S.T. 

3180. Shrl L. Achaw Singh: Will 
the Minister of Home Alfairs be 
pleased to state: 

(a) the number of Scheduled Castes 
applicants for housing grants in 1960-
61 and the amount of money so far 
disbursed in Manipur; and 

(b) on what basis the grants are 
disbursed and whether there is any 
Advisory Committee to decide the dis-
tribution? 

The Minlster of state In the MinL~
try of Home Affairs (Shr! Datar): (a) 
and (b). The required information 
has been called for from the Manipur 
Administration and will be laid on the 
Table of the House when received. 

Seizure of Smuggle4 Watches 

3181. Shri Daljit Singh: Will the 
Minister of Finance be pleased to 
state the number of smuggled watches 
seized in India during the last six 
months and the number of cases ins-
tituted or registered against the 
smugglers? 

The Minlster of Finance (Shrl 
Morarji Desai): 16,737 watches valu-
edat about Rs. 12,65,0001- were seiz-
ed as smuggled by the Customs, Land 
Customs and Central Excise uathori-
ties during the six months ending 31st 
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July, 1961. The number of cases iILq· 
tituted or registered against Lhe 
smugglers during the same period was 
1036 approximately. 

L.I.C. Investment in East Afrlca 

3182. Shri Indrajit Gupta: Will the 
Minister of Finance be pleased to 
refer to the reply given to Unstarred 
Question No. 1491 On the 18th August, 
1961, and state: 

(a) the total amount invested by 
the Life Insurance Corporation in 
companies operating in East Africa; 

(b) the number of such companies; 
and 

(c) names of the companies and 
their proprietors? 

The MInister of Finance (Shri 
Morarji Desai): (a). The Life Insu-
rance Corporation's investments in 
East Africa are, for the present, res-
tricted to Government and Municipal 
Loans and Securities, and landed pro-
perties. 

(b) and (c). Do not arise. 
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Text Book on Social Studies in Delhi 
Schools 

31M. Shrl Ram Garib: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the 
last three chapters of the text book 
on Social Studies prescribed for Class 
V of Delhi Schools are not written in 

accordance with the syllabus laid 
~:~~t by the Directorate of Education, 

(b) whether Government have re-
ceived any complaints in this regard; 
and 

(c) if so, the action taken thereon? 

The Minister of Education (Dr. K. 
L. ShrimaIi): (a), (b) and (c). Cer-
tain complaints of a general nature 
have been received about the selection 
of text books for the various classes 
in Delhi. The Delhi Administration 
has already been asked to make a 
thorough and independent enquiry in-
to the matter as speedily as possible. 
The result of the enquiry is still 
awaited. The enquiry will also as-
certain whether the text books pres-
cribed are in accordance with the 
syllabi. 

Engineering Conege, Warangal 

3185. Shri MadhusudaD Rao: Will 
the Minister of Scientific Research and 
Cultural Aftairs be pleased to state: 

(a) the overall progress made in 
the construction of buildings for the 
Regional Engineering College, Waran 
gal; and 

(b) the time by which the work 
will be completed? 

The MiDlster of Scientific Research 
and Cultural Mairs: (a) and (b). The 
first phase of construction which in-
cludes two hostel blocks with a din-
ing hall, Workshops, engineering labo-
ratories and some staff quarters, is in 
progress and is now expected to be 
completed by NovemberlDecembcr, 
1961. 

Overtime AnowanCe 

3186. Shri D. C. Sharma: Will ti,e 
Minister of Finance be pleased to 
state: 

(a) the amount of overtime allow-
ance paid to the members of the sla/\' 
in the Government of India and other 
offices during the months of March, 
April, May, June, July and August 
1961; 
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(b) the comparative figures for the 
two previous years; 

(c) how far these overtime pay-
ments are attributable to the ban on 
recruitment of Clerks, etc; and 

(d) what steps are being taken to 
discourage overtime payments by 
strict observance of discipline and 
getting work done during normal 
working hours? 

The Minister 01 Finance (Shri 
Morarji Desai): (a) to (c). The in-
forma tian asked for is being collt.d· 
ed and will be placed on the Table of 
the HoUSe as soon as it is received. 

(d) Overtime allowance is not paid 
to the staff who work overtime of 
their OWn accord. It is paid ollly 
when overtime work is performed un-
der the specific direction of a compe-
tent authority. The competent autho-
nty, before giving such a direct;.~l'I. 

has to satisfy himself that the work 
is so urgent that its disposal oannot 
be postponed till the next working 
day. Instructions have also been 
issued that the work in all offices 
should be sO organised as ordinarily 
to capable of being done during the 
normal office hours and that the ques-
tion of requiring overtime work Lo be 
done should arise only in special tir-
cumstances. 

Coal Shortace in KashmIr 

3187. Shrl D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether coal shortage in Kash-
mir still continues; and 

(b) if so, the steps taken to solvc 
this problem? 

The Minister of Steel, Mines alld 
Fuel (Sardar Swaran Singh): (a) and 
(b). From July onwards, the posilivn 
in regard to supply of coal to KasbJrJr 
has improved considerably. In tnat 
month. 115 wagons of coal were de~
patched to that State against its qC.:,tF 
of 72 wagons. The same quantity, Le. 
115 wagons was programmed durL.,g 
August also. 

Bal BhaVIUl in New Delhi 

3188. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state the up-to-date progress made in 
the construction of the Bal Bhavan in 
New Delhi by the Central Public 
Works Department? 

The Minister of Edncation (Dr. 
K. L. Shrimall): The construction of 
the administrative block including 8 
hobby rooms, library, children's cre-
che, stage of the open air theatre and 
car park has been completed. The 
construction of internal roads, com-
pound wall, quarters for the Direc-
tor, 4 m2mbers of the staff and 8 class 
IV personnel has also been completed. 
The construction of the workshop 
building is in progress and is expect-
ed !o be completed in another month's 
Lne. Besides, tenders received for 
the construction of gymnasium and 
open air theatre are under examina-
tion. 

Grants to Calcutta Uolverslty for 
Cultural Festivals 

3189. Shrl D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) whether grants were given to 
the Calcutta University for organising 
Cultural Festivals; 

(b) if so, the amount of grants given 
during 1956-57, 1957-58, 1958-59, 
1959-60 and 1960-61 separately to the 
Calcutta University for the purpose; 
and 

(C) how the University has used it? 

The MiDister of Educadou (Dr. 
K. L. Shrlmali): (a) Yes, Sir. 

(b) 1956-57 Rs. 4150 

1957-58 

1958-59 

Rs. 4531 

Rs.4500 

No grants were given during 
1959-60 and 1980-61. 

(c) For organising Inter-Collegiate 
Youth Festivals. 
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Development of Urda III Plmjab 

3190. Shrl D. C. Sharma: Will the 
Minister of Sclentl1lc Besearcb and 
Cultaral Mairs be pleased to state: 

(a) whether the Punjab Govern-
ment asked for grants for the deve-
lopment of Urdu language during 
1960-61; 

(b) if so, how much grant was given; 
and 

(c) how this grant has been uti-
lised? 

The MiDister Of Scientific Research 
aDd Coltural Mairs (Shrl Bumayua 
Kablr): (a) No, Sir. 

(b) and (c). Do nDt arise. 

Ex-Servicemen In Rajasthan 

3191. Shri Karol SlDghji: Will the 
Minister of Defence be pleased to 
state: 

(a) the number of ex-servicemen in 
Raj asthan, with particular reference 
to the districts of Bikaner, Churu and 
Gangangar, at the end of 1960-61; and 

(b) the number of ex-servicemen 
who have since either been employed 
or allocated land for rehabilitation? 

The Deputy MInister of Defeuee 
(Shri Raghuramalah): (a) The re-
quired information is not available. 

(b) During the period from 1st 
April to 30th June 1961, 43 ex-service-
men were found employment in Gov-
ernment or private service in the 
Rajasthan State. Number of ex-ser-
vicemen allotted land is not available. 

KldDappiD&" _Ill MaDlpur 

3192. Shrl D. C. Sharma: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the number of kidnapping cases 
by Naga Iiostiles during April, May, 
June, July and August, 1961 in Mani-
pur; 

(b) the figures as compared to the 
corresponding periOd in 1960; 

(e) whether there has been an in-
crease in such cases; and 

(d) if so, the steps proposed to be 
taken in this direction? 

The Minister of state III the Minis-
try of Home Aftalrs (Shri Datar): <a) 
4. 

(b) 4. 

(c) No. 

(d) Does not arise. 

Mineral Deposits III Baroda 

(Shri Shree Narayan Bas: 
3193. -< Sh11 Radha Raman: 

L Shri Assar: 

Will the Minister of Steel, Miaes 
aDd Fuel be pleased to state: 

(a) whether it is a fact that indi-
cations are available which show that 
there is a I'ich deposit of mineral 
wealth including uranium in some 
parts of Chhota-udaipur in "Baroda 
district in Gujarat; 

(b) if so, stepS taken to ascertain 
and estimate the possibilities of such 
a find; and 

(C) the result of such stepS taken? 

The Minister of Mines aDd on (Shrl 
K. D. Malaviya): (a) The Geological 
Survey of India have recorded a rich 
fluorite mineralized zone in and around 
Amba Dungri in the Baroda district. 
Occurrences of Mica pegmatites and 
Dolomitic marbles around Chota Ude-
pur have also been recorded. No sig-
nificant Uranium deposit has yet been 
found in this area. 

(b) and (c). Detailed large scale 
mapping of an area of 1.14 sq. kIDs. 
containing the fluorite mineralized 
ll:one was undertaken by the Geologi-
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cal Survey of India· on a scale of 
1: 3000. Several prospecting pits were 
opened up to estimate the reserves. 
From surface examination the reserves 
of fluorspar rock containing from 
20 to 50 per cent were estimated at 
about 1 million tons (1'1 million ton-
nes). 

Regional mapping on a scale of 
1:63,360 has been planned in this area 
to find out other mineral deposits, if 
any. 

Regional Training Colleges for Maid· 
plll'pOlle School Teachers 

3194. Shri Ram KrlshaD Gupta: Will 
the Minister of Education be pleased 
to refer to the reply given to Starred 
Question No. 833 on the 22nd August, 
1961 and state the details of the 
scheme for opening four regional col-
leges for training of teachers in Voca-
tional Courses for multi-purpose 
Secondary Schools? 

The MlDi.iter of Education (Dr. 
K. L. ShrimaU): It is proposed to 
establi:;h four training colleges with 
a practising school attached to each, 
in four regions of the country. The 
subjects in which the training will be 
imparted and the number of teachers 
to be trained in each subject, has been 
proposed as follows:-

1. Technology 25 
2. Agriculture 25 
3. Commerce 25 
4. Home Science IFine Arts 25 
5. Industrial ArtslCrafts 25 
6. Science Education 75 

TorAL 200 
per college per year or say 800 in all 
the fOUr colleges. 

Each college is also expected to 
offer in-service programmes of short 
duration for about 200 teachers per 
year In all the courses taken together. 

Capital Issued by Companies 

r Shri P. G. Deb: 
3195 J Shri S. A. Mehdl: 

. 1 Maharajkumar Vijaya 
L AlUlnda: 

Will the Minister of FInance be 
pleased to state: 

(a) whether many companies were 
permitted to issue capital with effect 
from 6th May, 19111; and 

(b) if so, the amount of capital to 
the issue of which consent was given 
to each company from April, 1961 to 
August 1961? 

The Finance Minister (Shri Morarjl 
Desai): (a) 128 companies were per-
mitted to issue capital with effect 
from 6th May, 1961 to August, 1961. 

(b) A statement is laid on the Table 
of the House. [See Appendix IV, 
annexure No. 28]. 

Election Petition 

S Shri Ram KrlshaD Gupta: 
3196 Shri Chuni Lal: 

'1 Shri Muhammed Elias: 
L Shrl Daljit Singh: 

Will the Minister of Law be pleased 
to refer to the reply given to Un-
starred Question No. 2454 on the 28th 
March, 1961 and state: 

(a) whether eJection petition in the 
name of Ch. Balbir Singh Vs. Ch. 
Amar Singh pending since 1955 has 
been finally decided; 

(b) if so, the nature of decision; 

(c) if not, the reasons for the delay; 
and 

(d) when it is expected to be decid-
ed? 

The Deputy Minister of Law (Shr! 
Haja1'llllvls): (a) Yes, Sir; on the 18th 
July 1961. 

(b) The Election Tribunal has dis-
missed the election petition filed by 
Ch. Balbir Singh against the election 
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of Ch. Amar Singh, and also discharg-
ed the notices issued under section 99 
of the Representation of the People 
Act, 1951, against Shri Partap Singh 
Kairon and Master Daljit Singh. 

(C) and (d) Do not arise. 

Loan for East india Hotels Ltd. 

r Shrl Ram Krlshan Gupta: 
3197. ~ Shrl Muhammed EUas: 

_ Shrl D. C. Sharma: 

wm the Minister of Finance be 
pleased to refer to the reply given to 
Starred' Question No. 947 on the 17th 
March, 1961 and state: 

(a) whether the application of the 
East India Hotels Ltd. for a smaller 
loan has been considered; and 

(b) if so, the result thereof? 

The Minister of Finance (Shrl 
Morarji Desai): 

(a) and (b) The revised applica-
tion of the East India Hotels Ltd., for 
financial assistance from the Indus-
trial Finance Corporation of India, 
which includes a smaller loan of 
Rs. 95'24 lakhs, has been approved by 
the Board of Directors of the Corpora-
tion subject to Government's con-
currence. The recommendations of 
the Corporation are under Govern-
ment's consideration. 

Recruitment of Barijans In Services 

3198. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
state: 

(a) whether there is any proposal 
to increase the age limit for recruit-
ment of Harijans to services; and 

(b) if so, the details thereof? 

The Deputy Minister of Defence 
(Sardar Surjit !Mngh Majithia): 

(a) No, Sir. 

(!!) Does not arise. 
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Separate of Judiciary from the 
Executive 

3%00. Shrl Ram Krlshan Gupta: Will 
the Minister of Home AffaJrs be 
pleased to refer to the reply given 
to Unstarred Question No. 3879 on 
the 26th April, 1961 and state the 
1urther progress since made in the 
separation of judiciary from executive? 

The Minister of State In the MInis-
try of Home AffaJrs (Shri Datar): A 
statement showing the further prog-
ress made by State Governments in 
the matter of separation of the Judi-
ciary from the Executive is given 
below: 

STATEMENT 

The further progress reported by 
State Governments as on 1st August, 
1961, is as follows: 

1. Bihar:-Recommendation of the 
Public Service Commission for re-
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cruitment ot another batch of 50 
Munsifs have been received by the 
State Government and the appoint-
ments are likely to be finalised short-
ly. 

2. Madhya Pradesh:-Steps are 
being taken to select the personnel 
for appointment to the Judiciary. 
Instructions for the guidance of the 
courts are being drafted and will be 
sent to the State High Court for ap-
proval shortly. 

3. Orissa:-The scheme of separa-
tion of the Judiciary from the execu-
tive has been extended to three more 
districts viz., Sambalpur, Mayurbhanj 
and Dhenkanal with effect from 1st 
May, 1961. 

4. Rajasthan: The State Govern-
ment are by stages converting 
magisterial courts of Munsif magis-
trates' courts, which are manned by 
JUdicial Officers. 

5. Uttar Pradesh: The scheme of 
separation of the JUdiciary from the 
Executive has been extended to 13 
more districts during the current 
financial year. The scheme is now in 
operation in 47 districts of the State 
and covers all districts except the 
hill districts of the Kumaun and 
Uttarkhand Divisions. 

Central Omce of Life lDsaraaee 
Corporation 

3201. Shri Ram Krishan Gupta: Will 
the Minister of Finance be pleased 
to state: 

(a) whether it is a fact that Govern-
ment are examining the desirability 
of shifting the Central Office of L.I.C. 
from Bombay to a more suitable 
place; and 

(b) if so, where it will be shifted? 

The Minister of Fiuance (Shri 
Morarji Desai): (a) and (b). The Esti-
mates Committee in their Report on 
the Life Insurance Corporation of 
India have made sixty-nine recom-
mendations including that relating to 
shifting of the Central Office of the 
Corporation. The comments of the 

Life Insurance Corporation have been 
invited. It is expected that these 
would be available shortly. As soon 
as they are received Government will 
further scrutinize the recommenda-
tions of the Estimates Committee and 
take decisions thereon. 

Grant of Loans by We Insarance 
Corporation 

3202. Shri Ram Krishan Gupta: Will 
the Minister of Finance be pleased to 
state: 

(a) whether - it is a fact that the 
procedure for grant of lOans t6 policy 
holders is complicated and interest on 
loan is high; 

(b) if so, steps taken or proposed to 
be taken to simplify the procedure 
and reduce the rate of interest; 

(c) whether there is also a proposal 
to increase the surrender values of 
the Life Insurance Corporation poli-
cies; and 

(d) if so, the details thereof? 

The Minister of Finance (Shri 
Morarji Desai): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Foreign Aid for Teclhnical Education 

3203. Shri Ram Krishan Gupta: Will 
the Minister of Scientific Re.;earch and 
Cultural Affairs be pleased to state: 

(a) whether it is a fact that many 
smaller European and Asian countries 
have offered to help India in the field 
Of ~echnical education; 

(b) if so, the nature and details of 
offers received (country-wise); and 

<c) the action taken thereon? 

The MiJUster of Scientific Re3earch 
and Cultural Affairs (Shrl Rumayuu 
Kabir): <a) No, Sir. 

(b) and (c). Do not arise. 
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1]nderground Gasification of Coal 

3%04.r Sbri Ram Krishan Gupta: 
'\" Shri T. B. Vittal Rao: 

Will the Minister of Scientific Re-
search and Cultural Atrairs be pleased 
10 state: 

(a) whether the Expert Committee 
.appointed to draw up a panel of suit-
able sites in the country where expe-
riments on underground gasification of 
coal could be conducted has submitted 
its report; 

(b) if so, the main recommenda-
~ions thereof; and 

(c) the action taken thereon? 

The Minister of Scientill.c Research 
.aDd Cultural Alrairs (Shri Humayun 
Kabir): (a) No, Sir. 

(b) and (c). Do not arise. 

Ezemption of Dnty on Transfer of 
Properties 1M Displaced Persons 

3205. Shri Ram Krishan Gupta: Will 
1he Minister of Home Atrairs be 
pleased to state: 

(a) whether it is a fact that the 
Union Law Ministry has directed the 
Delhi Administration to exempt dis-
placed persons from the four per cent 
duty on transfer of property from the 
llehabilitation Ministry; and 

(b) if so, the action taken by Delhi 
Administration in this regard? 

The Minister of -state in the Minis-
I&r,- of Home Affairs (Shri Datar): 
(a) No. The four percent duty on 
"transfer of property is levied by the 
Corporation under the provision of the 
Municipal Corporation Act, 1957 as a 
BUrcharge on the stamp -duty imposed 
·on such transfers by the Indian Stamp 
Act, 1899. Hence the duty is not levi-
·able on the transfers of the properties 
>Of the Rehabilitation Ministry. Where 
through incorrect interpretation of 
law, the duty had been charged on the 
"transfers of such properties in the 
"JIast, the same will be refunded by 
f.he Corporation on receipt of .. quarter-

1128(Ai) L.B.D.-4. 

ly collection from the De}hi Adminis-
tration. 

(b) Does not arise. 

Flying Cycle 

3206 {Shri Ram Krishan Gupta: 
. Shri Nek Ram Negi: 

Will the Minister of Scientific Re-
search and Cultural Alrairs be pleased 
to refer to the reply given to Un-
starred QuestiOn No. 1421 on the 10th 
March, 1961 and state whether Shri 
R. A. Prasar has since submitted a 
suitable scheme to the Council of 
Scientific and Industrial Research for 
developing a flying cycle? 

The Minister of Scientific Research 
and Cultural Alrairs (Shri Humayun 
Kabir): No, Sir . 

Private Schools in Delhi 

r Shri Ram Krishan Gupta: 
,\'!07 I Shri Nek Ram Negi: 
. . ~ Shri Bhakt Darsban: l Shri Naval Prabhakar: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question No. 1437 on the 
10th March, 1961 and state the deci-
sion taken on the proposal of the 
Delhi Municipal Corporation seeking 
authority to accord or refuse recogni-
tion to private schools and to regulate 
service conditions of teachers em-
ployed by them and such other powers 
in respect of these institutions? 

The Minister of Education (Dr. K. L. 
Shrimali): A final decision is likely 
to be taken soon. 

Christian Missionaries 

r Shri Hem Raj: 
3208. -< Shri TangamaRl: 

l Shri Prabhat Kar: 

Will the Minister of Home Alrairs 
be pleased to state: 

(a) the amount of aid received by 
the Christian missionaries from fore-
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ign countries in 1960 and during Janu-
ary to July, 1961; 

(b) the names of the countries from 
which the aid was received; and 

(c) the names of the Christian Mis-
sions in India which received it, State-
wise? 

The Minister of State in the Minis-
tr,. of Home Affairs (Shri Datar): (a) 
to (c). A statement giving the infor-
mation aavilable is laid on the Table 
of the House. [See Appendix IV, an-
nexure No. 31] 

Salar Junl' Museum 

3209. Shri T. B. Vittal Rao: Will 
the Minister of Scientific Research and 
Cultural Aftairs be pleased to ~tate 

the amount spent till the end of July 
1961 for the construction of the build-
ing to house the Salar Jung Museum? 

The Minister of Scientific Researeh 
and Cultural Alrairs (Shri Humayun 
Kabir): Rs. 2,78,257/- on land acquisi-
tion and preliminary expenses; no-
thing on building. 

Piece Workers of Ordnance Factories 

3210. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that the 50 
per cent ceiling imposed on the piece 
workers of Ordnance Factories is 
being removed; 

(b) whether workers whose earn-
ings were deducted as a result of this 
restriction are to be paid arrears; and 

(c) if not, the reasons for the same? 

The Deputy Minister of Defence 
(Shri Ral'huramaiah): (a) to (c). 
There has been no decision in regard 
to this matter as yet. 
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A.I.C.C. Session at Burrapur 

3213. Shri Jndrajit Gupta: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that Hindus-
tan Steel Ltd. provided housing, 
buses, air-conditioning plant and 
other resources for the recent A I.C.C. 
Session held at Durgapur; 

(b) the terms on which such facili-
ties were provided; 

(c) whether a road in the Durgapur 
Steel Project area was also macada· 
mised for the A.I.C.C. Session; and 

(d) if so, at whose expenses was 
this work done? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Sinrh): (a) At 
the request of the Reception Commit-
tee of the A.I.C.C., accommodation in 

Hindustan Steel Guest House and 
Hostels, electricity and water Ncre 
provided by the Hindustan Steel 
Limited. 

(b) Accommodation was provi:led 
on rent at the rates chargeable to out-
siders. The actual cost of water and 
electricity supplied was also charged. 

(c) No, Sir. 

(d) Does not arise. 

Steel Be-rollin, Mill for Kerala r Shri Narayanankntty 
32H. J Menon: 1 Shri Punnoose: 

L Shri M. K Kumaran: 

Will the Minister of Steel, Mines an. 
Fuel be pleased to state: 

(a) whether the constuction "f th .. 
licensed steel re-roIling mill fOl" 
Kerala has been started; 

(b) if not, the reasons therefor; 

(c) whether the required filreign 
exchange and import licences for the 
machinery have been obtained for the 
same; and 

(d) if not, the reasons therefor? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Sincb): (a) No, 
Sir. 

(b) to (d). Proposals submitted by 
the firm for import of machinery wolre 
not acceptable. The firm is now ex-
ploring acceptable terms of impeort. 

Utilisation of Foreign Financial 
Assistance 

D15. Shrlmati IIa PalchoncJhnrl: 
Will the Minister of Finance be pleas-
ed to state: 

(a) whether the Government o~ 

India have approached the Govern-
ments of the U.S.A. and other Ai'l-
India Club countries for utili$in~ a 
part of the financial assistance tc to 
given by them for the executieon Ilf 
the Third Five Year Plan for im~ort
ing raw materials and components; 
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(b) if so, the exact details about 
this matter: and 

(c) the reaction of the Government. 
of the Aid-India Club countries 10 
this approach? 

The Minister of Finance ('1hrl 
Morarji Desai): (a) Yes. 

(b) Government have approached 
Members of the Consortium of friend-
ly countries and institutions to allow 
a part of the aid committed by .hem 
for the Third Five Year Plan to be 
utilised for the purposes other than 
for import of equipment on project 
basis. 

(c) The reaction has been favour-
able. Some of the credits already 
negotiated against committed aid pe)'-
mit straight drawals in cash or proviCil' 
for the import of components and SP2-
cified commodities. 

C.P,M.O. Company in Madhya 
Pradesh 

r Shrimati Renu I Chakravartty: 
Shri Hem Barua: 

3216. ~ Shri P. G. Deb: 
I Dr. Ram Subhag Singh: 
I Maharajkumar Vijaya 
L Ananda: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) how far the question of colla-
boration with Central Province Man-
ganese Ore Company for exploWng 
mincs in Nagpur District has procee.1-
ed; 

(b) whether there has been a break-
down in the talks being conducted: 

(c) if so, the reasons for the same; 

(d) whether the Company is a 
completely foreign concern; and 

(e) what is its share capital? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (al to (c). The mat-
ter is sub-judice as the Company has 
filed writ petitions in the High Cou:t 
concerned, and obtained injuncl'ons 

on 31-5-1961, against the refusal pf 
Government to grant them further re-
newal of the leases. 

(d) The Company is incorporattd in 
the UnitE'd Kingdom and foreign-<;wn-
ed, 

(e) The share capital of the Cur.l-
pany is 1.5 millions. 

Pig Iron for Orissa 

3217. Shri Chintamoni Panlgrahi: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) the total quantity of pig iron 
allotted to Orissa during 1959-60 
and 1960-61 respectively: 

(b) the quantity actually supplied 
during the above period; and 

(c) the reason for short supply of 
pig iron? 

The Minister of Steel, MinH and 
Fuel (Sardar Swaran Singh): (a) to 
(c). The system of allocation of pig 
iron was abolished from 1st July, 
1959. No consolidated demands are 
received from the State Government 
and no periodical allotment is made 
since 1st July, 1959. Indents are 
received from consumers direct and 
planned by the Iron and Steel Con-
troller, as and when received, on Pro-
ducers after due scrutiny with re-
ference to the assessed capacity of 
the foundries. Consumers are also 
allowed to obtain pig iron direct from 
the stock-holders without any autho-
risation. Statistics of despatches of 
pig iron are not available upto end 
of 1959. 6,555 tonnes were despatched 
(supplied) during the period January, 
1960 to March, 1960, and 14,158 tonnes 
during 1960-61. 

Royalty on Manganese Ore 

3218. Shri Aurobindo GhosaI:. Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether the manganese are 
trade and industry have suggested 
reduction of the royalty and dead 
rent rate: and 
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(b) if so, the reasons therefor? 

The Minister of Mines and on 
(Shri K. D. Malaviya): (a) Royalty 
on manganese was reduced to its pre-
sent level early in 1960. The industry 
has recently suggested further reduc-
tion in the rate of royalty on manga-
nese; no proposal was made for re-
ducing the rate of dead rent. 

(b) Further reduction of the rate of 
royalty has been proposed by the 
industry with a view to make the 
export price of the mineral more com-
petitive in foreign markets. 

Script of Tribals in Autonomous Hill 
Districts of Assam 

3Z19 Shri Aurobindo Ghosal: Will 
the Minister of Home Mairs be 
pleased to state: 

(a) whether any script is used by 
the tribal people of the autonomous 
districts of Assam; and 

(b) if so, what are the scripts and 
what is the percentage of the literate 
tribals who use Roman script? 

The Minister of State in the Mlnis-
try of Home Mairs (Shri Datar): (a) 
and (b). In the autonomous districts 
of Assam, the Roman script has been 
generally used for writing the various 
tribal languages. The Assamese 
script is also used for the Mikir lan-
guage, and the Bengali script is simi-
larly used in North Cachar. Precise 
figures regarding the percentage of 
literate tribals who use Roman Script 
are not available. 

Foreicn Investments in Public and 
Private Sectors 

3ZZ. Shri Damaul: Will the Minister 
ef Finauce be pleased to state: 

(a) whether Government have 
worked out the details of its foreign 
investment in Public and Private 
Sectors; and 

(b) if so, whether a statement will 
be laid on the Table showing such 
details together with countries where-

in such investments were made during 
the last three years? 

The Minister of Fillllnce (Shri 
Morarji Desai): (a) and (b). Data on 
foreign assets of the official sector, 
which include those of the Reserve 
Bank of India, are being regularly 
computed and made available in the 
articles on "Foreign Investment in 
India" in the monthly Reserve Bank 
of India Bulletin. The latest article 
on the subject appears in the May, 
1961 issue of the Bulletin. The 
following table, as published therein, 
shows the foreign assets of the official 
sector as at the end of last three 
years:-

As at 
Country 1958 1959 1960 

------------
(In crores of rupees) 

U.K. 2114 '8 2,18'7 1149'9 
U.S.A. 32'3 52 .9 45'8 
Pakistant 300'8 300'8 300'8 
Othrrs 19'3 20·6 31'3 
Intcrf'atiOl1al 
In stitutiOl1 s 2;4 '8 52 '3 56'7 

TOTAL 592'0 645'3 584'5 
t Include. partitior. debt of Rs. 3eo Crore. 

Except to the extent that a part of 
the balances of the India Supply Mis-
sion is held with Commercial banks 
in the U.S.A. in the form of deposits. 
there is no official investment in tho 
private sector. 

study of Prohlems of Banking System 

3221. Shri Morarka: Will the Minis-
ter of F'lnauce be pleased to state: 

(a) whether Government have con-
sidered the desirability of appointing 
a high level banking commission to 
stUdy the problems of the bankinit 
system; and 

(b) if so, when? 

The Minister 
Morarji Desai): 

of FInauce (1liIII'I 
(a) and (b). The 
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Reserve Bank is constantly having 
under review the problems connected 
with banking and is in close and con-
tinuous touch with commercial banks 
and with the Government of India in 
regard to measures for strengthening 
the banking system of the country. 
The Bank and Government have been 
invested with necessary powers to 
take suitable action when necessary. 
The appointment of a banking com-
mission to study the problems of the 
banking system does not,' therefore, 
appear to be necessary. 

Suicide by WOllleD in Saurashtra 

3222. Shri Assar: Will the Minister 
of Law be pleased to state: 

(a) whether Gujarat Cultural Festi-
val Study Group have suggested rela-
xation of divorce laws as a means to 
reduce incidence of suicide by women 
in Saurashtra; 

(b) if so, whether Government have 
considered that suggestion; and 

(c) if so, the reaction of Govern-
ment? 

The Deputy Minister of La", (8mi 
Rajamavis): (a) No, Sir; Government 
have received no such suggestion. 

(b) and (c). Does not arise. 

School Hostels in Bihar 

3223. Shri Bibhnti Mishra: Will the 
Minister of Education be pleased to 
.tate: 

(a) whether the Central Govern-
ment have sanctioned any loan to the 
Bihar State Government for the cons-
truction of school hostels during 
1960-61; and 

(b) if so, the total amount sanction-
ed for each institution in Bihar? 

The Minister of •• cation (Sbri J[. 
L. Shrima)i): <a> Yes, Sir, a sum of 
RI. 80,000 was I8nctioned. 

(b) A sum of Rs. 20,000 each was 
advanced by the State Government to 
the following four institutions:-

(i) Dayanand Kanya Vidyalaya, 
Mithapur. 

(ii) Arya Kanya Vidyalaya, Naya-
tola. 

(iii) Rajendra Vidyalaya, Gaya. 

(iv) D.A.V. School, Siwan. 
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Exemption of Private Firms from 
Taxes 

3225. Shrl p. C. Borooah: Will the 
lIIIinister ot FiDance be .pleasedto 
state: 

(a) whether the Mysore Chamber of 
Commerce has requested for exemp-
tion from income-tax of death and 
retirement gratuities paid by private 
:firms; and 

(b) if so, what is the decision of 
Government thereon? 

The Minister of Finance (Shrl 
Morarji Desai): (a) Yes, Sir. It made 
this suggestion in its representation 
to the Select Committee on the In-
come-tax Bill, 1961. 

(b) A provision has been made .for 
this purpose in cia use 10 (10) of the 
lncome-tax Bill, 1961 (which has been 
]lassed by the Lok Sabha on the 28th 
August, 1961). According to this 
'provision, it is proposed to exempt 
any gratuity received by employees in 
the private sector to the extent of one-
baIt month's salary for each year of 
completed service, calculated on the 
basis of the average salary for ·the 
three years immediately preceding the 
year in which ·the £ratuity is paid, 
subject to a maximum of Rs. 24,000 
llr fifteen months' pay so calculated, 
whichever is lesll. 

Bi-Lingaal Primers 

3226. Shri Kalika Singh: Will the 
Minister of Ed.cation be pleased to 
state: 

(a) whether bi-lingual primers 
have been approved and printed and 
are on sale: 

(b) in how many languages the 
bi-lingual primers have been pub-
lished; 

(c) when was the scheme to produce 
bi-Iingual primers approved by the 
Ministry; and 

(d) whether care has been taken to 
propagate Hindi in non-Hindi areas 
through the primers aforesaid and if 
so, how? 

The Minister of Education (Dr. K. 
L .. Shrimali):.(a) The manuscript of 
Hindi-Tamil primer and specimen 
portions of Hindi-Kannada, Hindi-
Malayalam and Hindi-Telugu primers 
were received in the Central Hindi 
Directorate during June, 1961 from 
the Dakshin Bharat Hindi Prachar 
Sabha, Madras, who have been en-
trusted with the task of preparing bi-
lingual primers. The Hindi-Tamil 
manuscript has been returned to the 
Sabha, with some suggestions. The 
Sabha has been requested to revise 
the other primers also in the light of 
the suggestions given in respect of 
the Hindi-Tamil primer. The Sabha 
will arrange for their publication and 
sale. The estimates of the cost in-
volved are awaited from the Sabha. 

(b) Does not arise. 

(c) 23rd December, 1959. 
(d) Does not arise. 

ltashtriya Indian MUltary CoUece 

'3227. Shri Kalika Sin~h: Will the 
Minister of Defelice be pleased to 
state: 

(a') the courses of study at the 
Rashtriya Indian Military College, 
:Dehra3un; 
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(b) the capacity of the College with 
regard to number of students in 
various courses of study; 

(c) the percentage of students who 
after obtaining the highest degree in 
the College took up military service 
during the last three years; 

(d) whether there is any scheme to 
further expand the activities of the 
College; and 

(e) if so, the details thereof? 

The Deputy Minister of Defence 
(Sardar Majithia): (a) The courses of 
study at the Rashtriya Indian Military 
College Dehra Dun are as follows:-

(i) Indian School Certificate Ex-
amination; 

(ii) the college Diploma Examina-
tion; 

(b) The present strength of the 
cadets at the College is 200. All the 
eligible cadets take the College Diplo-
ma Examination and National Defence 
Academy Qualifying examination, and 
some, in addition, take the Indian 
School Certificate examination. 

(c) Although the Indian School 
Certificate examination is the highest 
examination at the College, most of 
the boys do not take this examina-
tion but pass the (:ollege D:ploma 
examination and try for the National 
Defence Academy. 91'67 per cent of 
the cadets who passed the College 
Diploma Examination in the years 
1957, 1958 and 1959 have joined the 
National Defence Academy. 

(d) and (e). Yes Sir. A proposal 
to increase the strength of the Rash-
triya Indian Military College is under 
examination. 
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Science Clnbs in Pnnjab 

3233. Shri D. C. Sharma: Will the 
-Minister of Education be pleased to 
_state: 

(a) whether any science club is at 
present functioning in the secondary 
schools in Punjab; and 

(b) if so, how many and what are 
their functions? 

The Minister of Education (Dr. 
·K. L. Shrimali): (a) Yes, Sir. 

(b) Twenty one such clubs are 
·working and their functions are as 
under:-

(1) To inculcate a Scientific attitude 
in the pupils. 

(2) To encourage the pursuit of 
science as a hobby. 

(3) To stimulate pupil participation 
and initiative in learining science. 

(4) To encourage pupils to take an 
intelligent interest in the environment 
-and everyday experience. 

(5) To encourage individual and 
group initiative. 

(6) To contact other scilmce clubs 
.. and to exchange information and acti-
-vities. 

Jantar Mantar, New Delhi 

3234. Shri D. C. Sharma~ Will the 
Minister of Scientific Research and 
Cultural Mairs be pleased to state: 

(a) what efforts have so far been 
made to renovate the Jantar Mantar 
in New Delhi; and 

(b) with what results? 

The Deputy Minister of ScientUle 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) and (b). Annual and 
special repairs are being carried out, 
and the following works have so far 
been executed: 

(1) Part plastering of the walls of 
the yantras; and 

(2) Construction of the eastern 
boundary wall. 
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Drive against Immorality in DeW 

UfO {Shrl P. C. s-h: 
. Shri Arjun Singh Bhada1lria: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether a special drive against 
immoral traffic in women and girls 
has been launched in Delhi recently; 

(b) if so, what are the broad out-
lines of this scheme; and 

(c) what is the extent of success 
achieved in the line SO far? 

The Deputy Minister of Home Affair 
<Shrimati Alva): (a) The Police are 
taking energetic action to enforce the 
provisions of the Suppression of Im-
moral Traffic in Women and Girls 
Act, 1956. 

(b) Nine Inspectors of Police have 
been empowered to effect the arrest 
of offenders under the Act in certain 
circumstances wil'h a view to check-
ing immoral traffic in women and 
girls. 

(c) Two places which were being 
run as brothels were discovered re-
cently. So far 666 persons have been 
prosecuted under the Suppression of 
Immoral Traffic in Women and Girls 
Act. Of these, 203 have been con-
victed, 95 aceuitted and cases are 
pending against 368. 

Priutlng of Electoral Rolls in Cachar 

3241. Shri Aurobindo Ghosal: Will 
the Minister of Law be pleased to 
state: 

<a) whether the electoral rolls in 
Cachar have been printed in As-
samese only; and 

(b) if so, the reasons therefor? 

The Deputy Minister of Law <Shrl 
Bajarnavls): (a) and (b) The elector-
al rolls for the assembly cOJl&tituen-
cies in Cachar district (except certain 
parts of Hailakandi and Katlicherra 
assembly constituencies falling withi!! 
the Hills Punjis of HaiIkandi sub-

division) have been prepared and 
printed only in Bengali, which is the 
language understood by a majority of 
the people of the district. 

The electoral rolls pertaining to the 
parts of Hailakandi and Katlicherra. 
assembly constituencies falling within. 
the Hills Punjis of Hailakandi sub-
division have been prepared only in 
English, because those areas are main-
ly inhabited by tribal people who are 
not literate in Assamese or Bengali 
and whose language is written in 
English script. 

Dlegal Import of Betelnuts 

3242. Shri Muhammed Elias: Will 
the Minister of Finance be pleased to 
state: 

(a) whether it is a fact that betelnuts 
worth lakhs of rupees are imported 
in West Bengal, Orissa and Bihar 
illegally; and 

(b) if so, what arrangements have 
been made to stop this illegal impOl't 
of betelnuts in these areas by Govern-
ment? 

The Minister of Finance (Shri 
Morarji Desai): (a) Some instance of 
illegal imports of betelnuts have been 
reported from West Bengal and Bihar. 
No such case has, however, been 
reported from Orissa. 

(b) Such illegally imported goods 
are seized and proceeded against 
according to law. Our preventive 
measures on the borders have also 
been intensified. 

Recndtmeat of Central Excise OfIlcers 

3243 Pandit D. N. Tiwari: Will the 
Minis~r of FInance be pleased to state~ 

(a) whether it is a fact that names 
for recruitment of Central Excise 
Officers of the grade of Sub-Inspectors 
are asked for Or requisitioned from 
Patna employment exchange office 
only and from no othet- exchange 
offices in the State; and 

(b) if so, the reasons for favouring 
Patna and ignoring others? 
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The Minister of Finance (8M 
Morarji Desai): (a) No, Sir, it is not 
a fact. The correct position is that 
requisition for all categories of candi-
dates including Sub-Inspectors and 
Inspectors are placed with the Regional 
Employment Exchange, Patna, re-
questing them to sponsor candidates 
from alI over Bihar. In every recruit-
ment candidates from all over Bihar 
are being sponsored by the Regional 
Employment Exchange. 

(b) Does not arise. 

Chinese Residents in Delhi 

3244. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number of Chinese residents 
in Delhi; 

(b) the number of Chinese who 
were asked to leave the country for 
their undesirable activities from Delhi 
during the current year so far: and 

(C) whether alI of them have since 
left? 

The Minister of State in the Minis· 
try of Home Affairs (SM Datar): (a) 
342 on the 22nd August, 1961. 

(b) 2. 

(c) y ... 

Gold Mines in Bangalore 1Shri P. G. Deb: 
Shri Arjun Singh Bhadauria: 

3245. Shri Raghunath Singh: 
MaharajKhmar Vijaya 

l Ananda: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the Mysore State 
Government have decided to reopen 
the old Gold m:"1~ n'c- T>3ngalore; 
and 

(w) if so, how much gold is expected 
from this mine? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) The Gov· 

ernment of Mysore have stated that 
there are no old workings for gold 
near Bangalore, but there are such 
workings near Bangalore. The State 
Government do not propose to reopen 
the old mines. 

(b) Does not arise. 

Bhilai Steel Plant 

324$ {Dr. Ram Subhag Singh: 
• Maharajkumar Vijaya Ananda: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether any record has been set 
up in the production of Bhilai Steel 
Plant; and 

(b) if so, the details of the same in 
different sections? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
and (b). Yes Sir. Bhilai, I am glad 
to say, had 'a good production in 
August 1961. Preliminary figures 
show that Bhilai produced 84,101 
tonnes of iron and 68,631 tonnes of 
ingot steel in August. On the 9th 
August 1961, the five open hearth 
furnaces in operation then, produced 
3,560 tonnes of ingot steel. 

Floods in Lakhimpur Area 

3247 Shri p. C. Borooab: Will the 
Minist~r of Home Affairs be pleased 
to state: 

(a) whether fierce floods t?ok. place 
in Lakhimpur in the begmnmg . of 
July, 1961 on account of over-flowmg 
of Singra river; 

(b) if so, what loss. of life. an~ 
property was involved In the aCCident, 
and 

(c) what amount has been spent o~ 
the flood relief measures In the area. 

The Depu!y Minister of Home 
Affairs (Shrimati Alva): (a) Yes. 

(b) There was no loss of human 
life But there was damage to pro-
periy to the extent of about Rs. 6,600, 
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besides damage to North Trunk Road 
and SOme bridges. 

(C) Rs. 2,500 was sanctioned by the 
State Government as gratuitous relief 
far the area. 

III'~ ~!Nt ~ 1II'l'm-
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~ ~Y ... '" ~: <m~-IIri 
¢ft ~ iICI"R 'lit FIT ~~ fit; : 

(iii) <m ~ fl ~ fit; 00 ~ 
~~~~fit;~f~ 
it ~ f.t;lf for;rr ~ ~~ ~ * ;rrr:r ~ ~ ~ ~ lIT f.I<I;r.r 
f~ ;;mf ~ ~ m~ lIT ~~
~~ ~~ ~ ~lIT ~ ~ 
~~~; llfR 

(llJ) lift ~, ffi ~ "U'ilf rnr 
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ffi ~ ~ ;¢1 ollli fiI;llT ;orr ft" I 

(llJ) ~ "U'ilf ~ 'lit 
~;¢1~~~it 

~ ittrr I 
Tagore CeDteuary Celebrations in 

Orissa 
3249 Shri ChiDtamODi PaDigrahl: 

Will the Minister of SeienWlc Research 
.... Cultural Affairs be pleased to 
state: 

(a) the total amount of money which 
was given to Orissa for celebration of 
Tagore Birth Day Cenetenary in that 
State; 

(b) to whom this fund was made 
available; and 

(c) the names of writers who 
received money for translation of 
Tagore's writings in Oriya on this 
occasion? 

The Minister for SeieDtifie Research 
aDd CDltIll'aI Affairs (Shri HumaYUB 
Kablr): (a) and (b). No amount was 
given to Orissa for celebration of 
Tagore's birth centenary. But Rs. 
1,75,000 was given to the Govt. of 
Orissa as the Central Government's 
contribution towards the construction 
of a Tagore Theatre at Bhubaneswar. 

(c) The following writers received 
money from the Sahitya Akademi for 
translatiOn of Tagore's >:elect writings 
in Oriya:-

(1) Shri Sochi Raut Roy. 
(2) Shri Kalindicharan Panigrahi. 
(3) Shri Chittaranjan Das. 
(4) Shri Gopinath Mohanty. 
(5) Shri Sunanda Kar. 
(6) Shri Prabhat Mukherji. 
(7) Shri Jatin Das. 

Compulsory Small Savings 

3250. Shri Assar: Will the Minister 
of Finance be pleased to staae: 

(a) whether Government have 
issued orders to various industries to 
collect amount under Small Savings 
Scheme compulsorily from their emp-
loyees' salary; 

(b) if not, whether Government are 
aware that Century Mill and other 
such mills are collecting amount by 
deducting that amount from emp-
loyees' salary against their wish; and 

(c) if so, what steps Government 
propose to take to stop this practice? 

The Minister of FiDance (Shri 
Morarji D_I): (a) No, Sir. 

(b) Government are informed that 
as required under the Payment of 
Wages Act 1936 deductions are made 
only upon the written authorisations 
of the employees. 

(c) Does not arise. 
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Rourkela Steel Plant 

3252. Sardar Iqbal SiDgh: Will the 
Minister of Steel, Mines aDd Fuel be 
pleased to state: 

(a) whether the Rourkela Steel 
Plant has been completed; 

(b) if so, by when is it expected to 
produce the fuI! capacity of steel; and 

(c) what is its present productien. 
of finished steel? 

The Minister of Steel, lIIines and 
Fuel cSardar Swaran Singh): (a) No, 
Sir. But the only unit yet to be 
completed is the hot dip tinning plant. 

(b) Normally, it takes two to three' 
years for steel works to achieve their 
rated capacities. 

(c) The average monthly produc-
tion of finished steel since April 1961 
has been about 8400 tonnes and of 
ingots about 22600 tonnes per month. 

Sehool Hostels in Punjab 

3253. Sardar Iqbal SiDgh: Will the' 
Minister of Education be pleased to 
state: 

(a) whether the Central Govern-
ment have sanctioned any loan to the 
Punjab Government for the construc-
tion of school hostels during 1961-62 
so far; and 

(b) if so, the total amount sanctioned 
for each institution in Punjab State? 

The Minister of Educatiou CDr. 
K. L. Shrlma1i): (a) No, Sir. 

(b) Does not arise. 
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Steel for Punjab 

3254. Sardar Iqbal SiD&"h: Will the 
Minister of Steel, Mines and Fnel be 
_pleased to state: 

(a) whether it is a fact that the 
despatches of steel to Punjab are not 
satisfactory during the current year; 

-and 

(b) if so, the steps taken to improve 
the unsatisfactory condition of des-
patches of steel? 

The Minister of Steel, Mines and 
Fnel (Sardar Swaran SiD&"h): (a) 
Despatches of steel to Punjab have 
-not been unsatisfactory. 

(b) Does not arise. 

Cyclists in Delhi 

3255. Sardar Iqbal Singh: Will tl'.e 
Minister of Dome Affairs be pleased 
to state: 

(a) the number of cyclist prosecut-
ed and fined during the months c.f 
March to August, 1961 in the Union 
Territory of Delhi under various 
traffic offences; and 

(b) the number of cyclists injured 
and killed during the same period in 
various traffic accidents? 

The Minister of State in the Minis-
try of Dome Affairs (Shri Datar): (a) 
and (b). (From 1-3-1961 to 12-8-1961j 

Cyclists prosecuted 

Cyclists fined 

Cyclists injured 

Cyclists killed 

33924 

33113 

266 

18 

Cantonment Boards in Punjab 

3256. Sardar Iqbal Singh: Will the 
Minister of Defence be plea&ed to 
state: 

(a) the names of the development 
schemes and the amount sought for 
by the Cantt. Boards in Punjab during 
1961-62 for their completion; 

(b) the amounts of grants finally 
:agreed upon for each development 

scheme of each of these Cantonment 
Boards; and 

(e) the progress made so far in the 
completion of these development 
works? 

The Deputy Minister of Defence 
(Shri Baghuramaiah): (a) and (t). A 
statement is laid on the Table of the 
House. [See Appendix IV, annexure 
No. 32]. 

(c) All the schemes are expected to 
be completed by 31st March 1962. 

Indian Institute of Technology, 
DaraDur 

3257. Sardar Iqbal Singh: Will thp 
Minister of Scientific Research and 
Cultural Affairs be pleased to state 
the percentage of candidates selected 
from different States for admission 
into the Indian Institute of Techno-
logy at Kharagpur for 1961-62? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Dumayun 
Kabir): 

S. State 
No 

Parcentages of Admission in 
I Year II Year 

I. Arlihra 1'3 1"7 
2. A!il~am 2'0 2-5 
3· Bi~lar 9'5 1'7 
4· Delhi 13'2 10·8 
5· Gujarat 
6. Kerala 1'3 
7· Madhya Pradesh 1·3 
8. Madras. 2'0 2-5 
9· Manipur 

10. Maharashtra 1'3 2-5 
II. Mysore. 2·4 
12. Orissa 4'1 5'0 
13· Punjab 7' I 5 ·8 
14· Rajasthan 0'7 0'8 
IS· Tripura· . 

43'4 16. U Itar Pradesh 9'5 
17. West Bengal - 44'0 18· 3 
18. HimachalPrdesh 
19· Jammu and 

Kashmir 0'3 
2.0. Naga Land 
21. Foreign countries 5'0 

100'0 100'0 
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Grants for Cultural Activities lu 

Punjab 

{ Sardar Iqbal Sinrh: 
3258. Shri D. C. Sharma: 

Will the Minister of ScientUic Re-
search and Cultural Aftairs be pleased 
to state: 

(a) the names of organi&ations 
which were given grants for promo-
tion of cultural activities in Punjab 
during 1960-61; and 

(b) the amount sanctioned to each 
of them during the above period? 

The Minister of Scientific Research 
and Cnltural Allairs (Shri Humayan 
Kabir): (a) and (b). 

Name of Organ isat iOJl Amount 

Rs. 
(1) Khalsa College, Amritsar 1,500 
(2) Vishveshvaranand Vedic 

Research Institute, 
Ho,hiarpur . 89,000 

(3) The IndiaJl Academy of 
Fine Arts, Amritsar 20,000 

(4) Hind Sweepers' Sevak 
Samaj , Gurgaon 200 

(5) The Indian Cultural Society, 
Amritsar . 7,500 

(6) Theatre Cop'. (Zonal 
Office), Ambala . 7,500 

(7) Jallianwala Bagh Na-
tional Memorial Trust, 
Amritsar 13,812 

Grant to Punjab University 

3259. Sardar Iqbal Singh: Will the 
Minister of Education be pleased to 
state: 

(a) the amount given as grant to the 
Punjab University by the University 
Grants Commission during 1960-61; 
and 

(b) the amount spent on different 
heads in that year? 

The Minister of Education (Dr. K. L. 
Shrimall): (a) and (b). A statement 
is laid on the Table of the House. 
[See Appendix IV, annexure No. 33]. 
1128(Ai) LSD-5. 

Seizure of lUeral Opium in Delhi 

3260. Sardar Iqbal Sinrh: Will the 
Minister of Finance be pleased to 
state: 

(a) the quantity of illegal opium 
seized in Delhi during the years 1960 
and 1961 so far; and 

(b) the number of persons founl! 
guilty and convicted? 

The Minister of Finauce (Shrl 
Morarji Desai): (a) 220'8 Kilo-
grammes of opium were seized in 1960 
and 166'8 Kilogrammes in 1961 up to 
the 31st July, 1961. 

(b) 154 persons in 1960 and 99 per-
sons in 1961 (up to the 31st July). 

DUcit Distillation in Delhi 

3261. Sardar Iqbal Slurh: Will the 
Minister of Home Allairs be pleased 
to state: 

(a) the number of persons arrested 
for illicit distillation and possession of 
liquor in Delhi during 1961; and 

(b) the number of persons convict-
ed out of them? 

The Minister of State in the Min-
istry of Home Allairs (Shri Datar): 
(a) 848 during the period from 1-1-61 
to 31-7-61. 

(b) 359. 

Children Clubs 

3262. Sardar Iqbal Sinrh: Will the 
Minister of Home Aftairs be pleased 
to state: 

(a) the number of children clubs in 
1960 which were run by Delhi Police; 

(b) the nature of work done by the 
clubs; and 

(c) the nature of assistance given 
by Government to these clubs? 

The Deputy Minister of Home 
Allairs (Shrlmati Alva): (a) None. 

(b) and (c). Do not arise. 
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ElI:-Senicmnen in Punjab 

3US. S!U'dar Iqbal Singh: Will the 
Minister of ~fenee be pleased to 
state: 

<a) the number of ex-Servicemen as 
on 31st March, 1961 district-wise ill 
Punjab State; 

(b) the number of those who went 
on pension before 1952 and those who 
were pensioned after 1952; and 

(c) the number of those who have 
been gainfully employed till the 31st 
MarCh, 1961? 

The Depaty Minister of DefeBee 
(Shri Rq-haramaiah): (a) The 're-
quired information is not available. 

(b) As on 31-3-61, the number 01 
ex-Servicemen who went on 'pension 
prior to 31st December 1952. and of 
those who went on pension thereafter 
were respectively 1,10,913 and 31.971. 

(c) 17,688 ex-Servicemen were 
found employment in Government or 
Private service and 971 were resettled 
in Land Colonies during the period 
May, 1951 to 31st March 1961. 

Ooart, Arrears in Delhi 
32414. Sardar Iqbal Sinrh: Will the 

lIIinister of Home Affairs be pleas~d 
to state: 

(a) whether it is a fact that the 
number of pendine cases in'the courts 
of the District and Sessions Judge, 
the Sub-Judges and the Munsiffs in 
Delhi had increased during the year 
1960-61; and 

(b) the flgilres 'of cases filed and 
disposed of bi, these courts during 
1958-59. 1959-60 and 1960-61 r~spec
tively? 

The MinIster of Home Affairs (Shri 
LaJ Bahadur Shastri): (a) Thoueh 
there was some increase in the num-
ber of pending cases in the Court 
of District & Sessions J' udge, the 
number of pending cases decreased in 
the Courts of Sub-Judges, Delhi, 
during the year 1960-61. There are 
no Munsiffs' Courts in Delhi. 

(b)-

Year Number of 

Institutions Di'sposal5 

-----~~------
District -and Sessions Judge 

1958-59 3709 3380 
1959-60 4581 3280 
1960-61 5184 4957 

Subordinate Ju.es 

1958-59 9599 
1959-60 7490 
1960-61 6924 

~~ 
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Premium from Displaced Persons' .. 
Land Transfer in 'bipara 

32G6. Shri Dasaratha Deb: Will tbe 
Minister of Home Affairs be pleased 
to state: 

(a) whether any premium has been 
demanded by the Government. of 
Tripura from the displaced persons 
for the performance of mutation 011 
1;he lands allotted to the displacl!li 

',. ,-



persons by the Relief and Rehabilita-
tion Department in Tripura; and 

(b) if so, whether Government pro-
pose to give mutation to the refugees 
free of premium i.e., Nazarana? 

The MiDister of State in the Min-
istry of Rome Aftairs (Shrl Batar): 
(a) No. 

(b) Does not arise. 
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7mtu.iS detainect at Palam Airport 

3288. Shri Karbanath SinCh: Will 
the Minister of Rome Aftairs be 
pleased to state: 

(a) whether two Pakistanis have 
been detained on 19th July, 1961 at 
Palam while trying to emplane for 
the United Kingdom; and 

(b) if so. the details thereof? 

The Minister of State in the Min-
Istry or R_ AffaIrs (Shrl Datar): 
(a) Yes; but on the 13th July, 1961. 

(b) They had entered India on 
forged Pakistani Passports. 

--"'-- Nahorkati)'a Crude Oil 

3269 {Shrimati Maftda Ahmed: 
. Shrimati Renu Chakravartt)': 

Will the Minister of Steel, Mines 
and Fule be pleased to state: 

(a) whether the price fonnula of 
Nahorkatiya crude oil has been work-
ed out; and 

(b) if so, the details thereof? 

The Minister of Mines ond Oil (Shrl 
K. D. Malaviya): <a) Yes. 

(b) The price formula is incorpo-
rated in an Agreement between Gov-
ernment of India, Bunnah Oil Com-
pany, Oil India Limited & Assam Oil 
Company. Unless the other parties to 
the Agreement have considered the 
matter and advised that it may be 
made public it would not be appro-
priate for Government to do so uni-
lateraJly. 

Employment in States 

3210. { Sh~ B. C. Mu~ck: 
Sbrl K. B. Malvla: 

WilJ the Minister of Rome Aftairs 
be pleased to state: 

<a) whether Government have 
taken any note of the reported pro-
posal of West Bengal Government 
that employment should be restricted 
to persons belonging to the States; and 

(b) if so, what steps Goverm!l~nt 

propose to take in this connection? 

The Minister of State In the !W1n-
istry of Rome Aftairs (Shrl Datar): 
<a) and (b). The State Governml'nt's 
proposal was to give a measure of 
priority to the people of the locality 
in the matter of recruitment to lower 
posts. Their attention was invite.! in 



this connection, to the provisions of 
Article 16(1) of the Constitution and 
the Public Employment (Requirement 
as to Residence) Act, 1957. 

Income Tal[ Bnilding in Calcutta 
32'71. Shri Suhiman Ghose: Will the 

Minister of Finance be pleased to 
state: 

(a) whether the construction of 'the 
Income- tax building in Calcutta has 
been completed; 

(b) if so, when and the cost inrl~r
red for the same; 

(c) whether it is now being usej by 
Government; 

(d) if so, from what time; 
(e) if not, the reasons therefor; lind 
(f) what will be the annual saving 

by its construction? 
The Minister of Finance (Shri 

Morarji Desai): (a) and (b). The 
Income-tax building under constru~
tion in Calcutta consists of two por-
tions--main building and its annex!'. 
The annexe was completed on the 31~t 
December, 1960 and the main buil,ling 
in lower four lioors on the 31st July, 
1961. The remaining portion of the 
main building is expected to be com-
pleted shortly. The expenditure so 
far incurred amounts to Rs. 58.98,963 
including the cost of land of 
Rs. 10,14,000. 

(c) Yes, Sir. 
(d) and (e). The annexe was occu-

pied with effect from the 1st January, 
1961 and the 4 lower lioors of the 
main building with effect from thE' 
14th August, 1961. 

(f) Anticipated saving of nearly 
Rs. 3'68 lakhs annually, in the rent 
paid at present. 

Oil Advisory Committee 
3272 Shri Barish Chandra Mathur: 

Will the Minister of Steel. Mines and 
Fuel be pleased to state: 

(a) whether Oil Advisory Commit-
tee has revised its estimate of product 

demand by the end of Third Five 
Year Plan; 

(b) what are its conclusions and 
basis for the same; and 

(c) whether Government propose to 
match the Refinery capacity with the 
demand? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) Yes, Sir. 

(b) On the basis of the present and 
the foreseeable consumption trends the 
Committee has tentatively concluded 
that the total product demands by 
1966 may be about 14 million tonnes. 

(c) This is under consideration. 

Teachers in Government Girls' 
Schools in Delhi 

3273. Shri Balraj Madhok: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that Delhi 
Administrat.ion has decided to appoint 
teachers in Government girls' schools 
in Delhi; 

(b) if so, the reasons for tll k;ng 
such a decision; 

(c) the number of men teachers m 
the age grouPs of (i) 25 Or below, 
(ii) 26-35, (iii) 36-45, (iv) 46-55 
and (v) above 55 thus appointed; 

(d) the number of posts that are 
lying vacant in these schools; and 

(e) the steps Government have 
taken to fill these posts? 

The Minister of Education (Dr. 
K. L. Sbrimalil: (a) Yes, Sir, in case 
of shortage categories of female tP.a· 
chers. 

(b) Non-availability of qualified 
female teachers particularly in sub· 
jects like Science, Mathematics and 
Domestic Science. 

Cc) (i) 2S <n below 2S 
(ii) between 26 and 3S 
(iii) between 36 & 45 
(iv) between 46 & 55 
(v) above 55 

23 
27 

3 
Nil. 

2 



6767 WTitten A1I8weTs BHADRA 13, 1883 (SAKA) Written AnSWeTS 6768 

(d) 48. 

(e) The posts were advertised on an 
all-India basis but the required nllm-
ber of candidates were not forth-
coming. It is proposed to advertise 
these posts again. The question of 
lowering the minimum qualifications 
required for appointment to these 
posts is also being considered. 
Arrangements are also being made to 
utilise one teacher in two schools so 
that the instruction work may not 
suffer. 

Iron Ore for Rourkela Steel Plant 

3Z74. Shri Chlntamoni Panigrahl: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) what percentage of the require-
ments of Rourkela Steel Plant in 1'''8-
pect of iron ore is now being received 
from Barsua mines; 

(b) whether the trial stage of the 
mechanised plant has been over by 
new; and 

(c) what was the total amount spent 
in mechanising the Barsua mines? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). The mechanised plant at Barsua 
is still under trial runs. The main 
source of supply of ore is at present 
the market mines. It will take some 
time more before large scale operation 
of the plant and the regular supp!y of 
iron ore from Barsua is possible. 

(c) The mine which is mechanised 
is estimated to cost about Rs. g·s 
crores of which about Rs. S'5 crares 
has been spent so far. 

Recrultmmt Tbrourh U.P.S.C. 

3Z75. Shri S. M. Banerjee: Will the 
Minister of Bome Aftalrs be pleased to 
state: 

(a) the number of personnel recruit-
ed through the U.P.S.C. in Class I, II 
and III in permanent war reserved 
vacancies which occurred during 1939 
to 1945 in Government of Indin Secre-
tariat attached and subordinate offices, 
separately; 

(b) the year(s) of their recruitment; 

(c) whether it is a fact that an 
undertaking was given to these per-
sonnel that on appointment to war 
reserved vacancies they would be 
given the same conditions of service 
and benefits of pay, seniority and 
promotions as given to permanent 
employees who were confirmed before 
1945; 

(d) whether the lUldertaking has 
been complied with by all the depart-
ments concerned; 

(e) if not, reasons therefor; and 

(0 what steps have been taken to 
give them the necessary benefits of 
seniority. promotion, confirmation and 
pay in higher grades (including selec-
tion postS) since attained by persons 
not appointed in war reserved vacan-
cies? 

The Minister of State In the MIn-
istry of Bome Aftairs (Shri Datar): 
(a) and (b). The information will be 
collected and laid on the Table of the 
House in due course. 

(C) No. 

(d) to (t). Do not arise. 
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Purchases by Army Base Workshops 

327'. Shrl S. M. Banerjee: Will 
the Minister of Defence be pleased 
to state: 

(a) the actual amount of local 
purchase of store in the Army Base 
Workshops at Delhi Cantt., Meerut, 
Bangalore, Agra, Jubbalpur, Allaha-
bad and Kankinara for the years 
1959-60 and 1960-61; 

(b) whether the wastage of store 
in these workshops is exactly ac-
cording to the scale laid by the Army 
Headquarters and what is the check 
on it; and 

(c) whether Viewer's Inspection 
reports are prepared by all the 
Army Base Workoshops and the store 
is demanded strictly according to 
the wasta-ge"? 

The Deputy Minister of Defence 
(Shri Balburamaiah): (a) The total 
amount of local purchase of stores 
in the Army Base WorkshoPs at 
Delhi Cantt., Meerut, Bangalore, 
Agra, Jubbalpur, Allahaibad and 
Kankinara for the years 1959-60 and 
1960-61 is approximately Rs. 17 
lakhs and 43 lakhs respectively. 

(b) and (c). There is no wastage 
of stores in these Workshops. The 
quantity of stores consumed depends 
em the actual requirements, and the 
old parts whiCh cannot be repaired 
or reclaimed are replaced and re-
turned. The utilisation of spares 
varies from batch to batch of equip-
ments under repair. Abnormal 
variations in the requirements of 
stores are closely examined. All 
components are carefully viewed and 
subjected to a thorough examina-
tion. 

ConclitioDs of Serviee of Industrial 
and NOD~U9trial Defence 

Employees 

3278. Shri S. M. Banerjee: Will 
the Minister of Defence be pleased 
to state: 

(a) whether it is a fact that in 
pursuance of the discussion at the 
seventh meeting of the negotiating 
Machinery at top level held on the 
12th and 13th August. 1957 an ad-
hoc committee consisting of the re-
presentatives of the All India De-
fence Employees Federation and the 
Defence Ministry was appointed to 
consider the question of equalisa-
tion of terms and conditions of ser-
vice of Industrial and non-Indus-
trial employees in the Defence ins-
tallations; 

(b) whether the 
since submitted its 
Defence Ministry; 

committee 
report to 

has 
the 

(C) if so, what action has SO far 
been taken on the report; and 

(d) whether a copy of the report 
would be laid on the Table? 

The Depllty MiDister of Defence 
(Shri Raghuramalah): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d). Orders regarding 
some of the recommendations have 
already been issued. Consideration 
of certain other items was postponed 
pending the receipt of the recom-
mendations of the Pay Commission 
These are now being examined. U 
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will be premature to place a copy 
of the report on the Table of the 
Bouse. 

Works Committees for Defence 
InstaUatious 

3%79. Shri S. M. Banerjee: Will 
the Minister of Defence be pleased 
to state: 

(a) whether it is permissible under 
the Industrial Disputes Act, 1947 to 
extend the term of the works -com-
mittee beyond its normal tenure of 
two yean as provided in Rule 
No. 52; 

(b) whether it is also. a fact that 
the works committees in. some of 
the Delhi Cantt. defence installations 
are still functioning -without any 
elections beyond the normal term of 
two years; and 

(c) if so, what action Government 
propose to take to enforce the ruies 
of the Industrial Disputes Act pro-
perly? 

The Deputy MInister of Defence 
(SIIrI Raghuramaiah): (a) to (c). In 
accordance with Rule 52 (1) of the 
Industrial Disputes (Central) Rules 
1957, the term of office of Work-
men's representatives on the Works 
Committee other than a member 
-chosen to fill a casual vacancy, will 
be two years. The Works Com-
mittee in only one Defence installa-
tion at Delhi Cantt. viz., 505 Army 
Base Workshop is still functioning 
beyond this period. The election of 
workers' representatives to the Works 
Committee in this installation could 
not be held in time after the expiry 
of the term of office mainly for the 
following reasons:-

(i) One of the trade unions in 
this Workshop did not co-
operate with the manage-
ment in submitting the re-
quisite information in time; 

(ii) This Union raised an issue 
for increasing the number 
of constituencies; and 

(iii) Two trade unions -of this 
Workshop obtained injunc-
tjeiris. restraining the Com-
-mandant from proceeding 
with ihe elections. Since 
this suit, has been- -disposed 
of, it is now proposed to 
hold elections of Workers' 
representatives to the Works 
Committee soon.-

Coal Experfll from Abroad 

3280. Shri AurobiDdo GhosaI: Will 
the Minister of Steel, MiDes ad 
Fuel be pleased to state: 

(a) whether the coal experts of 
foreign countries have been requisi-
tioned by the National Coal Deve-
lopment Council to assist them in 
dev.el_oping mines; and 

(b) if so, how many foreign coun-
tries have agreed to send their ex-
perts? 

The Minister of Steel, Mines ad 
Fuel (Sardar Swaran SiDch): (a) 
and (b). Foreign experts have been 
offered by U.K., U.S.A.. France and 
West Germany to assist the National 
Coal Development Corporation, in 
its coal production programme in 
the Third Plari. These experts have 
already arrived and started their 
work. 

Rouse Search of a Reserve Bank 
Director 

3281. Shri S. M. Banerjee: Will 
the Minister of FInance be pleased 
to state: 

(a) whether it is a fact that the 
residence of one of the zonal Direc-
tors of Reserve B_ank, Madras, was 
searched by the Enforcement Direc- -
torate officials in the month of June, 
1961; 

(b) if so, whether the zonal Direc-
tor has violated certain provisions 
of Foreign Exchange Regulations 
Act; 

(c) the charges against him; 

(d) the findings of the Ellforce-
ment Directorate; and 
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ee) whether this officer h~ been 
suspended' 

The MlDister of FilWlce (Shrl 
Ilorarji Desai): (a) No, Sir, but the 

. l"esidence of an ex-Zonal Director 
was searched. 

(b) The matter is still under hi-
vestigation. 

(c) to (e). Do not arise. 

Tribals for Territorial Army 

3282. Shri L. A~lIaw SiD&h: Will 
the Minister of Defence Lc pleased 
to state: 

(a) whether a large number of 
tribals from sub-division in Manipur 
have joined the Territorial Anny; 
and 

(b) if 'so, the number of persons 
tramed for the purpose from this 
area"! 

The Minister of Defence (Shri 
KrIshna Menon): (a) and (b). The 
total number or such persons from 
Manipur sub-divisIon. who Joined 
and have been trained in the Terri-
torial Army since August 1949 is 
208. 

S.C. and S.T. in Manipur 

3283. Shri L. Achaw ~lncit: Will 
the Minister of Home Aftairs be 
pleased to state: 

(a) whether it is a fact that p~e
ference is given to Scheduled Castes 
and Scheduled Tribes in Manipur in 
the matter of settlement of con-
tracts, permits, ferries, fisheries, toll 
bridges, forest mahals; and 

(b) if so, the number of members 
of the Scheduled Castes and Sche-
duled Tribes who have enjoyed these 
concessions in Manipur in 1960 and 
1961 so far? 

The M~ of State in the MinIs-
try of Dome· Affairs (Shri Datal): 
(a) Yes. 

(b) Information is being collected 
and will be laid on the table of the 
House as early as possible. 

Recruitment in Directorate of 
Edueation, Delhi Administration 

3284. Shri S. M. Banerjee: Will 
the Minister of Edueatlon be pleased 
to state: 

(a) whether it is a fact that some 
upper division clerks have been re-
cruited directly in December, 1960 in 
Directorate of Education, Delhi Ad-
ministration; 

(b) if so, whether direct recruit-
ment of U.D.C. is prohibited under 
Home Ministry letter No. 1i3i60i(D) 
da.ted 28.6.60; 

(c) if so, the reason for not observ-
ing these instructions; 

(d) whether some Lower Division 
clerks could not be promoted because 
of this recruitment; and 

(e) if so. the steps taken by Gov-
ernment in the matter? 

Tbe Minister of Education (Dr. 
K. L. Sbrimali): (a) Yes, Sir, in ac-
cordance with the recruitment rules 
prescribed by the Chief Commission-
er, Delhi, which required the filling 
up of 66-2/3% of the vacancies by 
direct recruitment. 

(b) The Home Ministry's letter re-
quires that in future posts of U.D.Cs. 
shoul~ exclusively be filled by pro-
motion and the recruitment rules 
should be revised accordingly. 

(c) The Delhi Administration have 
not so far revised the recruitment 
rules in accordance with these inlf-
tructions. 

(d) No, Sir, as the appointments 
were made against the quota reserv-
ed for direct recruitment. 

(e) Does not arise. 

Upgrading of Madurai 

3285. Shri Tangamani: Will the 
Minister of Finance be pleased to 
state: 

(a) whether Madurai will be up-
graded as 'B' class for purpose of 
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house rent and compensatory allow-
ance; 

(b) whether it is not a fact that 
Municipal figures of population in 
1956 was 41 lakhs; 

(c) whether Government will con-
sider the industrial nature and pil-
grimage importance of the city; and 

(d) whether population alone is the 
basis for the upgrading? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, Sir, if and 
when the population of Madurai, ac-
cording to the Census figures, ex-
ceeds five lakhs. 

(b) Government have no informa-
tion. 

(c) and (d). The Second Pay Com-
mission have observed that classifica-
tion of cities on the basis of popula-
tion is a sound general criterion and 
should continue. This recommenda-
tion has been accepted by Govern-
ment and, accordingly, population 
alone is now the basis for classifica-
tion/upgradation of cities. 

Ayurvedic Institution of Banaras 
Hindu University 

3Z86. Shri A. Sarma: Will the Mi-
nister of Education be pleased to 
state: 

(a) whether the Banaras Hindu 
University has accepted certain dona-
tions for establishing an Ayurvedic 
Institution within the University; 

(b) if so, the names of the donors; 

(c) the amounts that have been 
accepted; and 

(d) the terms on which the dona-
tions were accepted? 

The Minister of Education (Dr. 
K. L. ShrimaIl): (a) to (d). The in-
formation is being collected and will 
be laid on the Table of the Sabha 
in due course. 
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Panel for Section Ofllcen r Shri Panna LaI: 
I Shri D. C. Sharma: 

3Z89. J Sh~ Raghunath SIR&'h: I Shn R. S. Tiwari: l S~ Prakash Vir Shastri:' 
Shri S. M. Banerjee: 

Will the Minister of Home AJraiI"!J 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment proposes to form a panel, 
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for filling up vacancies in the grade 
of Section Officers out of the candi-
dates who were not declared quali-
fied by the U.P.S.C. in the competi-
tive examinations of Assistant Supe-
rintendent held in 1959 and 1960 but 
who had obtained a certain percent-

. age of marks in these examinations; 

(b) if so, whether Government had 
.given prior information of its inten-
tion to form such a panel to all eli-
gible candidates before conducting 
the examinations; and 

(c) if not, what are the difficulties 
in conducting a fresh examination 

.after giving prior notice of its inten-
-tion to form such a panel for filling 
·up future vacancies? 

The Minister of state in the Minis-
try of Home Affairs (Shrl Datar): 
(a) Certain proposals in this regard 
are under the consideration of Gov-

.ernment in consultation with the 
Union Public Service Commission. 

(b) No. 

(c) The Central Secretariat Service 
·Scheme does not envisage the hold-
ing of an examination for the pur-
pose of preparing such a panel, and 
there is no necessity for doing so. 

School Improvement Scheme 

3290. Shri S. B. Arumurham: Will 
-the Minister of Education be pleased 
-to state: 

(a) what are the States in addition 
to Madras that have taken up the 
school improvement schemes; 

(b) what is the total amount so far 
<collected; 

(c) whether any of the States 
which has taken up this scheme has 
approached the Central Government 
for additional funds for improving 
this scheme; and 

(d) whether the Centre has under-
taken a study of the working of this 
scheme in the States with a view to 
popularise the same? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) This scheme has 
been brought to the notice of the 
other State Governments only during 
the current year 1961-62. It is too 
early yet to collect information re-
garding the results obtained. 

(b) to (d). Do not arise. 

School Books 

3291. Shri S. B. Arumugham: Will 
the Minister of Education be pleased 
to state: 

(a) whether steps are being taken 
by Government to produce school 
books wherein proper emphasis Is 
laid on the post-independent achieve-
ments and progress of our country in 
the various fields; and 

(b) whether these books are pro-
duced by the States or the Centre? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). The 
Ministry of Education has under con-
sideration a scheme for the produc-
tion of Model Text books which will, 
inter alia, take into account the de-
sirability of laying proper emphasls 
on post-independence achievements 
and progress of the country in vari-
ous fields. 
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BoUlle DaUdinr Cl1-opentive Societies 

in Delbi 

1282. Shri Bam KrisIwa Gupta: Will 
the Minister of Bome Affairs be 
pleased to state: 

(a) whether it is 8 fact that somt' 
House building co-operative societies 
tourchased land and deposited amount 
with Delhi Administration about two 
years ago; 

(b) if so, ..... hether the land has been 
handed over to these societies; and 

(cl if not, the reasons therefor? 

The Minister of State in Ole MiDi~
try of Borne Affairs (Shri Datar): (al 
Two House Buildini Co-operative 
Societies had purchased some land 
through their own means, and moved 
the Delhi AdministratiOn for acquisi-
tiOn of additional areas. The neces-
~ary notifications under the L"nd 
Acquisition Act were issued in respect 
of additional areas and estimated cost 
of a~quisition deposited with the Delhi 
Administration. 

(b) No. 

(c) These lands are now covered by 
the scheme of 'large scale acquisition, 
development and di9POSal of land in 
Delhi' about which details are con-
tained in the statement laid on tile 
Table of the House on 23rd March, 
1961, in reply to the notice under 
Rule 197 from Shri P. G. Deb. As 
Government decision regaroing this 
scheme has been taken. only a few 
months ago it has not been possible 
to complet~ the acquisition proceed-
ings. 

Technical Personnel 

3193. Shri Balraj MJulhok: Will the 
Minister of ScieBtilc Research and 
CaltaraI Atralrs be pleased to state: 

(a) what was the total number of 
technical jobs created by the First and 
Second FiVe Year Plans; 

(b) what was the total number of 
output of the technical personnel 
from verious Technical Institutions 
during the same period; and 

(c) how many of them got em-
ployment? 

The MiD.istft' of SeieatiAe Beeearch 
and CultaraI Atralrs (Sbrl Bumay_ 
Kablr): (a) From the information fur-
nished by the Directorate of Man-
power, Ministry of Home Aftajrs, tne 
additional technical jobs created by 
the First and Second Five Year Plans 
are estimated as shown below: 

(b)-
Graduat.,sin ErgiJ1eerirgaJld 

Ttchnology 
Diploma hold.,.. 
Graduates in Engin.erirg ard 

T.,chnology 
Diploma holders . 

(cl The required infonnation is not 
rl.'adily available. The above figures, 
however, indicate that there were 
more jobs than technical personnel 
available. 
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Murders in Arid and Solan 

+ 
3296 J 8hri S. N. BaJDaaJ· 

."\. Shri J. B. S. Bist: . 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that fre-
quent murders took place in lower 
Mahasu, Himachal Pradesh and if so, 
how many such murders had taken 
plaCe in Arki and Solan Tehsils of that 
area 'n 1960; and 

(b) whether the culprits committing 
these murders have since been traced 
and arrested? 

The Minister of State in the Minis-
try of Home Affabs (Shri Datar): (a) 
No. There were two cases involving 
the murder of four persons in lower 
Mahssu in 1960. These took place in 
Sollll' Tehsil. There was no murder 
in Arki. 

(b) In one of the cases the accused 
was arrested, tried and sentenced to 
death. In the other case the accused 
has not yet been traced. 

Employees of Former Ajmer State 

329'l'. Pandit M. B. Bhargava: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether any instructions have 
bE'ell issued by the Central Govern-
ment to the State Government of 
Rajasthan in connection with the ser-
vice conditions, emoluments and 
equation of posts in respect of the 
employees serving in the Govern-
ment of the erstwhile State of Ajmer 
at the time of its merger with the 
State of Rajasthan on 1st November, 
1956; 

(b) if so, whether any such in~truc
tions have been fully observed and 
complied with by the State Govern-
ment; and 

(c) if not, the steps Government 
propose to take in the matleT? 

'The Minister III State in the l\JiDis-
try of Home Affairs (Shri Data,): (a) 
Certain general instructions were 

issued to the Governments of all the 
States, affected by reorganisation, in-
cluding the Government of Rajasthan. 

(b) No case of non-compliance with 
instructions relating to serviee con-
ditions and emoluments has come to 
our notice. Nor has any case a! non· 
compliance with final orders p.lssed by 
the Central Government in respect of 
equation of posts been reported to us. 
However one of the instructions is the 
SUbjEct of unconcluded' corresp:>nacnce 
between the Central Government and 
the State Government. 

(el The question does not arise. 

SaiDik Samachar 

3291i. Shri Keshava: Will the :~lT1is
ter of Defence be pleased to state: 

(a) what amount was sanctioned for 
the purchase of journals, library books 
and honorarium to be paid to the 
contributors in Sainik Samachar dur-
ing the year 1959-60; 

(b) how mUch amount was spent 
under this head separately on the pur-
chase of journals, library hooks and 
payment of honorarium fllr ea~h 

language edition; 

(cl whether it is a fact th!lt Hindi 
and other regional languages are nCit 
recelv.ng the same attention as 
Enljlhsh; and 

(d) if so, what steps Government 
propose to take in this connection? 

The Deputy Minister of Defence 
(Shri Baghuramaiab): (a) and (b). A 
statement is laid on the Table of the 
House. [See Appendix IV, annexure 
No. 34]. 

(e) No, Sir. Material for pubiicat-
ion is mostly received in English. 
This material is translated and used 
also in regional language editions. 
However, in each language edition 
four pages are allotted for original 
material in the form of short stories. 
etc. 

TJ.,~ amount stated to have been 
paia to contributors for the English 
edition includes payment for photo-
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graphs, illustrations, paintings :md 
transparencies reproduced in alI lan-
guage editions. Similarly, Sainik 
Samachar, library books and journals 
ir. Enflish are used by members of 
tlte ~taff belonging to all langllage edi-
tions as most of these book5 are not 
available in regional languDge3. 

(d, Does not arise. 

Stair of the Defence Acconnts Oftlces 

3Z99. Shri Ram Garib: Will the 
Minister of Finance be pleased to 
state: 

(a) how many offices of Defence 
Accounts are there throughout India; 

(b) what is the total strength of 
the staff working in each of th£se 
.offices; 

(c) whether it is a fact that all the 
officials including Class IV officials 
and clerks are transferred to the 
unpopular stations of India according 
to their seniority; 

(d) if so, whether there is any 
consideration that the Government 
servant should be transferred to the 
nearest place of his home town; and 

(e) if not, the reasons therefor-

The Minister of FinanCe (Shri 
Morarji Desai): (a) There is one 
office of the Controller General of 
Defence Accounts and 10 offices of 
Controllers of Defence Accounts with 
cbeut 400 big and small sub-ofl~tes 

spread throughout India. 

(b) It is not in the public interest 
t') lllllicate the strength of each .. like 
'I'ne total strength (including C!a~s 

IV employees) is about 15,000 per-
sor.s. 

(cj No. The correct position is t1'at 
one or the conditions of service in the 
Dcfe'lre Accounts Department is thAt 
all t:lfllrers and non-gaz~tt~ staff me 
liable to serve the Department any-
whup. in India and also abro.\d, if 
T~1uh'ed. Class IV employees are n')t 
us ual!y transferred. In the case .::f 
others, transfers are generally regula-
ated not only in accordance with 
administrative requirements but also 

taking into account, inter alia, the 
length of service of the individual 
in a particular zone. When transfers 
are ordered, the "popular" and "un-
popular" stations are taken into 
account to give equitable postings. 

(d) Please see reply to (c) above. 
Subject to administrative considera-
tions and the fact that offiees are 
spread out throughout India and deal 
with a variety of work, :In attempt is 
made to POSt individuals on lower 
scales of pay to offices near their home 
towns towards the end of their ser-
vice. 

(e) Does not arise. 

Scientific Adviser, Ministry of Defence 

3300. Shri Narasimhan: Will the 
Minister of Defence be pleased to 
state: 

(a) the reasons why the Scientific 
Adviser to the Minister of Defence 
was allowed to resign his post and ac-
cept the Chairmanship of the U.G.C.; 

(b) why a full time successor has 
not been appointed in his place; and 

(c) the arrangements made for the 
e1!ective day-to-c:I.ay guidance and 
control of the Defence Science Ser-
vice and research in the absence of a 
full time Scientific Adviser? 

The Deputy Minister of Defence 
(Sbri Raghuramaiah): (a) Dr. Kothari, 
the previous HOllY. Scientific Adviser 
to the Minister of Defence was ap-
pointed by the Ministry of Education 
I1S Chainnan of the University Grants 
Commission. He relinquished his 
post of Scientific Adviser as the rules 
of the University Grants Commission 
do not permit a Chairman being less 
than a fulJ time appointment. 

(b) and (c). Dr. Bhagavantam, Dir-
ector of the Indian Institute of Science 
has been appointed Hony. Scientific 
Adviser to the Defence Minister with 
effect from 1st July, 1961. 

Palai Central Bank Employees Uuion 

3301. Shri MaDiyaupdau: Will the 
Minister of FiuaDce be pleased to 
state: 
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(a) whether the Palai Central Bank 
Employees Union has submitted a 
memorandum praying tor steps being 
taken to secure employment for work-
men thrown out of employment con-
sequent to the liquidatiOn of the Palai 
Central Bank Ltd.; 

(b) whether any stePs have been 
taken to provide these workmen with 
employment and if so, what are the 
steps taken; 

(e) whether the State Bank of India 
and other Banking L'lStitutions have 
been requested to give exemption to 
the employees of the Palai Central 
Bank from the rules regarding age 
and minimum qualifications; and 

(d) if so, what is the result? 

The MiDister of FiDallCe (Shri 
Morarji Desai): (a) Yes. 

(b) According to information avail-
able with Government, 165 em-
ployees of the Palai Central Bank 
had been absorbed in the State Bank 
of India and its subsidiaries and in 
other commercial banks and 85 em-
ployees in the office of the Official 
Liquidator of the Palai Central Bank 
upto the third week of July, 1961. 

(cl and (d). No formal direction has 
been given as this is a matter fOr the 
judgement and discretion of individual 
banks. But the desirability of the 
absorptiOn of the employees of the 
Palai Central Bank has been brought 
to the notice of the banking Com-
mtmity and the figure of absorption 
shows the result 
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Indian School of Mines, Dhanbad 

3308. Shri Bern Raj: Will the Minis· 
ter of Scientific Research and Cultural 
Affairs be pleased to refer to the re-
ply given to Unstarred Question No. 
1583 on the 18th August, 1961 and 
state: 

(a) whether it is a fact that due to 
the non-employment of the graduates 
of 1961 in Applied Geology, Petroleum 
TeChnology and Applied Geophysics 
most of the fresh entrants to these 
courses feel depressed and are opting 
for mining courses in the Indian 
School of Mines, Dhanbad; 

(b) the number of expert foreign 
professors employed for teaching these 
subjects and the annual emoluments 
being paid to them; and 

(e) the number of students who 
joined these courses in 1957 and the 
number who joined in the years 1958, 
1959, 1960 and 1961? 

The Minister of Sclentltle Research 
and Cultural Aftairs (Shrl BumaJUD 
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JlabiI'): (a) The students of Petroleum 
Technology and Applied Geophysics of 
the School appear concerned because 
the graduates of 1961 have not yet 
been fully employed. There is no such 
anxiety among the students of Ap-
plied Geology, as there is no case of 
unemployment in this category. 

The graduates in Petroleum Tech-
nology and Applied Geophysics have 
yet no reason for any serious concern 
Ministry of Steel, Mines and Fuel 
have just accepted, in principle, our 
~uest to offer employment to Petro-
leum Technology graduates. The de-
tails of training and employment are 
under examination and the Indian 
School of Mines, Dhanbad is being 
kept continuously informed. In view 
of this development the few students 
who were inclined to change to Min-
ing or Applied Geology Course in 
their anxiety, will not, it is expected, 
pursue the question of transfer. 

(b) There are at present two 
foreign experts employed in the 
School, one in Petroleum Engineer-
ing (Reservoir engineering) and the 
other in Petroleum Geology and 
Exploration. The services of the 
former have been secured through 
the Colombo Plan and those of the 
latter through the Expanded Techni-
cal Assistance Programme of Unesco. 
The emoluments of these cxperts are 
met from the above mentioned 
foreign aid programmes. 

(c) The number of students who 
joined the courses are given below:-

19S7 
19S5 
1959 
:1960 

1961 

1128(Ai) 

Petroleum Applied Applied 
Technology Geology Geophysics 

26 9 7 
20 II 13 
20 10 S 
~o 19 10 

in lSt year in 1St 
class Year class 

4 direct to II direct 10 
2nd year 2nd year 

20 ~o 3 (morc are 
likd.y to 

join) 

LSD-6. 

Graduates ot Petroleum Teebnolo&'7 

3309, Shri Hem Raj: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state: 

(a) whether it is a fact that the 
first batch of ~raduates of Petroleum 
Technology who passed their course 
in 1961 have applied to the Oil and 
Natural Gas Commission for employ-
ment; 

(b) if so, their number; 

(c) the number of vacancies of 
junior drillers or other jobs to be 
filled by the said Commission in 1961: 
and 

(d) how many of the appJi~nts 

have been sele.."'ted? 

The Minister ot Mines amI Oil 
(Smi K. D. Malaviya): (a) Yes, Sir. 

(b) Twenty-four. 

(c) At this stage it is not possible 
to indicate the number of vacancies in 
various categories. 

(d) Selection has yet to be finalis-
ed. 

Building Grant to Madurai College 

3310. Shri Tangamani: Will the 
Minister of Education be pleased te 
state: 

(a) whether amount sanctioned for 
building grant of Madurai College in 
Madras University by U.G.C. and the 
Ministry of Scientifk Research and 
Cultural Affairs has been paid in full; 

(b) if not, reasons for the same? 

(c) how much was sanctioned artd 
how much has been paid; and 

(d) probable date when the full 
amount will be paid? 

The Minister of Education (Dr. K. 
L. Shrimall): (a) to (d). Of the sanc-
tioned grant of Rs. 64,000 for cor.struc-
tion of building for the Chemistry 
Department, the University Grants 
Commission has paid to the Madurai 
College a sum of Rs. 50,000 SO far. 
A-'COrding to the usual procedure, 
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building grants are released in instal-
ments, and the final instalment is paid 
only when a CompletiOn Certificate is 
furnished to the C-ommission stating 
that the building has been constructed 
according to the approved plans and 
estimates. This certificate is still 
awaited from the College. The pro-
bable date for further payment will 
depend uPon the submission of Com-
pletion Certificate. 

LIquor ConcessloDs In Imphal Town, 
Manipur 

3311. Shri L. Achaw Singh: Will the 
Minister of Dome Affairs be pleased 
to state: 

(a) whether it is a fact that drun-
kenness has been On the increase in 
the imphal town in Manipur due to 
concessions granted to tribaIs parti-
cularly of Majorkhul, Keismathong 
and Sahebmanai for the distilling of 
country liquor; and 

(b) if so, whether any steps are be-
ing taken to check the illicit distilla-
tion? 

The Minister of State in the Minis-
try fJ8 Dome Affairs (Sbrt Datar): (a) 
and (b). The information is being 
collected and will be laid on the Table 
of the House. 

Stadium at Imphal 

3313. Sbri L. Acbaw Singh: Will the 
Minister of EdacatiOn be pleased to 
state: 

(a) whether it is a fact that a sum 
of rupees four lakhs has been allotted 
for construction of a Stadium at 
Imphal; 

(b) whether it is also a fact that the 
amount is being handed over to the 
Imphal Municipality; 

(c) if so, whether any scheme has 
been drawn up for approval by the 
Manipur Administration; and 

(d) the sit>e for the Stadium and the 
details of the scheme, if any? 

The MinIster of Education (Dr. K. 
L. Sbriman): (a) and (b). OutofRs. 25 
lakhs allocated in Third Five Year 

Plan for payment to Imphal Munici-
pality as grant, Rs. 4 lakhs are ear-
marked for construction of Stadium. 

(c) and (d). The details of the 
scheme are under preparation and 
the selection of site is under consider-
ation. 

Manipar Administration 

3313. Shri L. Achaw Singh.: Will the 
Minister of Rome Affairs be pleased 
to state: 

(a) whether it is a fact that the 
Manipur AdministratiOn has overspent 
during 1960-61 finaneial year; and 

(b) if so, the amount involved and 
explanations given for the over-
spending to any querry from the 
Audit Department? 

The Minister of State in the Minis-
try of Rome Aftairs (Shrl Datar): (a) 
The Accounts for the financial year 
1960-61 have not yet been finalised 
after reconCiling the same with the 
expenditure booked by the Accountant 
General, Assam. However, on the 
basis of departmental figures available, 
no excess expenditure is indicated, 
either in the Manipur Area Grant or 
in all the grants relating to Manipur 
taken together. 

(b) Does not arise. 

Meters for Oil Pipeline 

3314. Sbri p. C. Borooah: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether meters designed to 
measure the flow rate and amount of 
oil passing through the new pipe-line 
between Assam Oil fields and the 
refineries in Gauhati and Barauni 
have ·been procured; 

(b) if so, how many meters have 
been obtai·ned; and 

(c) from where they have b~en 

obtained and at what cost? 

The MlnJster of Mines and Oil 
(Sbri K. D. Malavlya): (a) Yes, Sir. 

(b) Four. 
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(c) The meters have been obtained 
trom the De Haviland Aircraft Com-
pany Limited, U.K., at a total cost 
at £3,620. 

Counterfeit Currency Gang 

3315. ShrI P. C. Borooah: Will the 
Minister of FiDaDce -be pleased to 
state: 

(a) whether a gang indulging in 
counterfeit currency consisting of some 
foreigners has lately been discovered 
in Bombay; 

(b) if so, how many persons are 
alleged to be involved In the gang's 
activities; and 

(c) what steps have been taken to 
discover full details of the gang? 

The Minister of Finance (Shri 
Morarjl Desai): (a) to (c). Govern-
ment have no information about any 
currency counterfeting gang involving 
foreigners except the case referred to 
in the reply given in the House on 9th 
August, 1961 to Unstarred Question 
No. 550 by Sarvashri M. B. Thakore 
and D. C. Sharma. 

Manatacture of Petrol Tanks In 505 
Army Base Workshop 

3316. Shrl S. M. Banerjee: Will the 
of Defence be pleased to refer to the 
Minister of Defence be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 3959 on the 26th April, 1961 
and state: 

(a) whether it is a fact that former-
ly these petrol tanks were manufac· 
tured in 505 Army Base Workshop; 

(b) what was the material required 
for the local manufacture which was 
not available; and 

(c) when these Armoured Cars werc 
received for repair and after how 
many months these were made fit for 
issue and what is the average time 
Which is normally required to manu· 
facture the same and what are the 
parts which were retrieved from the 
unserviceable tanks and supplied to 
the contractor? 

The Deputy Minister of Defence 
(Shrl Baghuramaiah): (a) No, Sir. 

(b) As has already been explained, 
the petrol tanks could not be manu-
lactured in the Workshop as suitable 
material and capacity were not avail· 
able immediately. As regards 
material, mild steel sheets terne plat-
ed were not available and as this was 
a controlled item, it could not be 
purchased locally to meet immediate 
needs. Even if steel was available, 
there was no .possibility of manufac-
turing this item as the capacity was 
not available. 

(c) Normally it takes two to three 
months to complete the repairs to the 
Armoured Cars in question, provided 
all the spares required are available. 
It is not clear whether the term 
'manufacture' in the question per-
tains to Armoured Cars or petrol 
tanks. As has already been pointed 
out the petrol tanks were purchased 
from trade sources. No parts could 
be retrieved from unserviceable petrol 
tanks and as such none were issued to 
the contractor who supplied the new 
petrol tanks. 

Local Purchase of Stores In 585 Anny 
Base Workshop 

3317. Shri s. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) what is the present procedure 
for the local purchase of stores in 50ll 
Army Base workshop Delhi Cantt; 

(b) how the tenders from the sup-
pliers are called for; and 

(c) whether there is any Sub Com-
mittee to scrutinize the tenders? 

The Deputy Minister of Defence 
(Sbri Raghuramalah): (a) Local pur-
chase is resorted to in cases of emer-
gency when the stores are not avail-
able in the Ordnance Depots, and they 
are required urgently to carry out 
repairs on hand. Normally, at least 
three quotations are obtained from the 
suppliers and the lowest quotation is 
accepted. The stores supplied are 
inspected for correctness of quantity, 
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quality and suitability by a board of 
officers and are taken on ledger 
charge by another officer. 

(b) Quotations are obtained from 
the suppliers in writing.-

(c) There is no Sub· committee to 
scrutinize the quotations. The over-
all responsibility for local purchases 
rests with the Commandant who is 
assisted by an officer experienced in 
local purchases. The Local Purchase 
Officer is changed from time to time. 

All transactions in respect of local 
purchases are subjected to inspection 
by audit and accounts authorities. 

Pay Scales 01 C.S.D. Employees 

3318. {Shri JagdlSh Awasthi: 
Shri S. M. Banerjee: 

Will th~ Mi:J.lster of Defence be 
pleased to state: 

(a) whether it is a fact that orders 
have been issued to implement pay 
scales and other recommendations of 
the Pay Commission in respect of em-
ployees working in the Canteen Stores 
Departments; 

(b) if so, when; and 

(c) whether these will take effect 
retrospectively? 

The Depoty Minister 01 Defence 
(Sardar Majithia): (a) to (c). Orders 
were issued on the 26th August 1961: 

(i) in respect of the employees of 
the CSD(l), other than its 
cinema employees, revising 
their scales of pay and dear-
ness, house "rent and compen-
satory allowances, as also the 
rate of rent for departmental 
accommodation allotted to 
them, keeping in view the 
recommendations of the Pay 
Commission; the orders are to 
take effect from the 1st 
July 1959; 

(ii) in respect of the cinema elil-
ployees of the CSD(I) revising 
their scales of pay, granting 

them a compensatory allow-
ance at Bombay and Delhi 
and increasing their Extra 
Show Allowar*:e in accord-
ance with the provisions of 
the Shops and Establishments 
Act Bombay; the orders are to 
take effect from the 1st June, 
1961. 

The Pay Commission's recommen-
dations do not apply ipso facto to the 
employees of the CSD(I) as they are 
not employees of the Central Govern-
ment. 

Leave for Industrial Employees in 
Defence Establishments 

3319. { Shr.i Jagdish Aw~hi: 
Shrl S. M. BanerJee: 

Will the Minister of Defence be 
pleased to state 

(a) whether it is Ii fact that Gov-
ernment orders have not been issued 
raising the Casual Leave and Earned 
Leave in respect of Industrial em-
ployees working in Defence Establish-
ments; 

(b) if so, what are the reasons for 
this abnormal delay; 

(c) DepartmentlDepartments res-
ponsible for holding up Government 
orders; aDd 

(d) whether the orders will take 
effect retrocJ:2ctiYely? 

The Deputy Minister of Defence 
(Shrl Rarhuramaiah): (a) to (c). The 
question is under examination in the 
Ministry 01 Finance. 

(d) The proposed orders, if issued 
before the end of this year, will take 
effect from 1st January, 1961. 

Pay Commission's RecommeD4aUClJl~ 

1320 {Shrl Jagdish Awasthl: 
. Shrl S. M. Banerjee: 

Will the Minister of Rome Aftaln 
be pleased to state: 

(a) whether it is a fact that cer-
tain recommendations of the PaJ' 
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Commission which al!eeted adversely 
the Central Government Employees 
are going to be modified by the 
Government; 

(b) if so, what are those recom-
mendations; and 

(c) whether casual leave and paid 
holidays, which were reduced, are 
likely to be revised? 

The MJDIster of State In the MIDIs-
try of Bome Affairs (Shri Datar): (a) 
to (c). No such matter is under con-
sideration. 

Lea't'e Travel Concession to Industrial 
Worken 

J 8hri 'agdish Awastbi: 
3321. 1. Shri S. M. Banerjee: 

Will the Minister of Defence be 
pleased to state: 

"(a) whether the industrial workers 
are not entitled to get leave travel 
concession unless their leave is for 15 
days Or more; 

(b) if so, whether it It a fact that 
most of the industrial workers having 
less than 10 years service do not g~t 
more than 10 days earned leave in a 
year; and 

(c) if so, whether Government pro-
pose to relax the rules in their cases 
to enable them to avail Leave Travel 
concession? 

The Depaty Minister of Defenee 
(Shri Ragharamaiah): (a) Industrial 
workers are not entitled to this con· 
cession unless they avail of leave (ex-
cluding casual leave) for a period not 
less than 15 days. 

(b) Yes, Sir. 

(c) This question will be examined 
after a decision in regara to the leave 
entitlements of industrial employees, 
is finally taken in the light of the 
recommendations of the Second Pay 
Commission. 

Ban on Card Playing by Government 
Employees 

33ZZ. Sbri K. P. Sinha: Will the 
Minister of Bome A.trairs be pleased 
to state: 

(a) whether it is a fact that card 
playing by Government employees in 
lawns and outside offices has been 
banned; and 

(b) whether this ban operates only 
during office hours and roundabout 
the place where they work or it ex-
tends to all the 24 hours and at all 
places? 

The Minister of State In the Minis-
try of Bome Mairs (Shri Datar): (a) 
and (b). Ministries of the Govern-
ment of India have been requested to 
issue instructions to discourage Goy-
ernment employees from playing 
cards on lawns aDd in other such 
semi-public places Outside the South 
and North Blocks and other Govern 
ment buildings. They have also 
been requested to ensure that indoor 
games are not permitted within Gov· 
ernment buildings after 7 p.m. and 
that they might give if necessary 
special permission on special occasions 
such as tournaments etc. These ins-
tructions apply only to Government 
buildings and lawns adjacent thereto. 

Capital Project of Bhopal 

33Z~ Shrimati Maimoona Saltan: 
Will the Minister of Finance be pleas. 
ed to state: 

(a) the amount sanctioned for the 
capital project of Bhopal So rar; 

(b) hOw much of it has been sanc 
tioned as (i) grants (ii) loans; and 

(c) what is the progress of work 
achieved so far under the project? 

The MiDister of FInance (Sbri 
MorarJi DmaI): (a) and (b). Loans 
amountina to as. 140 lakhs were 
sanctioned for the capital project of 
Bhqpal upto 19117-58. Since then ao 
assistance has been provided as ear-
marked for the project, and it is beinB 
financed from the bulk assistance 
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given to the Madhya Pradesh Govern-
ment for their miscellaneous develop-
ment schemes from year to year. 

No grant assistance has been sanc· 
tioned for the project. 

(c) In financial terms the State 
Government has reported an expendi-
ture of Rs. 5.97 crores incurred upto 
the end of 1960-61. 

Police Researcb Centres 

3324. ShrimaU Maimoona Sultan: 
Will the Minister of Borne Affairs be 
pleased to state: 

(a) whetber in view of the increas· 
ing tendency of crime in the differ-
ent parts of the country and the con-
sequential multiplicity of police pro-
blems, Police Resea~ Centres are 
proposed to be established; and 

(b) if so, what are the precise con-
stitution and functions of these 
centres? 

The Minister of State in the Minis-
try of Bome Affairs (Sbri Datar): (a) 
and (b). A Police Research Centre 
has been established at the Central 
Police Training Centre, Mount Abu, 
and some State Governments have 
also set-up their own Centres. The 
purpose of setting up such Centres is 
to collect and analyse information 
whiCh will be of professional interest 
to the police. 

Bhilal Steel Works 

3325. Shri Warior: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state: 

(a) how many trainees were sent to 
U.S.S.H. in the last two years from 
Bhilai Steel Works; and 

(b) how many were returned as 
unfit for training? 

The Minister of Steel. MlDes and 
Fuel (Sardar Swaran Singh): <a) 
During the period from 1st August, 
1959 to 31st July 1961, 170 traines. 
were sent to the U.S.S.H. from Bhilai 
Steel Works. 

(b) None. 

Cost of Prlntmc CllJTeDcy Notes etc. 

3326. Shrimatl Da Palchoadhuri: 
Will the Minister of Finance be pleas-
ed to state: 

(a) the cost of printing currency 
notes of all denominations during the 
financial years 1959· 60, 1960-61 and' 
from the 1st April to 3Dth June, 1961; 

(b) the cost of minting decimal 
coins of all denominations during the 
financial years 1959-60, 1960-61 and 
during the periOd 1 st April, to 30th 
June, 1961; and 

<c) the rate of printing and mint-
ing notes worth one crore of rupees of 
all denominations and one million 
pieces of decimal coins of all denomi-
nations respectively? 

The Miaister of Finance (Shri 
Morarji Desai): In the absence of a 
regular cost accounting system, the 
information asked for can be furnish-
ed only on an estimated basis, to the 
extent possible. The information is 
as follows: 

(a) 

Year 

19S9-60 
1960-61 

lit April to 30th June, 1961 

Cost of 
ProoUctiOll 

(Rs.'ooo) 

185,88 
:138,41 

60,54 

(b) The estimated figures for the 
Alipore Mint, which alone maintains 
at present a separate production ac-
count, are as follows: 

Year 

1959-60 
1960-61 
IIt April to 30th J nne, 1961 

COSt of 
Minting 

(R9.'OOO) 

116,66 
1:19,70 
45,80 
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r.c) 

Denominations 

Re. I 
Rs. 2. 
Rs. 5 
Ra. 10 
Ra. 100 . 

D enominationB 

25 Naye Paise. 
10 Naye Paise 
5 Naye Paise . 
2 Naye Paise 
I NayaPaiB8 

Rate of printin g 
(production cost) notes 
worth one crore of 
rupees (face value 

of all denomination s. 

RI. 
81,000 
45,000 
2.5,2.00 
15,530 
2,543 

Production cost of 
mintirg ore million 
pieces of decimal 
coirs of all deromi-
natiors ( in respect 

of Alipore Mint only) 

74,190 
47,880 
42,890 
34,360 
19,990 

L.D.Cs. in Armed Forces Deadquarters 

3327. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
refer to the reply given to Unstarred 
Question No. 1498 on the 18th August, 
1961 and state: 

(a) what is the total number of 
Lower Division Clerks in Armed 
Forces Headquarters who are adverse-
ly affected by these new rules; 

(b) whether they represented 
against these rules individually and 
collectively; and 

(c) if so, what action has been 
taken on these representations? 

The Deputy MiDister of Defence 
(Sbrl Baghuramaiah): (a) As the pre-
Armed Forces Headquarters service of 
the individuals is still under veriftca-
tion!compilation in consultation with 
the various units where they served 
the precise number cannot be stated, 
but this number is not likely to exceed 
132. 

(b) Yes, Sir. 

(c) They are being examined. 

L.D.Cs. 

3~~8. Sbri S. M. Banerjee: Will the 
Minister of Defeuce be pleased to 
refer to the reply given to Unstarred 
Question No. 1498 on the 18th August, 
1961 and state: 

(a) whether those new rules were 
framed in August, 1959; 

(b) whether these rules were not 
implemcnted so far as they adversely 
affected a good number of Lower 
Division Clerks of Armed Forces 
Headquarters; 

(c) whether the Defence Ministry 
propose to cancel these rules and 
adopt the general principles followed 
in other Ministries in regard to pro-
motion, confirmation and seniority; 
and 

(d) if so, when orders to this effect 
are likely to be issued? 

The Deputy Mlaister of Defence 
(Shri Baghuramaiah): (a) Yes, Sir. 

(b) No, Sir. These rules have been 
largely implemented. 

(c) The rules were framed in 195~ 
in consultation with the Ministry of 
Horne Affairs and the Union Public 
Service Commission. It is not propos-
ed to cancel the same. 

(d) Does not arise. 

Piensions to Rletil'ed J.C.Os. 

3329. Shri Bem Raj: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that in the 
case of retired officers above the rank 
of J.e.os. pensions are paid monthly; 

(b) whether it is also a fact that in 
the case of retired J.C.Os. the pen-
siona are paid quarterly; and 

(c) if so. the reason for this dis-
parity? 
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The Deputy Minister of Defence 
(Sardar Majlthia): (a) Yes, Sir. 

(c) Yes, in a large majority of 
cases, pensions are paid quarterly to 
J.C.O. pensioners. 

(c) (1) In pensionary matters, 
JCOs are grouped with Other Ranks, 
and not with officers. It is not ad-
visable to discriminate between JCO 
pensioners and OR pensioners in this 
matter. 

(2) Even where pensioners are paid 
monthly, the pensioners do not always 
come forward to draw their pensions, 
but prefer to let two or three months' 
pension accumulate before drawing it; 
thereby they reduce the expenses on 
their journeys to and from the pen-
sion disbursing offices. There is no 
evidence that the majority of pen-
sioners drawing small pensions would 
prefer monthly payments of pension. 

(3) The number of pensioners, both 
JCOs and ORs, who are drawing their 
pensions quarterly, runs into a few 
lakhs. They are drawing pensions 
from treasuries and post offices. If 
payment is made monthly instead of 
quarterly, the penSion disbursing work 
In those offices will be trebled. They 
will be unable to cope with it and the 
resultant breakdown will cause seri-
ous difficulties to the pensioners them-
.elves. 

L.D.Cs and U.D.Cs. 

3330. Shri S. M. Banerjee: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the total number of Lower Divi-
sion Clerks and Upper Division Clerks 
covered by the Central Secretariat 
Clerical Scheme who are at present 
drawing the maximum in their scales' 
and ' 

(b) the steps that are being taken 
to promote them to higher posts to 
ensure that their initiative and 
attempt at self-improvement are not 
killed? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 

The requisite inforlllation is not 
readily available. 

(b) The Central Secretariat Cleri-
cal Service consists of two grades-
Grade I (Upper Division Clerks) and 
Grade II (Lower Division Clerks). 
Permanent Lower Division Clerks are 
eligible for promotion to the Upper 
Division (Grade I) and permanent 
Upper Division Clerks are eligible for 
promotion to the grade of Assistant. 
The promotions are made on the 
basis of seniority, subject to the re-
jection of the unfit. The pay drawn 
in the' lower grade is not the criterion 
for such promotions. 

Central Sectt. Service 

3331. Shri S. M Banerjee: Will the 
Minister of Home Affairs be pleased 
to refer to para 3 (4) of the state-
ment laid on the Table in reply to 
Starred Question No. 338 on the 10th 
August, 1961 and state: 

(a) whether it is the intention of 
Government to break the various 
service schemes, such as Central 
Clerical Scheme, Central Secretariat 
Stenographers Scheme, Central 
Secrdariat Grade IV (AssiJStants) 
Scheme etc. constituted under Cen-
tral Secretariat Service (Re-organi-
sation and Re-inforcement) Scheme; 

(b) if the answer to part (a) above 
be in affirmative, what are the differ-
ent subjects concerning the em-
ployees covered by above-mentioned 
schemes which were controlled by 
the Ministry of Home Affairs before 
taking this decision; and 

(c) what are the different service 
matters and subjects hitherto con-
trolled by the Ministry of Home 
Affaire which are proposed to be 
transferred to the individual Minis-
tries now? 

The Mmister of State in the 
MInIstry of Home Affairs (Shri 
Datar): (a) No; but the control of 
the Ministry of Home Affairs on 
staft' belonging to the Central Secre-
tariat Services upto and including 
the level of Section Officers is pro-
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posed to be transferred to the 
MinistrieslDepartments concerned. 

(b) Recruitment, promotion. 
seniority, discipline, and other con-
ditions of service. 

(c) The details have not yet been 
worked out. 

Coal in Ankleshwar and Cambay 
Regions 

333:. Shri T. B. Vittal Rao: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether it is a fact that while 
drilling for oil in Cambay and 
Ankleshwar regions, coal deposits 
have been discovered; 

(b) if so, whether the quality of 
coal has been analysed; and 

(c) whether further prospecting 
and exploratiOn work will be carried 
out in these regions for finding the 
quantity of deposits? 

The MInIster of Mines and Oil 
(Shri K. D. Malaviya): (a) No, Sir. 

(h) and (c). Do not arise. 

Purchase of Supersonics 

3333. Shri D. C. Sharma: Will the 
J.fini.ster of Defence be pleased to 
state: 

(a) whether any proposal to pur-
chase supersonics for the Indian Air 
Force is under consideration in view 
of their supply to Pakistan by the 
U.S.A.; and 

(h) if 00, the details of the pro-
posal? 

The Deputy Minister of Defence 
(Sardar Majtthla): (a) and (b). It is 
not in the public interest to disclose 
details 0'1 defence arrangements on 
the floor of the House. 

Naphtha 

3335. Sbrimati Da PalcboadhDri: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether it is a fact that a 
survey in connection with· the avail-
ability of Naphtha in India is .being 
carried on in connection with the 
establishment of new fertiliser plants; 

(b) if so, proliress made so :far; 
and 

(c) when the survey is likely to 
be completed? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) to (c). 
The estimated annual availability of 
naphtha is being worked out; it is 
expected that the matter will be-
finalised shortly. 

MoC. Girls Senior Basic School, 
Lajpat Nagar, New Delhi 

3336. Shrt Kunhan: Will the 
Minister of Education be pleased to 
refer to the reply given [0 Unstarred 
Question No. 940 on the 14th August, 
1961 and state: 

(a) the number of teachers in M.C. 
Girls Senior Basic School, Lajpat 
Nagar, New Delhi; 

(b) whether it is a fact that in 
this School timings are from 7 A.M. 
to 12 NOON; 

(c) whether it is also a fact that 
children find it difficult to come to 
the School as early as 7 A.M. 

(d) whether any order has been 
issued that School prayer should 
begin at 6.45 A.M. though the 
School timings are from 7 A.M.; and 

(e) if so, the reasons therefor? 

The Minister of Education (Dr: 
K. L. Shrima1i): (a) 49. 

(ob) Yes, Sir. 

(c) No such complaint has been 
received by the Corporation. 

(d) No, Sir. 

(e) Does not arise. 

Pay Scales of Delhi Teachers 

3337. Shrt K1IIIhan: Will the Minis-
ter of Education be pleased to refer 
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to the Ireply given to Unstarred 
Question No. 1029 on the 14th 
,August, 1961 and state: 

. (a) the steps ISO far taken by the 
Delhi Municipal Corporation and 
New Delhi Municjpal Committee to 
revise the pay scales of teachers ac-
cording to Pay Commission's recom-
.mendations; and 

(b) how long it will take them to 
,finalise it? 

The Minister of Education (Dr. 
K. L. Shrimali): ·(a) and (b). Both 
the Delhi Municipal Corporation and 
the New Delhi Municipal Committee 
have approved the revision of the 
pay scales of the teachers employed 
under them on the basis of the Pay 
Commission's recommendations.- , 

Central Social Welfare Board 

3338 {Shri Tangamani: 
. Shri KuDhan: 

Will the Minister of Education be 
pleased to state: 

(a) whether any of the recommen-
dations of the Pay Commission have 
been implemented by Central Social 
Welfare Board; 

(b) if so, the details thereof; 

(c) whether pay scales have been 
·revised on the basis of Pay Commis-
sion's recommendations; and 

(d) if not, the steps proposed to be 
taken in the matter? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). The 
Central Social Welfare Board has 
implemented the following recom-
mendations of the Pay Commission: 

(1) Revision ot order regarding 
casual leave. 

(2) Revision of working hours on 
Saturdays. 

.(3) Observance of total number of 
. gazetted holidays and availing 

of restricted holidays. 

(C) Yes Sir, formal orders are 
being issued. 

(d) Does not arise . 

National Institute of Sports, Pa'tiala 

3339 J Shri TangIlllllUli: 
'\. Shri Kunhan: 

Will the Minister of Education be 
pleased to state: 

(a) whether any proposals have 
been received for furnishing the 
buildings of the National Institute of 
Sports at Moti Mahal, Patiala; 

(b) if so, the estimated expendi-
ture thereof; and 

(c) the amount sanctioned? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) to (c). No, Sir. 
I may, however, add that the 
National Institute of Sports is being 
adminisiered by an autonomous 
Board of Governors and the Board is 
competent to sanction expenditure 
for furnishing the buildings etc., 
within the funds placed at their dis-
posal by the Government of India. 

Coal and Coke in Delhi 

3340. Shri Ram Garib: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that the 
whole quota of coal and coke for 
Delhi is being imported by procuring 
agencies since February 1961; 

(b) if so, how many agencies or 
groups are engaged in importing coal 
and coke quota for Delhi; 

(c) what is the procedure of allot-
ment of coal and coke to individual 
coal dealers: and 

(d) whether it is a fact that some 
of the agencies are controlled by only 
such persons whose quotas were can-
celled due to misloading'? 

The MInister of State in the MIDIs-
try of Home Affairs (Shri Datar): 
(a) Yes. 
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(b) Seven. 

(C) The coal dealers have been 
issued quota cards indicating the 
extent of their allotment. These 
card holders can procure their quota 
from any procuring agency of their 
choice. 

(d) No. 

Coal and Coke In Delhi 

3341. Sbrl Ram Garlb: Will the 
Minister of Home Allalrs be pleased 
to state: 

(a) whether it is a fact that the 
Civil Supplies, Delhi Administration 
has authorised the procuring agencies 
to import and distribute coal and 
coke quota themselves which at 
present is being imported under the 
Block Rake Scheme; 

(b) whether any co-operative 
societies have been selected as pro-
curing agencies; if so, on what basis 
the selection has been made; whether 
these societies have had any back-
ground in coal dealing; 

(c) whether it is a fact that since 
February, 1961 there has been short-

.age of steam coal and hard coke in 

.Delhi; and 

(d) whether it is a fact that steam 
coal and hard coke are being sold by 
these procuring agencies in black 
market? 

The Minister of Slate In the MiDls-
try of Home Allalrs (Shrl Datar): 
(a) Yes, but only in respect of coke 
and coal under 'Domestic Soft Coke' 
and 'Small Scale Industries' cate-
gories. 

(b) According to the Government 
policy to encourage co-operatives, 
two co-operative societies have been 
'Selected. 

(c) Yes. 

(d) No such case has been report-
ed so far. 

Coal and Coke Quota for Delhi 

3M2. Shrl Ram Garlb: Will the 
Minister of Home AIIalrs be pleased 
to state: 

(a) whether it is a fact that coal 
and coke quota for Delhi haos recent-
ly ·been enhanced; 

(b) if so, by how many wagons of 
each variety of coal and coke; 

(c) whether it is a fact that the 
quota of individual coal dealers, 
who have applied for enhancement, 
has not ·been enhanced; and 

(d) how the coal and coke wagons 
under the enhanced quota are distri-
buted and to whom? 

The MiDlster of State in the Minis-
try of Bome Allairs (Sbrl Datar): 
(a) No. 

(b) Does not arise. 

(c) Yes. 

(d) Does not arise. 

Loans to VariOUs States 

3343 .r Dr. K. B. Menon: 
. L Sbri Amjad Ali: 

Will the Minister of FInance be 
pleased to State: 

(a) the amount of loans taken by 
the various States in India from the 
Centre since August 15, 1947 to April 
1961; and 

(b) the amount of Central loans 
due from the various States in India 
on April 1961? 

The Minister of FiDanee (Sbrl 
Morarji Desai): (a) and (b). A 
statement giving the information is 
laid on the Table of the Sabba. 
[See Appendix IV. annexure No. 35]. 
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12:15 lin. 

PAPERS LAID ON THE TABLE 

INTERNATIONAL COPYllIGHT ORDER 

'!'he Deputy MiDWer of SelDentUlc 
Research BDd CDltarai Affairs): (Dr. 
If. M. Das): On behalf of Shri 
Humayun Kabir, I beg to lay on the 
Table a cOPy of the International 
Copyright (Second Amendment) 
Order, 1961, published in Notification 
No. S.O 1929 dated the 16th August, 
1961, ~der section 43 of the Copy-
right Act, 1957. [Placed in Librarv, 
See No. LT-3189/61]. 

Mr. Speaker: Shri Hajarnavis. 

AMENDMENTS TO DELIMITATION OF 
PARLIAMENTARY AND AsSEMBLY CON-

STITUENCIES ORDER 

The Deputy MInister of Law (8Ju1 
Hajamavis): beg to lay on the 
Table a coPy of the notification men-
tioned in the Order Paper. 

Mr. Speaker: I do not allow hon. 
Ministers to say like that if the paper 
is only a short one. If the paper to 
be laid on the Table contains a num-
ber of sub-clauses and paragraph&-a 
big document-they can say, "as 
mentioned in the Order Paper". The 
hon Minister was not attentive and then he says, "I am laying the papers 
as mentioned in the Order Paper." 

Shri Bajarnavls: There is only one 
notification. 

Mr. Speaker: Let him read it out. 

81ui. Bajarnavis: I beg to lay on 
the Table a coPy of Notification No. 
S.O. 1867 dated the 4th August, 1961 
making certain amendments to the 
Delimitation of Parliamentary and 
Assembly Constituencies Order, 1956, 
under sub-section (6) of section 19 
of the Bombay Reorganisation Act, 
1980 and sub-section (2) of section 7 
of the Two-Member Constituencies 
(Abolition) Act, 1961. [Placed in 
Ltbrarv, See No. LT-3190/61J. 

Shri Tyagi (Dehra Dun): I want 
to have one information, with regard 
to this item which has been finalised 
by the Election Commission, namely, 
the bifurcation of constituencies. The 
Chief Election Commissioner was re-
quired to give due consideration to the 
objections. May I know whether this 
finalisation has taken place after giv-
ing due consideration to the objections 
raised? Were other parties also con-
suited in the matter, or only those who 
had objected? 

Shri Bajamavis: There was a pub-
lic notice of hearing and everyone 
interested was expected to respond. 

Shri Tyagi: I understand that ill 
Rajasthan there was no public notice 
and only those who had raised objec-
tions were invited and decisions 
taken; the compactness, communica-
tion and contiguity of administrativ,' 
units, etc., were not taken into ac-
count. 

The Minister of Law (Shri A. K. 
Sen): I shall certainly ascertain that. 
I did not know that. 

Some hon. Members rose-
Mr. Speaker: Order, order. The 

point is, a paper was laid on the Table, 
and I will allow only such que.stions 
as to why the paper has been laid on 
the Table late, since the Act had been 
passed so long ago, and so on. If 
hon. Members want to discuss the de-
tails of the notification, they must 
move the HOUSe for a proper discus-
sion, and then they may ask why pub-
lic notice was not given and so on. 
They cannot take advantage of the 
notification being laid on the Table, 
and ask why public notice was not 
given, etc. There is a proper proce-
dure for this. If they have any 
ground-l am not inviting them to do 
it-whenever they see a paper being 
laid on the Table, they can table a 
motion for discussion, arwine out of 
that paper. But they do not adopt 
that method and they want to convert: 
this time into a Question Hour! 

Shri Barish Chandra Mathur (Pali): 
rose-
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Mr. Speaker: The same ruling ap-
plies to him also. 

SIIri Barish Chandra Mathur: I 
have been giving such notices. Only 
the other day, the House diecussed 
my motion which arose out of the 
subject-matter of a paper which was 
laid on the Table of the House. Only 
I wanted to have a little clarification 
BO as to enable us to understand whe-
ther a motion need be moved or not. 

Shri A. K. SeD: As I have inform-
ed some hon. Members outside, we 
shaH be prepared to answer all Short 
Notice Questions relating to the com-
ing elections, because, actually, this 
is really the effective session when 
such questions can be answered, be-
cause the next session would be too 
late for such things. 

Mr. Speaker: Very well; hon. 
Members may table Short Notice 
Questions during this session. 

An HOD. Member: Next session 
also? 

Mr. Speaker: There is no ques-
tion of a Short Notice Question to be 
answered next session. 

12.18 hrs. 

FINANCIAL COMMITTEES (1960-61) 
-A REVIEW 

Secretary: Sir, I lay on the Table 
a copy of "Financial Committees 
U980-61)-A Review." 

MESSAGE FROM RAJYA SABHA 

Seeretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:-

'1 am directed to inform the 
Lok Sabha that the Rajya Sabha, 
at its sitting held on Friday, the 
1st September, 1961, passed the 
enclosed motion concurring in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do join in 

Subordinate Legislation 
the Joint Committee of the Houses 
on the Bill to consolidate and 
amend the law relating to the ex-
tradition of fugitive criminals. 
The names of the members nomi-
nated by the Rajya Sabha to serve 
on the said Joint Comm:ttee are 
set out in the motion. 

Motion 

''That this House concurs in the 
recommendations of the Lok Sabha 
that the Rajya Sabha do join in 
the Joint Committee of the Houses 
on the Bill to consolidate and 
amend the law relating to the ex-
tradition of fugitive criminals and 
resolves that the following mem-
bers of the Rajya Sabha be nomi-
nated to serve on the said .loint 
Committee:-

1. Shri Akhtar Husain. 
2. Shri Suresh J. Desai. 
3. Shri M. Govinda Reddy. 
4. Dr. A. Subba Rao. 
5. Shri K. K. Shah. 
6. Shri Vijay Singh. 
7. Shrimati Lakshmi N. Menon ..... 

PRESIDENT'S ASSENT TO BILLS 

Secretar,-: Sir, I lay on the Table 
following two Bills passed by the 
Houses of Parliament during the cur-
rent Session and assented to by the 
President since a report was last made 
to the House on the 7th August, 
1961:-

1. The Union Territories (Stamp 
and Court-fees Laws) Bill 
1961 

2. The Salt Cess (Amendmomt) 
Bill, 1961. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

MINUTES 

saMar Hukam SiDch (Bhatinda): 
I beg to 13y O!l the Table the Minutes 
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People (Amendment) Bill 

[Sardar Hukam Singh] 
of the sittings (Thirty-third and 
Thirty-fourth) of the Committee on 
Subordinate Legislation held during 
the Fourteenth Session. 

TwELFrH REPORT 

Sardar Il'IIkam Singh: I bell to pre-
sent the Twelfth Report of the Com-
mittee on Subordinate Legislation. 

n.19 hn. 

BUSINESS OF THE HOUSE 

Mr. Speaker: I have to Inform the 
House that the Business Advisory 
Committee met on the 1st September, 
1961, to consider the allocation of time 
for Government business, but did not 
make any formal report as there was 
no quorum. I request hon. Members 
who are on the Business Advisory 
Committee to see that at least there 
is quorum for the meeting. There 
was, however, consensus of OpinIOn 
among the Members present that the 
time may be allotted as follows: 

(1) The Deposit Insurance 
Corporation Bill, 1961 
(Consideration and 
passing) 3 hours 

(2) The High Court 
Judges (Conditions of 
Service) Amendment 
Bill 1961 (Considera-
tion and passing) hour 

(3) The Sugarcane Cess 
(Validation) Bill, 1961 
(Consideration and 
passing) 3 hours 

(4) The Industries (Deve-
lopment and Regula-
tion) Amendment Bill, 
1961 (Consideration 
and passing) 2 hours 

(5) Consideration of 
motions by Shri Vidya 
Charan Shukla for 
modification of Mineral 
Concession Rules 2 hours 

I take it that the House agrees wi,th 
this allocation of time. 

Shri Braj Raj SiDrh (Firozabad): 
This should be circulated and we 
should have time to consider it. This 
may be taken up tomorrow. 

Mr. Speaker: By which time all 
the Bills would have been passed? I 
will circulate it, but why do not the 
representatives of the various groups 
attend the meeting? 

I will have it circulated and bring 
it up tomorrow. 

n.zz brs. 

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BI~ontd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri R. 
M. Hajarnavis on the 31st August, 
1961, namely: 

''That the Bill further to amend 
the Representation of the People 
Act, 1950, and the Representation 
of the People Act, 1951, and to 
make certain minor amendments 
in the Two-member Constituen-
cies (Abolition) Act, 1961, as re-
ported by the Select Committee. 
be taken into cons:deration." 

The time allotted is 3 hours and time 
taken already is 2 hours and 20 
minutes. Time left is 40 minutes. 
Time allotted for clause-by-clause 
consideration i, 1 hour. How long 
does the hon. Minister require for 
his reply? 

The Minister of Law (Sbri A. K. 
Sen): About half an hour, at the 
most. 

Shri C. D. Pande (Naini Tal): That 
half an hour may be excluded from 
the 40 minutes left. 
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Mr, Speaker: will call Shri 
Raghuramaiah for a couple of minutes 
and then I shall see, 

The Deput)' Minister of Defence 
(Shri Kaghuramaiall): Mr, Speaker. 
Sir. during the discussion on the 1st 
in connection with this Bill. Shri 
Surendranath Dwivedy in his speech 
referred to the purchase of some jeeps 
fOr the Orissa eiectiqn. Shri Deo 
interjected and said that they were 
sold to the Ministry of Defence. I 
would like to state emphatically here 
and now that there is absolutely no 
truth in that allegation. 

For the information of the House. 
I might add that we do not purchase 
second-hand jeeps. The army pur-
chases only new jeeps. Furthermore. 
we do not purchase from Mahindra 
and Mahindra directly. We place our 
order with the Director-General of 
Supplies and Disposals. Presumably, 
because Mahindra and Mahindra are 
the only manufacturers of jeeps in 
this country, the order is placed on 
them. I would like to add that the 
last order for army jeeps-600 in 
number-was completed by Mahindra 
and Mahindra through that procedure 
in December, 1960, long before the 
election. 

What is more, the jeeps we buy for 
the army are subjected to very strict 
inspection by army inspectors. So, 
there is no question of any second-
hand jeep passing through. Therefore, 
I would submit that the accusation is 
unfounded. 

Shri Bem Bama (Gauhati): On a 
point of order. The hon. Deputy Min-
ister said that the army does not pur-
chaSe second-hand jeeps. He forgets 
the case that was pending in London 
against us where the purchase of 
second-hand jeeps was involved. So. 
he cannot make a categorical state-
ment like that, 

Mr. Speaker: There is no point of 
order. The only point is whether there 
has been an accusation that second-
hand jeeps belonging to the army 

(Amendment) Bill 
have been used in the elections. The 
first-hand jeeps purchased by the 
army become second-hand after a 
time. The only question js whether 
they were used in the elections. The 
hon. Deputy Minister has categorical-
ly denied the use of such vehicles be-
long to the army in the elections. If 
he has further said that they do not 
purchase second-hand jeeps . . . 

Shrl Hem Barua: That is what he 
said. 

Mr. Speaker: We do not go into 
that. 

Shri SurendraDath Dwived)' (Ken-
drapara): I said that the administra-
tion conveniently made it possible for 
the Congress Party to get jeeps. 
That was my aCflusation. 

Mr. Speaker: Does the hon. Mem-
ber still say that any of the Defence 
Ministry jeeps have been used during 
the elections? 

Shri Surendranath Dwlvedy: No, 
Sir; how can I say that? 

Mr. Speaker: Then he must keep 
quiet. It is no good making allega-
tions. 

Shri Surendranath Dwived)': He 
has explained the procedure through 
which they purchase the jeeps. 
Through that procedure, they reject-
ed some jeeps, whiCh were made 
available to the Congress Party and' 
they were conveniently used. That 
was my accusation. 

Mr. Speaker: It is very wrong. If 
a company produces jeeps and the 
Defence Ministry purchases some and 
rejects the others. that means, is it 
for the benefit of others that they 
reject some jeeps? Otherwise, they 
would force the Defence Ministry to 
take up any number of jeeps and on 
the way if the jeeps collapse, the war 
also comes to an end along with that! 
Is that the point? (Interruptians). 
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Sbrl ChlDtamoDi Panicrah1 (Puri) : 
On a point of information. 

Mr, Speaker: He also spoke on 
this Bill. 

Shri ChlDtamoDi PaDicrahi: I did 
not speak. 

Mr. Speaker: Order, order. I am 
not going to allow him to speak. Shri 
Ranga. 

Shri Ranga (Tenali): Mr. Speaker, 
Sir, my complaint against this Bill is 
that it does not go far enough in cer-
tain directions and it goes too far in 
certain other directions. It seeks to 
create a new offence. So far as elec-
tions are concerned. Anybody can 
be held for havin, done propaganda 
to the prejudice of the interests of any 
candidate or in favour of any partI-
cular candidate on ,rounds of reli-
gion, race, caste, community or lan-
guage. Only the other day the House 
pas\f!d the Indian Penal Code (Am-
endment) Bill to deal with cases 
where the very same grounds are 
made use of in order to create bad 
feelings between different groups of 
people. 

So many of our friends, belonging 
to different political parties including 
the ruling party, have made it clear 
to the House that there was no need 
.ll all for that Bill and that no par-
ticular utility could be gained by in-
creasing the quantum of punishment 
to be given to the offenders, because 
the existing Penal Code provision is 
more than enough, if only the Gov-
ernment were keen on enforcing it. 
lt was because the Government have 

"been remiss in their duty in enforcing 
the existing Indian Penal Code that 
!O many offences came to be indulged 
in by mischief-mongers. They were 
able to do so much mischid that the 
·Government are now obliged to give 
serious consideration to the need for 
what is known as the national integ-
ration 

Having passed the new amending 
Bill to the Indian Penal Code, I won-

(Amendment) Bill 
der where there is need for this addi-
tional offence that the Government 
want to create by including sub-sec-
tions (3) and (3A) of clause 23. What 
is more, I raised the point the other 
day that So much depends on the 
manner in which these laws are en-
forced and I asked whether they 
would be enforced in an entirely non-
partisan, non-political and impartial 
manner they would be enforced for 
deriving political advantages. So 
many people had complained and some 
even adduced some proofs to prove, 
that the ruling partv has been utilis-
ing in certain StateS these powers to 
its own advantage. But my hon. 
friend, the Home Minister was SO very 
anxious that nobody should attribute 
any motives and was prepared to give 
the assurance that such improper use 
would not be made of these laws. But 
even supposing the Government were 
so very keen of being impartial and 
non-political-minded, how would it 
be possible for them to do even jus-
tice as between different people pro-
fessing different religions, races, 
castes, communities or languages, 
when they happen to be ranged on 
opposite sides, in different States 
over these issues whiCh have become 
very liVe indeed in our political con-
troversies? It is going to be extreme-
ly difficult for the administrators, even 
more difficult for the political leaders 
who would be in charge of the admin-
istration-that is, Ministers-and their 
supporters to enforce this law and at 
the same time be f~ee from being 
accused of partiality, of taking undue 
political advantage in their own 
favour. 

Some of our hon. friends quoted 
the other day as well as on Friday 
when this Bill was under discussion, 
how in Assam, fOr instance, over this 
language problem there have arisen 
grave controversies. It would be very 
difficult for Bengalis, for instance, to 
ventilate their grievances and appeal 
to the voters to vote for those people 
who would work for the 8afeguard, 
for the safety, for the promotion, for 
the protection of Bengali language 
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and Bengali culture without at the 
same time offending this particular 
clause. Similarly. in various other 
parts of India where you have these 
linguistic minorities this difficulty is 
likely to be met with. 

Not to speak of language alone, you 
have other considerations, other points 
of difference also as between different 
classes of people, and it is for this 
very reason, and for various other 
reasons too, that some of us have 
been suggesting for some time, under 
the leadership of Rajaji, that it would 
be much better to have, just as you 
have a non-political and impartial 
election commission, also a non-poli-
tical and impartial administrative 
machinery for about six months be-
fore the elections in order to enforce 
all these laws and maintain an atmos-
phere of impartiality as between all 
those different political parties, so 
that at the time of elections and six 
months before that there would be 
even justice done to alI the political 
parties and all their contending can-
didates. 

Now, it might be said, after all, we 
have had two general elections and in 
thOse elections the ruling party had 
scales even; therefore, why do you 
not expect them to do the same this 
time also. But things have arisen, 
controversies have arisen and havE' 
gone to such a pitch that it is no 
longer possible for 50 many of us to 
continue to put that faith in the pre-
sent ruling party. Then, it may also 
be said that nowhere else has there 
been such a precedent, why should 
We have it here. But nowhere else, 
Sir, have such powers been vested in 
the Presdent to dismiss a State Minis-
try and establish a President's 
regime there for six months, some-
times even for one year, and there-
after hold the elections under the 
Presidential regime. So We have 
already established a precedent 
because Pur condJiti;ons differ 1f!!OID 
the conditions prevailing in other 
countries. Similarly, in this regard 
also I suggest that deep considera-
tion be given by Praliament as well 

1128(Aai) LSD-7. 

as the Government to the suggestion 
that I have made, that the present 
ruling party should vacate office as 
soon as possible, 'because it is only 
six months now before the next gene-
ral elections. and hand over the 
administration. Let the President 
haVe complete control over the admi-
nistration. Let us all thrust the 
President and his non-political admi-
nistartion to maintain a non-politi-
cal, non-partisan and impartial atmos-
phere in the country on the eve of 
the elections. 

Mr. Speaker: Under the Constitu-
tion, the President cannot rule with-
out the Ministers. 

Shri Banea: I would like, Sir, the 
necessary legislation to be brought 
forward at a special session of Parlia-
ment for suitably amending the 
Constitution if that becomes neces-
sary. 

Secondly, I wish a prOVISIon had 
been made here as was suggested by 
Praliament itself to the Select Com-
mittee for limiting the expenditure 
to be incurred by political parties. 
Some of our hon. Members who have 
appended their minutes at dissent 
have also referred :to :this matter.. 
Those hon. Members who have already 
spoken have also referred to it. 
They have also referred to the enor-
mous amount, monstrous amount of 
money spent by the ruling party in 
the recent Orissa elections. More 
than Rs. 40 lakhs is supposed to have 
been spent. No denial till now has 
~ forthcomiing from the ruling 
party, that they have not spent Rs 40 
lakhsbut 1hey have spent only Rs 10 
lakhs or Rs. 20 lakhs or something 
like that. Somehow or other they 
have kept mum, thinking that silence 
would be the better part of discretion. 

Shri Sadhan Gupta (Calcutta-East): 
They might have spent Rs. 50 lakhs. 

Shri BaDga: So many others have 
also pitched it as Rs. 60 lakhs. But 
my hon. friend Shri Asoka Mehta at 
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[Shri Ranga] 
the Praja Socialist Party has men-
tioned the figure as Rs. 40 lakhs---he 
said that more than Rs. 40 lakhs has 
been spent. 

Shri Tyap: I hope the acClll&-
tion is not that the Party has spent 
it from Government funds. 

Shri RaDca: It is for my hon. 
friend to put that question to himself 
and show to the people's satisfaction 
that they have not spent it from 
Government funds. But here is evi-
dence to the fact that in Andhra Pra-
desh the Audit Hepart itself has 
revealed the fact that Rs. 1,30,000 
Was contributed by one of the State 
enterprises to a political party, and 
It is concluded, it is taken for grant-
ed by those people there who know 
the factls, that 1haIt !political party, 
that blessed political party must be 
the present ruling party. The other 
day my hon. friend the Home Minis-
ter was giving an assurance to this 
House that he would see to it that 
any State enterprise would not make 
contributions to political parties. Of 
course, necessarily, if at all there is 
any political party to which they 
would make contributions, it can only 
be the ruling party. Anyway, he 
gave that assurance, but I do not 
know whether he was then aware of 
the fact that already there was a 
State enterprise which had made such 
a contribution. There was also 
another instance of a government-
owned .. 

Shri C. D. PaRde: Which is that 
atate enterprise 'Whlch !has con1;ri-
buted to any political party? 

Shrl Banp: I have not followed 
the hon. Member's question. 

Shri C. D. Pande: The hon. Mem-
ber said that a State enterprise had 
made some contributions to a politi-
cal party, which, according to him, 
could only have been the ruling 
party Can the hon. Member give a 
single example where a certain State 

(Amendment) Bm 

enterprise run by the State has made 
any contribution to any political 
party? 

Shri BaRP: I have the instance 
of contribution made by a State enter-
prise run by the State. I do not 
know what more the hon. Member 
wants from me. 

Mr. Speaker: He has referred to 
the Audit Report of the Andhra Pra-
desh Government. The hon. Mem-
ber draws the attention of the House 
to the fact that therein it has been 
mentioned that some State enter-
prise contributed more than Rs. 1 lakh 
to the ruling party. 

Shrl Ranga: He has got it already. 

Mr. Speaker: Does Shri Pande 
want to know the name? 

Shri Banga: It is not given here, 
If you question what is said in the 
Audit Report, it would amount to 
questioning the Audit Report itself. 

Shri C. D. Pande: I want to know 
the name of the State enterprise 
under reference. 

Shri RaRga: This is all that I have 
got here. I have not got any other 
information. Let them ask and get 
the information. I may mention here 
tha t it was quoted in the A mr.-ita 
BazaT PatTika. dated Saturday, 26th 
August, 1961. This was also stated 
in the Andhra li!gislature. I know 
that certain hon. friend are feePng so 
unhappy becaUSe it is their Govern-
ment and their ruling party which has 
been found to be guilty. 

Shrl Tyalf: I challenge it. 

Mr. Speaker: Order, order. 

Shrl Ranga: I have not referred 
to details or the detailed references 
made in the local newspapers nor have 
I referred to the discussion that had 
taken place in the local legislature. 
I wanted to make it as soft as pos-
sible for my hon. friends, SO that they 
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may give some thought to it and do 
not get excited. 

Shn Tyagi: Sir, it is the wildest 
allegation that can be made. 

Shri Ranga: I hope my hon. friends 
would be wise enough to keep mum. 

Mr. Speaker: Order, order. 
expect every hon. Member to base 
his remarks here on something which 
he has on which he can rely. When 
once he makes a statement, if any 
hon. Member has got something else 
to convince the HOUSe that that state-
m~nt is not correct, I am prepared to 
allow him. Merely to get up and .• ay 
that a particular statement cannot be 
believed and so on is not the ,';ght 
thing to do. 

Shri Tyagl.: The name has not been 
given by him. 

Mr. Speaker: It is not necessary. 
expect every hon. Member to make a 
correct statement to this House as far 
as possible. If any other hon. Mem-
ber wants to contradict him, he must 
have some other authority before him. 
It is open to any hon. Member to ask 
on what authority a particular state-
ment is made. Shri Ranga refers to 
some passage in the Amrit Bazar 
Patrika. Does it contain an extract 
of the Audit Report? 

Sbri Ra.nga: Yes. 

Shri A. C. Gllha (Barasat): I think 
he should read out the passage here. 

Shri Ranca: It says: 

"The Audit Report revealed that 
Rs. 1,30,000 was mad~ over as 
donation to a political party.n 

Shri T,.agi: By whom? 

Shri RaDp.: This is all the informa-
tion I have got. 

Mr. Speaker: The name is not given. 
What is the gOOd of pursuing it. 
Either accept it or reject. will 

(Amendment) Bil! 
albw any other hon. Member to make 
it out and then say that the Audit 
Reoprt does not contain this. 

Sian A. C. Guha: The passage that 
he quoted does not mention that it 
was eiYen by a State enterprise. 

Mr. Speaker: Then you may accept 
or reject it. 

Shri Ranga: Then there was the 
de ,ision of the election tribunal which 
gave its decision against a sitting 
Minister and unseated him because he 
was accused and he was found to have 
received 'material assistance on a large 
scale from one of the State e:lterpris-
es, and he was obliged to reslgn from 
the Legislature and, therefore, he 1000t 
his ministership also. 

Mr. Speaker: Who is this gentleman? 

Shn Ranga: Shri Basavaraju. 

Mr. Speaker: How is the Govern-
ment, or any other hon. Member, ccm-
nected with this? 

Sbri C. D. Paude: When the bon. 
Member referred to the State enter-
prise you were kind enough to ask if 
the hon. Member had anything to 
SUbstantiate his point, but he had 
none. May I say that this contribu-
tion is by a sugar factory which was 
run by a managing agency finn? No 
doubt, the Government of Andhra 
Pradesh had certain shares in 1.hat 
firm, but it was a private firm; not a 
Government enterprise. 

Shri Ranp: He has given additional 
information. and I am thankful to him 
tor that. This is also another way of 
getting money for political pUl'POSes. 

Now I am earning to the other 
point. I am anxious that the Govern-
ment should .... 

Shri A. K. Sen: I understand that 
the hon. Member's party is in the tray 
now. 
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Shri RaDga: Now I am going to give 
the other case, because my hon. friend 
has now given additional informallon. 
and that is, not very long ago, the 
Hindustan Motors, went in for an ad-
vertisement .... 

Mr. Speaker: Does he mean that 
other political parties would not go in 
for subscriptions at all? 

Shri Ranga: I can give you the as-
surance, on behalf of myself and my 
successors later on in my po.ition, 
that we certainly would not make. our-
selves guilty of such an offence when 
we are running the Government. 

Mr. Speaker: Till then they will 
collect subscription to overthrow the 
Government, is it? 

Shri Banga: I have indicated the 
view of my party this session as well 
as earlier. 

Mr. Speaker: Would the hon. Mem-
ber like to have a general direction 
that no party shall receive any contri-
bution except contribution by its own 
members? 

Shri Ruga: That is what 1 have 
suggested. 

Mr. Speaker: If that is so, is it the 
hon. Member's point that it must be 
adopted only by one party and not 
other parties? 

Shri Ruga: My answer to that was 
already given on the floor of the Hous'! 
several times and my hon. friend, Shri 
Masani, formally moved an amend-
ment to the effect that Government or 
any other political party should not 
receive any donations under the law 
from any of the joint stock companies 
when the Companies Amendmeut Bill 
was on the anvil but, unfortunate;y for 
us, Government would not agree 'With 
us of the opposition when we mad!' 
this demand. 

Shri Naushir Bharacha (East Khan-
desh): I moved a Bill about it. 

(Amendment) Bm 
Shri Ranga: There was a Bill and 

that was negatived. Though Shri 
Masani from our side and all of the 
opposition parties supported it, it wpr"t 
to the credit of the Government that 
they did not accept it. Thereby, they 
have kept the powers with themselvE:s 
for all these donations to come to the 
coffers of the political parties. 

One particular manufacturing con-
cern advertised for objections or sup-
port, whatever it is for their propo-
sal to give a donati~n of Rs. 25 lakhs 
to political parties. Everybody knows 
how the Hindustan Motors is behol-
den to the Government, and so if. is 
left to us to conjecture to which poli-
tical party they are likely to give this 
Rs. 25 lakbs. I do not think we would 
be able to get even Rs. 1 lakh out of 
that. In this way, money is flowing into 
the coffers of political parties, includ-
ing the ruling party. 

The assurance that I want from the 
Government is that they would take 
sufficient care, every possible care, to 
see that they do not get, directly or 
indirectly, any donations from, first of 
all, all those people who are going 
to be benefited trom the opera-
tions of the State enterprises, all 
those people to whom they sup-
ply various commodities, all those 
people from whom they will be mak-
ing purchases and all those people to 
whom contracts would be given for 
raising the Tuglak structures all over 
India and, secondly, they would not 
try and receive these donations from 
those State concerns which have been 
conveniently or otherwise handed over 
to private concerns, as my hon. friend 
has just now told this House. 

Shri C. D. Pande: From whom are 
you getting your funds? 

Shri Ranga: You do not know that 
I have not received any donation trom 
anybody. My hon. friend puts this very 
impertinent question, if I may say so. 
I have not received anything. 

Shri C. D. Pande: Swatantra party 
has received money. 
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Shri Ramp: Swatantn party 
has not received any money from such 
companies and it is not llkdy to 
receive any donations. What is the use 
of this han. friend interrupting like 
this? 

Mr. Speaker: I do not know how all 
this is relevant to this amendlllg Bill. 

Shri Ramp: My han. friend has put 
an irrelevant question to me. 

Mr. Speaker: How does it all arise 
out of this? 

Shri Ranga: It arises out of this. 

8hrimati Renu Chakravartty (Basir 
hat): Congress party and the Swat-
anLra party are fighting for bagging 
the money bags. 

Mr. Speaker: The han. Member 
must satisfy me how all this is rele-
vant. Is there any clause in the 
amending Bill, whether before the 
Select Committee or not, which regu-
lates the amount of contribution? 

8hri Ranga: I have already prefac-
ed my remarks by saying that it was 
a pity that the instruction or advice 
given by the House to the Select com-
mittee was not heeded to.. by the Select 
Committee to consider the question of 
donations to political parties and ex-
penditure being incurred by political 
partes. They have not made any re-
commendation at all with th~ result 
that very questiOn is not placed before 
Us for consideration. That is why I 
have mentioned all these thing., I am 
not even making an accusation. I 
am asking for an assurance that they 
would not collect donations in this 
manner, directly or indirectly, from 
State enterprises and the clients of 
the State enterprises, and also those 
State enterprises whose management 
would be handed over to private con-
cerns and that they would not try to 
take advantage of their influence over 
those private concerns to get money 
from them. If they have done any· 
thing till now to that eftect, let them 
be gOOd enough to take the House into 

(Amendment) Bill 
their confidence in this session or any 
other future session and state that such 
and such funds have been received by 
such and such parties from such and 
such persons or concerns and so on. 

Sb.ri C. K. Bhattacharya (West 
Dinajpur): The donations by the com-
p&n:es are to political parties. How 
can the Law Minister give an assu-
rance that they will not be receiVed. 

Mr. Speak'r: The Law Minister will 
give an answer. Why should the han. 
Member worry about it? 

Shri Ramp: My han. friend ought 
to know that the Law Minister is a 
part of the Government, and a 
Cabinet Minister too. 

Shri C. K. Bhattacharya: How can 
he give an assurance? 

8hri C. D. Pande: May I point out 
to him .... 

Shri Ranga: How many times am I 
to assure to my han. friend, who is 
very much at heart with me but finds 
himself in the wrong place :ncst un-
fortunately for him, that .... 

Shri C. D. Pande: I sympathise with 
you that you are not getting any dona-
tion. 

8hri Ranga: To his chagrin he finds 
that I am not getting any c!onation 
and I am as poor as I was. 

Then. it is no good for the hon. 
friends on my right, the Communist 
Members to be very enthusiastic about 
it, b~ause there were some capitalists 
in Bombay who would like to insare 
themselves with both this party as 
well as the ruling party. They 
have done it on former occasions and 
when the Home Minister himself 
taunted them on a previous occasion, 
they had no answer. 

I personally feel that this Bi!l, when 
it becames an Act, is likely b get a 
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rShri Ranga] 
large number of people into trouble 
for no fault of their own, because of 
the various offences that they are 
creating for it becomes almost impos-
sible for anybody to prove that he has 
not committed these offences. 

Therefore, all that 1 can ask my 
bon. friend, the Law Minister, and the 
Ministry as a wh:lle on this occasi.:.n 
is that either they should make up 
their mind to ban such of these com-
munal parties as they consider to be 
communal parties and then atrond 
before the bar of th:s House to take 
the censure or the approval of thl. 
House or they should not enforce trua 
~lause and put so many pe:>ple into 
lail. Even if they were to put any· 
body into jail who really is an offender. 
there is the possibility of the general 
public to heed to any complaint that 
may come to be made that they arc 
using the'r power wrongly and for 
political purposes. 

First of all, there is no need fDr 
this Bill being passed in this manner. 
Secondly, if they were to pass this 
Bill, as they are bent upon passing it 
illito an Act, it would be best for them 
not to enforce it before the elections. 
Mter the elections are over, if they 
were to find that such· and sucli peo-
ple, groups Or organisatbns indulged 
in these offences during the course of 
the elections, when the elections were 
going on, it might be a lesser offence 
on their part to proceed aga'nst :hose 
people. Then it would also be saler 
for them to stand up to the public's 
criticism, riiht or wrong, however it 
may be. 

Shri C. D. PlUlde rose-

Mr. Speaker: Shall we proceed to 
the clause-by-clause consideration! 

Shri Bal Raj Modhok (New Delhi): 
Sir, I would like to SPeak. 

Mr. Speaker: All right, five minutes. 

Shri Bal Raj Madhok: Mr. Speaker, 
Sir, free and fair electiOlUl are the 
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very essence of democracy and it is 
very important that steps are taken to 
see that this thing is achieved. This 
can be possible only if the following 
four pre-requ;sites are there. One is 
that there should be uniform rules for 
the whole country. Secondly, there 
should be no check on the freedom of 
the use of vote. Thirdly, no appP.al 
should be made to such emotions 
which can affect the free judgment cf 
the voter. Fourthly, elec tion expenses 
should be reduced to the minimum so 
Lbat the common man can also stand 
for elections. 

We have an Election Commission. 
We have also the People', Representa-
tion Act for this purpose. But I am 
sorry L say that these needs are not 
being fulfilled by the Election Com-
m:ssian or by this Act. In the first 
place, we find that the rules are not 
uniform. Jammu and Kashmir S~ate 
is a part of India, but the rules tlnt 
are made for elections are not applied 
there. There is a continuous demand 
from the people of that State that the 

. marking system should be applied to 
that State also, but SO far that is not 
being done. The result is that the 
people there feel that elections there 
may not 'be fair or free. 

Aga:n, the people from that State 
have no right to elect their Members 
to this House. Hon. Members who 
come from there are not elected but 
are nominated by the Government 
there. They represent cnly the man 
who nominates them. This is some-
thing wrong. I would submit that 
there should be uniform rule. for the 
whole country and Members for this 
House from all States should be elect-
ed. If the marking sY'Stem is good for 
the whole C()untry, it is gond for 
Jammu and Kashmir State also. 
Therefore, the marking system should 
be introduced in that State also. 

Secondly, there should be no hitch 
or restriction placed on the freedom 
of voting. I find that recently a cir-
cular has been issued by the Govern-
men~ of India to the G()vernment em-
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ployees that they are advised not to 
attend election meetings. May I know 
if this circular is not an infringement 
of the funaamental rights? If the 
Government servants are given the 
rigbt to vote, they must know for 
whom and for which Party they have 
to vote. Government servan't3 are 
mainly concentrated in certain colonies 
m which they alone live. If a public 
meet.ng is held by a political 98rty 
there, ao you want .them to put cotton 
in their ears SO that they may not 
hear what is being spoken? This is 
a most retrograde and undemocra.ic 
thing that has been done. I would, 
therefore, appeal 1.0 the hon. Law Min-
ister that this kind of a circular must 
be withdrawn. Y~u may as well dis-
enfranchise them and say that they 
have no right to vote. But if they 
have the right to vote, they must be 
given a full freedom to listen to the 
speeches also and decide for them-
selves as to for whom and for which 
party they have to vote. 

Then there is the ques!ion of appeal 
to rellgious sentiments and eDutioDs 
which may affect free judgment. This 
amendment Bill mainly deals with 
that and says that any appeal made in 
the name of religion, caste or language 
will be reprehensible. But before we 
do so, we should be clear about what 
religious or communal appeal is. It is 
a very wide question. It is a very good 
stick to beat anybody with. But we 
must clearly understand what com-
munalism or religious appeal is. In 
the name of religion so many things 
are being done. Today some people 
even carry on alliti-national activities 
and preach disloyalty to the country 
in the name of rel'gion. Is it not pro-
per to condemn such activities and 
preaching of disbyalty, whether dur-
ing or before the elections? Here I 
have to point out that there are people 
Who justify such activities in the name 
of relig' on. 

Some time back, as you know, there 
were An'i-Ahmedia riots in Pakistan. 
The Pakistan Government appointed a 
commission under the Chairmanship of 
Justice Munir 13 enqu're into those 
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riots. The evidence that was given 
by the Maulanas there about the 
Muslim view was published in the 
Hindustan Times of the 6th May, 1954. 
There it ill said: 

"When the court asked Syed 
Ata-Ullah Shah Bukhari (one of 
the top-most Muslim divines of 
Pakistan and a close collaborator 
of Congress during the Khilafat 
movement) whether a Mussalman 
was bound to obey the orders of a 
Kafir (non-Muslim) Governmen.t, 
his answer was that it was not 
possible for a Muslim to be a faith-
ful citizen of a non-Muslim Gov-
ernment. Asked specially whe-
ther the four crore Indian Mus-
lims could be fa' thful citizens of 
their state, his answer was 'No'. 

Asked what would be the duty 
of Indian Muslims in case of war 
with Pakistan another MaulaJUI 
replied, 'Their duty is obvious, 
namely, to side with us and not to 
fight against us on behalf of 
India'." 

Thes~ are the replies given by "the 
top-most Maulanas of Pakistan to 
the Enquiry Committee appointed by 
the Pakistan Government. Anybody 
who has studied Quranic Law knows 
that Muslims divide countries in two 
groups, namely. Dar-ul-Islam and 
Dar-ul-HaTab. DaT-ul-Islam is where 
Musl'ms rule. DaT-ul-HaTab means 
land of war. The religious duty of 
Muslims is to carry on war and fight 
against such a country. If this ldnd 
of anti-national propaganda being car-
ried on in a mosque, 'Pakistan Zinda-
bad' slogans being ra:sed and Pakia-
tan flags being raised is attacked, 
would it be considered communal pro-
paganda or appeal to religious senti-
ments? I, therefore, want that we 
sh . uld be very clear as to what we 
aim at. If you make this kind of a 
general law then if a sporadic remark 
is made by somebody, it is a corrupt 
practice and you will have a spate of 
election petitions. 
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[Sbrl Bal Raj MadhokJ 
The word 'systemat~' was used in 

the original Act. That word has now 
been dropped. That should have been 
retained or replaced by the word 
'continuous' or 'planned' so that if a 
kind of planned propaganda is done 
inciting religious or caste enmity, it 
is made reprehensible. There I am 
one with the Government. But if in 
the name of religion and caste, cer-
tain things are done which are anti-
national and anti-country, they must 
be condemned and that should not be 
considered as appeal to religious sen-
timents. 

Then you talk of symbols. You say 
that symbols that appeal to religious 
sentiments should not be used. Cow 
and bull are also regarded sacred in 
this country. There was a report on 
the F:rst General Elections sponsored 
by the Political Science Conference. It 
was edited by two great political 
scientists, Richard L. Park and Khoge-
kar. In that report about the First 
General Elections, they say: 

"Appeals were made to the reli-
gious susceptibilities of the Hindu 
agriculturists on the ground that a 
vote for the bullock ,box was a 
vote for "Go mata" (mother cow) 
and also for luxuriant crops. In 
some cases Gandhiji was said to 
have taken up residence in the 
boxes <to watch the people voting. 
This propaganda was responsible 
for illiterate voters walking to the 
polling booths with their own 
bullocks and offering Bhog or 
lying prostrate in front of the 
boxes before casting votes." 

Shri Tyagi: Who is the writer of 
the book? 

Sbri Bal Raj Madbok: Richard L. 
Park and Khogekar. It is a publica-
tion of the Indian Political Science 
Conference. They have written a re-
port on the First General Elections. If 
this kind of propaganda and making 
:.se of bullocks as election symbols 
whick have a definite religious and 
sentimental appeal to the Hindus, is 
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not a corrupt practice, how can an 
appeal that cow slaughter should be 
called a corrupt practice? 

Shrimati Da Palchoudhll1'i (Nabad-
wip): How can a sign as easily recog-
nised as that of a bullock incite feel-
ings of any particular religion? 

Shri Hal Raj Madhok: It is a com-
mon fact that common people are in-
fluenced like this. Therefore, I say 
that this Bill is going to create more 
difficulties than to solve them. There-
fore, I would appeal to the hon. Law 
Minister that he should reconsider the 
whole thing. 

Shri Tyagi: I wonder if the hon. 
Member has noticed that it is the pair 
of bullocks that is used in the plough 
and not the Nandi bull which is a 
religious symbol. 

Shri Bal Raj Madhok: All bullocks 
have religious sentiment for the com-
mon man in the rural areas at least. 
He must be knowing better because he 
comes from a village. 

Lastly, I want to stress the point of 
election expenses. Now, in the amend-
ed Bill, there is no reference to elec-
tion expenses. In the original Bill, 
there is clause 77 dealing with elec-
tiun expenses. A limit has been fixed 
as to what can be spent. Even that 
limit is too high. For a single-Member 
constituency in a city like Delhi, it is 
Rs. 10,000. For a single-member con-
stituency in other areas it is Rs. 15,000, 
18,000, Rs. 20,000. May I ask, how a 
common man can spend this much 
and come to Parliament? The result 
is, election has become costly and a 
common man, even though he may be 
popular, cannot think of entering the 
election arena. Lt has become a game 
of the rich people, a game of people 
who can afford to spend money, or 
spe8d money and try to get back that 
money out of corrupt practices. Both 
these things are wrong. To 9peJld 
money is wrong. To try to get back 
that money when one gets into Par-
liament by misusing inftuence, by cor-

; ..•. j 
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rupt practice, is still worse. What is 
worse is, now, political parties are 
using their own resources also. What 
has happened in Orissa? From what 
has appeared in the newspapers is very 
clear that the ruling party spent a lot 
of money. Such money is not account-
ed for. A candidate may have spent 
Rs. 10,000; ,but the party may have 
spent, as has been reported in the 
papers upto Rs. 40,000 per candidate. 
In that way, ,the whole provision that 
there should be a maximum limit on 
election expenses becomes a farce. I, 
therefore, submit that some limit 
should be put on the expenses that 
are incurred by parties on their can-
didates. 

13 hrs. 

Secondly, steps should be taken to 
minimise or cut down election expen-
ses. For that, I have made certain 
suggest'ons. For example, public 
meetings should be cut down to the 
mmlmum. Let there be joint meet-
ings. Candidates may come and speak 
from the same platform. The people 
listen. Similarly, posters may be 
issued by the Election Commission. 
They may charge money from the can-
didates. Unnecessary expenses on 
postering and meetings can be avoided. 
This is a very important question, 
because, unless election eX!pe1lSes are 
cut down, even though we have demo-
cracy in this country and we have 
given the vote ,to everybody, the com-
mon man who is illiterate and who 
does not know much about voting, may 
be swayed by money or by other fac-
tors and democratic methods may get 
converted into plutocracy or something 
else. Therefore, I suggest that 
some thing should be done to cut 
down election expenses, and the sug-
gestions ·that I have made should be 
considered. 

Mr. Speaker: The hon. Law Minis-
ter. 

Some Ron. Members rose-
Shri IIyJmiewta (Autonomous Dis-

tricts-Reserved-Sch. Trioes}: MIIY 
I submit. ... 

Mr. Speaker: Already the time has 
been extended. I have called the 
Law Minister. Every one cannot be 
called. 

Shri A. K. Sen: Sir, whenever a 
Bill is brought forward to amend the 
Election law, all sorts of questiollli are 
brought up and most of them bear 
upon supposed issues of authority by 
what is usually called the ruling party. 
I do not suppose there is a ruling party 
in democracy. It may be a party which 
is in the majority for the time being 
and that is called the ruling party. 

Shri Ranga, as usual, has raised this 
question of donations and so on, mean-
ing thereby that the ConJrress, if it 
is shorn of donations, would cease to 
be the successful party in the election. 
Memories are not very short. Possibly, 
it will n~t be forgotten very soon 
how sincere efforts are made by all 
parties to raise donations. I have 
no doubt that Shri Ranga's own 
party will not be unmindful to the 
question of raising donations. There 
are other parties who raise donations 
from their own sympathisers and 
supporters. It all depends on who 
the sympathisers and supporters are 
on a particular occasion or on a parti-
cular cause. Peasants' parties get 
donations from peasants. Workers' 
parties get donations from workers. 
Hindu parties get donations from 
Hindus. The Muslim League used to 
get donations from Muslims of all 
denominations in the name of reli-
gion. I remember the olden days. It 
goes on like this. I do not think it 
will be possible for any party to give 
an assurance or any Government to 
give an assurance that any party 
would not take donations. 

Shri Vasudevan Nair (Thiruvella): 
Capitalist parties will get from capi-
talists. 

Shri A. K. Sen: That is so. If 
there is a capitalist party, they will 
certainly take it from capitalists. It 
follows automatically. As I said, 
just as workers' parties get donations 
from workers and trade unions, SO 
are those who believe in private 
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enterprise and they get donations 
from those people who believe in 
private enterprise. I understand Shri 
Ranga's party believes in private 
enterprise themselves. I have no 
doubt that it will seek to draw sus-
tenance from those who beteve in 
private enterprise. So far as the 
Swatantra party is concerned, I have 
read speeches and writL~g; of Raja-
gopalachari himself characterising the 
Congress party as hidden communist. 
I do not remember the exact langu-
age. But, the ins:nuation was that in 
the guise of socialism, the Congress 
party is seeking to introduce com-
munism in this country. 

Shrt Tyagi: Why should these 
people oppose them all this time? 

Shrl A. K. Sen: I suppose from 
Shri Vasudevan Nair's interjection 
that by capitalist party, he meant the 
Congress party. 

Shri Vasudevan Nair: Not only 
the Congress party. 

Shri A. K. Sen: Possibly he want-
ed to include the Congress party in 
the capitalists' party. I have no doubt 
he knows how staunch capitalists are 
mighty hostile to the Congress party's 
actions. I have no doubt that there 
are amongst all parties people who 
believe in unfettered private enter-
prise as there are so many people in 
this country, and a majority of them, 
who believe in controlled economy, in 
what we called in the Avadi Resolu-
tion, a socialist pattern of society. 
We need not go into all thOSe ques-
tions because, they are really out-
side 'the point, if I may say so with 
respect to those who have raised 
those points. 

All of these speeches, I must admit 
frankly, left the impression that 
they were made with an eye to the 
outside world and having regard to 
the fact that the elections are very 
near. Therefore, much of the dis-
cussicm has been irrlluenced by the 
P:-':1-:P~~: of the impending elections 
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and the world outs;de the House. 
Therefore, issues have been brought 
in, which, I am afraid, are not even 
remotely connected with the ques-
tion now before us. 

The questlion of doing away with 
election expenses limit, honestly as 
some people have said, has been 
ra'sed. Well, it was open to the 
members of the Opposition to bring 
such an amendment. They have not 
done it. 

Shri Surendranath Dwivedy: What 
is the Government's view in the 
matter? The Election Commission 
has recommended it. 

Shri A. K. Sen: Government's 
view is completely free in the matter. 
I asked the Opposition parties to 
bring an amendment to do away 
with what they can the farcical elec-
t;on expenses limit. Nobody has 
brought it. They thought, let the 
Congress bring this amendment and 
do away with any limit, so that the 
Congress win again be blamed for 
doing away with that. 

Shri Surendranath Dwivedy: There 
is a misconcept;on. I do not think 
there was any demand for omitting 
election expenses whatsoever. 
There was a demand that the party 
expenses must be included in the 
amount prescribed for election ex-
penses. 

Shri A. K. Sen: There was a 
demand that the farcical limits 
should be done away with. That is 
why we had widened the scoPe of 
the Select Committee in order to 
embrace that question also within 
the jurisdiction of the Select Com-
mittee. But, as I said ... 

Shrl Bal Raj Madhok: Not to ex-
pand it. 

Shrl A. K. Sen: I appreciate (hi, 
that there is no One to bell the cat, 
to say openly. to bring worward an 
amendment that this limit of eJec-
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tion expenses may be done away 
with, though it is argued by many 
that this limit is hardly adhered to. 

Shrimatl Rena Chakravartty: 
think there is some explanation need-
ed. I was the person who strongly 
objected to doing away with the sub-
mission of election expense accounts 
because some Congress Members and 
other friends had proposed that. I 
opposed that. This is even a smell, 
slight check. There is this new pro-
posal which we did not consider and 
which, it is fOr the House to consider, 
that the total expenses which is 
spent also by political parties should 
also be included in the general ex-
penses and a ceiling should be put 
on that. 

Shrl Sarendranath Dwivedy: That 
is what the Election Commission ha< 
recommended. 

Shri A. K. Sen: In my earlier 
speech, I entirely agreed with the 
point made by Shimati Renu Chak-
ravartty, which I remember very 
well. Because, I feel that thou~h in 
many cases, this limit may Le Ignor-
ed and the returns filed may not d,s-
close the true state of account, yet, 
I entirely agree with Shrimati Renu 
Chakravartty's feeling that thi' 
statutory limit does, in fact, put SOIT'!! 
check on the question of extravagant 
and reckless expenditure. If we did 
away with the limit, there will be ex-
travagant expenditure, openly and 
without any compu!1ction. I am, 
therefore, one of those who fail to 
agree, and witoh regret, with the Elec-
tion Commission's re~ommendations 

that We should do away complet"ly 
with the fixation of a ilmit On the ~x
penditure. 

Shri Sarendranath Dwivedy: They 
have not recommended that. They 
have discussed it and they have said 
that they are against it; in fact, they 
have argued against it. What they 
have said is that the expendiure in-
curred by the political parties should 
also be included. 

(Amendment) Bm 
Shrl A. K. Sen: That is a di1ferent 

point. I am on the question of keep-
ing the present limit. The other 
point, as I had said before, is such a 
complicated question, of including 
the party's expenditure within the 
individual's expenditure and then 
allocating it. There are many who 
may get all the advantage of the 
party expenditure and others who 
may not get any advantage of the 
party expenditure. Those who have 
run elections know it very well that 
party expenditure might favour a few 
or some to the total exclusion of 
others who may not be so favour-
ably viewed by those who are in 
charge of party funds. 

Shri Sadhan Gapta: Their returns 
would be less. 

Shrl A. K. Sen: Anyway, this is 
such a complicated matter, and such 
a complicated question of accounting 
and allocation and 50 on that even 
the Election Commission did not 
think that it was feasible to do so. 
Therefore, that question really does 
not arise. 

I am one of those who feel very 
strongly that there should be a limit 
kept on election expenses, and though 
it is ignored possibly in many cases, 
it has nevertheless served its useful-
ness. 

Now, I corne to the main question 
with regard to clauses 23 and 24, 
that is, the new provision in clause 
23 seeking to prohibit the appeal to 
communal or linguistic sentiments, 
and also clause 24 which penalises 
the creation of enmity between 
different classes. Those hon. Mem-
bers who feel that we should have 
kept the word 'systematic' have real-
ly failed to appreciate the very pur-
pose of this amendment. There 
would have been no necessity of this 
amendment if the old section with 
the word 'systematic' had served its 
purpose. It is well known that the 
old section wa.s as good as dead. 
There could have been no possibility 
of preventin, an appeal to commu-
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nal, religious or other sectarian 
interests, with the word 'systematic' 
in the section, because it is impossi-
ble to prove that a person or a 
candidates Or his agent was doing it 
systematically; and one or two cases 
would not be regarded as systematic. 
We feel, and I think it has been the 
sense of this House without any ex-
ception, that even a stray appeal to 
success at the polls on the ground 
of one's religion or narrow communal 
affiliation or lingustic affiliation 
would be viewed with disfavour by 
Us here and by the law. Therefore, 
I think that when we are grappling 
with a very difficult di-sease, we 
should be quite frank with our 
remedy and not tinker with the 
problem, and we should show our 
disfavour openly and publicy even 
of stray cases of attempts to influ-
ence the electorate by appealing to 
their sectarian interests or passions. 
I think that this amendment follows 
as a consequence of the amendment 
which we have already made in the 
Indian Penal Code. Some hon. 
Members have said that it is un-
necessary. In my submission, it 
follows automatically that we extend 
it to the sphere. of elections and say 
categorically that whoever in con-
nection with an election creates 
enmity between different classes of 
citizens shall be punishable. The 
other thing is a general thing. Ii 
our whole purpose is to penalise all 
attempts at influencing elections by 
creating enmity between different 
classes and communities then we 
must say that in connection with the 
election, no person shall excepting at 
the peril of violating our penal law, 
shall attempt to influence the elec-
torate by creating such enmity or 
hatred between communities. I think 
that these two provisions, if followed 
faithfully, would go a long way in 
eradicating or at least in checking 
the evil which has raised its ugly 
head in so many forms all over the 
country in recent years. 

Sbrimatl ReDU Cbahravartty: 
Again, I would raise this point. Will 
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not the recital of the grievances 
which one caste or one community 
suffers from also be interpreted as 
trying to create enmity and hatred? 

Shri A. K. SeD: I appreciate the 
apprehensions expressed .by many 
hon. Members that this might a1fect 
the legitimate exercise of one's own 
individual freedom to give expres-
sion to grievances legitimately felt or 
suffered from by many communities 
especially the backward communities: 
I think Shrimati Renu Chakravartty 
raised that point, and many other 
hon. Members also, including SOO 
S. M. Banerjee in particular, raised 
~his point. I would say again, that 
if one says that 'This is my right; I 
am being prevented from exercising 
this right; or, I am entitled to this 
right as a citizen; I am entitled to 
have equal opportunity or oppor-
tunities for education or for uplift-
ing myself' and so on, it can never 
come within the mischief of this 
section. What is penalised is only 
this; whoever in connection with an 
election promotes or attempts to 
promote on grounds of religion, race, 
caste etc. will alone be punished. 
That is quite a different thing. I 
remember that Shri Tangamani, 
while speaking in connection with 
the other Bill seeking to amend the 
Indian Penal Code raised the point 
that ......... . 

Shri Tyagi: The new 
of section 123 of the 1951 
thus: 

clause (3) 
Act reads 

''The appeal by a candidate or 
his agent or by any other person 
with the consent of a candidate 
or his election agent to vote or 
refrain from voting for any per-
son on the ground of his religion, 
race, caste, community or langu-
age ...... ". 
Shrl A. K. Sen: The words are 

'his religion, race ...... ". 
Shrl Tyagi: Supposing a person 

says 'On the ground of my language, 
you vote for me', will he come with-
in the scope of this section' 
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Shri A. K. Sen: If that is so, then, 
I think that we are absolutely right 
iJI. providing against it. 

Shri Tyagi: My hon. friend was 
not here when I gave the analogy. 
Suppose my hon. friend Shri Ranga 
stands from my constituency; and I 
say 'Please do not vote for him; he 
does not know your language. But 
I know your language. Therefore, 
vote for me'. Will that come within 
the mischief of thi& l1l'ovision? 

Shri A. K.Sen: It will come. 

Shri Tyagl: Then, I am in trouble. 

Shri A. K. Sen: Yes, of course, 
my hon. friend is. Why should my 
hon. friend appeal in this fashion? 
All over the country, any Indian is 
entitled to go and stand anywhere 
he likes, and a candidate cannot 
appeal to the electorate by saying 
'He speaks a different language, and, 
therefore, do not vote for him'. 
Suppose my hon. friend Shri Tyagi 
goes to Garhwal; since he cannot 
speak Garhwali, therefore, the 
Garhwalis will say 'Do not vote for 
him'. Then, what will happen? 

Ch. Ranblr Sill&'h (Rohtak): Then, 
where will Acharya Kripalani stand? 

Shri A. K. Sen: If that is the 
objection, then that objection is 
rightly covered by this amendment. 
We do not want a man to appeal to 
his electorate to vote for or against a 
particular candidate simply because 
he speaks a particular language. 
That is why I have made it quite 
clear here. 

Mr. Speaker: I think that all that 
is prevented is only this, that there 
cannot be an appeal on the ground 
that the mother-tongue of a parti-
cular person is different. But does 
the hon. LSw Minister mean to say 
that it is not open to me to say that 
'This man cannot represent you; he 
does not know your language; he 
does not know your customs and 
manners' and so on"! 

Shri A. K. Sen: That is a differ-
ent matter. If he says 'Do not vote 
for him because he does not speak 
your language', then it will be 
penalised. 

Mr. Speaker: If he speaks a 
different language, that does not 
matter. But he must know the local 
language. Otherwise, how can he be 
a representative? 

Shrimati Renu Chakravartt,.: The 
wording is: 

"The appeal by a candidate .... 
on the ground of his religion, 
race ...... language ...... ". 

Shrl A. K. Sen: The words are 
'his religion, .... language'. 

Mr. Speaker: That means 'mother-
tongue'. 

Shri A. K. Sen: I added the word 
'his' in the Select Committee in 
order to make quite clear as to what 
was the mischief which was sought 
to be prevented under this provision. 

Shri Tyagi: Minorities have been 
given the right under the Constitu-
tion to preserve their culture and so 
on. I want to know if they are 
prohibited from preserving their cul-
ture or language etc. through the 
legislatures. 

Mr. Speaker: The hon. Minister 
has put in the words 'his .... langu-
age'. 

Pandit K. C. Sharma (Hapur): The 
judge will decide that. My hon. 
friend the Law Minister is stretching 
the meaning too far. It is open to a 
man to say 'I know your language; 
I know your life, and I am your 
representative. The other man does 
not know your way of life, he has 
no sympathy for you, he does not 
know your language'. He is per-
fectly entitled to do that. What he 
is not entitled to say is only this 
namely 'The language that this man, 
namely the opponent, speaks is not 
to be the State language, or it is a 
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bad language, or it is against your 
interests; therefore, do not vote for 
him'. 

Mr. Speaker: That is what the 
Law Minister says. 

Shri A. K. Sen: What the hon. 
Member says is something quite 
different from what Shri Tyagi was 
saying. What he san now is quite 
different, because a man is quite 
entitled to say that this man does 
not speak your language, and, there-
fore, he cannot represent the people. 
That is a different matter. 

Shri Balraj Madhok: How is it a 
different matter? It is covered by 
this clause. 

Mr. Speaker: I would even say 
thal the words 'does not speak your 
language' may mean that he does 
not 5peak 'your language at home'; 
that does not mean that he does not 
know that language. 

Shri A. K. Sen: That is a different 
matter. -dill 

Mr. Speaker: It is open to any-
body to say 'This man does not 
know your language; he cannot 
understand it', but he cannot say 
'He does not speak your language at 
home'. Take, for instance, a Member 
like Shri S. M. Banerjee. He comes 
from Kanpur, and he stays there. 
His mother-tongue maybe different, 
but he is as good a Hindi-speaking 
gentleman as any other person. I 
think that the meaning is quite 
clear that a candidate can say 'This 
man does not know your language', 
but to say that, 'He does not speak 
this language at home, his mother-
tongue is different' etc. is objection-
able. 

Shrimatl Rena Chakravartty: Let 
him read the language of this parti-
cular clause. 

Shri A. K. Sea: uHis language" 
is there. 

(Amendm~nt) Bill 

Mr. Speaker: That is all right. 

Shri A. K. Sen: I have put in the 
word 'his' for that reason. 

Mr. Speaker: 'Hi.s language' means 
his mother tongue. 

Shri A. K. Sen: That is why I put 
in the word 'his' in the Select Com-
mittee, that is to prevent any mis-
understanding on this point. In fact, 
even under the old law, the decisions 
are quite clear, as to what this 
particular section aims at. There is 
an appeal by a person saying: 'Look 
here. You are an Assamese. He j" 
a Bengali. His language is Bengali. 
Do not vote for him'. It is this that 
is prevented. Or take another 
instance. Shri S. M. Banerjee comes 
from Kanpur. If somebody were to 
say, 'he is a Bengali and sO do not 
vote for him,' that is objectionable. 
In fact, the decisions are to this 
effect. I showed the decLsions on this 
point to Members in the Select Com-
mittee. Nevertheless, I felt that the 
Words as they were originally might 
lead to a little misunderstanding. 

Shri Tangamani (Madurai): The 
Hon. Minister was referring to the 
other Bill where the identical matter 
was discussed. It was then that 
these interruption. came. 

Mr. Speaker: He has made it 
clear. 

Shri A. K. Sen: He raised the 
point. He asked if he could not say 
that Tamil was a better language 
than Sanskrit and he was entitled to 
propagate it, and if he would -be 
prevented from doing so. I say, 
certainly not. But what he will be 
prevented from saying is if he says 
that Sanskrit is a wretched language 
and YOU must ban all Sanskrit books; 
it is an instrument used by the Aryans 
to suppress the non-Aryans. All that 
will be prevented, because there he 
is propagating not his language, but 
really vilifying somebody else's 
language which is held sacred by 
some communities, even in the south. 
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Dr. M. S. ADey (Nagpur): Is it not 
better in such a case to give one or 
two illustrations to clarify as to 
what is and what is not covered by 
the wording used? This used to be 
generally done in old laWlS. 

Shri A. J[. Sen: The apprehension 
was expre,ged if one's right was 
going to be curbed by this section. 
If such a right was going to be 
curbed by the section, I would have 
been against such an amendment, 
because after all, it is the right of a 
person to propagate his own langu-
age, his own particular culture and 
varioUs other mattens. But that does 
not mean vilifying another language 
or creating enmity between com-
munities. 

Shri Tyagi: Suppose he were to 
say negatively, 'Do not vote for him, 
because he does not represent your 
culture or your language. He will 
not be able to follow your senti-
ments. I understand them better and 
I will do it'? 

Shri A. K. Sen: If he says tha~ 
he will do better than the other 
man, that is a different matter. It 
is a question of competition between 
two as to who will represent better. 
That is not condemning the other 
man's langullge or culture. 

Mr. Speaker: It will be under-
stood properly by the courts after so 
much explanation. 

Shri A. J[. Sen: Even in the case 
of the hon. Member from Assam, 
Shri Amjad Ali~ven without the 
word being there-it is reported that 
this very interpretation was given 
notwithstanding the p.bsence of the 
word 'his' in the original section. I 
showed it to some hon. Members in 
the Select Comm!ttee. Anyway this 
amendment reaJly does away with all 
scope for misunderstanding as 
regard,s the point. 

These are my submissions. I think 
this is a very healthy amendment 
that we are going to introduce. It 
should receive the unanimous sup-

port of this House so that the coun-
try outside feels that our elections 
should not be influenced by anyone 
seeking support only on communal 
or other iSectarian considerations. 

Mr. Speaker: The question is: 

"That the Biil further to 
amend the Representation of the 
People Act, 1950, and the Re-
presentation of the People Act, 
1951, aDd to make certain minor 
amendments in the Two-Member 
Constituencies (Abolition) Act, 
1961, as reported by the Select 
Committee, be taken into consi-
deration". 

The motion was adopted. 

Mr. Speaker: The House will nOW 
take the Bill clause by clause. 
Clause 2--no amendments. 

The question is: 

''That clause 2 stand part of the 
Bill". 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3-In..ertion of new sections 
after section 23). 

Shrimati 8enu Cbakravartty: I beg 
to move: 

Page 2,--omit lines 3 to 5. (17). 

My amendment seeks to ~t the 
clause regarding the prescrlbed fee 
for registration of the voter's name 
in the electoral rolls after the final 
date. As we come nearer the date of 
elections, every !political party ~ 
lind that the rolls are very defective. 
Already We get so many letters say-
ing that sometimes a whole village or 
part of a village or a whole area have 
not been enrolled. The reason for 
that is of course that there is a general 
lack of political consciousness among 
the voters to come and get themselves 
enlisted, and that the electoral 0111.-
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cers or those who collect particulars of 
names for the electoral rolls are not 
sincere enough to put down every 
name. What we find is this. Take 
the labouring class. When these enu-
merators go to these houses, they find 
that they are away; sometimes they 
might haVe gone to some other vil-
lage for work. At that time, the enu-
merator comes. So the name is not 
included. Later on, there may be a 
notification. But our people are illi-
terate. We have to make our electo-
ral laws in keeping with conditions in 
our country; We cannot think of con-
ditions prevailing in countries of 
Europe or America. We have to think 
of our people. We find that this is a 
real hardship when the election comes 
about two months before polling date. 
I am not talking of 7 days or 10 days 
before. When all the political parties 
start going from house to house, they 
find that a very liarge number 01 
voters are left out. If at that time. 
the question of enrolment comes uP. 
it is very difficult to get the names 
enrolled. Either it can be done by the 
payment of one rupee each for a name 
by political parties who can dord 
to do it, on the understanding that 
they will vote for those parties, 01" 
by the payment of the fee by thl' 
voters concerned. In the case of an 
agricultural labourer who is workinl 
in a village, he has to go to the sub-
divisional headquarter incurrinl!: ex-
penditure and in the process wasting 
a whole day's Or two days' wages, and 
then On top of that paying one rupee. 
It is not possible for them to do it 
individually. 

That is why we plead here over 
and over again that since we have 
dicussed the whole matter and we 
find that it may be difficult to lay 
down a last date because we do not 
know when the prescribed date of the 
election will be and therefore, we say 
that there should be no prescribed 
fee. If We fix a prescribed fee, we 
are really weighting it in favour of 
corruption or we are taking away the 

(Amendment) Bill 

right of franchise from a very large 
number of people who for certain vey 
legitimate reasons have not been in-
cluded in the voters' list. 

Therefore, while all political parties 
are agreed that this is a very great 
difficulty which alI are facing, we find 
the Government and the Election Com-
mission saying that it will mean a lot 
of expenditure etc. But I feel that 
if we take into account the total ex-
pendi ture which is incurred in elec-
tions right throughout India, it will 
not be difficult to waive the prescrib-
ed fee. After all, this is not a very 
big amount fOr Government. The im-
portant point is to see that the largest 
number of people have the right of 
franchiSe and no one is disenfranchis·· 
ed. 

13.29 hrII. 

[Smu: MULCHAND DuBE in the Chair] 

Sbrimati lIa Palchoudhuri: I am 
also inclined .to agree with the point 
raised by Shrimati Renu Chakravartty 
that the prescribed: fee should not be 
there because it gives opportunity for 
political parties to go round and agree 
to have the names of the voters who 
have not been included in the list 
incorporated there quickly on condi-
tion that they vote for them. This 
is a practice that should not be allow-
ed. So I think the fee should be 
waived. This can easily be consider-
ed by the Ministry even at this stage. 

Shri A. C. Gaha: May I ask :for a 
clarification? :At what stage is it-
after the provisional roll or after the 
final roll? 

The Deputy ~r of Law (Shri 
Rajarnavls) : I oppose this amend-
ment. The reasons for opposing the 
amendment will make it clear to my 
hon. friendShri A. C. Guha why Gov-
ernment think that the amendment 
ought not to find a place in the 
statute. 

The provisions of the Act are that, 
to start with, electoral rolls are pre-
pared and published. The law insists 
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that the widest possible publicity 
should be given to the electoral roUs. 
'!'hey are hung at a prominent place 
in the village. Then proclamation is 
made inviting objections. These 
objections are made without any fee; 
they are heard and decided. and then 
the roll becomes final. After the roll 
has become final and before the pro-
clamation of elections, a fee of one 
rupee is charged. If political part-
ies take it upon themselves to see that 
all the electors who are entitled to 
vote are brought on the electoral roll, 
then I think the proper time for them 
to begin their work is as soon as the 
provisional rolls are published. Why 
should the political parties which seek 
to enroll the voters wake up only after 
the election is announced, and not 
before? 

What actually happens. and what the 
Elections Commission experiences. is 
that after the election is announced. 
large wads of forms are thrown at 
the electoral officers. and w;thin the 
short time that is allotted. that 
remains at their disposal, they have 
got to make a large number Of enquir-
ies. In many of these cases the per-
sons on whose behalf the claims are 
made are imaginary persons, they 
cannot be traced, they are not inte-
rested at all; so that, a large part of 
the energy and expenditure is wasted. 
So, there must be some fee which will 
compensate for the expenditure, the 
extra expenditure, that the Elect.ion 
Commission makes. 

The hon. Mover of the amendment 
"Will recall that at her insistence we 
have halved the fee. As a matter of 
tact, we originally came out with the 
proposal that the fee should be pres-
cribed by the Election Commission, 
but actually the fees prescribed in the 
Act were Re. 1 and Rs. 5. At the .mg·· 
gestion of the mover of the amend-
ment, the Select Committee cut it 
110wn to half. 

Sb~i A. C. Guha: What is the pre-
sent fee? 
1128 (.I\'i) LSD-B. 

(Amendment) Bill 
Shri Bajamavis: Re. 1 and Rs. 5 

have been brought down by the Select 
Committee to Re. 0.50 and Rs. 3 res-
pectively. After the election is an-
nounced and before proclamation of 
the election is made, if anyone wants 
to get enrolled, he has got to pay a 
prescribed fee of only Rs. 3, which 
is not much, because the whole en-
quiry has got to be completed within 
seven days according to this Bill. 
Therefore, a special machinery has to 
be employed for that purpose. The 
fee is not heavy at all. 

Where, of course, there is a large 
scale exclusion for any reason, I may 
point out that the Election Com-
IJllSSIOn is empowered to direct a 
special revision in the particular area, 
and it often does. As the hon. Mover 
of the amendment will recall, such a 
special revision was ordered in Cal-
cutta last time when a complaint was 
received about a certain section of 
the electorate. That is often done, and 
when such a special revision is under-
taken, nO fee is charged at all. 

This refers only to cases of indivi-
duals who wake up late, long after the 
electoral rolls are made final. They 
have to pay a fee of Rs. 0.50 which I 
think it not prohibitive at all. 

Therefore, I OPPOse the amendment. 

. Mr. Chairman: The question is: 

Page 2,-

omit lines 3 to 5. (17) 
The motion was negatived. 

Mr. Chainnao: The question is: 
"That Clase 3 stand part of the 

Bill". 
The motion was adopted. 

Clause 3 was added to the Bill. 
IIlr. Cha!rmao: The question is: 

"That Clauses 4 to 6 stand part 
of the Bill". 

The motion was adopted. 
Clauses 4 to 6 were added to the Bill. 
CIaUlle 6A-(Amendment of section 7) 

Sbrlmatl Renu Chaknvartty: I 
move amendment No. 18. 
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Mr. ChairmaD: It is beyond the 
scope of the Bill, and therefore it 
is out of order. 

Shrimati Renu Chakravartty: At 
the time we discussed it, when the 
matter was referred to the Select 
Committee, it was said that the whole 
query would be Open for discussion. 

Shri Rajamavis: Not the whole 
query. The scope of the Bill was en-
larged only at three points. This does 
not fan within that. 

Shrimati Benu Chakravartty: My 
amendment is in order because we are 
going to take up the original clause 
in Chapter III and Chapter III is 
open far amendments. 

Mr. Chairman: It is out of order. 

Shrimati Renu Chakravartty: Why? 
Please ten me why it is out of order. 

Mr. Chairman: Because it is be-
yond the scope of the Bill. 

Shrimati Renu Chakravartty: 'rhat 
is a very simple, laconic answer. 

My point is, it is not outside the 
scope of the Bill becaUSe it is an 
amendment to section 7, and section 7 
is open for discussion. The whole 
section regarding disqualifications we 
can raise under this. That is why I 
raise it. 

Sllri Rajamavis: I submit it is not 
so. As far as I remember, this was 
also not raised in the Select Com-
mittee. 

Shrimati Bena Chakravartty: It 
was raised. The hon. Deputy Minis-
ter does not remember. It was denite-
ly raised in the Select Committee. If 
he looks into the papers, he will see 
that my amendment is there, officia lIy 
circulated and discussed, and now I 
am very surprised how it can be consi_ 
dered to be outside the SCOPe of 
the Bill. 

Shri Rajamavis: As far as I know 
the only questions that were referred 
to the Select Committee outside the 

(Amendment) Bill 
Bill were: election expenses, dill-
qualilidtions arising out of onlera 
made by the election tribuna~ 
disqualifications generally. 

Shrimati Rena Chakravartty: Whea 
I raised it in the Select Committee it 
was on the understanking that the 
whole Act was open for discussion. 
that the House had given Us permis-
sion to go into the entire Act and to 
find out if we wanted to modify MlY-
thing which was of importance. 

Shri Dajarnavis: No, no: SU<.:h a 
vague, unlimited power was not given 
to the Select Committee. As far .. 
I remember, it was enlarged only at 
three points. 

Shrimati Bena Chakravartty: W'lS 
any resolution passed by the House! 
Let me know that. 

Shri Rajarnavis: Yes. 

Shrlmati Benu Chakravartty: 'What 
was the wording of the resolution! 

Mr. Chairman: The terms of re-
ference to the Select Committee were: 

". . . to examine the provisions 
of the Representation Of the 
People Act, 1951 dealing with (n 
election expenses, (2) electiom 
petitions, and (3) disqualifications 
for membership and voting, anll 
to suggesf and recommend such 
amendments to the aforesaid pr0-
visions as may be considered ne-
cessary, and to report by the 19th 
August, 1961." 

Shrimati Rena Chakravartty: That 
is why I plead that it is absolutely 
within my rights to mOVe an amend-
ment to disqualifications. 

Shri Rajarnavis: Ii I may r,,!:~ 
the hon. Member, the word dis-
qualification" there was· not used in 
a general sense. including disqualifica-
tions of candidature, but disqualifica-
tions arising out of the orders mad!!! 
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by the election tribunal. The three 
subjects were: election expenses, 
election peitions aDd disqualifications 
for membership and voting arising out 
of the orders made by the election 
tribunal. 

Shrimati Renu Chakravartty: That 
is why I wanted very specifically to 
hear what we had passed in this 
House. What we have pasSed in this 
House is in regard to disqualification 
of membership of this House. That 
is the point that We had asked should 
be open for revision. As you will see, 
in the Act of 1951 there are so many 
disqualifications. I have tried to raise 
this point on that question of disquali-
fications. Therefore, I plead this is 
a . correct amendment. 

Mr. Chairman: There seems to be 
some doubt about it. Therefore, I 
will allow the amendment to be 
moved. 

Shrimati Renu Chakravartty: I beg 
to move: 

Page 3, after line 19, insert-

'6A. Amendment of section 7.-
In section 7 of the Representation 
Of the People Act 1951, in clause 
(b),- ' 

(i) tijte-r the words "of any of-
fence", the words "concerning 
moral turpitude or offences of 
immorality, bribery or corruption" 
shall be inserted; and 

(ii) the words .. and sentenced 
to imprisonment for not less than 
two years" shall be omitted.' (18) 

Section 7 of the Representation of 
the People Act. 1951 lays down the 
various disqualifica'tions of member-
ship. One of the disqualifications is 
that if anybody has been convicted of 
a criminal charge and sentenced to 
more than two years imprisonment. he 
shall automatically stand disqualified 
to stand as a candidate for Lok Sabha 
for a periOd of five years. That is 
the clause We haVe passed earlier. I 
feel that this is a clause which really 

(Amendment) Bill 
redounds against certain political per-
sons becaUSe of their political work 
and not because of their criminal 
acts. BecaUSe of their political work, 
they have been charged and sentenc-
ed for 2 years under some section of 
the Penal Code, and thus disqualified. 

You know there are many cases in 
which political workers are not con-
victed under the Preventive Deten-
tion Act because of the public outcry 
against it. Therefore, they are natu-
rally charged under some criminal sec-
tion. The idea is to prevent people 
who are guilty of such offences as 
immorality, bribery and corruption to 
stand for Parliament and not to pre-
vent other political people. I say that 
if such charges as immorality, bribery 
and corruption are brought against 
people and they are convicted even for 
less than 2 years, say one year or s;x 
months, because they are on charges 
of moral turpitude, they should be 
prevented from standing for election 
to Parliament. I am given to under-
stand by mv lawyer friends that it i3 
very difficuii to define moral turpitude. 
Therefore, I haVe specifically men-
tioned immorality, bribery and cor-
ruption. It is not necessary that the 
conviction should be for 2 years; it 
may be even fur a year or six months. 
But to say that any person convicted 
for any offence under the Penal Code 
and sentenced to two years should be 
disqualified would automatically go 
against persons in the Opposition. 
think it should not be so and the dis-
qualificat'on should be removed. and 
my amendment. accepted that only 
thOSe who have been convicted of of-
fences of moral turpitude, nam~ly, 

bribery. corruption and immorality 
should be disqualified; only they 
should debarred from standing as 
Members of Parliament. 

Dr. M. S. ABey: Sir, want to 
know whether this amendment which . 
has been mOved here was. moved in 
the Select Committee; and, if it was 
moved in the Select Committee what 
was the view of the Chairman of the 
Select Committee. Did he deem it to 
be within the scope of the Bill or 
outside the scope? I do not under-
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stand the Law Minister raising an 
objection that it is not within the 
scoPe of the Bill at all and that it 
should not be allowed. If the matter 
was allowed to be discussed there in 
the Select Committee and no objec-
tion was raised about its admissibility 
as being outside the scoPe of the Bill, 
the question does not now arise. The 
proceedings of the Select Committee 
ought to disclose it. 

Pandit K. C. Sharma: Mr. Chair-
man, Sir, I am sorry to differ from 
the hon. lady Member. She should 
know that it is 'mpossible to cook the 
food and break the pot. It is im-
possible for a gentleman to come to 
Parli:ament and make the laws and, 
at the same time, break them. One 
of the constitutional dutie3 of a 
citizen in a country which is ruled by 
a Constitution is that the cifzen will 
respect the law and obey it. The 
moment a citizen refuses to obey the 
law and breaks it he is disqualified 
to be 'a Membzr of the Hou3e which 
makes the laws (1!1terruption). He 
cannot be entitled to lay down the 
law for other people. 

Shrimati Renn Chakravartty: The 
hon. Member forgets that the 
Congress broke lawless laws and all 
that. 

Pandit K. C. Sharma: Those wcre 
lawles3 laws because they were not 
supported by the people or the will 
of the people. (Interruption). Now 
most of the laws are supported by 
1:1 ' P ;0;:':2 an:i t3ey mu,t be respected 
by ',he c f zens. 

Shi B. Das Gupta (Paurulia): We 
have some example, in other 
countries. For exampie, in England 
persons like Bertrand Rus3el had dis-
obeyed some law and were prosecuted 
for that. So, thel'e may be some law 
which may have to be di30beyed ... 

Shrimati Renu Chakravartty: Some 
of you'r laws are lawless law3. 

Shri Sadhan Gupta: And will 
c3mpel citizens to break them. 

(Amendment) Bill 

Pandit K. C. Sharma: Russel l'I".ay. 
break the law but he cannot be a 
Member of the House of Parliament. 

Shri Hajarnavis: As the hon. lady 
Member herself has accepted, the 
expression 'moral turpitude' is very 
difficult to be defined and it would 
certainly be very difficult to adminis-
ter. Supposing the question is raised 
before the Returning Officer that a 
cEU'ltain candidate was guilty of an 
offence involving mora1 turpitude, 
what is the criterion he is going to 
lay down. Similarly, there is no defi-
nit~on of offences of immorality or 
corruption. What is corruption lind 
what is not? Where a disqualification 
is being created against a candidate 
for seeking election, there must be a 
precige definition of the act which 
will disqualify him f!'om seeking 
election. In the absence of such a 
clear definition, I submit, the whole 
clause is unworkable. I oppose it. 

Mr. Chairmau: The question ;5: 

Page 3, afteT line 19, inseTt-

'6A. Amendment of Section 7.-
In section 7 of the Repre3entation 
of the People Act, 1951, in clause 
(b),-

(i) after the words "of any 
offence", the words "concern-
ing .moral turpitude or 
offences of immorality, 
bribery or corruption" shall 
be inserted; and' 

(ii) the words "and sentenced 
to imprisonment fOr not less 
than two years" shall be 
om·tted.' (18). 

The motion was negatived. 

Mr. Chairman: The EJuestion i3: 

"That clause 7 stand part of 
the Bill." 

The motion was adopted. 
C,c.use 7 wa' added to th~ Bal. 

Cbu]es 8 to 18 were added to the 
Bill. 
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New Clause 18A Mr. Chairman: The question is: 

Shri Naushir Bharucha: Sir, I b2g 
to move: . 

Page 5, after line 25, insert-

"18A. Amendment of section 86. 
-In section 86 of the 1951 
Act, in su b-,ection (l), for the 
words "a copy" occurring for the 
first fme, the words "a full sum-
mary thereof" shall be substitu-
ted." (29). 

In the Bill as it was first pre-
sented to the House, there was a 
clause under which proceedings had 
not to be published at all. I suggest 
that instead of taking the extreme 
view on either side, one party saying 
that the entire proceedings should be 
published and the other saying that 
nothing need be published, a via 
media should be struck, so that a 
full summary of it is published in the 
gazette. I, therefore, submit that my 
intention is only to see that the 
full summary of the proceedings is 
published instead of the entire pro-
ceedings. 

Shri Bajamavis: Sir, I oppose this 
amendment, though it is nearer to 
our 'original proposal than the report 
of the Select Committee. In the 
Select Committee we agreed to the 
retention of the original clause and 
I would abide by the decision of the 
Select Committee. 

Mr. Chairman: I shall put amend-
ment No. 29 to the Vote of the House. 

Page 5, after line 25, insert-

"18A. Amendment of section 86. 
In section 86 of the 1951 Act, 
in sub-section (l), for the words 
"a ropy" occurring for the first 
time, the words "a full summary 
thereof" shall be substituted," 

The motion was negatived. 

"That Clause 19 stand part of 
the Bill". 

The motion was adopted. 

Clause 19 was added to the Bill. 

Shri Naushir Bbarucha: I do not 
mOVe my amendment No. 30 in view 
of what hon. Minister in charge of 
the Bill has sa:d. If there was an 
understanding in the Select Commit-
tee, I do not want 1'0 move this 
amendment. 

Mr. Chairman: The question is: 

"That clauses 20 to 22 stand 
part of the Bill". 

The motion was adoptea. 

Clau.es 20 to 22 were added to the 
Bill. 

Mr. Chairman: We shall now 
take up clause 23. There are some 
amendments. 

Shrimati Renu Chakravartty: I 
beg to move: 

(i) Page 6, lines 13 and 14,-

after "or the USe of' insert-

"places of religious worship or 
religious congregations for elec:-
tion propaganda". ~ 
(ii) Page 6, line 14,-

after "religious symbols" inse>:1-

"sacred books and religious 
sentiments by priests and 
religious dignitaries". (20). -(iii) Page 6, line 22,-

omit "or language". (21). --(iv) Page 6,-

after line 26, add-

"Provided that no expressIon 
Or grievances under which any 
caste or community or minority 
group may suffer, or any criticism 
of practicE'S based on ca.te or 
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community resulting in social 
Oppression will be regarded as an 
offence." (22). 

(v) Page 6,-

after line 26. add-

"(ii) the first proviso to clause 
(5) shall be omitted." (23). ---Shrl Naushir Bbarucba: I beg to 
move: 

Page 6,-

after line 26. insert-

"Explanation.-It does not 
amount to an offence within the 
meaning of this section to point 
out, without malicious intention 
and with an honest view to their 
removal, mattl!1"s are producing or 
have a tendency to produce, 
feelings of enmity or hatred 
between different classes of the 
citizen of India." (33). -Shrl B. DIIII G1Ipta: I beg to move: 

Page 6,-

(i) line 13, after "community" 
omit "or language". 

(ii) line 22, fOT "caste, community, 
or' language" substitute "caste and 
community". (9). 

Shri Tyagi: I beg to move: 

Page 6, line 13,-

after "language or" insert-

"the use of any place of worship 
for hlliding meetings of votl!1"s or 
workers, or". (31). 

Mr. ChairIIIau: These amendments 
are now before the House. 

Shr!mati Rena ChakraYlU'ttT: Sir, 
this clause is the most important and 
it iI here that I have my grievances 

(Alne1Idment) Bill 

and suspicions that this law does not 
at all want to stop communal propa-
ganda or the utilisation of the 
religious sentiments for rousing the 
reople against the opposing candidate. 
I feel very strongly on this point. If 
it is not lip service that is paid to 
anti-communalism and the fight 
against communalism by the Congress 
Party, why is the Government unable 
to accept that places of religious 
whorship and religious congregations 
shall not be utilised for purposes of 
election? I feel very clearly now that 
the Congress Party does not want to 
do this because they have seen how 
much communal propaganda has 
helped them in the Kerala elections 
through the Catholic Church. I have 
very strong feelings that these places 
should not be used for political pur-
poses. The encyclicals of the Pope 
and the speeches of the Bishops were 
used for political matters and elec-
tions and you do not want to lose that 
opportunity of utilising these Chur-
ches for propaganda in favour of the 
Congress Party and that is why this 
is not being inserted. It makes it 
very clear. We know in our own 
parts also how the Mosques are 
utilised. I have myself met a group 
of young Muslims who got up and 
said: we do not want 0\J1' !""';;,;:ous dig-
nitaries to come to our mo,;ques and to 
use them for purposes of political 
propaganda. There are other sections 
who use them consistently for that 
purpose. We know that in the 
Calcutta elections, when the Chief 
Minister was standing in the last 
elections, he went to the Nakhuda 
mosque. I was surprised that a person 
who did not believe in all the Gods 
and Goddesses of the Hindu Dharma-
we are Brahma Samajists went to 
the mosque for the purpose of elec-
tions. It was a shocking thing. 
Today we are seeing how the guru-
dwaras are being used. Starting from 
Catholic church. you go to the mosqu-
es and then to the gurudwaras. These 
are the places where you are able to 
move the masses in their blind faith 
of religious sentiments. 
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Do we really want to stamp out 
communalism? I personally agree 
. with Shri Tyagi and. we cannot fight-
communalism only by passing a law 
and making it an electoral offence. But 
,at the same time if nothing can be 
done to make it a clear elec-
toral offence, the only thing 
we should be able to do 
is at least to put these places of re-
ligious worship outside the bounds. 
My friend Shrimati lIa Palchoudhuri 
asked me: what was a religious ;x>ng-
regation? I have seen in my constitu-
ency how Muslims gather in thousands 
in one place and they come for li,ten-
ing to the dignitaries preaching to 
them. If you like, I can give the name 
of the festival. It is a pure religions 
congregation. It is not a mela. It 

is used for this purpose of election 
propaganda also. Fortunately for the 
Congress it comes round about Feb-
ruary and so it is very handy; it is 
utilised for political propaganda in 
favour of the Congress Party because 
huge mass of people come here. If 
my amendment is not accepted, it is 
clear to the people of this country 
that it is nothing but an eye wash to 
say that they are passing these am-
endments to fight communalism. 
On the other hand, it will 
will become also clear that it is to 
put a curb on the people who want 
to put forward democratic ideals on 
the question of language, on the 
question of minority rights and on the 
question of curbing communalism. 
On the other hand, those who will 
be doing communal propaganda in 
these places will be permitted to 
continue their nefarious activities. I 
teel that this is one of the best ways 
where the election law can be amend-
ed in order to ban communal propa-
ganda in favour of political parties 
by the utilisation of places of wor-
ship. 

Shri C. K. Bhattacharya: May I 
apeak on this occasion? Shrimati 
Chakravartty has repeatedly made 
this charge that the t:ongress party 
wanted to take advantage of com-
munal propaganda in the election. 
She made it in consideration stage and 

(A.mendment) Bill 
she has referred to it now and she 
had brought in the poor Chief Minis-
ter of West Beneal.... (Shri Bra.; 
Ra.; Singh: Poor?) I want to place 
before you the communal propaganda 
launched by the Communist Party 
which he had to face ..... . 

Shrimati Renu ChakarvaJ'tty: You 
ban that also, if it is true. 

Shri C. K. Bhattacharya: She 
knows that there is a preponderance 
of Muslim voters in Dr. Roy's cons-
tituency who speak Urdu-upcountry 
Muslims. . .. (Interruptions). This is 
the playcard that was issued in Dr. 
Roy's constituency and I collected It 
from there. It is in Urdu and I do 
not know Urdu. I had it read out and 
the placard says: 

"~i;{lIFf m{ ,iT. ~ ;l ~1'l 'tiT 
'fliT f~T ~ ? fim ~ ~,;fif.l~r, ~, 
~)<: \'!Ref" 

I do not know the meaning of the 
word (<'f1"fcr) and I wanted the 
help of Mr. Raghunath Singh who is 
expected to know this language. He 
told me: do not use that word: it has 
a bad meaning. This is the type of 
propaganda which the Chief Minister 
had to face. This poster was issued 
with the stamp of the Communist 
Party but Mrs. Chakravartty says 
here that it is the majority party 
that had recourse to communal pro-
paganda in the election. 

Shri Indratjit Gupta (Calcutta-
South-West): How is it communal 
propaganda ? 

Shri C. K. Bhattacha~ya: To appeal 
to the Muslims in these terms-if that 
is not communal propaganda, I do 
not know what 'communal propa-
ganda' is; then the meaning of that 
expression in the English dictionary 

should have been changed .. . (Inter-
ruptions.) 

Shri IDclrajit Gupta: Some body i~ 

appealing to them in the name of reli-
gion-not in the name of Lanat, Be/cari 
Gha.ribi. 
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Shri C. K. Bhattacharya: This is 
the Urdu portion of the pamphlet. 1 
collected it from Calcutta. It is pub-
lished by the West Bengal Committee 
of the Communist Party of India and 
printed by Ganashakti Printers, Ltd. 
Shri Indrajit Gupta may be knowing 
this press It has been published by 
this press. 
14 hrs. 

Shrimati Renn Chakarvar'tty: What 
is the meaning of Lanat? 

Shri C. K. Bhattacharya: That is 
for the Urdu-speaking Muslim. So 
far as the Bengali-speaking Muslim is 
concerned there is another pamphlet 
and here is the pamphlet. It was 
distributed in the mofnssiI place~. 
collected it from Calcutta. In this 
pamphlet, they make a case that this 
entire administration is anti-Muslim; 
that it deprives the Muslims of the 
opportunities of services, of their re-
ligious and other advantages. Even 
the Prime Minister himself is not 
spared. The Prime Ministter himself 
is charged with being actuated by 
communalism and using communalism 

for the purpose of elections and for the 
purpose of getting votes and by put-
ting the Muslims under threat. I am 
reading it: 

Cf~ NI!fTll' ;nfqll'T q 4'hifucr 
~l; 'J1W!fT ~ ~:l m~~'T 
~ ~~T<'T'!~ <t;m: 
m,u'FT ~sr'FT\F'~~ ~I:I;:~ 
'i\'cr~cri 'lfif'f mor 'f>Tf<:~or 
<t'~;mr ~~ mR~ ~ If T 
<r~~ ~,.. qsrf(f~~ I 

~~~or"'f'fi'~ 
~~; 1!TTf~ ~~ ? 

The English translation of it would 
be as follows: 

"Coming to vote-begging, Pan-
dit Nehru has kept the unsettled 
Kashmir question b~fore the mi-
nority and is terrorising it VEry 
cleverly by raising apprehensions 
of riots, and also intimating to 
thf' riot-markers that thp.ir <:0""-

(Amendment) Bill 
piracy is irresistible. Is the Mus-
lim minority always destin'!d to 
live under a terror?" 

put it to Shrimati Renu Chakra-
vartty herself. I do not read the 
other part. If the entire pamphlet is 
read, yourself and the whole HOl!Se 
will be surprised that such a propa-
ganda is used for the purpose of elt'c-
tions. The heading of the pamphl:t 
is, "In the general elections, it is 'he 
leftists who are entitled to have Mus-
lim votes:" That is how the pam-
phlet begins. The entire pamph]"t is 
devoted to this tYPe of propaganda. I 
only want to draw the attention of 
Shrimati Renu Chakravartty to this 
aspect, and would submit that this 
sort of thing should not be rep~atcd 
in the next elections. (Interruptions) 

Shri N. B. Maiti (Ghatal): By 
whom has it been published? 

Shri C. K. Bhattacharya: By the 
same printers--The Ganashakti Prin-
ters Ltd. 

Shrimati Renn Chakravartty: I 
haVe moved amendments Nos. HI, 20 
21, 22 and 23. Amendment No. 24 
reads as follows: 

Page 6, line 14, after "relig:ous 
symbols" inseTt, 

'sacred books and religious en-
timents by priests and religiou'i 
dignitaries." 

I shall also answer the point made 
by ,,shri C. K. Bhattacharya w!liLe 
speaking on this clause. Thto: point 
is this: why should one not app~al to 
the Muslims or the Hindus Or the 
Jains or the Sikhs. (InteTTfJ.pti,m). 
I will tell you this: in my own State, 
especially in the border area;, the 
widespread propaganda of the Cong-
ress Party is that unless the Musiims 
vote for the Congress, they will be 
beaten out into Pakistan. It i, wid.!5-. 
pread. 

An Hon. Member: Never. 
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Shrimati Renu Chakravartty: In 
my own constituency, and in the cons-
tituency of my hon. freind, Shrima Ii 
Ila Palchoudhuri,-ours are border 
districts-such widespread propaganda 
is taking place. Let them put their 
hands on their hearts and say that this 
is not done. I! they cannot do so, 
then,-obviously I cannot use an un-
paliamentary term-I can only say 
that it is a wrong statement. But this 
is the widespread propaganda which 
is going on. It is because of this that 
it has got to be replied and we have 
to replay to it by saying that the 
minorities have a right to be able 
to live here without fear. The mino-
ritie~' rights must be protected and 
the leftists will be there to protect 
them. 

The hon. Member has not read the 
whole pamphlet. It is not possible 
also to do so. But, if you allow the 
whole pamphlet to be read, then it 
will be very clear that they are not 
making any sort of appeal like that,-
appeal to religious sentiments which 
were referred to by han. Members 
over ther. There is no USe saying that 
you cannot appeal to the Muslims or 
Jains or the Sikhs or the Hindus. It 
is done, and it is being done, and in 
future, if it is done, naturally, the 
Communist Party also will do that. 
I! that is done, this is the reply which 
I should make. (Interruption). 

Shrimati lla Palchoudhuri: We do 
know if the Communist Party deoes 
it. We do not do it. 

Shrimati Renu Chakravartty: The 
hon. Member over there has not ans-
wered one point. If, today, the Com-
munist Party says, "In the name of 
unemployment, in the name of grie-
vances. you should not vote fOr the 
Congress", is that communal propa-
ganda? We will have to fight it. The 
leader of the Congress Party, the 
Chief Minister of Bengal is reported to 
have gone to the Nakhanda mosque. I 
know that he has never been to a 
mosque before. But becau~e of elec-
tions, I do not know why, he went to 

the Nakhanda mosque or masjid. Is 
that the right way you to fight the 
elections and make propaganda, and 
appeal to the Muslims that you should 
vote in a particular way? Well, if in 
the name of unemployment, caused by 
the Congress Party, because of the 
shame inflicted by the Congress Party, 
we ask Muslims not to vote for the 
Congres3. If that is considered to be 
vcry communal, then have I to say 
that going to Nakha~da masjid is 
complete'y uncommunal? 

Shrimati lla Palchoudhuri: Abso-
lutely. 

Shr;mati Renu Chakravartty: It is 
very funny. It is absolutely not so. 
That is why I say that religious Wor-
ship in these matters, an appeal to 
religious worship, appeal to sacred 
books and to religious sentiments 
should nol be permitted. My hon. 
friend may say that the word "Lanat" 
is very bad. I do not know. It may 
be very bad. But the point is, it is not 
a communal thing. If he agrees with 
me On that point, he should support 
my amendment. 

My amendment No. 21 is for the 
deletion of the word "language" . 
This, I feel, is an absolutely impet'-
missible ,,,troduction into the body of 
this enactment, because, language, 
questioll3 ~0garding the language of 
minoritie3, !heir culture, etc., are ab-
sOlutely democratic is sues which 
should be fought out politically. They 
cannot be fought out in any other 
way. Take. fnr instance, the worst 
example, namely, the Assam trouble. 
Centainly, it was a language question. 
In the coming e kctions, it will be 
made major question: whether the 
Congress Party, the party in power, 
ha. been able to evolve a formula and 
protect til" lane:uages of the m'nori-
ties or not. Does anvbodv in this 
House think that anJ'body is going 
to fear election tribunals, and SO this 
question of language will not be 
raised? It is going fo be ,.a'spd and 
it wil! be raised not once but a thou-
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.sand times right throughout the coun-
:try. The quesion is Why are we afraid 
10 make it a political issue. You do 
not want it to be made a question of 
hunger-strike. The Congress says 
that hunger-strikes are very bad. Well, 
are we going to be intimidated by 
that? You do not want it to be made 
a political issue. But then how are 
you going to do that? Are you go-
ing to allow such issues to be fought 
out in the streets? If you are making 
it an electoral offence? It is going to 
be fought out in the streets. 

Mr. Chairman, many times the 
Sikhs outside have said that we have 
no Sikh representatives. We may not 
appreciate their sentiments, but the 
Akalis have said so. The important 
point is, if they have the opportunity 

·of being able to get somebody in, and 
bring a representative here, it is all to 
the good. Let them come to the 
House; let them get the vote of the 
people and come to the House. Why 
cannot it be done like that? The 
·Samyukta Maharashtra Samiti came 
here like that and they fought out the 
issue of language. And on that score 
of language many have resigned from 
this House. Why are the Congress 
Benches there--the seats from Silchar 
and Cachar-empty today? Why? It 
was on the language issue that they 
resigned. Even Shri C. D. Deshmukh's 
case is there. Of course, he is a per-
sona non-grata at the moment with 
the Treasury Benches and the Con-
gress Party. So, I do not raise that 
point. But this is an issue which you 
canot aviod; you must permit it to 
be made a political issue. The issue 
of language cannot be made an elec-
toraloffence. We have seen the worst 
<>! the riots in Assam and we have 
strong feelings of the way in which 
the minorities have not been protect-
ed. The people in power have got 
enough instruments and powers with-
in the armoury of the Indian Penal 
Code to be able to put down the 
riots and communal tensions. They 
have the powers to do it, but whe-

(Amendment) Bm 

ther they want to do it or not is an-
other matter. They can use all the 
powers which they haVe , but in-
stead of doing that, they are trying 
to make this an electoral offence and 
trying to outlaw this question of 
language. 

Whether you should have linguistic 
States or not, What should be the 
rights of minorities in regard to lan-
guage in what form you will do it, 
when you will do it, etc. are questions 
which are not to be discussed here. 
We are not concerned with discussing 
them within the SCOPe of this Bill. 
But if you do not allow that to be 
made a political issue, and if you 
make it an electoral offence, all that 
I can say is you are not permitting 
a democratic demand, which has been 
raised from the time of the national 
movement, you are trying to outlaw 
it and put it on a par with communa-
lism, which is Darred by our 
Constitution. Ours is a scular 
State and communalism is barred by 
our Constitution. But the question 
of linguistic States, questions relatin« 
to language, culture, minority rights, 
etc. are things that cannot be barred 
and made electoral offences. There-
fore, these must be taken out from 
the body of the Bill. 

Rel[""ding amendment No. 22, no 
doubt the hon. Minister has given 
the aSS1.rance again and again that if 
there are ,some grievances of, say, 
adivasis or scheduled castes and 
scheduled tribes against caste Hindus 
or some grievances of Brahmins 
against those who are in a majority 
and in power-I have seen that in the 
south-and if those grievances are 
raised at the political level and made 
an issue of electoral campaign, they 
will not fall within the mischief of 
the Act. Although the Minister has 
given this assurance, I feel that they 
will fall under it. I have read the 
clause again and again and I feel 
definite that under clause (3A) this 
can be interpreted as promoting or 
attempting to promote feelings 01. ell-
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mity or hatred, because let us not get 
away from the fact that for genera-
tions there is a feeling of embitter-
ment between the scheduled castes 
and tribes and the caste Hindus. You 
.ay this will not be an electoral 
offence, but people will go in for 
litigation and send SO many of our 
future parliamentarians to election 
tribunals and harass them. 

Therefore, I have suggested a pro-
viso. Granting that your interPreta-
tion is correct, it may not be upheld 
in a court of law. I do not know the 
intricacies of law, but I have consult-
ed lawyer friends like Shri Bharucha, 
saying "According to our common 
sense, we feel that this thi:lg also can 
fall within themischeif of this sec-
tion". They tell me, 'There is a lot 
in what you say. This is a wide and 
sweeping clause and all sorts of in-
terpretation might be brought for-
ward". In order to prevent that, I 
want a proviso to be added, saying: 

"Provided that no expression of 
grievances under which any caste 
or community or minority group 
may sufl'er, or any criticism of 
practices based on caste or com-
munity resulting in social oppres-
sion will be regarded as an 
offence," 

After all, there will be charges 
against the ruling party, because this 
is a question of policies of the Gov-
ernment versus policies of other par-
ties. I am afraid my hon. friends do 
not understand what an electoral 
battle means. It is a battle of policies 
of those who rule and of those who 
have had no chance to rule. They 
will put forward their policies be-
fore the people and it is for the people 
to decide. Do yOU mean to say we 
have every time to preface our re-
marks "for the sake of love and amity 
the caste Hindus have been doing this, 
oppressing Us in that way etc." in-
Order to escape falling into 
the purview of this clause? It ia 
not possible. It can be interPreted 
to mean tIuIt by enumerating all these 
evils, yOU have created a feeling of 

tension. It may be so. I am happy 
to see t;lat certain other friends of 
mine have also tabled amendments to 
minimise the mischief and to limit the 
wide scope of this clause. If you do 
not want to accept my amendment, at 
least I shall be happy if some of their 
amendments are accepted, because I 
know my amendment will not be ac-
cepted. We do not want that expres-
sion of legitimate grievances about 
social oppression should be made an 
offence. Therefore, I again plead for 
the acceptance of this proviso and I 
think on this point many hon. Mem-
bers will agree that some sort of pro-
viso is necessary for this. 

By amendment No. 23, I seek to 
omit sub-section (1) regarding the 
use of vehicles. By the electoral law 
of 1951, cars and all vehicles which 
use power are not permitted. But you 
can use a cycle rickshaw or hire bul-
lock carts. We know they are hired 
in large numbers in rural consti-
tuencies, especially. Everybody in the 
village knows who is the owner of 
a bullock cart. Everybody knows 
that these people are not using their 
own bullock carts. So many people 
come in these bullock carts; the whole 
area comes. We know that it is the 
richer parties who are able to hire 
them. So, it is better that we also 
put a ban on hiring of vehicles other 
than those using power. 

Shri Tyagi: Sir, I submit, as I said 
the other day, that the absence of any 
positive propaganda against commu-
nalism whiCh should have been under-
taken by all the political parties to-
gether, this amendment will only serve 
as a t.easer to minorities in India, 
because after all, ultimately it will 
be they who will suifer. Minorities 
should generally be given a longer 
rope in tne matter of elections, because 
it is they who have to propagate and 
survive. Majorities are majorities and 
they are not so much afraid. Actually 
elections are fought by minorities and 
in India, there are political as well as 
communal minorities. Under these cir-
cumstances, my fears are that this 
amending Bill will have its impact 
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more on the minorities ar.d the worst 
consequence would be that this com-
munal tension, which is 011 the surface 
today will go underground and it will 
be difficult for us to root it out after-
wards. 

I cannot see the consistency of the 
Government. Only the other day I 
read in the Press that the hon. Home 
Minister had offered to Master Tara 
Singh and to the Akalis to make thls 
Punjabi Suba or the Gurmukhi 
linguistic suba an election issue. I 
wonder how that is consistent wHh 
this. Only about a week Or 10 days 
ago, it was offered to become an elec-
tion issue. So the whole election was 
conceived to b~ fought on the basis of 
language. If that was the Govern-
ment's view, I cannot really under-
stand where is the consistency. Only 
a fortnight ago this offer was made. 
This Bill had already been reported by 
the Select Committee. 

Pandit K. C. Sharma: It was not 
passed. 

Shri Tyagi: Not passed, of course; 
it is not yet passed. But the G~vern
ment knows their mind and knows 
what the policy is that they are going 
to adopt. If that is their policy, with 
what consistency did they announce 
the other day that the Punjabi Suba 
linguistic question can be made an 
election issue in the Punjab? This is 
something which is contradictory, I 
submit. 

My submission, therefore, is that the 
Government are not really sticking 1.0 
their policy and it is on that account 
that law is losing its force and respect 
for law in the public mind. I gave an 
instance. Only becaUSe there is a 
popular man and he must be appeased, 
the highest, the best and the biggest 
leaders of the Government gave 
accommodation to Vinoba Bhave's 
Peda Yatra. Despite the fact that the 
Indian Penal Code was not amended, 
dacoits against whom there were 
warrants, dacoits who had committed 
50 to 60 dacoities and murders were 
allowed to march in day light with 
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their illicit weapons on their shoulders 
with the police simply looking on. Th" 
police could not help it because it was 
done by means of an executive order. 
That means, by means of an executiva 
order you can suspend all laws of the 
hnd. This is what has brought things 
to such a pass. 

Shri Hajarnavis: Were they not 
taken to jail? 

Shri Tyagi: Of course not, because 
it was said that there was some rela-
tion of a big person who was going to 
be hanged, his pardon was sought fur 
and therefore all this drama was 
enacted. There is no more Pada Yatra 
Of dacoits. They are not in penance 
now. But they were permitild to 
march in day light despite the law, 
and the men who did it stand today as 
a first-class criminal before the nation. 
The correct procedure would have 
been for you to have come out with 
an Ordinance saying that such and 
such a section of the Indian Penal 
COde stands amended or suspended for 
such and such a time when the dacoits 
were permitted to take out their iJlici_ 
arms on their shoulders and join the 
Pada Yatra with Vinoba Bhave. 

Shri Hajarnavis: Sir, I rise to a 
point of order. All this happen"<:l in 
the State Government. The whole 
matter fell within the purview ~f a 
State. The action taken was that of 
the State Government. I do not think 
the hOn. Member is entitled to refer to 
it here. 

An Hon. Member: How is it relevant 
here? 

Shri Hajamavis: Apart from the 
fact that it is not relevant here, as far 
as my information goes all the persons 
were marched to the jail, lodged in 
jail and were prosecuted. 

Shri Tyagi: Well, Sir, this is a food 
plea, but I know that the Government 
Of India's sanction was there. 

Shri Hajarnavis: Whether they were 
taken to the jail manacled or free 
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depended upon the individual officer 
who dealt with the matter. 

Shri Tyagi: I understand that the 
sanction of the Government of India 
was there. 1 have had the privilege of 
protesting against this to those persons 
who gave the sanction, and they con-
fessed before me that they did give 
their sanction. 1 am annoyed On that 
account. No government, whatever be 
its popularity, is entitled to act in such 
·a cheapish manner, and it is on that 
account that law is fast losing its 
respect. 

Corning to this Bill, Sir, it is very 
pious and well intentioned, no doubt, 
but 1 am afraid this again will ~erve 
as a teaser. We can do the needful 
-otherwise. 

14.24 hrs. 

[SHRI HEDA in the ChairJ 

Now, there are certain amendments 
which have been tabled by hon. 
Members. 1 will appeal to the Gov-
ernment in all humility to consider 
one thing. Most of these measures are 
not to be got through only because the 
party in power thinks in one way. In 
SUch measures the Opposition must be 
most accommodated. In the first plac:!, 
this is an election issue. and here the 
·voting must be as free as in the COll-
s'ituent Assembly because it is a part 
·of the Constitution. The whole struc-
lure of Government is formed through 
·elections. The formatiOn Of Gove,·n-
·ment is only through elec~ions and, 
therefore, the elections must be teee 
'and with the consent of all the parties 
concerned. Therefore, there should be 
ne question of a small, petty thinking 
of prestige etc. in this matter. The 
'Government will add to its prestige if 
they are readily prepared to accept 
any healthy suggestion coming even 
"from the Opposition benches. That 
should be the attitude of the Govern-
ment. particularly in regard to lhis 
·measure, because it is not a party 
measure. it is not a question of party 
·policy, it is a question of more or less 
the Whole Constitution where minori-
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ties particularly are involved. Up t:ll 
nOw the attitude of the Government 
ila" L~2a that tl!~y pay little heed to 
the suggestions made, because once the 
seal is given they think that every 
little change is a slur on them. It is 
not so. It adds to their honour, it adds 
to their popularity, if a Minister comes 
forward and says that he is very much 
convinced by what an hon. Member 
from the Opposition said and that he 
is prepared to accept his amendment. 
Let them also thank such hon. Mem-
bers for tabling such healthy amend-
ments. That is the best way of 
running a government. I would once 
agl'n insist that that shou'd be the 
attitude and it should be adopted. 

There is one suggestion given by 
Shrimati Renu Chakravartty. She is 
our opponent, 1 know, but a very soft 
opponent all the same, and quite doc!!e 
as far as reason and logic are concern-
ed. She has given a suggestion. 1 must 
say that that suggestion is, although 
a very highly diluted dose, a homo-
eopathic dOSe of wisdom, because this 
is a slightly indirect method by which 
you can eschew all religious bias from 
elections, by declaring that any meet-
ing held of voters or workers in a 
place Of worship will disqualify the 
candidate concerned and it will be 
deemed to be a corrupt practice. If 
this little suggestion is accepted by 
you, no communal or linguistic ques-
tion can corne in. If communal type 
of meetings are held in the open mai-
dans where everybody can come in 
such communal virus would not be 
vomitted. You can rest assured on ~hat 
point. 1 have got the experience of 
public meetings. Communal meetings 
of that nature are generally not held 
in open maidans where all types of 
people can come and put questions. 
They can even obstruct such meetings. 
Therefore. such meetings are generally 
held in places Of worship where only 
people belonging to that community 
corne and they have a peaceful propa-
ganda. Why not eschew that? why "lot 
sav that such election meetings held 
in" places of worship are banned :md 
they wili be deemed to be a corrupt 
.practice? Then all these communal 
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minded people will have to come out 
in the open field and talk about their 
commnal vuus, their comunal poison, 
with the result that they will loose 
most of the votes. Therefore, for the 
sake of the success of the candidate, it 
wil indUectly have a check, and thejr 
tendency to talk in a valorous manner 
Of theu communal virus will be 
redUCed to a great extent. Therefore, 
my submission is, as this would not 
go against the policy of the Govern-
ment-I find that the Deputy Minister 
of Railways is talking to the Deputy 
Minister of Law; the Railways always 
obstruct-... 

8hri Bajamavis: I am following his 
speech. I can repeat his words. 

8hri Tyagi: My submission is that 
you may kindly agree to this, because 
this is absolutely in conformity with 
the policy you are now following. Now 
that the hon. Law Minister has come, 
I hope he will consider my suggestion. 
I was saying about the amendment 
where it is suggested that any meeting 
held in a place of worship, any meet-
ing of voters or workers held in a 
place of worship should be declared a 
corrupt practice so far as elections are 
concerned. My submission is tnat 
your purpose will be served only if 
you accept this, becaUSe all such meet_ 
ings of which you are afraid, which 
you want to stop, are held in ~e 
respective places of worship. There-
fore, if such meetings are banned and 
you say that candidates who hold such 
meetings will be disqualified, there 
will be no such meetings. If they are 
to come out in the open-I hope the 
House will pardon me for repeating 
this, because I want the Law Ministe~ 
to hear this--maidans and then talk 
of such types of communal poison, then 
they themselves will suffer. Our 
people are conscious enough. They 
will know the actual position and they 
will prevent a good lot of other voters 
too from voting to their candidates. 
Therefore, automatically the meetings 
will become healthier from the com-
munal point of view. 
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The other day the Prime Minister 
said in so many words that religious 
places or places of worship should not 
be used for political purposes. If that 
is so, why not incorporate it here now 
so that the whole purpose is served. 
I, therefore, submit that this amend-
ment-it contains only a few words-
may kindly be accepted. Therefore, 
when this is accepted, I am quite sUJ.·e 
there will be no such difficulty as we 
are just facing today. Otherwise, all 
these meetinlls will be held. We have 
practically declared all places of wor-
ship as sanctuaries. Today that is 
what has happened by our sheer 
policy, indUectly, although We have 
not announced it. Every gurudwara 
is a sanctuary and you cannot arrest 
any offender of law inside a gurud-
wara. That you have agreed to. In 
Mandirs also you have agreed to it 
and, automatically, in mosques and 
churches also it will be followed. That 
is our policy. I am not talking of the 
law. If you do not bring in a law, 
then it becomes a convention and if 
for ten years you follow this conve::l-
tion, it will be a hell of a task to 
enforce any law. If a law stands 
suspended in practice, it will die out. 
My submission is that at present your 
policy seems to be to declare all these 
religious places as sancturaries for 
offenders of law, whether they are 
temples, mosques, gurudwaras or 
churches. If that is so, and that 
becomes the practice, then they will 
hold their meetings safely there talk 
about enmity Or anything they' like, 
there will be no complaint and no-
evidence would be forthcoming, and 
the effect of this legislation will be 
lost. Because, by these very meetings, 
what you want to prevent, namely. 
hatred and all that will ,be created in-
the heart of those people. Therefore, 
if this amendment banning the hold-
ing of such meetings is accepted, I 
feel that your purpose will be served' 
better. 

8hri Jogindra Sen Mandi: Mr_ 
Chairman, I must thank you for g:v-
ing me a few minutes to speak on, 
this amendment. I stood up on more 
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than one occasion to speak on the 
general discussion. as I have several 
points to make regarding clauses 3 
and 33, but, unfortunately, due to 
lack of time an opportunity was not 
given to me. Even now, but for your 
indulgence. I would not have been 
able to speak at all. Though there 
are several points to cover, I would 
touch upon only one or two points. 

I will first come to the banning of. 
political meetings in a place of relig~ 
oUs worship. In a secular State like 
ours, especially when we know what 
harm communalism has done and is 
doing in India, I am myself surprised 
why th's provision was not included 
in the Bill in the very beginning. I 
would give my full support to the 
hon. Members who have spoken be-
fore me that this is a very salutary 
privison that no relig:ous place of 
worship belonging to any religion 
should be used for these purposes. 
Ne'ther haVe the Government heen 
able to convince us as to what their 
objection is in having such a provi-
sion when, on the face of it, it ap-
pears that places of religious worship 
should not be used for any other pur-
poses. Of coucse, under the law, 
officers can enter even places of reli-
gious worship to arrest offenders etc. 
But I am one of those who believe 
that the sanctity of places of religious 
worship should be mainta:ned and 
respected by all, i.e., neither political 
parties should be allowed to enter such 
places nor any officers of law should be 
allowed to enter such places. If once 
we accept that the places of relig·.ous 
worship are places where persons can 
en ter and arrest poople, although 
technically the 'aw may permit it. it 
wilI do incalculable damage. So, I 
feel that Government have acted 
wisely on this point and they have 
maintained the sanctity. But that 
sanctity is definitely affected when we 
allow them to be used for political 
purposes. So, I would lend my full 
support to the amendment and would 
request the hon. Minister that the 
small amendment which has been 
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moved by the opposition, as well BS". 
by an hon. Member from our side .. 
may kindly be accepted. 

Another point I would like to men--
tion is, when we do not permit any 
kind of vehicles to be used for 
bringing in the voters, I see no rea--
son why we should allow bullock: 
carts, bicycles, for this purpose. 
After all, if the voters are interest-
ed in exercising their vute and com-
ing to the polling booth. they will 
come in any case. And when we· 
have prohibited modern mechanical 
vehicles, we should prohibit other 
ancient modes of conveyance also, 
because the principle is the same. If' 
you permit these vehicles, then there-
is no reason why you should not per-
mit motor vehi~les also. Once you 
prevent the modern mechanical' 
vehic'es. I personally feel that all 
other vehicles should also not be· 
permitted. 

Then, I think-I do not know; 
am open to correction-as things. 
stand at present, Government ser-· 
vants are not permitted to take part. 
in political meetings or to become· 
members of political parties. But 
when they are to exercise their votes, 
I feel it may be difficult for them to· 
exercise their votes intelligently if' 
they are not allowed to attend poli-· 
tical meetings. As long as they do 
not take part in the meeting, or orga-· 
nise or address the meet'ng, what is: 
the justification in excluding them 
from hearing both the sides? After' 
all, it is after hearing both the sides 
that they can exercise their votes 
usefully. Whether this provision is. 
there or not, they are going to vote 
wherever they want. Just because 
they happen to be in service, they' 
are not going to vote for the Govern-
ment, because the Governments. 
change. So, it is in their own inter-
ests that they should be ab!e to hear 
both sides at the e'ect'on meetings 
so that they may take thei~ final' 
dec' sian to vote after hearing all 
sides on matters of public importance. 

would again thank you very.-
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[Shri Jogindra Sen Mandi] 
much for giving me a few minutes. 
would like to stress the other one or 
two points when we come to that 
particular section, 

Shri Naushir Bharucha: This is by 
far the most important clause in this 
Bill. I am afraid, the House has still 
not appreciated the very considerable 
difficulties to whicn the candidates 
will be put at the time of the elec-

. tions if they are prevented from argu-
ing on matters on the ground of reli-
gion, caste, community or language. 
As was rightly pointed out by my 
hon. friend, Shrimati Renu Chakra-
vartty, language will be the domin-
ant election item, and a very contro-
versial item at that. So, it will be 

. very necessary in such cases to have 
some sort of explanation at the end 
of this clause on the lines which I 
have indicated, an explanation which 
has been adopted verbatim from sec-
tion 153A of the Indian Penal Code. 
The framers of the Indian Penal Code 
appreciated the difficulty when they 
sought to enact that the c~eation of 
feelings of enmity between commun-
ities should be penalised, and then 

·they have added: 

"It does not amount to an off-
ence within the meaning of this 
section to point out, without 
malicious intention and with an 
honest v:ew to their removal, 
matters which are producing or 
have a tendency to produce. feel-
ings of enmity Or hatred bet-
ween different classes of the citi-
zens of India." 

'1 submit that unless some such safe-
guard is ado!'>ted, the effect of this 
parfcular clame will be that . no 

-candidate will be able to speak on any 
of the most controversial issues. What 
is pena'ised here is merely the fac-
tum of creation of feelin~s of enmity 
and hatred, and it is not in the 
hands of the candidate, however rea-
sonable he may be in his sgeech, not 
to produce feel'ngs of enmity or hal-

. red. For eX3mple, if I were in Pun-
'jab and if I speak that Punjabi is the 
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dominant language, immediately I 
create the feelings of enmity in the 
Hindi-speaking people of Hariyana. 
The court will nOt look in to the fact 
whether my speech is capable of 
creating feelings of enmity or not; it 
will look to the fact whether feelings 
of enmity have in fact been generat-
ed. I submit what is true about 
language will also be true about the 
various other aspects, namely, race, 
community or religion and I, there-
fore, submit that the amendment 
which I have moved should be accept-
ed by the House. I again say here 
that I have taken the amendment ver-
batim from the explanation to sec-
tion 153A of the Indian Penal Code. 

Shri Tangamani and Shrlmati lIa 
Palchoudhuri rose-

Mr. Chairman: Shri Tangamani. 
Han. Members will get a chance. 

Shrl Tangamani: Sir, I beg to move: 
(i) Page 6,-

for line 13, substitute-

"ground of his religion or 
caste Or the" (11) 

(ii) Page 6,-

flIT line 22, substitute-

"on ground of his religion 
or caste by an (12) .---

Cii) Page 6,-

after line 26, insert--
"(b) the provisos to Clause 

(5) shaul be omitted." (14) _. -'" Sir, these amendments of mine as 
also No. 14 are more or less similar 
to the amendments already moved by 
Shrimati Renu Chakravartty, namely, 
amendments Nos. 21, 22 and 23. 
Many of the hon. speakers have 
emphasised these points and I would 
like to make. only a few observations. 

Amendment No, 14 is for the dele-
tion of the proviso to sub-secfon (5) 
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of section 123 of the Representation 
of the People Act, 1951. Sub-section 
(5) reads as follows: 

''The hiring or procuring, whe-
ther on payment or otherwise, of 
any vehicle or vessel by a candi-
date or his agent Or by any other 
person with the consent of a 
candidate or his election agent, 
for the conveyance of any elector 
'other than the candidate him-
self, the members of his family 
or his agent) to or from any pol-
ling station provided under sec-
tion 25 or a place fixed under sub-
section (1) of section 29 for the 
po]):" 

Then there is the proviso. 

"Provided that the hiring of a 
vehicle or vessel by an elector or 
by several electors at their joint 
costs for the purpose of convey-
ing him or them to and from any 
such polling station or places 
fixed for the poll shall not be 
deemed to be a corrupt practice 
under this clause if the vehicle 
or vessel so hired is a vehicle or 
vessel not propelled by mechani-
cal power: 

Provided further that the use 
of any public transport vehicle 
or vessel or any tramcar or rail-
way carriage by any elector at his 
own cost for the purpose of going 
to or coming from any such pol-
ling station or place fixed for the 
poll shall not be deemed to be a 
corrupt practice under this clause." 

I want the deletion of these two 
provi8Oll for obvious reasons. 

In the first case it will not prevent 
them from using vehicles not propel-
led by mechanical power. It is very 
difficult to find out whether the 
monl'Y has been raised by the elec-
tors or whether the vehicles have 
been provided by the candidate him-
self because in every case ·they can 
say that these vehicles were hired by 
the electors themselves. 

1128(Ai) LSD-9. 
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The second proviso is much wider. 
It provides for any kind of convey-
ance provided the money for that has 
been paid or the arrangement has 
been made by the electors them-
selves. Because this is likely to lead 
to a lot of mischief I am moving this 
amendment. In the dissenting note 
of Shrimati Renu Chakravartty, this 
point has already been emphasised. 

Regarding amendments Nos. 11, 12 
and 13, I would like to submit that 
in the original Act, section 123, sub-
section (3) reads as follows: 

''The systematic appeal by a 
candidate or his agent or by any 
other person ........ to vote or 
refrain from voting on grounds 
of caste, race, community or reli-
gion or the use of, Or appeal to, 
religious symbols ...... national 
symbols, such as the national ftag 
or the national emblem, for the 
furtherance of the prospects of 
that candidate's election." 

This sub-section, that is section 
123 (3) itself, is explanatory and what 
the new clause, namely, clause 2S 
provides is that it merely includes 
the word 'language' and also adds the 
following words: 

"or for prejudicially affecting 
the election of any candidate." 

Merely adding the words ~or for 
prejudicially a1fecting the election of 
any candidate" is not going to improve 
matters. The materiaJ. change that 
has really been made is the inclu-
sion of the word 'language'. That is 
why several hon. Members have 
addressed themselves to this question 
of language. I do not want to repeat 
the arguments. I made it very clear 
on the previous occasion also how 
when there is a language controversy 
or where people are very fond of that 
particular language any expression of 
opinion may lead to the detriment of 
another language. In that way this 
will come under the mischief of cor-
rupt practicl!I!, 
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[Shri Tangamani] 
Another question may be there. We 

are extending this to language. Al-
though the hon. Minister said that 
his language is his mother tongue and 
that will give him Kome protection, I 
am afraid that the mischief may be 
extended in areas where the langu-
age controversy is still there. Actu-
allY, although it is provided that cer-
tain languages are included as nation-
al languages, there may be a case for 
other languages being included, like 
Sindhi for example. In advocating 
Sindhi people may say certain things 
about other languages which have al-
ready been included as not being up 
to the mark. It may, in a way, really 
come as criticism of that language. 

Another point will be the question 
of Urdu. I can well understand how 
people may come forward and say 
that Urdu has been more or less sup-
pressed and those who were speaking 
Urdu are now forced to adopt the 
Devanagari script. This may be at-
tached to that candidate Or that parti-
cular group which is favourable to 
the Urdu language. Languages like 
Urdu, Sindhi, Bengali and Tamil are 
the languages which are likely to 
come under the mischief of these cor-
rupt practices. That is why the in-
clusion of this particular word 'langu-
age' is pregnant with mischief and I 
submit that it should be deleted. 

There has been another safety 
clause to which many hon. Members 
have referred. The minorities or peo-
ple of the Scheduled Castes and those 
who are very backward and people 
of the Hill Tribes also must b~ in a 
position to ventilate their grievances 
and attack the policy of the Govern-
ment for the way they have been 
negleced. That is why I submit that 
the amendment of ShriJr)llti Renu 
Chakravartty or this amendment of 
mine or anyone of those amendments 
dealing with 'language' may be 
accepted. 

Shrl B. Das Gupta rose-

Some Hon. Members rose-

(Amendment) Bi!! 

Mr. Chairman: Shri Nath Pai. Every 
hon. Member will get a chance, but 
one after the other. 

Shri Nath Pai (Rajpur): Mr. 
Chairman, Sir, I rise to secoIld the 
amendment moved by Shri Bharucha. 
At the very outset I should like to 
draw the attention of the hon. Law 
Minister to the very cogent and 
reasoned plea that was made to the 
House, particularly addressed to the 
Treasury Benches, by my hon. friend, 
Shri Mahavir Tyaei. Only it will be 
setting a very high precedent for our 
Parliamentary democracy if Govern-
ment tried to view at submission. 
made by the Opposition not from the 
point of view of prestige but judging 
them purely on their merit. 

This amendment is trying to bring 
to the Government's notice a mischief 
which, if allowed to remain in the 
amendment as proposed by the Gov-
ernment, will not only be harming 
some Opposition Members but it may 
do incalculated harm to al] of us. The 
mischief which this Bill will .be doing 
is almost unlimited. Anybody can 
bring litigation against anybody and 
We can almost think of a day when all 
the next 501 MPs will be facing some 
kind of a suit in some court. 

I am afraid, it must not be allowed 
to be said Of you what Burke said of 
hia Government, namely, that reason 
was exhausted but obstinacy w.as not 
won. During the consideration of the 
amendment to the Penal Code we tried 
to raise the same plea and appealed to 
the GovernD;lent that nothing will be 
lost, heavens will not be crashing, 
India's security will not be threaten(!d 
if we extend the time for considera-
tion and come before the HOUSe and 
the country with a mOre exhaustive 
and comprehensive Bill in which the 
best talent of the country will have 
given us the benefit of its advice and 
counsel as to how to deal with these 
fissiparous tendencies. Once agalD, 
within two days, the same provision 
is being made as if we have bei!n 
talking to empty halls and we were 
not confronting the wiae, intelligent 
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leaders of the Government. They 
have not produCed a single reasonable 
and cogent argument as to what is the 
propriety of incorporating this thing. 

May I point out the mischief that 
will be done? Though I never like 
to make any personal references, last 
year on this issue, I was put in a 
prison for more than three months. 
I was a member of the Karnatak 
Provincial Congress committee as a 
boy and I have the highest regard for 
those colleagues of mine with whom I 
grew as a school boy, as a colle«e 
student. It will be farthest from my 
mind to try to create any feeling of 
animosity or bitterness. Language is 
not SO superficial as some of the 
leaders of the Government are trying 
to make out. An artist tries to express 
himself through some me-dium. To an 
average man, the only medium is 
language. It, therefore becomes a 
vital part for him. The superficial 
attitude which we see very often pro-
pounded from those Benches i, a clue 
for the failure to solVe the issue. May 
I plead with the Law Minister that 
failure to show statesmanship cannot 
be made good by resort to statute? 
What is being done today is to try to 
cover that failure by arming them-
selves. I think it may be a short-
cut, very tempting to the politician. 
But, in the long run, do we succeed in 
eradicating the causes Of this? 

Here is a question to my mind. 
very much beg of my colleagues fl'om 
Mysore not to misunderstand me. 
There is the question, as you are 
aware, Sir, of settling the border issue 
between Mysore anti Maharashtra. 
Invariably, the issUe will be comini:. 
Not liecause anybody wants to gener-
ate feelings at enmity between one 
people and another. Nothing will be 
farther from it. After all, what doe~ 
democracy mean? It will be meaning 
or it should mean, in any case, eltPrel-
sion of the will of the people. In thi. 
area, as you, Mr. Chairman, are aware. 
through every conceivable means, 
medium, criterion, available to the 
people, they have given their verdict 
that they would like to be incorporat-

(Amendment) Bil! 92 
ed in the State at Maharashtra. I 
know this IS not the forum for 
advocating any parochial causes. We 
should basically concentrate in this 
House on issues of national impor-
tance. What will be wrong if these 
people, to whom you are denying their 
right very nearly for 10 years, raise 
this issue till you give them justice? 
The Belgaum Municipal Corporation 
raises this issue and passes ResOlU tion 
after Resolution, on 11 occasions by a 
vote of 38 out of 46. Shall we send all 
these 38 City fathers to jail? Within 
the purview of this law, they can be 
matle of'lenders. 

Chr. Ranbir Singh: In the elections. 

Shri Nath Pai: Yes; there wili be 
election there. Ch. Ranbir Si,'gh 
thinks that he is serving his party by 
interrupting. I like interruptions 
provided they are relevant. 

Earlier, I drew your attention to a 
provision identical with this which we 
incorporated in the criminal law. This 
is a continuation. There will be liti-
gation. All the 36 can be made the 
subject Of litigation. What shal! we 
gain? Six M. L. A.s were elected. Let 
us apply our mind to this kind of 
thing. They have been elected on the 
lingle issue which they raised. They 
did not raise anything else. Tiley 
were elected with a preponderal'ce of 
votes, with a tremendous majority, on 
the single issue that the whole area 
represented by these Members of the 
Mysore Assembly should be incor-
porated in the S~a~ of Maharashtra. 
Once again, the iasue has not bem 
solved in spite of the fact that a com-
mittee of tour has been appomted. 
That Committee has tailed. Why has 
it failed? We have a Congress 
Govemment in Maharashtra. We 
have a Congress Government in 
Mysore. ~y does not the Centr .. giVe 
leadership, try to bring them t(lgether 
and solve this? This failure is sought 
to be made good by punishing those 
who will have the democratic instinct. 
urge, compulsion to give expression to 
the disappointment. furstration of 
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these people. Is this fair? Is this 
correct? Is this right? 

We may pass this law on the 
strength Of the majority. J am 
appealing to him that he, a student of 
jurisprudence, and an eminent jurist, 
should not bring a Party mind '0 such 
issues but to look at what we are try-
ing to correct by this kind of thing. 
Any way, this kind of incorporation in 
the election law of our country is II 

slander On the people as a whole. It 
means that there is a necessity. 
Nobody tries to inculcate hatred 
among the people. Hatred becomes 
possible because there is cause for 
hatred. This is failure to solve the 
issue in a statesmanlike way, in a WISe 
way, to bring broad vision, generosity, 
sympathy, understanding, appreriatio:1 
to those who are feeling hurt, who are 
suffering under a feeling of being hurt. 
Why not try to solve this questinn In 
the proper way, rather than to penalise 
those who will try to bring the atten-
tion of the society, of the nation, of 
Parliament to this issue? I should like 
therefore, to strongly oppose this, 
because, the remedy sought will be 
worse than the disease. The remedy, 
normally, should go some way at least 
for mitigating the illness, disease, 
malady. If we allow this particular 
remedy, I am afraid, this will be 
worse. I am very happy, therefore, 
to hear the cogent plea coming from 
some Members on the Congress 
Benches. Even at this late stage, let 
the Law Minister, who was quoted as 
saying-I hope he was wrong; I think 
he was wrong-about Assam. that if 
the issue is not solved,-I think a very 
inauspicious reference was made to 
somethin« like a civil' war. Hnw did 
a man wiijl. so much restraint-he is 
the embodiment of restraint-fcel 
compelled to make such a reference? 
I do not know if these were his words; 
something like that, I think, must have 
escaped his lips. If thllt could hllppen 
to tJoe Law Minister of India, wl:.a~ 01 
ordinary mortals who deeply feel 
on this issue and want to express? 
There will be the long stick of this 
law to browbeat. 

(Amendment) Bill 

There are several other aspeds. 
know I must abide by your ruling. 
Once again, I plead with him, let us 
not allow ourselves to be tempted to 
make gOOd by law, by punitive law, 
by adding punitive provisions to the 
statute book what we have failed to 
provide through our wisdom and 
statesmanship. 

Shrimati Da Palchoudhuri: Mr. 
Chairman, I would, first and foremo:,t, 
like to say one or two things (jver the 
issues that have been raised. Shlimati 
Renu Chakravartty has raised this 
question of propaganda in rdigicus 
places. But, one forgets the fact that 
propaganda in a religious place is very 
different from propagating anything 
that you want to propagate outside a 
religious place. Because, after all, I 
do not think anybody goes to have an 
election meeting inside a Mosque, in-
side a Church Or inside a Mandir. It 
is only after you come OUt from tht're 
that you do have any kind of a meet-
ing. The name of the Chief '\Iini!ter 
of West Bengal was brought in. I 
would like to say this. The Chief 
Minister of West Bengal, whelJ appeal-
ing for the last general elections was 
appealing after he had been tht' Chief 
Minister of West Bengal. He was the 
Chief Minister Of all minority com-
munities and the majority communi-
ties. If he went to the Nakoda 
Mosque, met the people there and put 
his point of view, I do not think there 
is anything wrong that has been done. 

Shri A. K. Sen: The Election 
Tribunal ha. found that the allega-
tion that he was appealing for their 
vote was not substantiated. 

Shri Sadhan Gupta: Pictures in 
newspaper is not evidence before a 
tribunal. 

Shri A. K. Sen: This story was re-
ject"d. 

Shrimati lIa Pal Choudhuri: I do 
not think he appealed that they should 
vote for him. He put forward the 
Congress point of view. 
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I would al30 like to contradict I 
Shrlmati Renu Chakravartty when she 
said that the ruJ.iDg party has dona 
propaganda in the border areas, where I 
she has her consituency and I also , 

~ ~g~: On a point (If 
order. Is it proper on the part of the 
hon. Member to say that What anoftler 
htm. ¥ember says is vicious propa-

have mine. It would imply that the i ganda? 
minority community there are told I 
that unlesa they vote with the COll,-
ress, they can go to Pakistan or some 
such thing. She said something like 
that; I am not giving the exact I' 
words; but that was Implied. This .. 
I think, is preposterous. I, a. n Con,- [ 
ress candidate, have never gone ~o J 
the minority community and saId 
anythig to this effect. They never 
needed going to. I come Irem the 
border district myself. The minorityl 
community do not need to be approch-

Shrimati Da Palchoudhuri: it 
• point of order? 

Mr. Chairman: 
has been raised. 

A point of order 
I thhlk that the 

words used are not unparliamentary. 

Shrimati Da Palchoudhuri: I also 
do not think so. Tank you, Sir. 

ed that way. They are with India. Shri A. K. Sen: Especially 
Nor is there any such propaganda and I two ladi .... are battling. 

when 

bringing of the Prime Minil.tcI·s name ~ 
into it as the C.P.I. has dO::lE'. They 
have said, "By keeping the Kashmir 
issue alive, the Prime Minister is try-
ing to terrorise the minorities" Sir, 
The minorities in India know who has 
their good at heart. They will al-
ways deal with the Congress and the 
party that has protected tl".em and 
has their good at heart. It d"Cs not 
mean that we have to proPdgate this 
to them. we do not have to propagate 
to them. We have to counter, on the 
other hand, one thing that th~ Com-
munist party go and pl.ol;n thE-ir 
vicious propaganda that 'the Cong-
ress will not protect you, you better 
see what is going to happen to you 
after the next election!" The Cong-
ress is there to protect ever:! shade of 
opinion and every kind of !Ilinority. 
It stands by it. If there ar" back-
ward classes and we suffer from the 
backwardness of those classes it is 
not the ruling party that is to be 
blamed for it. It is a legacy of 
India which the ruling party, if it 
happens to be in thOSe Benches, is 
trying to correct. I would certainly 
contradict all this vicious propaganda 
that is being indullled in, in this House 
in the _arne of the ruling iNIrty. I 
would certainly say that if we have 
propaganda outside these places of 
workship ..... . 

15 hrs. 

Shrimali Iia Pa1choudhuri: I would 
also like to bring to the notice of the 
House another point, and that is a 
cogent point namely that after all, we 
have to look to the election expenses. 
We cannot go into religious places and 
have propaganda; that is true. After 
all, there are only religious meetings 
taking place inside a mosque or a 
mandir Or a church, and after the 
prayer is over, people come out; then, 
it is no longer a religious meeting. 
We can always have a meeting out-
side, and we often do that. I do not 
see what harm there can be In that. 
Shrimati Renu Charkavartty wanted 
to know what a religious gathermg 
was. We have melas, for instance, 
where people gather in thousands and 
lakhs; for instance. there is the Jan-
mashtami mela in Nadia. After the 
mel« is over, in the evening, if any 
candidate takes the opportunity to 
address the people that he finds there, 
I do not see how he is doing anything 
wrong, and I do not think that that 
should be barred. 
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[Shrimati 11a Palchoudhuri] 
At the same time, I would plead 

earnestly regarding one thing, for, I 
have my own amendment in this re-
gard, namely that the word 'language' 
should be deleted. Language is a thing 
which you cannot really have in this 
section. When you speak, you are 
using language only. Therefore, what-
ever it is, language forms a vital part 
of eur expression, and language will 
form a part of political propaganda, 
whether it is there in the Bill or n:l't; 
we shall be harassed beyond words, if 
this word is there in this provision. We 
shall have to answer some of the 
Opposition propaganda in this connec-
tion; according to the temper of the 
Leaders of the Opposition, we see that 
they are proposing to go to any length 
and bring up this language quesUOill. 
So, if we have to answer them, then 
we shall also have to bring up the 
question of language. Therefore, I 
have got an amendment in this regard. 
Actually, it is not my amendment only; 
it stands in the names of Shri N. R. 
Ghosh, Shri C. K. Bhattacharya and 
Shri A. C. Guha, and I also support 
that amendment. It seeks to omit the 
word 'language' in line 31 at page 6 
of the Bill. I thlnk that this will solve 
many of the troubles that we are 
facing now. 

I would also plead that if the docu-
ments are to be supplied immediately, 
it would be a very difficult thing to 
do. So, let the word 'immediately' be 
substituted by the words 'within a 
reasonable time'. 

Shrl NalUllalr Bharacba: The han. 
Member is speaking on the wron~ 
clause now. 

Shrtmatl Da PalcboacUaarl: I want to 
put forward that viewpoint when we 
come to that clause. But In case I do 
not get a chance, I would like to put 
it forward right now. 

So far as thia clause is concerned, I 
would submit that the word '~e' 
lIhould be deleted, and the amendment 
In this regard should be accepted, 
because otherwise it wiillead to un1Iold 
harm, and it will not serve the object 

(Amendment) Bill 
that we are trying to serve through 
this Bill, which in its spirit is laudable, 
but which may run into difficulties if 
we retain some of the clauses that it 
embodies as .they are. 

Shri HynDiewta: I thank you very 
much for having given me a chance to 
speak on this question which I consider 
to be the most fundamental question 
for the existence of the minorities and 
particularly the linguisLc minorities in 
India. 

The ruling party-take, for example, 
in the State of Assam-need not say 
anything that may generate feelings of 
hatred or enmity. They can simply go 
silently about with their executive 
orders. For example, at present, a 
circular has been issued by the State 
Government to the effect that no 
schools in the State should be named 
atter a particular community or a par-
ticular language spoken in the State. 
The effect of that circular will be that 
I, being a Kbasi, can no more name 
my school a Khasi school, or s~mebody 
else, being a Bengali, can no more 
name a school after his language or 
his community. We shall have to fight 
against such policies which are aimed 
at destroying our identity, which are 
aimed at destroying our language. 

With one breath, the rulers in the 
State of Assam are saying 'We want 
to protect your language, we want to 
give you the right of existence,', but 
with another, through their adminis-
trative and executive policies, they are 
saying quite the opposi·te. 

You will be surprised to know how 
a resolution of this kind can be passed 
in a building of the State Government 
of Assam. I shan read out the reso-
lution, as reported in the press. It 
reads thus: 

"The last resolution stressed that 
if a &'rOUP of people living in 
Assam do not like to leam the 
language and oppose the proposal 
fol' making Asaamese the State 
language, the area where sueh • 
IP"OUP of people live Should be u-
eluded from the political map ot 
India and its b:mndaries rellll:e4 .... 
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Shri N. B. MaltI: Is this from a pub-
lication by the State Government? 

Shri Hynniewta: This is a report of 
the resolution passed at a Govern-
ment build·.ng, the State Central Lib-
rary Hall. 

Shri Tyagi: Who was the person who 
passed this? 

Ch. Ranbir Singh: Any bloody fool 
might have passed it. 

Shri Hynniewta: Who passed it doc~ 
not matter. The point is whether such 
a policy res31ution should be passed 
in a building belonging to the State 
Government. And yet those people 
are never punished. They will never 
be punished because they have the 
State Government to protect them. But 
if I go to the electorate and say 'Vote 
fur me, because I shall fight for the 
pr~tection of our identity as tribes, 
and our language and our culture', then 
I come within the mischief of this 
provision. 

I do not know how far this Bill 
will be in keeping with the spirit of 
the Constitution. I am not a legal 
expert, and, therefore, I do not know 
whether a court of law will decide 
1hat such laws are in keeping with 
both the letter and the spirit of the 
·Constitution. Article 29 of the Con-
:atitution says: 

"Any section of the citizens 
'residing in the territory of India 
or any part thereof havang a dis-
tinct lanlUBge, script or culture of 
its own shall have the right to 
conserve the same.~. 

'If I cannot ,0 before the elect3rate 
_d say 'Vote for me, because I &hall 
·ft«ht for the conservation of my 
"language, the Khasi language, the 
'!i{jzo language or whatever it is', how 
'eaJl I take advantage of this richt 
given to me as a member of the 
-minority commliniity, under article 29 
·of the Constitution of Inella? 

J would, therefore, bumbly appeal to 
~ 'La.w lIIIinister, -ao. I Know, has 

(Amendment) Bill 
got the interests of the Bengali in his 
heart, the interests of the tribal com-
munity in his heart .... 

Shri A. K. Sen: Of all minoritie •. 

Shri Hymdewta: .. , .of all the mino-
rities in his heart, to a&ree to the 
deletion of the word 'language'. Thia 
appeal has n~t come only from me. It 
has come from a fair cross-section of 
this House Bl'ld all parties in it. 

As a matter of fact, I am very happy 
to see that many Members of this 
House have not taken a narrow politi-
cal outlook on this question. Cham-
pions of min()rities' riehts from all 
parties have reasoned inthilr House on 
this point. I am happy that Shri 
Tyagi, Shrimati Ila Palchoudhuri and 
some hon. Members in the Opposition 
have made a fervent appeal to the 
Law Minister to accept this amend-
ment ·to delete the word 'language' 
from this clause. It I am not free to 
fight out this issue of language in an 
election, where shal! I fight it? Shri-
mati Renu Chakravartty said that after 
this the only place where we could 
fight out this issue would be the 
streets. I will 11:0 farther than that 
and say that it will have to be fought 
also in the jungles, as the Nagas are 
doing today. What is ·the cause of the 
Naga trouble? What is the reason for 
all the violent activity of the Naga 
hostiles? Do not think that Phiz() is 
such a great criminal that he is pre-
pared to sacrifice even his wife and 
children. His wife and children are 
Iivin, separately from him. He had 
sacrificed everything because he sin-
cerely felt that the very existence of 
the Nags. people was in danger. He 
might have been wron,. But that WBII 
his sincere conviction. This trouble 
was caused by the Assam Government. 
A free hand was Dven to that Gov-
ernment by the Central Government, 
and it was they who caused this con-
ftid in the Naga Hill!!. 

Sometime back, the Nagas sent a 
goodwill delegation which wmt round 
the State of Assam pleadillJt for the 
acceptance of the demand. I was never 
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a supporter ot thls demand. But at 
bt time, the 'Naga independence' 
leaders were never thinking in term. 
of the adoption of violent means. Bu.t 
the State Government must have said 
to themselves at that time: 'No. We 
should not give these people the right 
to make this demand; otherwise they 
will become very bold. Let us '·teach 
them a little lesson. Then they will be 
9iIen~ for ever'. You have seen the 
d'saster that has followed such a nar-
row outlook on ·the part of the State 
Government of Assam. 

You cannot prevent the currenJt of a 
river from flowing. You can construct 
a dam, but you cannot prevent the 
river from flowing. You can contain 
it for some time, but the river will 
have its own sway. If it cannot sweep 
away the dam, it will circumvent it by 
flowing either underneath or above it. 
But the current will fl.ow. A certain 
authority has described language this 
way: 

"Language is a solemn thing; it 
grows out of life, out of its agonies, 
its ecstacies, its wants and its 
weariness. Every language is a 
temple in which the soul of those 
who speak it is enshrined". 

Mr. Chairman: I expected the hon. 
Member not to exceed five minutes. 
But he has already taken ten minutes. 

Shri Hynniewta: You have been 
very kind. I shall take only one or 
two minutes more. 

If you study the life of a person, you 
will find that as a child he will think 
first of himself,then of his immediate 
circle of relatives and after that ot his 
community, his village, his State and 
his country. You take a child and put 
him in a jungle or do not teach him 
to speak. You can prevent him from 
speaking, but you cannot prevent him 
from giving vent to his feelings and 
emotions. In the same way, by pre-
venting me from speaking in defence 
of my language, you cannot obliterate 
the lOve that I have for my language 
;n my heart. 

In conclusion, I make this appeal. 
Let us allow all the linguistic streams 
and riven to flow into 1he broad ocean 
of Indian nationhood. Do not say to 
them, 'Be first the river Bengali, be 
first the river Assamese, be first the 
river Hindi, and then you can flow into 
the ocean of Indian nationhood'. 
Although they may be small streams, 
they can separately be part of the 
ocean. Let them, therefore, flow free-
iy into it. You cannot also reverse the 
process. If a watershed or line sepa-
rating two rivers is very big. no 
amount of human labour spent to join 
the two will ever be successful and 
any attempt to do so will be a Hima-
layan blunder. 

Shri A. K. SeD: I did not think I 
would rise to reply to the discussion 
relating to clause 23 again as the dis-
cussion on the Motion for considera-
tion centred mainly on clauses 23 and 
24, and I had taken infinite pains to 
explain ·the purpose and design of 
these two clauses. 

I am pained to hear Shri Hynniewta 
giving expression to an apprehension, 
which to me seems entirely baseless. 
That apprehension is to the effect that 
clause 23 will deprive him of his right 
to propagate his language or preserve 
his language, which cannot be taken 
away from him as he himself has 
quoted the relevant article of .the Con-
stitution. If that right is taken away 
by the Bill, it will be struck down as 
contravening article 19 and the section 
will not be given effect to by any 
court. Fortunately, this country is 
still governed by the rule of law and 
the courts ot law have the last say in 
these matters. 

Shri Sadban Gupta: In an electoral 
law, the question of contravention of 
fundamental rights is irrelevant, as 
held by the Supreme Coul't. What the 
Supreme Court has held is that a man 
is free to keep out of the election, if 
he does not like the law; it is not a 
hindrance to the exercise of his funda-
mental right. 

Shri A. K. Sell: That is a different 
matter. With due respect to lite hon. 
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Member, he has not really appreciated 
the nltionczle of the Supreme Court's 
decision. With regard to election 
matters, Parliament is free to enact 
such legislation as it thinks best and 
Chapter m does not come in. That is 
the decision of the Supreme Court. 
But in the guise of framing an elec-
toral law, no fundamental right of the 
citizen can be taken away. That is 
what I am saying. The right to pre-
serve one's language cannot be taken 
away by an election law. That is as 
clear as daylight. 

Shri Sadhan Gupta: You caru;~t 
make it an election issue. 

Shri A. K. Sen: You cannot make it 
an election issue if you say, 'Do not 
vote for him. He is a Bengali' or 'Do 
not vote for him. He is a Khasi'. I 
made it unequivocally clear that it is 
the purpose and design of this House 
and of the country to ensure that. No 
man shall appeal only because he 
speaks a particular language and 
should get voted for that reason; or 
no man shall appeal against a particu-
lar person to the electorate solely 
because that opponent of his speaks a 
particular language. 

Shri T7aci: If it is made an elec-
tion issue, if language is made an 
election issue in the Punjab for ins-
tance, do you think that would be 
permissible under la:w? 

Shrl A. K. Sen: Election issue i~ a 
different matter. It is a question if 
Punjabi Suba is an election issue. We 
are not concerned with that now. I 
know that there are many persons 
eager now to support the Punjabi 
Suba,-that is a difterent matter-whe-
ther they are Sikhs or not, whether 
they ever had any cormectia.n with the 
Punjab or not. 

Ch. RaBbir Singh: They can do so. 

Shri A. K. Sea: They are entitled to 
do so. 'l1!.e Constitution gives them 
the richt to do 90. But we are on a 
'Fery narrow point, whether we 9hall 

eJctend the right to a person, to a 
voter, to say: vote for me because I 
speak Hindi, I speak Gharwali, or I 
speak Nepali or I speak Khasi; or in 
the alternative, do not vote for my 
opponent because he is a man who 
speaks this particular language, his 
own language. It is on that sole 
narrow point that the prohibition is 
sought to be made. 

I know that in the guise of raising 
many political issues, language has 
been distorted. To quote the poetic 
expressions of Shri lfyIiniewta-he 
spoke in beautiful language---1he pur-
POSe and function of language is to 
give expression to the mute or what is 
inside him, and pD3sibly also to do, 
through his w~.rd.s, what the painter 
does with his brush on the canvas or 
the sculptor does with his chisel dn a 
piece of stone. But we are not here 
on the aesthetics of language or the 
philosophy of language; nor are we 
here to debate the fundamental rights 
of a citizen to preserve his cwn 
language and culture. Fortwlate-
ly; that is guaranteed to every 
man and woman in this 
country as it not elsewhere. Those 
who raise their voice of protest 
against the ruling party forget that 
this great right has been, for the 
finst time, given by the ruling party 
which was responsible for framing 
the Constitution. 

Shri Braj Raj Singh (Firozabad): 
Not the ruling party alone. 

Shri A. K. Sen: Yes, Sir. 

Shri Braj Raj Sinlrh: No, nO. 

Shri A. K. Sen: If the ruling 
party opposed it, there would have 
been no chance of having it. 

Shri Braj Raj Singh: Let me tell 
him that the Constituent Assembly 
did not comprise of the ruling party 
alone; there were other people also. 

Ch. RaBhir Sinl'h: There were 
only 13 Members in the Coostituent 
Assembly from the Opposition. 
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Shri A. K. Sen: I know that it 
ha! now become almost the uni-
yersal fashion to lay everything that 
is vicious inside our body politic 
against the Leader of the House, 
... hooe heart bleeds for the minori-
fies, if I may say so. I have lived 
near the Prime Minister for quite 
some time, and when I hear people 
raising the voice of protest against 
the Prime Minister as if he is the 
murdere.· of minority righllS, I feel 
so shocked, and I wonder sometimes 
1V hether there is sincerity behind 
such assertio:b, or whether it is 
merely a political manoeuvre. He 
may be right or he may be wrong, 
but in certain matters he voices the 
expression and the vital feelings of 
the entire nation, and by trying to 
pulI him down, we shall neV2r pro-
gress anywhere. For, after all, he 
has given a certain purpose, a certain 
design and certain impartiality to 
our political thinking which possibly 
for many, many years to come none 
else would be able to give us. Let 
us hope we have others to follow 
him. So, when I find that his poli-
cies and his intentions are made 
suspect, I feel really shocked, because 
I know how untrue they are. 

When the hon. Member appealed 
to me to rise above party alignments 
and speak in tune with the rest of 
the House for the vindication of 
minority rights, his appeal really was 
made not to me, because I am a 
small man, but was meant to be 
conveyed to the Prime Minister, I 
take it. 

Shri Sadhan Gupta: Future Prime 
Minister! 

8hri A. K. Sen: And if I may tell 
him, that appeal is unnecessary, 
because in these matten I think it 
will be conceded by the House that 
so far as backward classes are con-

'cerned, 80 far as the Scheduled 
Castes are concerned, so far as the 
economiclilly backward communities 
are concerned, so far as minorities 
are concerned-and of all minorities, 
the hill peOple-there has been never 
web consideration given to their 
problems a~ after the Constitution by 

(Amendment) Bi!! 
a Government freely elected by the 
people. For the last 200 years the 
Britishers ruled this country. We knew 
what the plight of these backward 
communities was under their rule, 
and what it has been during the last 
12 years. For that the House, the 
entire House, itself must take credit, 
because the House itself is responsi-
ble, as the free Parliament of the 
country, for formulating certain 
policies whose only aim is to lift the 
communities which have been 
oppressed and suppresed for the last 
200 years. 

What is there therefore to say 
except just raising a red herring 
across the entire political context, a. 
if to say that this Government, that 
this Parliament, are completely 
oblivious of the true and genunine 
aspirations of the tribal people? And 
I do not consider the Khasis or other 
hill people as backward people. In 
fact, as the Prime Minister also 
said once, they are more advanced 
;" many ways than ourselves. That 
is a different matter. 

Shri Hynniewta: But they are very 
backward in many ways. 

Shri A. K. Sen: There are many 
Bengalis who are backward. All 
Bengalis are not like this. Let ill 
not forget that there are back .... ard 
classes, thanks to the rule of 
colonialism for 200 years, every-
where in this country. Let us not 
forget that education is still unknown 
in many places even in advanced 
States like Bombay or West Bengal. 
So, let us not think that it is only 
those who live in the hilla or in 
certain far-of! areas who are the 
su1ferera. The problem of food, Cit 
education, of health, is universal all 
over the country. 

Shri Bas-.tarl (Goalpara-Re-
served-Sch. Tribes): May I say 
something? 

8hri A. K. SeD: We are not 
divided by Chinese walls in theslI 
matter •. 



Representation BHADRA 13, 1883 (SAKA) of the People 6908 

Therefore, as I said, such appeals, 
if I may say so, rightly for a good 
cause, are UlUlecessary, because this 
Parliament has not only expressed 
itself on this, but is trul1y pledged 
for all time to come to the uplift-
ment of all those whom we regard 
today as economically backward. And 
this Parliament is also the guardian 
of the fundamental rights of the 
people, pledged to uphold the right 
of anyone here or outside to speak 
for his language, or for the preserva-
tion of his own culture. Who is 
jfoing to take away all that right? 

As I said, it is really a mistake to 
cloud the real issue, to forget how 
language has been perverted in order 
to serve purposes which are com-
pletely alien to language. Don't we 
know how in the name of 'Ianguage 
·Sanskrit books have been burnt in 
certain parts of the country. Don't we 
know how in the name of preser-
vation of Tamil, Hindi books !have 
been thrown into the dust'? Is it 
really preservation of Tamil langu-
age; or can Tamil language prosper 
only at the cost of burning Sanskrit 
books? Or, Assamese must prosper 
at the cost of closing down Bengali 
schools? Let us not· get away from 
this fact. This Parliament must 
squarely and truly face this problem 
of the linguistic hostility that divides 
our country and possibly seeks to 
disrupt the very integrity of this 
country. 

Sbri Tanpmani: May I make a 
correction? Although I have not 
referred to it, I may say that at no 
time was a Sanskrit book burnt? 
There were certain stories in Tamil 
which were burnt. 1 do not think 
any party ever burnt a Sanskrit 
book. . 

All BOD. Member: The 1la1ltayana 
was burnt. 

Sbri A. 1[. a.: I am very gilld 
to hear that, because I thought ..... . 

Sbrl Ta .... mpl: Ramayena in 
-r.mil. 

(Amendment) Bil! 
Shri A. 1[. Sen: It makes it worse 

I should imagine. 

Shri TaDgamani: There is animosity 
towards a particular story. 1 do not 
think any group in the South has 
animosity towards a language. 

Shri A. K. Sen: Some people 
have come to think that one langu-
age in India must prosper only at 
the con of the other language, or 
cannot prosper without the destruc-
tion of the others, forgetting that 
mon of the languages have either 
sprung from Sanskrit or are largely 
influenced by Sanskrit traditions. 
Linguistically and culturally this 
country has always been one, though 
languag~ were different. As I have 
said so many times, no one in the 
ancient past-though .politically we 
were divided-travelling from the 
North of India to the South to the 
ancient places of pilgrimages ever 
felt he was in a foreign country, 
though possibly the language of 
the common man there was difter-
ent. And similarly, when a souther-
ner came to Banaras or Mathura or 
Brindaban or Amarnath, never did 
he feel a stranger. How else, then, 
can we explain the presence of 
Nambudri Brahmins in the temples 
of Amarnath, Kedarnath and 
Badrinath? Therefore, let Us not be 
assorbed in these irrelevant issues. 

Shri Tangamanl: Adi Sankara-
charya was a Namboodri. 

Shri A. K. Sen: That is what I 
am saying; and you -.tll find a 
Namboodri Brahmin performing 
pujas in Amarnath and other places. 
This is a different matter. 

But the problem is, are we goinl 
to allow a man to go to the electo-
rate and ask tor votes because he 
happens to speak a particular langu-
age or ask the electorate ., refrain 
from voting for a particular person 
merely on the ground of his speaking 
a particular language or tollowin, B 
particular religion and so on! It 
flOt,we have "to support this. TP 
preaervation of the minority's riPt. 
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[Sbri A. K. Sen] 
and so on is a di1lerent and a wider 
question. 

Shri Tridib Kumar Cbandluari 
(Berhampore): May I seek a clari-
fication from the Law Minister? The 
language of the sub-clause is: 

"The promotion of, or attempt 
to p!"{,,!'I1ote, fee-lines of enmity or 
hatred between di1Ierent classes 
of the citizens of India on grounds 
of religion, race, caste, communi-
ty, or language" etc. 

That makes the scope of this clause 
very narrow. Only an attempt to 
promote hatred on the basis of 
religion or race is made an offence. 
Let Us ao>sume it is made an election 
issue. If 1 go to the electorate and 
say, 'those who love the Bengali 
language will vote for me or for a 
particular party', will that be per-
missible? 1 am not preachin, 
hatred or creating enmity. 1 am only 
preaching the love of the language 
and 1 appeal on that cround. 

Shri A. K. Sen: The example is 
very clear to me. If you say, you 
have formed a party of only people 
speaking the Bengali language as 
opposed to others who do not speak 
that language and go to a particular 
area where Bengali is spoken, that 
will only succeed where Bengali is 
the spoken language. Of course, you 
are really asking people to vote for a 
particular person who is speaking a 
particular language as opposed to 
others who are speaking any other 
language. But, if you say that 
Bengali language in this area is being 
suppressed or the schools are being 
closed, as Shri Hynniewta was say-
ing, because they bore a particular 
name, then, you are speaking not 
only to fight in an election but you 
are also really seeking to protect 
your fundamental rights, to perserve 
your own language and culture. 
That is a different matter. 

B~t, if yOU say, 'I am a Bengali, 
you are all Bengalis, vote for me', or 
'I am an A.ssamese IIDd so vote for 
me because you are Assamese speak-

(Amendment) BUI 

ing men', 1 think, the entire House 
will deplore that as a hopeless form 
of election propaganda. And, no 
progressive party will run an election 
on that line. Similarly, on the 
ground of religion. In the olden 
days, what speeches we used to hear 
in Muslim League gatherings! They 
were purely appeals on the ground 
of religion. So, the issue is too 
narrow and not a wide issue in 
which the life and death of minori-
ties are involved as Shri Hynniewta 
sought to make out. It is not at all 
in question. Therefore, it is not a 
question of merely inserting a word. 
By inserting these, the matter is 
made perfectly clear. There is no 
doubt now as to what sort of corrupt 
practice we are really aiming at. 

Dr. M. S. ABey: May I ask one 
question of the hon. Minister? What 
is the meaning and real object of 
reproducing this section 123 (3A) 
from the Indian Penal Code? You 
virtually reproduce the amendment 
you have made in the Indian Penal 
Code. You want to make quite sure 
of the offence. 

Shri A. K. Sen: Section 123 (3A) 
is a corrupt practice which will 
vitiate an election. That has nothing 
to do with the amendment that has 
been in the Penal Code. That is to 
create an offence against people who 
try to create enmity between differ-
ent classes. 

.Shrimati Renu Chaknlvartty: The 
hon. Minister has not replied this 
very important questkln as to why 
they are opposed to banning places 
of religious worship for being used 
for electoral propaganda. That is a 
very important point. 

An Bon. Member: He is finding 
it inconvenient. 

Shri A •. K. Sen: 1 do not think it 
is necessary. It is nowhere doubted 
that all of Us are opposed to the 
use of places of religiOUS worship for 
election propaganda or for holding 
election meetings. 
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In fact, the House will recall that 
we are seeking to introduce certain 
new provision,s in the Indian Penal 
Code and also in the Representation 
of the People Act for the first time 
and we want to see how far, given 
a fair trial and properly enforced, 
this will not tackle the problem 
fairly successfully. The problem is 
to make a law; and the other and 
more important problem is to see 
that the law is really enforced. 

It is true that in many places today, 
very near our !.ok Saba itself, places 
of religious worship are 1IiSed entire-
ly for political purposes sometimes; 
so much so that even a fast for a 
political purpose, namely, for creat-
ing a particular Suba, is undertaken 
inside the best temple of a particular 
community. 

Shrimati Renu Chakravartty: What 
happened in Kerala? The same 
thing. 

Shri A. K. Sen: If it is so, it is 
equally pernicious. 

Shri Maniyangadan (Kottayam): In 
Kerala no religious institution was 
used for a political purpose or for 
any political activity. 

Sbri A. ]1[. Sen: That is a different 
matter. The hon. Member seems to 
be more affected by Kerala than by 
what is happening in the Golden 
Temple. 

Shri Tyagi: If holding election 
meetings are said to be corrupt 
praetices, they won't hold such meet-
ings. Therefore, there is no question 
of enforcement because the candi-
dates will always see that there is 
no caUlSe given for election petitions. 

Shrimati Renu Chakravartty: That 
is the only enforcement. 

Shri J\.laniyangadan: The hon. 
lady Members was saying that Pope's 
Encyclical is read in churches. I do 
not think any law can prevent thi •. 
That is not election propaganda. 

(Amendment) Bin 

8bri A. K. Sen: Whether it i. 
done inside a place of religious wor-
ship or outside it, it comes within 
the mischief of the section because 
whoever appeals in the name of 
religion aDd SO on will be committing 
a corrupt practice. We do not speci-
fy inside the temple or outside it. 
If he takes to activities that are 
within the mischief of thi~ ~ection 
he is committing a corrupt practice. 
We are doing it without being speci-
fic about places of religious worship. 

Those who run Government run a 
risk. There are many today who are 
protesting against us for not using 
the word specifically. The moment 
we do it, people will not be wanting, 
here and outside, who will use it 
against Government by saying, 'Look, 
here, even your places of religious 
worship are not beyond the pale of 
governmental interference!' I am 
not &aying that they will deter us if 
we knew that by specifically men-
tioning these words we will go any 
further. 

My OVln impression is that the 
section is wide enough to bring 
within its scope alI sorts of activities, 
whether inside the temple or outside, 
which are done for the pU11JlOse of 
influencing elections on the ground 
of religion. 

This is connected with the other 
amendment which will come in the 
other section in which the question 
of places of religious worship is 
sought to be brought. Let us be 
quite frank. As I said, many thing, 
are being done inside places of religi-
ous worship. As the Home Minister 
said the other day, could we alway~ 
send our police forces and arrest 
those people and prosecute them? 

8hri Braj Raj Singh: That is not the 
question here. (InternltUnu). 

Shri A. K. Sen: The n~e of the 
Chief Minister of West '~'1gal was 
introduced and an election petition 
was presented. I state this because 
this was mentioned, without men-
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[Shri A. K. Sen.] 
mentioning, at the same time, that 
the Election Tribunal, after hearing 
the evidence, rejected that. 

Shrimati Rena Cbakravartty: Be-
cause that clause was not there. 

Shri A.It. Sen: The Election Tri-
bunal disbelieved that story l..'1at Dr. 
Roy had used the Imam of Nagodha 
Mt:'sque to appeal in the name of re-
ligion to vote. The allegation was 
that the Imam said, 'If you do not 
vote for the Congress, you will go 
to Jahannum.' That was the petition. 
1ahannum means hell. 

Shri Tyagi: I hope I can quote 
your speech here in elections. 

Shri A. It. Sen: That is in the elec-
tion petition itself; that the Imam of 
Nagodha Mosque, with Dr. Roy next 
to him, told his hearers who had ga-
thered on that occasion that if they 
did not vote as true followers of Is-
lam ~or the Congress, then, they 
will go to Jahannum. The word i. 
'Jahannum.' 

In the petition, it is written ;aha-
Hum....... ... (Interruptions). 

Shrimati Renu Chakravartty: He is 
using the Bengali form. 

Shrl A. It. Sen: That is the allega-
gation and that particular allegation 
was disbelieved. Therefore, I am 
sorry that the allegation is brought 
forward on the floor of the HoUH 
after it was rejected by the tribunal, 
to ·be repeated here as if some such 
thing had in fact happened. Whoever 
doe£ it, whether he is a Chief Minis-
ter or anybody else, in our own view, 
does it very wrongly and we do not 
want anyone to do it. In fact it is 
prohibited. After the amendment, 
we put in, when the word 'systemati-
cally' will be removed, one stray ap-
peal on that ground will bring the 
candidate within the mischief of the 
corrupt practice. Therefore, I think 
those who have given that example 
should welcome the new amendment. 

Shrimati Rena Chakravartty: We 
want the amendment to clearly state 
it. 

Mr. Chairman: A number of 
amendments have been moved. Shall 
I put all of them together? 

Shrimati Maflda Ahmed (Jorhat): 
want to say a few words. 

Mr. Chairman: He has already re-
plied to the debate. I am sorry. 

ShrimaU &iafida Ahmed: Not on 
the clause but on a point of order. I 
want to draw your attention to the 
remarks made by the hon. Member, 
Mr. Hynniewta. He made some ad-
verse comments on the Assam Gov-
ernment. I take strong exception to 
it. I protest and I request you to ex-
punge those words from the proceed-
ings of the House. I think it is be-
yond the scope or jurisdiction of 
power of this House to criticise the 
State Government. 

Mr. Chairman: I have heard the 
point of order. The hon. lady Member 
would have done better had she rais-
ed the point when the hon. Member, 
Mr. Hynniewta was speaking. 

Shrimatl 
Anyway. 
punged. 

Maida Ahmed (Jorhat): 
those words may be ex-

Mr. Chairman: I do not agree with 
the point raised by the hon. lady 
Member and I rule that there is no 
point of order. 

Now, shaH I put all these amend-
ments together! 

Shrimati Rena Chakravartty: No, 
Sir. 11, 19, 21 and 22 may be put 
separately and the rest together. 
Bach one may be put separately. 

Mr. Chairman: The question is: 

Page 6,-

for line 13, substitute-

"ground of his religion or caste 
or the" (11) 

The motion was ne"atitled. 

15.46 hrs. 
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[MR. SPEAKER in the Chair 1 
Mr. Speaker: The question is: 

Sliri N. B. Maltl: I voted for Noes, 
but it has been shown as abstention. 

Page 6, lines 13 and 14 
after "or the use of" insert--

"places of religioUs worship or 
religious congregations for elec-
tion propaganda." (19) 

'lilicfi lJ<tf'IIT1ll ~;(~). >;feqel 

$ ,., ~~1 If<f .fri ~ ~fire 'fit rim 
~ I 1{ l'f'~ ~ ~1<r if ~ I 

The Lok Sabha divided. 
Mr. Speaker: So, I will add two 

more for Noes. 

Division No. 6 

Beck, Shri Ignace 
Bharucha, Shri NaUlhir 
Brai Raj Sinlh, Sbri 
Chakravartty. Shrimati Renu 
Chaudhuri, Shri Tridlb Kuma r 
O ... ratha Deb, Shei 
Deo, Shri P. K. 
Blias. Shri Muhammed 
Gain.d, Shri B.K. 

.o\bdul Latif, Shei 
Abdu S.lllIn. Shet 
Achit Ram, Lala 
Ambalam, Shri Subblah 
Aner. Dr. M. S. 
AJYakannu, Shei 
Bobunath Singh, Shoi 
BIOerji, Shei P. B. 
Barman, Shrt 
Barupa!, Shrl P. L. 
Buappa, Smi 
Bl.3umatari, Smi 
Bhattacharya, Shri C, K. 
Bidari. Shri 
Birb.l Sinah, SMi 
BIIt, Shri I.!JI. S. 
Biawa., Shri Bholanath 
Brahm Prakalh, Cb. 
Brajcahwar Pra.ad. 8hrt 
Cbaturvedi, Shri 
Chavd., Shei 
Cbettiar, Shri Ramanathan 
Dammi, Shri 
Duappa. Sbri 
De .. i. Shri Moe.fii 
Dindod, Shri 
Dube. 8mi Mulchand 
Dwindi. Sbri M. L. 
ElCh ..... , Shri V. 
EIo •• peruma1, Shri 
Ganapathy. Shri 
Ghoduor, Shr! P_h,iDIl 
Gho,h, Shri M. K. 
Gounder, Shri K. Periuwarni 
Go~ind Du, Dr. 

AYES 

Ganpat Sahai, Shri 
Gbosal, Shri Aurobindo 
Gupta, Shri Indraiit 
Gupta, Shri Sadhan 
Hynniewta, Shri 
Kodiyan, Shri 
Mullict, Sbri B. c. 
Nair, 8mi Vuudevan 
Panigrahi, Smi Chintamoni 

NOES 

Hajarnavil, Shri 
Harvani I Shri An .. t 
HWlda, Shri Subodh 
Hcda, Shri 
Hukam Singh. Sardar 
Jedhe, Shri G. K 
Jena, Sbri K. C. 
Jinachandran, Shri 
jogendra Sen, Shri 
J oohi, Shrl A. C. 
Joshi, Shrimati Subhadr-a 
Kamble, Dr. 
Kayal, Sbri P. N. 
Ketat Kumari, Shrimati 
Khan, Shei S.d.th Ali 
Khna, Shri Shahnawaz 
Khwaja, Shri Jamal 
Riledat, Shri R. S. 
Kotoki, Sbri Liladhar 
KrIohna, Shri M. R. 
Krishna Chandra, Shri 
Kriahnuwami,Or. 
Lu:mi Bai, Shrimati 
Mafida Ahmed. Shrimati 
Maiti. Shri N. B. 
Maiithia, Sardar 
Malhotro, Shr! Ioder J. 
Malvia, Sbri K. B. 
Mandai, Dr. Puhupati 
Maniyangadan, Sbri 
Manjula Devi. Sbrimati 
Mathur. Shri Harish Chandra 
Mehta, Shri I. R. 
Minimata, Shrimati 
Miahra, Shri Bibhuti 

15.50 hrs_ 

Parvathi Krishnan, Shrimati 
Rajendra Singh, Shri 
R&D, Shri D.V. 
Reddy. Shri Nagi 
Sampath, Shri 
Tangamani, Shri 
Thatore. Shrt M. B. 
Wanor, Shri 

Mishra, Smi R. R. 
MisTa, Shri B. D. 
Misra, Shri R. D. 
Mohammed Imam. Shri 
Mohideen, Shri Gulam 
Morarka, Shri 
Muniswuny. Shri N. R. 
Murrnu, Shri Paika 
Muthukrlshnan, Shri 
Nadar, Shri Thanulingam 
Nair, Shri C. K. 
Nair ,Shri Kuttikrishnan 
Nallakoya, Shri 
Nanjappa, Smi 
Naraindin, Shri 
Narasimhan, Shri 
Nayar, Dr. Sushila 
Nehru, Shrimati Urna 
Onw Lal, Shri 
Oza, Shrt 
Palchoudhuri, Shrimati Ua 
Panna Lal. Shei 
Parmar, Shri Deen Ranclhu 
Patel, Shei P. R. 
Prabhakar, Sbri Naval 
Radha Runan, Shri 
Raghubir Sahai, Shri 
Raghunath Singh, Shri 
Raghuramaiah, Shri 
Rai, Shrimati Sahodrabai 
Ram Subhag Singh, Dr. 
Ramaswamy, Shri S. V. 
Ramaswamy, Shri K. S. 
R 'Tluswamy, Shri P. 
Ramaul, Smi S. N. 
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Ramdhani Das, Shri 
Ranbir Singh, Ch. 
Ran~, Sbri 
Raut, Shyi Bhola 
Reddy. Shri Ramakrisho<l 
Roy, 5hri Bisbwanath 
Rungsung Sui!a, Shr! 
Sahu, Shri Ramtshwar 
Saigal, Sardar A. S. 
Samanta, Shri S. C. 
Sam:mtsinhar, Dr. 
Samband2m. Shri 
Sanna, Shri A. T. 
Satyabhama De\-'i, Shrima\i 
Stlku, Shri 
Sen, Shri A.K. 

SEPTEMBER 4, 1961 

Sbankaraiya, Shri 
Sharma, Panellt R.C. 
ShUtti, 5hri La! Bahadur 
Shastri, Shri Prakash Vir 
Shree Narayan Du, Shri 
Shukla, Shri Vidya Charan 
Siddiah, Shri 
Singh, Shri C. Saran 
Singh. Shri D.N. 
Singh, Shri D. P. 
Singh, Shri Ramesh Prasad 
Sinha, Shti Jhuhn 
Sinha, Shri K. P. 
Sinha, Shri Sarangdhara 
Sinha, Shri Satya Narayan 
Snatu, Shri Nardeo 
Somani, Shri 

of tne People 
(Amendment) BiI! 
Subramanyam. Shri T. 
Suaandhi, Smi 
Sultan, Shrimatl Maimoona 
Sumat Praud, Shri 
Surya Prasad, Shri 
Tahir, Shri Mohammed 
Tiwari, Shri R.S. 
Tyagi, Shri 
Uike,8hti 
Upadbyaya, Shri Shiv. Datt 
VIltmA, Shri B. B. 
Varma, Shri Rameingh Bhai 
Vijaya Anand, Meharajtumaf 
Vyu j Shri R. C. 
Wadiwa, Shri 
Wodeyar, Shri 

Mr. Speaker: The result is as 
follows: Ayes 26; Noes 154. 

Shri Amjad Ali: My vote has not 
been recorded. I am for Ayes. 

The motion was negatived. 

Mr. Speaker: I now take up amend-
ment No. 21. 

Mr, Speaker: He was not in his 
seat. 

Sbrimati Renu Cbakravartty: 
is a very important amendment. 
want the vote.s to be recorded. 
proviso and the word "language" 
both important, and fundamental. 

This 
We 
The 
are 

Some Hon. Members: He is now in 
his seat. 

Mr. Speaker: Very well; I allow it 
as a concession. 

Mr. Speaker: The question is: Sbri Bal Raj Madhok: am for 

Page 6, line 22, omit "or language" 
(21 ) 

Ayes. My vote has not ben recorded. 

The Lok Sabha divided 
Sbri Mulehand Dube: My vote has 

not been recorded. I am for Noes. 

Division No.7] 

Amiad Ali, Shri 
Beck. Sbri IgDace 
Bharucba, Shri Nluahit 
Bra; Raj Singh, Sbri 
CbauanrttY,Shrimati Renu 
Chaudb\lJ'i, Shri Tridib Rum ar 
Dataratba Deb, Smi 
DeG, Shri P.K. 
Elias, 8hri Muhammed 
Gmwad, Shri B. K. 
Ganpat Sa_~a!. Shri 

Abdul Latif, Shri 
Abdul Salam, Smi 
AchiDt Ram, Lala 
Ambalam. ShriSubbiah 
Aney, Dr. M. S. 
Babwnath Singh, Shri 
B ITman. Shri 
Barupal, Shri P. t., 
Ra!!appa ,Shri 

AYES 

Gboaol, 8hti Aurobllldo 
Qodeora, Shri S.C. 
Gupta, 8hti Indrajit 
Gupta, 8hri 8adhaD 
Hymtiewta, 8hri 
Kodiyan, Shri 
Krishna.ami, Dr. 
Madbok. Shri Balraj 
Majhi, 8bri R. C. 
Mohammed Imun, Sbri 

NOES 

Buumatari. Shri 
Bbattachar)'a, 8hri C. K. 
Bidari, 8Mi 
Bubal SiDah, Shri 
Bilt. 8hti J. B. 8. 
Biswu, 8hri Bholanath 
Brahm Prakash, Cb. 
Bra;eshwar Praud, Sbri 
Cbatunedi I Shri 
Chavda, Shri 

[15.54 hrs. 

Nair, Shri Va,udevan 
Panigrahi. Shri Chintamoni 
Parvathi Krishnan, Sbrimati 
RajcDdra Sinal>, 8bri 
Roo, 8hri D. V. 
Reddy. Shri Nasi 
Sampath, Smi 
T_amanI, 8hti 
ThaI:orc, 8hri M. B 
Warior. Shri 

Chenier, Shti Ramanathan 
Damani, Sbri 
De.appe, Shrl 
Deaai, Sbri MoratJi 
D1Ddod. Shri 
Dube, Sbri \tutchand 
Dw!vedi, Shri M. L. 
Bacbaran. Shri V. 
Elayaperumal, 8bri 
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Ganapath" Shri 
Ghoduar, Shri Fatehsinh 
Ghosh, Shri M. K. 
Gounder, Shri K. Periaswami 
Govind Da" Dr. 
Hajamavil, Shei 
Harvani, Shri Ansar 
Hansda. Shri Subodh 
Heda , Shri 
Hukam SinSh. Sardar 
Jedhe, Shri G. K. 
Jena . 8hri K. C. 
Jinachandran, Shri 
Jogen dr. Sen, Shri 
Joshi, Shri A. C. 
Joshi, Shrimati Subhadra 
Kamble, Dr. 
Kayal , Shei P. N. 
Kcsar Kumari, Shrimati 
Khan, Shei Sadath Ali 
Khan, Sh ri Shahnawu 
Khwaja, Shri Jamal 
Kiledar, Shri R. S. 
Kotaki, Shri Liladbu 
Krishna, Shri M. R. 
Krishna Chandra, Shri 
Laxmi Bai. Shrimati 
Mati da Ahmed, Shrimati 
Maiti, Shri N. B. 
Maiithia, Sardsr 
Malhotra, Shri Indu]. 
Malvia, Shri K. B. 
Mandai, Dr. Pashupati 
Maniy angadan. Shei 
Man jul. Devi, Shrimati 
Mathur, Shri Harish Chandna 
Mehta. Shri J. R. 
Mini mata, Shrimati 
M ishra, Shri Bibhuti 
Mishra, Shri R. R. 
Mi sra, Smi B. D. 
Misra, S hri R. D. 
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Mohideen, Shri Gulam 
Morerka, Shri 
M uniswamy, Shri N. R. 
Murmu, Shri Paita 
Muthukrishnan, Shri 
Nadar, Shri Thanulingam 
Nair, Shri C. K. 
Nair I Shri Kuttikrilhnan 
Nallakoya, Shri 
Nanjappa, Shti 
Naraindin, Smi 
Narasimhan, Smi 
Nayar, Dr. Sushila 
Nehru, Shrimati Uma 
OnJtar Lal, Shri 
Oza, Shri 
Palchoudhuri, Shrimati IIa 
Panna Lal, Shri 
Parmar, Smi DeeD Bandhu 
Patel, Shri P. R. 
Prabhakar, Shri Naval 
Radha Raman, Smi 
Raghubir Sahai, Smi 
Raghunath Singh, Shri 
~aghuramaiah, Shri 
Rai, Shrimati Sahodrabai 
Ram Subhag Singh, Dr. 
Ramaswamy, Shri S. V. 
Ramaswamy, Shri K. S. 
Ramaswamy, Shri P. 
Ramaut, Shri S. N. 
Rarndhani Du, Shri 
Ranbir Singh, Ch. 
Rane, Shri 
Raut, Shri Bhola 
Reddy, Shri Ramakrishna 
Roy, Shri Bishwanath 
Rungsung Suisa, Shri 
Sahu, Shri Rameshwar 
SaigaI, Sardar A. S. 
Samanta, Shri S. C. 
Samantsinhar, Dr. 

(Amendment) Bill 
Sambandam, Smi 
Sarma, Shri Ananta Tripathi 
Satyabhama Oevi, Shrimati 
Selku, Shri 
Sen, Shti A. K. 
Shah, Shrimati Ja yaben 
Shankaraiya, Shri 
Sharma, Pandit K. C. 
Shastri, Shti Lal Bahadur 
Shastri, Shri Prakaah Vir 
Shree Narayan Das, Shri 
Shukla, Shri Vidya Charan 
Siddiah, Shri 
Singh, Shri C. Saran 
Singh, Shri D. N. 
Singh, ShEi D. P. 
Singh, Shri Ramesh Prasad 
Sinha, Shri Jhulan 
Sinha, Shri K. P. 
Sinha, Shri Sarangdhara 
Sinha, Shri Satya Narayan 
Snatak, Shri Nardeo 
Somani, Smi 
Subrarnanyam, $hri T. 
Sugandhi, Shri 
Sultan, Shrimati Maimoo •.. , 
Sumat Prasad, Shri 
Surya Prasad, Shri 
Tahir, Smi Mohammed 
Tangamani, Shri 
Tiwari, Shri R. S. 
Tyagi, Smi 
Uike, Shri 
Upadhyaya, Shri ~11, .... a Dau 
Varma, Shri B. B. 
Varma, Shri Ramsingh Bhai 
Verma, Shri Ramji 
ViJaya Anand, Mah3rajkumar 
Vyas, Shri R. C. 

Wadiwa, Shri 

Wodeyar. Shri 

Mr. Speaker: The result is as fol-
lows: Ayes 31; Noes 153. 

"Provided that no expression or 
grievances under which any caste 
or community or minority group 
may suffer, a or any criticism of 
practices based on caste or com-
munity remiting in social oppres-
sion will be regarded as an 
0/fence."(22) 

The motion was negatived. 

Mr. Speaker: I now take up amend_ 
ment No. 22. 

Shri Naushir Bharucha: It may also 
be put specifically. 

Mr. Speaker: Yes; the question is: 

Page 6, after line 26, add-
1128 (Ai) LSD-I0. 

The Lok Sabha divided. 

Pandit M. B. Thakore (Patan): 1 
am for Ayes. It has not been correct-
ly recorded. 

Mr. Speaker: That means plus I 
for Ayes. 
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DiylsiOD No. I] 

Amjad Ali, Shri 
Beck, Shri Ianace 
Bharucha, Shri Naushir 
Braj Ra; Sin,h, Sbri 
CJuuuartty. Shrimati keau 
Chaudhuri, Shri Tridib Ku .. r 
D.,ar'th. Deb, Shri 
Deo, Sbri P. K. 
Elia., Shri Muhammed 
Gaik".d, Shri B. R. 
Ganpat Sabai , Shri 

Abdul Latif, Shri 
Abdul Salam, Shri 
Achint Ram, Lal. 
Ambalam, Shri Subbiab 
Ane,,!. Dr. M. S. 
AYflIkannu, Shri~ 
Babunath SiDBh, Shri 
Banerji, Shri P. B. 
Barman Shri 
Barupal, Shri P. L. 
Basappa, Shri 
Dasum.tari, Sbri 
Bhattacharya, Shri C. K. 
Bidari, Shri 
Birbal Sinlh, Shri 
Bist, ShriJ. B. S. 
Dis.as, Shri Bholanath 
Brahm Praka,h, Ch. 
Bra;cshwar Prasa.:l, Shri 
Chaturvcdi, Shri 
Chavda, Sbri 
Cbettitar. Shri Ramanathan 
Chuni Lat, Shri 
Damani. Shri 
D.lappa, Shri 
Desai. Shri Morar;i 
Dindod. Shri 
Dubc, Shri Mulchand 
Dwindi, Shri M. L. 
Eacharan, Shri V. 
Elayaperumal. Shri 
Ganapathy. Shri 
Ghodasar, Shri Fatchsinh 
Ghosh, Sbri M. K. 
Gouoder, 8hr: K. Periaswami 
Govind Das, Dr. 
Hajarnavis, Shri 
Harvani, Sbri Anlar 
Hansda, Shri Subodh I 
Heda, Shri 
Hukam Singh, Sardar 
Jedhe, Shri G. K. 
Jena, Shri K. C. 
Jinachandran, Shri 1 
JOlcndra Sen, Shri 
Joshi, Shri A. C. 
Joshi, Sbrimati Subhadra 
Kamble, Dr. 
Kayal, Shri P; N. 
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ADB' [15.56 hnI. 

Ghoul, Shri Aurobindo 
-Gupta, Shri Indrajit 
Gupta, Shri Sadhan 
HYDDiewta. Shri 
Kodiy8.D, Shri 
Kriahna.wami, Dr. 
Majhi, Shri R. C. 
Mohammed Im.m. Shri 
Mullick, Shri B. C. 
Nair, Shri V .. udnan 

NOES 
Kesar Kumari, Shrimati 
Khan, Shri Sadath Ali 
Khan Shri Shahnawaz 

Khwlja, Shd Jamal 

Kilcdar, Shri R. S. 

Kotolti, Shri Liladhar 

Krilhna, Shri M. R. 
Krilhna Chandra, Shri 
Laxmi Bai, Shrimati 
MaMa Ahmed, Shrimati 
Maiti. Shri N. B. 
Majithia, Sardar 

Malhotra. Shri Inder J. 
Malvia, Shri K. B. 
MandaI, Dr. Puhupati 
Maniyangadan, Shri 
Manjula Devi, Shrimati 
Mathur, Shri Huilh Chandra 
Mehta, ShriJ. R. 
Minimata, Shrimati 
Miahra, Shri Bibhuti 
Mishra, Shri R. R. 
Misra, Shri B. D. 
Misra, Shri R. D. 
Mohideen, Sbri Gulam 
Morarta, Shri 
Munilwamy. Shri N. R. 
Murmu, Sbri Paita 
Muthukrisbnan, Sbri 
Nadar, Shri ThaDuling.m 
Nair. Shri C. K. 
Nair, Shri Kuttikri.hDln 
NaUakoy., Shri 
Nanjapp., Shri 
Naraindin, Sbri 
Naruimhan, Shri 
Nayar,Dr. Sushil. 
Nehru, Shrimati Uma 
Qntar Lal, Shri 
OZ" ShriJ 
Palchoudhuri, Shrimati Iia 
Panna Lal, Shri 
Parmar, Sbri Deen Bandhu 
Palel, Shri P. R. 
Prabhakar, Shri Naval 
Radha Raman, Shri 

Panigrahi, Shri Chintamoni 
Panathi Kri.hnan, Shrimati 
Raj_dra Sinlh, Shri 
It .. Garib. Sbri 
Roo, Sbri D. V. 
Reddy, Shri Na.i 
Sampath, Shri 
Tan.amani, Shri 
Th.kore. Shri M. B 
Warior, Shri 

Ralhubir Sahai, Shri 
Ralhunath Sinah, Shei 
Ra.buramaiah, Shri 
Rai, Shrimati Sahodrabai 
Ram Subha. Sinah, Dr. 
Ramaswamy, Shri S. V. 
Ramaswamy. Shri K. S. 
Ramaswamy, Shri P. 
Ramaul, Shri S. N. 
RamdhlDi Dal, Shri 
Ranbir Sinlh, Ch. 
Rane, Sbri 
Raut, Shri Bhola 
Rcddy, Shri Ramakrishna 
Roy. Sbri Bish.anath 
Rung.una Suila, Shri 
Sahu. Shri Rameshwar 
Saiaal, Sardar A. S. 
Samenta, Shri S.C. 
Samantsinhar, Dr. 
Sambandam, Shri 
Sarma, Shri A. T. 
Satyabhama Devi, Shrimati 
Selku, Shri 
Sen, Shri A. K. 
Sbah, Shrimati J ayaben 
Shankaraiya, Shri 
Shastri, Shri Lal Bahadur 
She.tri, Shri Prak.sh Vir 
Sbree Narayan Dal, Shri 
Shukla, Shri Vidya Charln 
Siddiah, Shri 
Singh, Sbri C. Saran 

Sin,h, Shri D. N. 
Singh Shri, D. P. 
Singh, Shri Ramesh Prasad 
Sinha, Shri Jhulan 

Sinha, Shri K.P. 
Sinha, Sbri Sarangdhara 

Sinha, Shri Satya Naraya n 

Sanauk, Shri Nardeo 

Somani, Shri 

Subramanyam, Shri T. 
SUlandhi, Shri 
Sultan, Shrimati Maimoona 
Somat Prasad, Shri 
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Sury. Prasad, Shri 
Tahir I Sbri MohaDl.cd 
Tiwari, Shri R. S. 
T,.ei, Shri 
Uikc. 8hri 

Upadbyaya, Shri Shin Datt 
VarnI., 8hri B. B. 
Varma, 8bri Ramsinlh Bhai 
Vijaya Anand, Mahar.jku .... r 

(Amendment) Bm 
V"", SJari R. Ce 
Wad; •• , 8bri 
Wodcyu, Shri 

Mr. Speaker: The result is as fol-
lows: Ayes 31; Noes 153. 

The motion was negatived. 

produce, feelings of enmity or 
hatred between different classes 
of the citizens of India." (33) 

The Lok Sabha divided. 
Shri Naushir Bharueha: My amend-

ment No. 33 may be put separately. 

Mr. Speaker: The question is: 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): Mine is 
not working. 

Page 6, after line 26, insert 

"Explanation.-It does not 
Mr. Speaker: The Deputy Minister 

of Railways has missed the train! 
amount to an offence within the 
meaning of this section to point 
out, without malicious intention 
and with an honest view to their 
removal, matters which are pro-
ducing or have a tendency to 

Shri S. V. Ramaswamy: It worked 
welJ twice. But this time, it did not. 
I am for Noes. 

Division No.9] 
Amjad Ali, 8hri 
Beck, 8hri I,nace 
Bharucha. 8mi Naulhir 
Brai Raj Sinlh, 8Mi 
Chakr ..... ttty. Shrimati Renu 
Chaudhuri, Shri Tridib Kumar 
Dalar.the Deb, 8mi 
Dco, 8hri P. K. 
Elial, Shri Muhammed 
Gaikwad, 8hri B. 1(. 

Ganpat Sahai, Sbri 
Ghosal, Shri Aurobindo 

Abdul Lair, Shri 
Abdul Salam, Shri 
Achint Ram, Lala 
Ambalam, 8hri Subbiah 
Aney, Dr. M. 8. 
Ayyatannu, Shri 
Babunath Sinah, 8hri 
Banerji, Shri P. B. 
Barman, 8hri 
BarupaI, 8hri P. L. 
Bauppa, Shri 
Basumatari, Shri 
Bhattacharya, 8hri C. K. 
Bidari,8hri 
Birbal Singh , 8hri 
Bist, Shri 1. B. S. 
Biswas, 8hri Bholanalh 

Brahm Prakash, Ch. 
Bra;eshwar Prasad, Shri 
Chaturvedi, Shri 
Chayda, 8hri 
Chettiar, 8hri Raman.than 
Chuni Lal,Shri 

Mr. Speaker: Yes; that means plu3 
1 for Noes. 

AYES [15.59 hro. 
Godsora, 8bri 8. C. 
Gupta, Shr IDdrajit 
Gupta, Shri Sacl1I.UI. 
Hynniewta. 8hri 
Kodiyan, 8bri 
Krislmalwami, Dr. 
Madhok, 8hri Balr.; 
Majbi. Shri R. C. 
Mohammacd Imam, 8bri 
Mullick, Shri B. C. 
Nair, 8hri VasudcYUI 

NOES 
anani, Sh:!. 
Dasappa, Shri 
Dcsai,8hri Morarji 
Dindod, 8hri 
Dubc, 8hri Mulchand 
Dwivedi, 8hri M.L 
Eacharan, 8mi V. 
Blayaperumal, 8hri 
Ganapathy, 8hri 
Ghodesar, Sbri Patchsinh 
Ghosh. Shri M. K. 
Goundcr,K.Periaswam 
GOYind Das, Dr. 
Haiarnavis, 8hri 
Harvani, 8hri Artser 
Hansd., 8hri 8ubodh 
H.da, Shrl 
Hukam Singh, 8ardar 
I.db<. Shri G. K. 
1 ena, 8hri K. C. 
linachandran. 8hri 
Joacndra 8en, 8hri 
Joshi, 8hri A. C. 

Panigrahi, Shri Chinlamon i 
Panathi Kri,hnan, Shrima:1 
Ra;cndra 8iDch, 8hri 
Ram Garib, 8hri 
Rao, 8hri D. V. 
Reddy, 8hri Nlli 
Sampath, 8hri 
Sugandhi, 8br 
Tanaamani, Shri 
Thakore, Shri M. B. 
Warior ,8mi 

Joshi, 8hrirnatj Subhadr 
Kamble, Dr. 
Kaya., Shri P. N. 
Kesar Kumari, Shrimati 

Khan, Shri 8adath Ali 
Khan, 8hri 8hahnawaz 
Kb .. aja, 8hri Jamal 
Kilcdar, Shri R. S. 
Xototi, Shri Liladha~ 
Krishna, 8hri M. R. 
Krishna Chandra, Shri 
Lumi Bai, Shrimati 
Mafida Ahmcd, 8hrimati 
Maiti, 8hri N. B. 

Majithia, Sardar 

Malhotra, Shri Indcr J. 
Malvu.. Shri K. B. 
Mandai, Dr. Pashupati 
Maniyangadan, Shri 
ManJula Devi, Shrimati 
Mathur, 8hri Harish Chandr:. 
Mehta, Shri J. R. 
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Minimatl, Shrimati 
Misbra, Shri Bibhuti 
Mishra. Shri R. R. 
Misra, Shri B. D. 
Misra, 8mi R. D. 
Mohjd~en. Shri Gulam 
Morarh, Shri 
Muniswamy, 8mi N. R. 
Murmu, Smi Paika 
Muthukrishnan, 8hri 
Nadar, 8mi Thanulinaam 
Nair, Shri C. K. 
Nair, Shri Kuttikriahnan 
NallakoY8, Sh,ri 
Nanjappa, Shri 
Naraindin, Shri 
Narasimhan, Shri 
Na yar. Dr. Sushi Is 
Nt:hru. Shrirnati Vms 
Oultar Lal, Shri 
Oz., Shri 
Palchoudhuri. Shrimati II. 
Panna LaI, 8mi 
Parmar, 8mi DeeD. Bandhu 
Patel, Shri P. R. 
Prabhakar. Shei Naval 
Radha Raman, 8mi 

aghunatb Singh, 8hri 

SEPTEMBER 4. HI6l 

R.,hurarnaiah, Shri 
Rai, Shrimati Sabodrabai 
Ram Subhag Singh. Dr. 
Ramalwamy. Shri S. V. 
Ramaswamy. Shri K. S. 
Ramaswamy. Shri P. 
Ramaul, Shri S:N. 
Ramdhani DU t Shri 
Ranbir SinSh, Ch. 
Rane, Shri 
Raut, Shri Bhola 
Reddy. Shei Ramakr abn, 
Roy, 8mi BI.hwanath 
Rungluna S uis., Shri 
Sahu, Sbri Ramelhwar 
SaigaJ, Sardar A.S. 
Samanta, Sbri S.C. 
Samantainhar, Dr. 
Sambandam, Sbri 
Sarma, Shri A. T. 
Satyabhama Devi, Shrimati 
Selku, Shri 
Sen, S bri A. K. 
Shah, Sbrimati J .,aben 
Shankar Deo, Shri 
Shankaraiya, Sbri 
Sharma, Pandit K.C. 
Shaatri, Shri Lal Bahadur 

oj the People 6920 
(Amendment) Bill 
Shastri, Shri Pnkuh Vir 
Shukla, Shri Vidya Chuan 
'5idjuh, Shri 
Singh, Sbri C. Saran 
Sinah, Shri D. N. 
Singh, Shri O. P. 
Smah, Shri Ramelh Puud 
Sinha, Shri Jhulan 
Sinha, Shri K. P. 
Sinha, Shri Sarangdhan 
Sinh., Shri Satya Narayan 
Santak, Shri Nardeo 
Somani, Shri 
Subramanyam, Shri T. 
Sultan, Shrimati Maimoona 
Sumat Pruad, Shri 
Surya Praud, Shri 
Tahir:. Shri Mohammed 
Ti.ari, Shri R. S. 
Uike, Shri 
Upadhyaya, Shri Shiva Oau 
Varma, Shri B. B. 
Varma, Shri Ramsingh Bhai 
Vijaya Anand, Maharajkumar 
Vya" Shri R. C. 
Wadiwa, Shri 
Wodeyar, Shri 

Mr. Speaker: The result is as fol-
lows: Ayes 34; Noes 152. 

1 beg to move: 
(i) Page 7; after line 101, insert-

The motion was negatived. 
Mr. Speaker: I shall now put all I the other amendments together. 

ALl the other amendments were put 
and negatived. 

i Mr. Speaker: The question is: , 

"Provided that such declara-
tion shall not be necessary where 
the publisher is known to the 
printer and the publisher places 
with the printer an order slgneo 
by him and giving his ful! name 
and address." ~-... 

"That clause 23 stand part of 
the Bill." 

The motion was adopted 

Clawe 23 was added to the Bi!!. 
Clause 24 and 25 were added to the 

Bill. 

Clause 26-
(Insertion of new section after 

section 127). 

Shri Tangamani: I move my amend-
ment No. 15. I beg to move: 

Page 7,-
omit Jines 11 to 101. 

16 hrs. 

Shri Naushir Bharucha: move 
my amendments Nos. 301 and 36. 

(ii) Page 7, line 33, add at the 
end 

"or routine instructions to election 
agents or worket's." (~ 
Shri C. K. Bhattacharya: I move 

my amendment No. 26. 
I bee to move: 
Page 7, line 15-

for "immediately" substitute with-
in a reasonable time." (~ 

Shri A. K. Sen: We accept amend-
ment No. 26. 

Shri Tau&,amani: This is a new 
clause which is added, viz., section 
127 A, restricting the printing of 
pamphlets, posters, etc. I can under-
stand the eagerness of the Govern-
ment to prevent unauthorised, pub-
lications durin, the time of electionll, 
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but in rural parts, to get hold of two 
persons to identify whosoever goes 
to the printer will be extremely diffi-
cult. I do not want the entire claUle 
to be deleted, but I want the follow-
ing portion to be deleted: 

U (a) unless a declaration as to 
the identity of the publisher there-
of, signed by him and attested by 
two persons to whom he is per-
sonally known is delivered by 
him to the printer in duplicate." 

I can understand a particular hand-
bill being published and a copy 
thereof may be ordered to be posted 
to the chief election officer. Or, there 
may be some checks to show that a 
particular pamphelt or poster or lea-
flet that has been published is an 
authorised one. But if you are go-
ing to restrict this, I am afraid many 
posters and hand-bills which are 
published may be completely stifled. 

16.05 hn. 

[SHRIMATI RENll CHAKRAVARTTY in the 
Chair] 

Particularly when we are approach-
ing the elections, we will not be able 
to stop many leaflets and posters that 
are published. I can imagine certain 
organisations, individuals and groups 
which issue pamphlets supporting a 
particular candidate. What will be 
the position then? Anybody who goes 
for publishing a pamphlet has to go 
through all these rigours. It will not 
be easy. For instance, suddenly the 
people in a particular village may 
combine together and decide for cer-
tain reasons to support a particular 
candidate. It does not mean that 
the entire village is going to support 
him. But if such a leaflet is publish-
ed, it will be penalised under this 
particular clause. 

I can understand the restriction on 
the printers during normal times. But 

(Amendment) Bill 
during the election time, there should 
not be So much I>f restriction becaw,a 
it will .b~ .only penalising and stu lin; 
~he activItIes of thOSe who are going 
In for normal election activities. That 
is the purpose. That is why I wallt 
only sub-claUSe 2(a) to be deleted. If 
other parts of the clause are retained 
I do not think there is much mischief 
in them. 

Shri Tyqi: If a cyclostyled circular 
letter or pamphlet is sent, does that 
also come under the mischief of this 
clause? 

Shri A. 1[. Seu: Yes. 

Shri Tyqi: In case a letter is ad-
dressed by the candidate to the voters 
like a postcard for instance? ' 

Slal'i A. K. SeD: That will not come 
under this, because what is "printed" 
IS explained in sub-section (3)(a): 

"~a) any process for multiplying 
COPlE~s of a document, other than 
copying it by hand, shall be deem-
ed to be printing and the expres-
sion 'printer' shall be consl1rued 
accordingly." 

We have taken the same thing from 
the Indian Evidence Act. 

SJari Na~1r 1IbanIeba: Clause 26 
deals With certain restrictions on 
printing of pamphlets and POSters. 
One. can understand the desirability of 
havm, such restrictions. As has been 
pointed out previously by other Mem-
bers, the portion which refers to iden-
tity of the publisher being established 
by attestation of two persons may 
create hardship in remote areas. 
Therefore, I haVe put in amendment 
saying that: 

"Provided that such deelaration 
shall not be necessary where the 
publisher is known to the printer 
and the publisher places with the 
printer an order signed by him 
and giving his full name and 
address." 
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LShri Naushir Bharucha] 
After all, the purpose of the dause 

is that the publisher must be known. 
Otherwise, the printer will say, "I do 
not know who placed the order". So, 
if the printer takes the responsibility 
UPOn himself, 11bere is absolutely no 
l"eason why two persons should atte3t 
it. 

There is another point to whil-h I 
would like the attentiOn of the Law 
Minister to be discussed, viz., the de-
finition of election pamphlet or yoster. 
The Select Committee has very wisely 
restricted the definition, excluding 
pamphlets which are usually distribut-
ed for announcing election meetings. 
That is a wise thing, because that re-
moves from the scope of this claUse a 
large number of hand-bills used only 
for the purpose of announcing meet-
ings. In addition, I think the Law 
Minister having fought many elections 
will understand that not only pam-
phlets announcing meetings should 
be excluded, but routine instructions 
to election agents and workers ~houid 
also be excluded, because in the 
course of an election, a candidate has 
to cyclostyle and issue routine in-
structiQns regarding election matters. 
There will be numerous matters about 
which routine instructions wil~ have to 
be issued. For example, with regard 
te filing of nomination paper;; certai:! 
particular precautions have got to be 
taken and the agents are asked that 
they should follow a particular pro-
cedure. In regard to the procedure of 
voting, in regard to the matter of filing 
the accounts and in regard to so many 
otlbeir things, so many procedural 
matters connected with elections, rou-
tine instructions are issued. If we 
say that all those printed circul~rs 
will requir~ to be sent to the ChIef 
Electoral 0 'licer or the District Magis-
trate and that before they are pub-
lished attestation should be there, that 
will very considerably hold up the 
work at electiOn time. I for one do not 
see what is wrong if we exclude from 
election pamphlets routine instructions 
to the workers. These are usually 
printed "because there are thoudands 
of workers at the time of election. In 

(Amendment) Bill 
my constituency alOne for manning the 
polling stations I require a thousand 
workers. I can't issUe' them instruc-
tions except by cyclostyling or print-
ing them. I issue instructions tha t 
they should be present at such and 
such time, they should give such arid 
such facilities to the voters, they 
should see that no propaganda is car-
ried on in the last 24 hours etc. All 
these will have again and again been 
brought within the purview of this 
provision unless my amendment No. 
36 is accepted which will very consi-
derably lessen the work of the candi-
da·te. I appeal to the hon. Law Min-
ister to accept my amendment. 

Shri A. K. Sen: I think, Madam, 
amendment No. 36 can be accepted. 
But the question is, these are llever 
printed and circulated. 

Shri Naushir Bharucha: They are 
cyclostyled and cyclostyling also comes 
within this. These are only routine 
instructions. 

Shri A. K. Sen: I do not mind having 
this at the end of sub-clause (3)(b). 

Shri C. K. Bhattacharya: Madam, 
there is amendment No. 35 standing in 
the name of Shri A. C Guha. Shri 
Guha is not here now.' I want to 
know from the hon. Law Minister 
whether he accepts that amendment. 

Mr. Chairman: That is not in the 
name of the hon. Member. Shri 
Guna and Shri N. R. Ghosh are not 
present now. 

Shri A. K. Sen: Shri Guha had a 
talk with me over this point and he 
has agreed that there is no point in 
pressing this amendment. 

Mr. Chairman: That is aU ~ight. 
They are not pressing their amend-
ment. 

Shrl A, K. Sen: On the other hand, 
this will be worse for the candidate 
himself. 

Mr. Chairman: Does any other hon. 
Member want to speak on this clause 
and the amendments moved? 
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Shri C. K. Bhattacharya: I would 
like to speak 0& this clause 26 and the 
amendments. I want to say a few 
words about the matter of printing 
and publishing and causing things to 
be sent to the Chief Electoral Officer 
and District Magistrate. The whole 
matter turns upon the word 'printt!f'. 
But the word 'printer' has nowhere 
been properly explained. Here it is 
said: "the printer and publisher there-
of". In certain cases things are pub-
lished where the same person IS the 
printer and publisher. It often hap-
pens. I would like to know whether 
where a person gives his name as 
printer and publisher such things 
would come under this clause, be-
cause here a distdnction is made bet-
ween printer and publisher. Both 
haVe to be different persons, and the 
entire safeguard lies in fixing upon the 
printer the responsibility of :my pam-
phlet or leaftt that may be issued which 
are according to this clause not pro-
per or not in accordance with the 
election rules. I would like to know 
whether in such cases the printer and 
the publisher can be distinguished 
each from the other and whether the 
responsibility fixed upon the printer 
will by itself prevent the publication 
and printing of such things. 

What I feel is. if the responsi bJli ty 
was somehow fixed On the press itself, 
then this might be effective; oth~rwise 
somebody setting up a man of no 
substance as printer may get anything 
done. The printer may be a genuine 
person. A genuine person keepillg his 
name as a printer may get things 
printed and take upon himself the res-
ponsibility of anything that comes 
Upon him under the law and even 
after prosecuting him the Government 
will find that there is no meaning in 
the prosecution of a man without any 
substance or anything .. Therefore, in 
this particular case somehow the 
responsibility should have been ftxed 
on the press. If the press could be 
made responsible to take care that 
posters or pamplets objected to under 
this clause were not printed: in the 
press, then I think this could have 
been effectively prevented. Merely by 
putting in the responsibility of the I. 

printer it would not help much. It is 
said here: "the names and addresses 
of the printer and pu·blisher thereof". 
Firstly, it will be difficult to find them 
out at tfiles, and even when found the 
printer may be of such a tYPe of per-
son the prosecution of whom will not 
be of any interest either to the 
candidate or to the Government. Of 
course, the matter as it stands now 
will have the vote of the House. I 
only make this suggestion to the hon. 
Minister to find out whether any way 
could be found to fix uPon the press 
the responsibility for such things be-
cause such things are printed: just 
on the eVe of the election. I myself 
was a victim of such a leaftt issued 
just two or three doys before my elec-
tion. An Urdu pamphlet, was issued 
in my constituency saying: "Do not 
vote for this man. He is responsible 
for killing a lakh of Mussalmans in 
Calcutta etc". Something like this 
was issued, and I was taken a bac!( as 
to how to check it. So a section like 
this is certainly very necessary. But, 
at the same time, it must be made 
effective. What I fear is that the sec-
tion put as it is may not serve the 
purpose which the hon. Minister of 
Law or which the Government has in 
view. That is my suggestion, and it 
is for the hon. Minister to find out 
bow it can be made more effective. 

Sbri Tyagi: May I seek one or two 
clarifications from the hon. Minister? 
In sub-clause 3(a) the wording are: 

"Any process for multiplying 
copies of a document other than 
copying it .by hand shall be deem-
ed to be printing and the expres-
sion printer shall be construed 
accordingly." 

Strictly legally speaking, if I give the 
draft of a pamphlet and I get three 
carbon copies typed-it is not done 
by hand-will that also come within 
the process of multiplying? 

Shri A. It. Sen: This has arisen in 
judicial interpretations. It is 110t only 
a question of multiplying, but it must 
involve a process by which it is 
multiplied. 
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Shri Tyagi: It means, therefore, that 
using carbon paper and getting carbon 
copies would not be deemed to be 
printing. 

Secondly, here in (b) it is said: "pos-
ters having reference to an election". 
These posters may be issued before the 
election is announced. I want to know 
whether these will also come within 
this sub-clause. For instance, the 
next elections have not yet been an-
nounced. If any literature is issued 
now in favour of a candidate, although 
he is not yet a candidate, will that 
also come within this becaUSe it 
pertains directly to the elec~ions? 

Shri A. K. Sen: If it pertains to the 
elections it will come under this. 

Shri Tyagi: Supposing a person says 
now that he is going to stand from 
a ·particular constituency and he asks 
the people there to vote in his favour 
although it is six months now before 
the elec.tions and the elections have 
not yet been announced, will that 
oome under this sub-clause? This dOES 
not go into the election accounts. The 
electiOn. accOWlts are to be maintained 
only from the date the elections Bl"e 
announced. So these things are out-
side the purview of the election ac-
counts. I want to know whether this 
section will control such activities of 
issuing pamphlets etc., even before the 
elections are announced. 

SIlri A. K. Sell: Election accounts 
are quite separate. That has reference 
to a particular period. Any pamphlet 
that is issued today but having re-
ference to elections that are to be held 
next February will come within this. 

Shri Tyagi: That means the.parties 
cannot issue any pamphlets during the 
five years. No pa!'ty can issue a pam-
phlet during the five years lurking the 
people nob to vote for another party 
because they are doing certain things, 
because that will pertain to the next 
elections. Such type of propaganda 
cannot be resO'rled to because it will 
pertain to the next elections. Unless 
this proviso is there .... 

Shrl A. K. Sen: The only thh,g is 
when they print they have to get the 
printer identified by the press, that is 
all. 

Shri Tyagi: All these propaganda 
for five years, all those copies will 
have to be sent there. 

Shri A. K. Sen: Yes. 

Shri Naushir Bharucha: No. If you 
see the definition of "election", it 
refers to election to fill a seat in either 
House of Parliament. The election to 
fill a seat can only take place after the 
notification to elect is issued, and not 
before that. Therefore, nothing which 
is done prior to the date announcing 
the election will came within this, and 
I think it should be like that. 

Shri Tyagi: It must be clarified. 

Shri A. K. Sen: There is hardly any 
po:nt to be clarified. The whole pur-
pose is to see that the printers do not 
publish pamphlets excepting on the 
authority of the persons whom they 
hav~ cO'me to know. Because, this is a 
recommendation of the Election Com-
mi£sioner himself. It has been the ex-
perience of all of us to see how un-
authorised pamphlets are circulatei{, 
and when the printer is asked why , 
he has done it, he says "a man came 
and he gave me the orders for printing 
and I have printed his name" and 
yet the man cannot be traced. In 
fact, in one of the recent municipal 
elections even my name was qootecl 
without my authority and my aig-
nature was there without my autho-
rity. 

81lri C. K. Bhattacharya: My ques-
tion to the hon. Minister is whether 
"printer" maens the person who is in 
charge of the press or anybody putting 
his name as printer. 

8hri A. K. Sen: It is the same as in 
the Press and Registration Act, and 
"printer" includes the press owner. 
The h(lD. Member need nI:lt have any 
apprehensiOn. about this. 

The point raised by Shri Tyagi wss 
whether cyclostyling machine will 
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come under this clause. Becau.e, in-
stead of going to a press, you can get 
it cyclostyled. 'Therefore, it is neces-
sary that even cyclostyled pamphlets 
should bear the stamp of amhority. 

Shri Braj Raj Siqh: Even 
ones will, I feel, come under 
clausa. 

typed 
this 

Shri A. K. Sen: How can the type-
writer multiply them? You can, at 
the most, have six or seven copies. 

Shri Braj Haj Sin&b: The words 
used are "other than copying l>y 
hand". 

Shri A. K. SeD: Typing is not a 
process of multiplying. Even by using 
carbon copies, at the most ;'ou can 
have four or five copies; not more than 
six. So, it does not come under tl'.e 
definition of printing. But mimeo-
graph and cyclostyling are processes 
of multiplication. 

There will be something in what 
8hri Bharucha says; but ·even that 
point does not hold true. If a man 
really tries to issue pamphlets at the 
end of the next election in prepolra lion 
lor the election coming in 1967, if he 
goes on ci-rculamng pamphlets either 
for a party or for an individual. he 
must get the pamphlets printed by a 
printer who knows the publiwr. 

Shri TJ!II'i: That is true. The diffi-
culty would arise about clause (2) 
which 88Yl1: 

"unless, immediately after the 
printing of the document', one 
copy of the declaration is sent by 
the printer, together with one 
copy of the document,-

(i) where it is printed in the 
capital of the State, to the Chief 
Electoml OffIcer; and 

(ii) in any other case, to the 
district magistrate of the district 
in which it is printed." 

Shri A. K. Sea: Even under the 
Press and Registration Act, copies are 

(Amendment) Bill 
to be sent by every press of every-
thing that they print. What is the 
difficulty? 

Shri Tyqi: It must be sent to tt.e 
capital. 

Shri A. K. Sen: Not necessarily. We 
have said: 

"in any other case, to the dis-
trict magistrate of the district in 
which it is printed". 

do not think. there is any difficulty. 
This is provided SO that if there is any 
scurrilous pamphlet circulating, the 
Chief Electoral Officer may take ap-
propriate action. 

Shrl Tyagi: Up till now Elect:oo 
Acts always controlled the activities 
between the Gazette notification noti-
fying the date and the actual datp. on 
which the election was held, and the 
middle period was not covered. Now, 
through this Bill, even the middle 
period in the fiVe years is also covered .. 
So, it WOuld be rather difficult. 

Mr. ChairmaD: It cannot be cover-
ed, because the definition of "election"-
is there. 

Shri Braj Raj Sin&"h: The Law Min-
ister seems to interpret it dilferently. 

Shri A. K. Sen: There may be some--
thing in what Shri Bharucha says. 

Shri Naushir Bharueha: Sections 12 
and 14 very clear on this point. It 
you look into sections 12 and 14 of the 
Representation of the People Act, 1951, 
section 12 refers to biennial elections-
to the Council of States and section 14 
refers to the general election to the 
House of the people. Unless a noti-
fication is issued, there is no question 
of election at all, and there cannot be 
any election within the meaning of 
the Representation of the People Act. 
The pamphlets issued prior to the noti-
fication will not come under this 
clause. But onCe a general notiftcation 
is issued, after that, alI these provil;-
ions will apply. 
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8hri Tya~i: That is my interpretat-
ion. 

8hri Naushir Bharucha: Because, 
here "election" means "election to fill 
a seat or seats". There is no question 
-of "election to fill a seat or seats" un-
less an announcement is made that 
·seats are to be filled. 

Mr. Chairman: Does the hon. Jl1inis-
ter accept any of the amendments? 

8hri Naushir Bharucha: The hvn. 
Minister said that he is accepting 
.amendment No. 36. In that may I 
suggest a slight modification so that 
the amendment reads well? The 
amendment, as it is, reads .... 

Shri A. K. Sen: I prefer it as it is. 
Let us have it in the way in which the 
Original amendment has been drafted. 

Mr. Chairman: I will first put 
amendment Nos. 15 and 34 and to 36 
to the vote of the House. 

Amendment Nos. 15, 34 and 36 
were put and negatived. 

Mr. Chairman: The question IS: 

Page 7, line 15,-

fOT "immediately" 
"'within a reasonable time", 

substitute 
(26) . 

The motion was adopted. 

Mr. Chairman: The question is: 

"That clause 26, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 26, as amended, was added to 
the Bilt. ~: <1l 

Clauses 27 to 29 were added to the 
Bill. 

Mr. Chairman: What about Amend-
ment No. 27? 

8hri C. K. Bhattacharya: I have put 
in that amendment with the idea of 
having some clarification from the 
hon. Minister. 

(Amendment) Bill 

Mr. Chairman: Is the hon. Member 
moving it? 

Shri C. K. Bhattacharya: It has been 
left out of the Select Committee .... 

Mr. Chairman: I request the 
Member not make a speech. 
moving it or not? 

han. 
Is he 

Shri C. K. Bhattacharya: No. 

Mr. Chairman: The question is: 

"That clause 1, the .Snacting 
Formula and the Long Title stand 
part of the Bill". 

The motion was adopted. 

Clause I, the Enacting Formula and 
the Long Title were added to the Bill. 

Shri Jogendra Sen: I lind that 
clause 33 of the original Bill has 
been omitted. It should not have 
been omitted by the Select Com-
mittee. 

Mr. Chairman: But Amendment 1'\0. 
27 has not been moved, incorporating 
clause 33. There was amendment, No. 
27. asking for its re-insertion. But 
that has not been moved. 

Shri Jogendra Sen: I wanted to say 
that it should be kept. 

Mr. Chairman: I am sorry. 

Shri A. K. Sen: I beg to move: 

"That the Bill, as amended, be 
passed". 

Mr. Chairman: MotiOn moved: 

"That the Bill, as amended, be 
passed." 

~ "~ f"~: 'l1fT-lm' "fT, 
~~ ~ m ~ 1{. <.il: ~T".<r ~'lfT 

'l'T ~ fu-.f'R: ~li"it ~ ~q 'l<: ~T 

fuli ii' 'l'\ ~"f *t ~ ~I· ~'f<'f ~ 

omr 1II'<:;r ;;n-~ ~ I ~13 <mr '1ft it 
~I<: ~ ~ !If~~if ~ I 
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1l ~f~ fit; 'fiTt;r ~ ~if 'fo 

~ ij~T\ fTU m; Rl!; ~ 'fi~ 
r.mq-~ ;r H ~ff ~ ;:'I"i~ 'f~ ~ii 
~ ~ ;;r;IT'fi ~"!f IfiTt;r 'fiT mR ~ 
,. .. ~ IR lI"i ~aor ~ ~ 
~i'lor#W~ rnr \3"iI'1fr ~ 'til 
~.,. fil;lfr ~ <,[fiI;" m "lfi 1l 
~crT ~ fit; ~ij l!1r1,'f i!1 ~cr iil"f 
A!I1f m ;;rf!f :;;rli ~q iTT<:T 'tiT Olfror 
~ ~ Iff lfh: ro. ~li!1 ~ ~ l!T 
<Ii" ~q ;rnr 'liT ~ ~ ~ ~ fll> 
<'[Tm if..,.1 III"~-m: ~ ~ llfIq rn ~ 
~ M-q. Ilil~ ~ f,~ <'[Tm if., l:l1 
f;ror 'lfi 1'l q -a:rrmrl i!1 "'3"('q-ror 'fiT qqr\'f 

~, ~r ~~ i!1 ful1; m "liT ~q 
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~r.T ~ ~q 'liT,!-i'I i!1 ~ ti, ,.if,.;t 

~ "1~ ~ fiI;~i lI"T ~T I 
1'1" III"FIT !fmfT ~ fit; ~~ ~q ~'"r-iI: 

'liT Offil" 1l cllj;' 1II"i<: R11'l" ~ ;a1N 
~ ., ~ ~or~ ~ if ~<ft 
Mr. ChairmaD: Does the ':Ion. Mm-

ister want to say som~thing? 

Shri A. K. SeD: There is no reply 
nec~ssary. 

Shri Nath Pal: But what ~bout the 
assurance that is being sought sO that 
the provisions of this law will not be 
abused against those who will be 
giving expression to the legltima~ 
grievances. If that is th~ intention, I 
do not know what will be lost if he 
gives an assurance. Why is he ex-
periencing hesitation in giving an as-
surance? .,-, 

.n "" 1I!0 *"': ~ ~ o.fi R 

Vol" f",~ if GIl ~ ~ t, 1l' 

~<'[~~li!~ri!1 mIf ~ ~ 

~T~ I 

Mr. CbairmaD: The question is: 
That the Bill, as amended, be 
passed." 

The motion was adopted. 

16~33 hrs. 

INDIAN RAILWAYS (AMENDMENT) 
BILL 

Mr. ChairmaD: The House will now 
take up the consideration of the 
Indian Railways (Amendm"nt) Bill, 
1961, as reported by the Select Com-
mittee. 

The Deputy MiDister of Railways 
(Shri S. V. Ramaswamy): Madam 
Chairman, on behalf of Shri Jagjivan 
Ram I beg to move that the Bill fur-
ther to amend the India Railways Act, 
1890, as reported by the Select Com-
mittee be taken into consideration. 

Shri Braj Raj SiDgh (Ferozabad) : 
Does he not want to make a speech? 

The MiDister of Railwaya (8hri 
Jagjivan Ram): He was under a mis-
understanding. He wanted to make 
a speech. 

8hri S. V. Ramaswamy: The Bill, as 
emerged from the Select Committee, 
has got very few changes. Only 
clauses 11 and 13 have been sought 
to be amended. 

The amendment to clause 11 is by 
way of an explanation. To clause 13 
also there is a slight amendment. The 
Select Committee on the whole has 
accepted the Bill as it was presentE'd. 
There is only a certain amount of 
redundancy in clause 11 which is 
sought to be omitted.. In clause 13, 
section 73(~) is clarificatory in nature . 
Beyond that the Bill has not been 
amended by the Select Committee in 
any way. 
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[Shri S. V. Ramaswamy] 
With these words I submit thnt the 

Bill be considered. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend 
the Indian Railways Act, 1890, as 
reported by the Select Committee 
be taken into consideration." 

Shrimati Parvathi Krishnaft (Cohn-
batore) : I welcome this Bm and in 
welcoming this, I would only like to 
point out one or two factors. Firstly. 
as has been earlier said also, this 
Billa is now giving effect to the re-
commendations of the Freights Struc-
ture Committee report. In doing so, 
it is also giving the Railways a very 
big responsibility. In carrying out 
this responsibility, I trust that the 
Railways will also see to it that the 
operational side of it, in transporting 
goods, in providing facilities for stor-
age of goods in godowns and so on 
in the various railway stations will be 
improved. Otherwise, my fear is, 
where you have these deficiencies and 
these lacunae, because of the added 
responsibility that this Bill now con-
fers on the Railway, it might lead to 
further losses and the Railways rather 
than improvements. As we have seen 
the figures that are there of compen-
sation due to claims which are pre-
ferred on account of goods lost or 
damaged, they seem to be increasing 
year by year. I suppose the Minister 
will have the usual stock reply that 
traffic of goods has increased and so 
it is inevitable-the Minister is nod-
ding his head in agreement-propor-
tionately this will also increase. He 
will, as usual, produce his figures and 
statistics, which are in some way 
manipulated, so as to point OUt that 
relatively, the compensation' that is 
paid is not necessarily commensurate 
with the increase that is there in the 
traffic that is being moved. What I 
would like to say is, I find sometimes, 
or quite often, that in the Railways 
there is a certain lopsided view taken 
of the improvements that should be 
there on the goods side. 

For instance, we find in places that 
are growing industrially, where trade 
is growing, where small-scale indus-
tries may be coming up, as for in-
stance, in Tiruppur on the Southern 
Railway, we find that the goods 
godown facilities, goods shed facilities 
are far from adequate and in spite of 
remeated memoranda, repeated re-
quests--the hon. Minister is probably 
wondering why I do not mention 
Salem; I think he knows very well-
we find that no improvement is there. 
At the same time. in a major junc-
tion, not far from the home of the 
hon. Minister, that is Erode, there 
have been again and aga;n complaints 
with regard to godown facilities. 
When the Railway is taking on this 
added responsibility and is also pro-
mising quick settlement of claims, it 
is only necessary that side by side 
with this, this improvement should 
also be there with regard to the faci-
lities that are there for the Railways 
to carry out the responsibilities that 
may be there for them. 

The other point to which I would 
like to take this opportunity to draw 
the attention of the hon. Minister is 
the question of quicker transport of 
goods on the Railways. This com-
plaint comes up before us time and 
again that the Railways today are not 
able to take on the traffic, the pressure 
of goods traffic that is there in the 
country. Again and again, we have 
been hearing from different sections 
of the public and different parts of 
the country this complaint with re-
gard to wagon facilities and goods 
train facilities. If this matter is to be 
solved, I think it will have to take 
into consideration the question of coal 
damps in various areas, particularly 
in the Southern Railway, where coal 
has to be transported from the north. 
where the coal shortage is quite acute. 
At the same time, we should also look 
into this question of wagons. We find 
that as far as wagons are (:oncemed, 
in the target of the Second Plan, there 
has been a shortfall in production. We 
also find that the contract for the pro-
duction of these wa,ons has been 
placed with Q certain number of firms. 
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We would like to know why it is that 
the Railway Ministry is unable to get 
these firms fulfil their contract in the 
given time. Because, certainly this 
links up with the question of short-
age of goods transport. It is only if 
this matter is undertaken very seri-
ously by the Ministry that we will 
stop hearing complaints from another 
sister Ministry regarding the transport 
of coal. 

With regard to clause 13, already I 
have given notice of amendments, but 
I feel that that clause suffers from the 
same disease that almost every Bill 
that Government bring forward be-
fore Us suffers from, that is to say, 
this question of granting exemptions 
on a large-scale, and increasing the 
list of exemptions seems to be becom-
ing more and more the pattern of the 
day. Instead of their trying to re-
duce the number of exemptions and 
thereby increasing the efficiency and 
also guaran teeing more efficiency 
and a better way of dealing with com-
pensation claims and So on, we find 
that the list of exemptions that are 
there is being enlarged. 

I do nOt propose to go into further 
detail on this matter, because that can 
be dealt with when the clause-by-
clause consideration is taken up. 

Shri Damani (Jalore): The Bill as 
it has emerged from the Select Com-
mittee shows a definite improvement 
on the original Bill, and particularly, 
the new section 78B will go a long way 
to remove the hardship experienced 
by a claimant asking for refund of 
overcharges and compensation for 
losses etc. I feel that the Railway 
Board should issue administrative 
instructions to ensure that genuine 
claimants do not suffer and their 
claims are settled as quickly as pos-
sible without much harassment. 

The Bill contemplates that the res-
ponsibility of railways will be that 
of a common carrier of animals and 
goods as against that of a bailee as 

at present. The liability of a common 
carrier is that of an insurer. Such 
responsibilities exist in other countries 
like the U.S.A., the U.K., France etc. 
The Railway Board has recorded the 
difficulties that it is experiencing at 
present, while replying to the ques-
tionnaire issued by . the Railway 
Freight Structure Enquiry Committee 
and has pointed out that this ques-
tion of changing the liability of the 
railways to that of a common carrier 
would have to be taken up in public 
interest and the railways will have to 
be more watchful. 

Regarding defective packing, I would 
like to suggest that as soon as any 
consignment is delivered for booking, 
the defects should be pointed OUt to 
the party at that very time, and these 
should be noted on the receipt, so 
that future litigation can be avoided, 
and the responsibility of the consignor 
as also of the railways will be very 
clear from the very beginning. That 
will solve the problems that arise and 
that will also avoid much of the diffi-
culties that we are at present experi-
encing. Therefore, it is better that 
remarks about defects are made on 
the spot so as to clarify the position 
in the beginning itself. 

I would also suggest that instead of 
using the word 'may' in sub-clause 
(4) of the proposed section 77C the 
word 'shall' should be used there, and 
as soon as this B ill is passed, the 
Central Government shouid issue 
orders clarifying the position about 
the specification of every consignment 
and packing and so on. 

The Bill is welcome inasmuch as 
the railways will assume the respon-
sibility of a bailee for a period of 
thirty days after the goods arrive at 
the destination if they are not remov-
ed from the station within the free 
time allowed therefor. Further, par-
cels and packings containing articles 
of special value will be carried at 
railway risk withOUt any payment of 
additional charges, when the value of 
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[Shri Damanij 
such articles does not exceed Rs. 500, 
instead of Rs. 200 as at present, This 
is e. welcome thing, and I think that 
this will help small consignors and 
small traders. 

As regards the responsibility of 
the Railway Administration for 
damage, deterioration etc. of goods in 
defective packing Or in defective con-
dition, this will create many compli-
cations because in any caSe it shall 
have to be proved that the damage, 
deterioration etc. has been caused as 
a result of negligence or misconduct 
on the part of the railways. Again it 
shall have to be the responsibility of 
the consignor to notify the railways 
at the time of sending goods about the 
defective packing. All this would 
create practical difficulties. Why not 
the Railway Administration be res-
ponsible for checking up the packing 
at the time of delivery of goods. 

Shri Jacjivan Ram: How can it be 
checked? 

Shri Damani: When the goods are 
delivered for carriage, at that time if 
there is deterioration or damage, it 
can be checked up and many difficul-
ties can be avoided. That is my sug-
gestion. 

Shri J~jivan Ram: How can it be 
done? By opening the parcel? 

Shri Damani: Now I come to the 
responsibility of the railways for 
goods overcarried because of conges-
tion. It would not be proper to give 
the railways such blanket facility, 
which may be misused. In any case, 
when goods might be overcarried, the 
Railway Administration may take 
shelter under section 76(A), Why not 
the Administration be vigilant? I 
would like to draw the attention of 
the House to the need for making the 
railways responsi,ble, for rleviation of 
route because of congestion. Shall it 
not .mean thllt it is due to inefficiency 
or negligenCe that, the goods were 
overcarried? Who is to prove all this? 
Naturally the Railway Administration. 

This should be considered and suit-
able steps taken so as to reduce 
harassment to the public. 

It is very important that the point 
mentioned by me should be consider-
ed. Even if the Railway Adiministra-
tion prescribes or gives some indica-
tion under which it would be consi-
dered a congestion in the yard, the 
public can know it. Simply giv:ng 
the reasons as contained in section 
76(A) would naturally amount to 
unfairness to the public. 

Then there are difficulties in busy 
season and rainy days when goods 
are brought to be booked and are not 
booked. The present practice is that 
the goods are left in the yard in anti-
cipation of being booked. It would 
be uneconomical to bring the goods 
back. In such cases, temporary 
receipts should be given. After-
wards, the railways may issue pucca 
receipts. It will be difficult to take 
the goods back thus paying transport 
charges both ways. 

Then delay in deciding the cases of 
compensation and claims has caused 
great hardship to the pUblic. Such 
cases should be decided with prompt-
ness. A time-limit should be fixed 
saying that within three months or 
six months pending cases should be 
decided. Then, the public will get 
the benefit, and this will relieve them 
of many difficulties. At present, 
many cases have been pending for 
years. Therefore, some specific time 
should be laid down. If there is delay, 
interest at the rate of three or four 
per cent should be allowed on that, so 
that the dealers or merchants will 
get some consolation and the railway 
administration will also be a little 
quicker in deciding the cases. There-
fore, this matter should also be taken 
into consideration. 

I would repeat the three special 
points: firstly, nature of packing 
should be notified by' the 'Govetnment' 
as early as possible, as thai will aVQid 
harassments and difficulties to the 
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parties; secondly, they should allow 
temporary receipts to be given for 
the goods kept in the yard but not 
Dooked, for which no pucca receipt 
is given; and thirdly, claims shouid be 
disposed of as soon as possible with-
out delay and some specific time 
should be fixed for it. 
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Mr. Chairman: Is the hon. Mem-
ber likely to continue for sometime-

Shrl Braj Raj Singh: Yes, Sir, for 
sometime. 

Mr. Chairman: He may continue 
tomorrow. 
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17.03 hrs. 
INTERNATIONAL TOURIST CON-

FERENCES· 
Shri Inder J. Malhotra (Jammu and 

Kashmir): Mr. Chairman, in answer 
to starred question No. 1655 answer-
ed on the 20th April, 1961, it was 
stated that during the year 1959-60 
the Government of India participated 
in various International Tourist Con· 
ferences numbering thirtpen and the 
representatives of the Government of 
India attended all these Internntional 
Tourist Conferences. These were 
held in different parts of the world, 
covering half of the world and there 
is no doubt that a good deal of expen-
diture by way of foreign exchange 
is involved whenever representatives 
of the Government of India attend 
these conferences. The reason why the 
representatives of the Government of 
India should attend these Interna· 
tional Tourist Conferences; can I think, 
be that basically we want to promote 
tourist traffic, especially foreign 
tourist traffic. The Government of 
India participated in these conferences 
so that the decisions and recommen-
dat;ons of those conferences, taken 
in consultation with the other coun-
tries, would promote tourism and 
increase Our foreign tourist traffic. 
There is also nO doubt that during 
the last ten years there had been an 
increase as far as foreign tourist 
traffic to this countrv is concerned. 
But that increase had been all over 
the world. It is not spec;flcally con-
fined to India alone. So, we cannot 
feel very happy and satisfied over the 
fact that whatever efforts we have 
put in during the last ten years have 
met with success and we have achiev-
ed our goal in increasing foreign 
tourist traffic. My feeling is that we 
are tackling this problem of tour;sm 
and handling this campaign for the 
promot;on of tourism half-heartedly. 
If we are really interested to see that 
tourism earns foreign exchange in 
large quantities, then We can earn 20 
times more, at least, than what we 
are earning today, because I feel that 
there is still large scope in this coun-
try to increase foreign tourist traffic. 

°Half-an-hour Discussion. 

Tourist Confernnces 
The SCOPe is there, and that is why 

I feel that during the last ten years 
and even today we have been tackl-
ing this problem half-hearted:Y. I 
only appeal to the hon. Minister that 
we should not tackle this problem 
half-heartedly. If We really want to 
earn foreign exchan~e to the extent 
that the existing scope allows us, we 
should see that no loophole is left in 
the organisation of tou";sm, in the 
organisation of publicity campaigns 
and in the other means of hand'ing 
our foreign tourist traffic. If We go 
on handling this problem half-
heartedly, the result would be that 
whatever money we spend by way of 
send 'ng our representatives to attend 
these International Tourist Conferen-
ces, 'by way of expenditure on Lhe 
organisation of tourism inside the 
country will not, in my opinion, yield 
the result that it should. 

The hon. M'nister certainly knows 
more about the decisions and recom-
mendations that were made at these 
International Tourist Conferences. But 
as far as I could know, It think that, 
basically, the recommendations might 
have been confined firstly to visa prob-
lems, secondly, to customs regulations, 
thirdly to hotel accommodation and 
fourthly travel facilities within the 
country. Why I mention these four 
aspects on which recommendations 
might have been made by these inter-
national tourist conferences is th's: I 
feel that basically these are the bottle-
necks in the way of increasing foreign 
tourist traffic. I would like the hon. 
M;nister to give Us more information 
regarding the dec'sions and recom-
mendations made at theSe conference 
and say how far these recommenda-
tions and decisions have been imple-
mented by the Government of India; 
I would also like him to tell us what 
are the recommendations which have 
not so far been implemented and what 
are the reasons, and what are the 
difficul ties in the way because of 
which the Governemnt feels that it is 
unable to implement those, recom-
mendations. 
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1961 has been named as "Come to 
India" year. Whatever the Ministry 
of Transpart and Communications did 
in 1959 and 1960, I think they must 
have kept in view that 1961 is going 
to be the "Come to India year". To 
some extent, I am satisfied over the 
way in which the publicity and other 
campaigns have been handled during 
the last two years, namely, 1959 and 
1960, to see that 1961 reany becomes 
the "Come to India Year". But here, I 
haVe to invite your attention to the 
very basic fact, namely, our efforts 
during 1959 and 1960 had been to 
increase the foreign tourist traffic. 
When we do that now, we have also 
to see that when the foreign tourists 
come to India, they feel comfortable 
and satisfied with all kinds of arrange-
ments, so that when they visit India 
once, they must feel-and we want 
them to feel-that they should visit 
India at Last ten times more. His first 
visit should not become the last visit. 
but should reany be the beginning of 
the various visits he is going to make 
in the coming years. 

Here I would like to invite your 
attention to an article written by an 
Australian writer Don White which 
was published in' Blitz dated' August 
26, 1961. The article is very long, -but 
I would just read a very small para 
containing the experiences of this 
foreign tourist in India. There are 
certain rules that foreigners should get 
themselves registered with the police. 
The article says: 

"At the Bombay Tourist Bureau, 
I was told that as I had been in 
India for One month, I would have 
to register with the Ind' an police. 
Fair enough-what better way to 
keep a check on how many visitors 
come to India? 

I did not mind the taxi fare to 
the Foreign Registration Depart-
ment at Crawford Market. What 
I did mind was that when I got 
there and produced my passport, 
the officer in charge waved me 

away with a smile, "British nation-
als don't have to register-onlY 
foreigners. . . 

Did not the Government Tourist 
Bureau official who sent me to 
Crawford Market know this? 
Apparently not." 

This is a very humiliating experi-
ence for a foreign tourist. In the 
beginning portion this writer has 
confessed that he was motivated to 
come to India by the publicity cam-
paign carried on in Australia about 
"Come to Ind:a Year 1961". As far 
as the handling of the pubiicity cam-
paigns and efforts to enthuse the 
foreign tourists to come to India are 
concerned, I agree that the Ministry 
of Transport and Communications has 
been able to hit the mind of the foreign 
tour _sts. But when the foreign tourist 
comes to India with such enthusias-
tic hope, with the great ambition to 
see this great country, he has to face 
such humiliating experiences. 

I would request the hon. Minister 
to see that We try our best SO that the 
foreign tourists may not have to meet 
with such humiliating experiences. If 
we do not have properly trained men 
and women to handle our tourist bure-
aus, as I said in the very begining, 
we are tackling th's problem helf-
heartedly. If we do not have trained 
personnel, why not give them train-
ing? Why not spend some more mony 
on the training of thE'se men and 
women, so that they can handle 
tourist work nicely and the Govern-
ment of India and the country as a 
whole do not get a bad name by lhe 
mishandling of one officer of the 
tourist bureau? 

The concluding remarks of this 
writer in the same artiCle are very 
interesting: 

"From Bombay I'm going to 
Kashmir, to Agra, to Ajanta, Ell-
ora, to Delhi, to Fatehpur Sikri, to 
Varanasi (I still think Benares is 
the better name). to Darjeeling. 
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[Shri Inder J. Malhotra] 
But I'm not going to the Govern-
ment Tourist Bureau any more. Is 
it that they just can't stand tou-
rists?" 

My purpose in pointing out these 
remarks of the foreign tourist is this. 
He is a writer and when he goes back 
to bla country, if he gives these 
impressions, what will happen? These 
things would certainly go ultimately 
against the interests of promotion of 
tourist -traffic and in the end what will 
happen is this. We earn so much of 
foreign exchange by way of tourism. 
But if these things go on happening, 
ultimately We would be losing all that 
foreign exchange and whatever money 
We spent-by way of foreign exchange 
or in India--{)n tourists would all go 
to waste. 

Shri Vidya Charan Shukla (Baloda 
Bazar): Sir. my hon. friend mention-
ed that the officials of the Department 
of Tourism went out 25 to 30 times. I 
would like to know from the hon. 
Minister if there was any valid reason 
for their going out or not or whether 
their visits did not produce the desir-
ed results that they wanted to have. 
My second question is, whether our 
tourist officials who have been making 
trips abroad have not brought a good 
name and distinction to our tourist 
organisation in this country. My third 
question is, I would like to know 
from the hon. Minister, whether the 
article from Blitz which our hon. 
friend has chosen to read here in 
spite of the very indifferent attitude 
Or the reputation that this paper has. 
is correct. The facts as stated in this 
article of the Blitz are quite damag-
ing. I suppose they are untrue. I 
would like to know from the hon. 
Minister whether they are true or not. 

Shri luder J. Malhotra: Sir, I would 
like to tell my hon. friend that the 
Article is not written by any of the 
Blitz people but the article is written 
bv one Australian by the name 
Mr. Donn White who came to ~ndia. 

Shri Vidya Charan Shukla: I would 
like to point out to my hon. friend 

that articles may be written by 1l1l7-
body, but the editor publishes them 
with his own colouring. Anybody 
connected with journalism knows that 
articles are not published in papers u 
they are sent to them. Anyway. I 
would like the hon. Minister specifi-
cally to state what the value of this 
article is. 

Shri Ansar Harvani (Fatehpur): It 
has been mentioned that a ~'lumber of 
times the senior officers of the Tourist 
Department went to attend confer-
ences outside. Probably. it was some-
time~ necessary. but I would like to 
know from the hon. Minister whether 
it was not possible that some of these 
cOilferElnces could have been attended 
by our representatives who are run-
ning the various tourist bureau out-
side India instead of sending people 
from here? 

Shrimati lla Palchoudhuri (Nabad-
wip): I only wanted to bring a point 
to the notice of the hon. Minister. :t 
is a fact, as my hon. friend has just 
pointed out. that hotel accommoda-
tion does form one of the great diffi-
culties that tourists feel in India and 
I would like to know how much 
money has been spent for building 
hotel -accommodation. That is one of 
the crying needs as far as tourism is 
concerned. Secondly. whether we 
attend conferences or not. I think it is 
only necessary that We treat this 
whole tourist- development process as 
an industry in itself. and we should 
send out people to study how tourism 
is developed in the West. It should be 
like a productive engineering study, 
becaUSe We must produce conditions 
that tourists will like. Let us go to 
foreign countries and really take a 
lesson from them as to the smiling 
service available there. When the 
'phone is taken up and a wrong num-
ber is given, even in hotels if the 
tourist has made a mistake, the ans-
wer is "You are welcome, Sir." That 
makes all the difference to the feeling 
that the tourists have. I hope that 
these small things will be looked into. 
The Tourist Development Council is 
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there and I hope the Minister will 
clarify the position as to what we 
really need to do particularly in the 
way of hotels BInd how to study the 
conditions outside and to make them 
available in India as far as possible. 

Shri Subbiah Ambalam (Ramana-
thapuram): One of the difficulties ex-
perienced by the tourists is that in 
places of disemba~kation the tourists 
are asked to produce income-tax 
clearanCe certificates. : feel that the 
tourist officers do not guide these tour-
ists properly in the way of obtaining 
these clearance certificates from the 
income-tax office, if at all they are 
necessary. I have come across a num-
ber of cases in my constituency 
because it is through that place that 
so many tourists travel from India to 
Ceylon. At Dhanushkodi most of the 
tourists are held up for want of in-
come-tax clearance certificates and 
they are put to enormous difficulty. 
They have to CDme away from Dhanu-
shkodi and spend one or two days in a 
pla.ce where thE' income-tax office is 
situate to obtain these income-tax 
clearance certificates. The tourists say 
that they were not properly informed 
as to the necessity of obtaining the 
clea~ance certificates before they leave 
India. I want to know whether defi-
nite instructions have been issued to 
the tourist officers to procure neCes-
sary clearance certificates wherever 
necessary or to see that sm:h of the 
tourists need not necessarily produce 
these income-tax certificates before 
they leave this country. 

Shri Nath Pal (Rajapur): Whereas 
I agree that we have made some com-
mendable progress in the field of tour-
ism, there is much to be desired if we 
want to boost tourism, as some other 
countries have done, and SO I should 
like to get some satisfactory replies 
from the hon. Minister on these 
matters. 

It is an extraordinary experience 
that when a foreign tourist arrives 
and lands at the airport or at the 
different ports, wherever it may be, 

there is a general tendency, particu-
larly on the part of the customs offi-
cials, to assume that every foreign 
gentelman who is entering this coun-
try, or the lady as the case may be, 
is a suspect, is a smuggler. The hon. 
Minister and, perhaps, some of his 
civil service assistants must have tra-
velled abroad. In a port like Zurich, 
where they are clearing an aeroplane 
every ten minutes or so the customs 
formalities are over in iess than five 
minutes. I have passed through that 
place-I am sorry for the personal re-
ference-abDut twenty times and 
never was I detained for more than 
five minutes. But when I landed in my 
own country at the airport in Bom-
bay, where we have fdends it was 
never less than two hours before I 
was cleared. They never try to real-
ise that people who travel 16 hours 
out of every 24 hours . want things 
done in a quick and efficient manner 
and that 99 per cent of them are de-
cent people wanting to come to this 
country, see and faI! in live with this 
country if they can, and this is the 
first terrible experience awaiting 
them in the ports Or at the aerodrome, 
and nothing seems to have been done 
to mitigate this. 

Times without number, hon. Mem-
bers have tried to raiSe this question. 
The whOle process is so drab and no-
botly U!llderstands why it is so that 
whereas in London in Paris in 
Zurich, in fact, any 'air port in' the 
world, all fo:·malities. like medical, 
customs, etc. are finished in less than 
about ten minutes. why in India it 
takes so much time. ArId in India we 
know that when all this is done, spies 
do come, the smugglers do come and 
We haVe never succeeded in stopping 
them, except in detaining the honest 
type of persons. 

: have heard extraordinary com-
plaints, which I would not like to 
mention here, from foreigners who 
wanted to visit this country, because 
it is an experience which is unexpect-
ed by them. Ours is a free counby. 
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We have not coo'doned ourselves with 
an iron curtain, nor is ours a police 
State and yet the first impression 
which the foreign tourist gets is none 
too pleasing. 

I would like to make this as my 
criticism, but more as an expression 
of very sad experience, and I may say 
that. not once but innumerable times, 
I have asked this question, but not 
even on one occasion has any satis-
facto:y reason be€ln given for this. We 
would, therefore, like to know what 
is being done to see that the foreign 
tourist who comes to this country 
likes this country and whereas the 
formalitie., whether they relate to the 
requirements of securiiy of the coun-
try, law or health or customs, are 
complied with. at the same time, we 
do not make them a matter of 
harassment for the tourists. 

The Minister of State in the Minis-
try of Transpo:t "nd Communications 
(Shrl Raj Bahadu;-): Mr. Chairman: 

am grateful to the han. Member, 
Shri Malhotra, for raising this discus-
sion because, I am sure, it will clear 
some of the mist that sometimes sur-
round the visits of our officers abroad. 

To begin with, let me assure that it 
is not lightly that any officer is allow-
ed to go abroad on deputation or on a 
delegation. The fullest possible scru-
tiny is made. There is the Secre-
taries Committee which scrutinises 
every case, and every case of depu-
tatian abroad also gets the approval 
of the Cabinet. It is not in a light-
hearted Or easy manner that any and 
every officer is allowed to go abroad, 
and unless ther{' are valid reasons and 
most justitia ble reasons an officer 
would not be aIJowed t~ go abroad. 

So far as the han. Member Who has 
raised this discussion is concerned I 
am glad that he has not dwelt m~ch 
on the V'alid:ty of the reasons, for 
such officers to go abroad. He has 
dealt only with OUr deficiencies if 
they may be so termed, in pro~iding 
necessary facilities for tourism. He 
has not questioned the propriety of 

these officers going abroad and attend-
ing intemational meetings. But that 
particular point in a relevant manner 
has been raised by my esteemed 
friend, Shri Harvani. He asked: Would 
it not be possible far us to ask the 
local tourist officers to attend these 
conferences? 

Out of the 13 cases that have been 
detailed in the statement given in 
reply to the question which fOlnlS the 
basis of this particular discussion it 
would be seen that in 'as many as 7 
cases where the meetings of the Con-
ference were not of that importance 
which required the Head of the De-
partment being sent from here. the 
local tourist officers Or directors were 
asked to attend and I epresoot the 
Department and the country's view 
point. But in cases where the Head 
of the Departrn"nt or his deputy had 
to go there were indeed important 
conferences. 

We all know that the InternatiOl11al 
Union of Official Travel Organisations, 
the IUOTO a. we call that, is an 
association of official travel depart-
ments Or organisations and our De-
partment of Toudsm is a member of 
it. In fact, our Departmoot of Tour-
ism is a member of several other in-
ternational organisations and we have 
been trying to build up contac~ 

abroad in the field of tourist indus-
try. It must be readily conceded by 
alI concerned- think We should be 
all at one On the point-that tourism 
is international. It requices inter-
national contacts. International COn-
tacts cannot be developed unless and 
until people go and meet others, you 
mix with people and you get to know 
what other people have go to say 
about their tourist industry. Then it 
is not merely mixing with one parti-
cular trade or professbn connected 
with tourism. ,You haVe got to mix 
with people who run the air services, 
who oraganise travel tours. We have 
got to meet with people in the travel 
trade, that is, the travel agencies, 
hoteliers and all other classes ot peo-
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pIe who are important for this parti-
cular industry. 

It would be idle to suppose that we 
can build our tourism sitting at home 
here. I am glad that the hon. Mem-
ber himself has showered quite a few 
encomiums on the success of the pub-
licity campaign and the results flow-
ing from that. But he says that per-
haps the results of the publicity cam-
paign that We have so far carried on 
have not been commensurate with our 
efforts al'ld that in the normal course 
too the increase in tourist traffic 
would come. It was b()und to come to 
us even if we did nothing about it. To 
a certain extent; as a broad maxim 
perhaps that might be true. But the 
question is that so far as our country 
was concerned, we did not hear much 
of tourism. I would dare say in all 
humility that five years ago we were 
'::lot conscious of it. People were not 
conscious of tourism. I would say this 
august House was not taking SO much 
notice of tourism before 1957. t is not 
that I am trying to make a claim and. 
say that We have done this or that. 
But today we are very much tourist 
conscious and in reality, our tourist, 
campaign has succeeded. That is why, 
our tourist t"affic has increased during. 
the last ten years by about 500 per 
cent, 

It is true that our facilities at home 
have not kept pace with the require-
ments of tourist traffic. We have not 
been able to provide the necessary in-
ternal air transport, necessary hotel' 
accommodation etc .. but that is not 
because of any act of omission or. 
commissiOl;} On the part of the Tourist 
Department or the Director General of 
Tourism. That is because of the in-
herent difficulties that We are labour-
ing under. We very well know that 
the hotel industry is in the private 
sector, The Government would like 
to step in only whenever there are 
such gaps which c!llnnot be allowed to 
wait and which have to be bridged, 
Therefore we would like the private 
sector to come up. We have provided 
all facilities for this purpose by giving 
all incentives for more hotels to come 
up. We immediately require about 

3,500 additional beds. This is our 
urg.ent need. I am glad to say that in 
this direction also our efforts are 
beginning to bear fruit. 

A very relevant point has been 
raised by my hon. friend, Shri Nath 
Pai about the question of facilitation. 
At 'this stage, I will not go into the 
broad categories of work that are diS-
posed of at the international confer-
ences which I may touch upon in my 
concluding observations. Let me tell 
him that so far as the question of 
customs formalities are concerned, 
there is a high-poweced committee 
consisting of one Or two Secretaries or 
Joint Secretaries and the Director 
General of Tourism himself. who 
themselves periodically and occasion-
'aUy pay surprise visits at the air port 
to see how far the customs formalities 
a-e being observed in a manner which 
is the least irksome and annoying to 
the incoming tourists. I can quite-
imagine that because of our peculiar 
difficulties in this respect. we have not 
been able to overcome all the short-
comings. Because, it is also well 
known that so far as we are concern-
ed we, off and on, hear reports of 
ca~es of smuggling-smuggling by 
people who seemingly look like good 
gentlemen. but who in their coats or 
otherwise in their trUl!lks ca:.,.y all 
these unauthorised things. We cannot 
deny that the incidents do occur, 
Naturally. We would not like that our 
economy should suffer by the undesir-
able and permclOus practice of 
smuggling. That is why We have got 
h be a little extra cautious. Then, we 
are not the only country suffering 
from this handicap. I may say, in 
principle, we are committed to provi-
ding the most convenient way for 
checking of at the customs posts of 
these foreign incoming tourists, -twa, 
as far back as 1958 that we ratified 
the U. N. Convention on customs for-
mality. Thus I can say that so far as 
faIling in line with advanced coun-
tries in this respect is concemed. this 
step has already been taken. 

In actual practice. I would say that 
our Customs officials are up against a 
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difficult task. On the one hand, they 
have got to avoid the irksome experi-
ences of detailed and close-up check 
up for the tourists. On the other 
hand, they have to be equally cau-
tious that nothing untoward happens, 
and there is no smuggling. Between 
the two, we are trying to strike a 
balance. I would say that by and 
large, while there may be some occa-
sion for complaint here and there, the 
Customs officials are trying to do their 
best. But, We do not say that we 
have achieved our final goal. From 
moonth t6 month, we are discussing 
this question at the highest level and 
the Ministry of FinanCe are conscious 
about it. We proPOSe not to relax our 
efforts, not to rest on our oars, but to 
go ahead as quickly, and as effective-
ly as possible to minimise difficulties. 
Let me give that assurance to the 
House. 

Shri Vidya Charan Shukla asked 
whether there were any valid rea-
sons for the Heads of the Tourisl. 
Department to go and also what 
were the results of their visit. So 
far as the question of the validity of 
the reasons is concem'ed. I would just 
in pass'ng refer to the meetings that 
have been held of the Executive com-
mittee and of the General Assembly 
of the I.U.O.T.U. The Director 
General has gone four times in 1959-
1960 for attending the Executive com-
mittee or the General Assembly: in 
May. 1959, again in November-
December, 1959; then he attended. a 
meeting of South East Asia Travel 
Organisation and the 15th General 
Assembly of the I.U.O.T.U. The 
:.U.O.T.U. enjoys the recognition of 
the United Nations. In fact, I may re-
call to the House that our Director 
General of Tourism, Shri Chlb was 
the President of this Organisation for 
the year 1957-58. It was under his 
Presidentship that the I.U.O.T.O. first 
passed a Resolution asking the U.N. 
to call a world conference and evolve 
a Convention on tourism. This parti-
cular Resolution was sent to the UN. 
Economic and Social Council. The 
E.C.O.S.O.C. wanted a working paper 

on the subject. On no other person 
than Shri Chib. the Director General, 
fell this respoosibility, although at 
that time he was no more the Presi-
dent of the Organisation, to draft the 
working paper. I think, that by itself 
is a recognition of the merit of this 
officer. That was also a recognition 
of the level to which our tourist in-
dustry has 'gone. Because, the D. G. 
symbolises our tourist industry. We 
should be proud of the honour 
that was given to him by the 
ECOSOC. He drafted the paper. in 
consultation with the U.S.S.R. and 
U.S.A. That paper was put to the 
E.C.O.S.O.C. in JUly 1959, who 
approved that paper. They charged 
the Secretary General of the U.N. on 
the basis that paper, to call a world 
conference on tourism not later than 
1963. In 1961, again, the E.C.O.S.O.C. 
reconsidered the question to process 
further arrangements about it. Shri 
Chib was asked by the I.U.O.T.U. to 
help it at the E.C.O.S.O.C. meeting, so 
that he may clarify any points that 
may arise. He was selected and he 
went on deputation in April at the 
expense of the I.U.O.T.U. He did 
not go at our expense. On previous 
occasioons. of course, he went at our 
expense. I would say that unless and 
until we had sent an officer of that 
level and of that status, we would not 
have got this advantage. The next 
question asked was: 'what have been 
the fruits of these officers' visits 
abroad? What have been the results 
that they have achieved thereby 
either in rega~d to facilitation or rela-
xation of frontier formalities or in re-
ga~d to other matters?'. I should say 
that broadly speaking, there are five 
categories of work that are consider-
ed and discussed by the IUOTO. 
These are frontier formalities; ch~aper 
modes of travel. provision of destina-
tion facilit'es; proper statistical and re-
search machinery; and publicity tech-
nique. The last two are within our 
powers or within the ken of the De-
partment of Tourism, and we take 
care of them. We have been doing 
that, and we have been appreciated 
for this. 
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AJl regards frontier formalities. as I 
said, We have accepted. the recom-
mendations in prinl:iple, but, their im-
plementation is bound to take time in 
view, of the policy that our country 
follows. We are a non-aligned CI)UIl-

try, an.d, therefore, we cannot abolish 
all visas and all frontier formalities 
all at once. but we have been trying 
our level best to do so. 

So far as the provision. of destina-
tion facilities and cheaper modes of 
travel are concerned, I have already 
referred to them. 

I think that in the circumstances in 
which we are today, we have.got to 
give due emphasis and proper em-
phasis to the promotion of tourism. 
We .have allowed these officers to go 
abroad only for that reason. We want 
to earn more foreign exchange. Let 
me only remind the House of how 
little We earning, despite the fact that 
there is almost an 'explosion' of tour-
ism all the world aver. AJl against 17 
lakhs of people that come from the 
United States every year, we are get-
ting hardly about 25,000. As against 
their spending about $2.5 billion. or 
&S. 1250 crores, we are getting only 
about &S. 4 to 5 crores from the tour-
ists the United States. Naturally, 
therefore, it is necessary that we 
should build up our contacts. We are 
doing that. 

I think that we should rather give 
a pat on the .back of the officers and 
of all the people who are engaged in 
this task. On this occasion, r am re-
minded of the travel trade in the 
cQlaltry, that is. the travel agencies 
who have been doing excellent work 
and of our hoteliers who are trying 
to do their bit. I am also reminded,-
not because of my hon. friend. who is 
sitting behind me-ot the shikar. out 
fitters who have been doing excellent 
work ill the promotion of. tourism by 
attracting people interested in shikar. 

So, all these people, whether they 
be our hoteliers, Or our travel agents 
or our tourist officers. are working as 
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a very well co-ordinated and harmo-
nioUs team. r think that they 
deserv~ all our sqpporj; and our sym-
pathy and our encouragement. And We 
will ill serve the purpose of the pro-
motion of tourism it we were to say 
anything that might dampen their en-
thusiasm Or that might discourage 
them. 

Shri Subblah Ambalam: What about 
income-tax clearance? 

ShriRaj BahicIur: That i.s only for 
outgoing people. An income-tax 
clearance certificate is required oniy 
in the case of people who go out from 
our country. I do not think that that 
would be relevant for the purpose of 
this discussion. 

Shrl Vidya Charan Shukla: What 
about the report in the Blitz? 

Shri Raj Bahadur: About Blitz, I 
would not like to say anything, sim-
ply because something has been pub-
lished there; for, We do not know how 
far it is correct. 

Shri Inlier I. Malhotra: At least, 
the hon. Minister can make an en-
quiry from the Tourist Bureau. 

Shrl Raj Bahadur: As regards the 
enquiry also, we are not bound to 
take note of everything that appears 
in any paper. We shall take into 
account the standard of the paper 
also. If the complaint had been pro-
perly addressed to us. we would have 
very mUch welcomed it. But I would 
like to repudiate all the insinuations 
that have been made in that issue, 
with all the vehemence that I can 
command. r am not bound to take 
notice of anything and everything 
that appears in any paper. We shall 
take notice of it only it it appears in 
a paper which deserves our notice. 

17.39 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the 
September 5, 1961/Bhad7'a 14, 1883 
(Saka). 
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S.Q. Subject 
No. 
II59 U.P. Bihar boundary 
u60 Steel plant in Madras . 
II61 National Coal Develop-

ment Corporation 
n 62 Socoial Welfare Board 

Funds 
II63 National Gas 
II64 Audio-Visual aid . 
u66 AVRO 748 
II67 Indian Institute of 

Technoloy, Kanpur . 
1168 Hostel for workiny wo-

men 
II69 House-building aid to 

Defence personnel 
II70 Administrative Reor-

ganisation of Divisions in 

COLUMNS 
6631-74 
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6634-37 
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6650--52 
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II71 

II 74 

S.N.Q. 
No. 

Pig iron and steel at 
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in M.P. 

6665-66 

6666-70 
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parties 6670--74 
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S.Q. 
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U5S Reistration:of deaths and 

U72 
u73 

II75 

II 77 

II79 

II So 

births 6675 
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Foundry and Forging 
Petroleum Institute 
Seizure of gold at 
Bombay 

Hindi Shorthand Sys-
tern. 

Promotion of Inter-
State Understanding . 

Vandalism at ancient 
monuments 

Regional Research sta-
tions for fruit and ve-
getable preservation 

Education of children of 
political sufferers 

Sales Tax Deptt., Kerala 

6677 

6679 
6679-80 

e 'TU.i..ent to record 
earthquakes 66So-S1 

nS2 Ventilation in Opium 
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u 84 
n 85 

East Punjab Militia 
Archaeological exploration 
Moratorium on R.V. 
Bank, Madurai 

nS6 Planetarium in Calcutta 
lI87 N.C.C. Rest House in 

Delhi 
I I 88 Explosion in Gun Carri-

age Factory, J abalpur . 
II 89 Beggars in Deihl . 

Girls' education . 
Census in Surgu ja Dis-
trict in Madhya Pradesh 

Commission on Scheduled 
areas and Scheduled 
Tribes 

6681-83 
6683 

6683-84 
6684 

6685 

6685 
6686 

6686-87 

6687-88 

6688 
II93 Foreign currency 6688-89 
II94 Officer to study traffic 

control in London 6689-90 
II95 

II 99 

1200 

Staff quarters for teachers 
of Technical Institutes 

People's Friendship Uni-
versity, Moscow 

Cantonments Act 
Loan from Inernational 

Development Associa-
tion. 

Central Organisation for 
scientific education 

Soviet Space Flight 
120 I Ropeways in collieries 
1:102 Manufacure of tanks . 
1203 British credits for 

Five Year Plan . 
1204 I.P.S. Officers 
1205 National Children's 

Museum in Delhi 
1206 Spacial recruitment of 

I.A.S. 
1207 Export of steel 
120S Breakdowns of steel 
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1209 Studies of educational 

problems 
U. S.Q. 
No. 

3150 Smuggling by Pakistanis. 
3151 Bharat Sewak Sama; . 
3 I 52 Centrally sponsored 

polytiechnics in Punjab 

6690-91 
6691 

6692 
6692-93 

6693 
6693-94 

6694 
6694-95 

6695 

6695 
6696 

6697 

6697 
6698 
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U.S.Q. Sub;ect COLVMNS 

No. 
3153 Central Scientific Ins-6699-67OO 

truments Organisation 
3154 D.M.C. building. 
3155 Loan given to Punjab . 

3156 Excise duty on tobacco in 
Punjab 

3157 Balloon car 
3158 Pakistani curre n notes 
3159 Oil exploration in West 

Bengal 
3160 

3161 

Institute for radiation 
medicine 

Jallianwal Bagh National 
Memorial 

3162 Pakistani Smugglers 
3163 Cultivation of Ganja 
3164 Taxes collected from 

Mahrashtra 
3165 

3166 

Compensatory allowance 
to H. P. employees 

Alleged misappropriation 
of money in a public 
sector project 

Education of girls in 
Punjab 

3168 Hindi translation of Pay 
Commission's Report . 6706 

3171 

Increment to certain Class 
I and II officers . 

Development of Hindi 
during Third Plan 

Housing Schemes for 
S.C. and S.T. 
minel tribes 

3173 Name plates 6709 
3174 Primary education in 

Orissa 6710 
3175 Education of the Blind. 6710 
3176 Eastern Zonal Council. 6711 

3177 

3179 

3180 

Secondary Education in 
Orissa 

Index to educational 
periodicals 

Assam Financial Cor-
poration 

Housing grants to S.C. 
andS.T. 

3181 Seizure of smuggled 
Watches 

3182 L.I.C. investment in 
East Africa 

3183 Gorkhas in India . 

6712- 13 

WRIT1'EN ANSWERS 
QUESTIONS-contd. 

TO 

U.S.Q. Sub;ect COLUMNS 
No. 

3184 Texst book on social stu-
dies in Delhi Schools 

3185 Engineering college, 

3186 
3187 
3188 

3191 

3192 

3193 
3194 

~195 

Warangal 
Overtime allowance 
Coal shortaeg in Kashmir 
Ba1 Bhawan in New 

Delhi 
Grants to Calcutta U niver-
sity for cultural festivals 

Development 0 Urdu in 
Punjab 

Ex-servicemen in Rajas-
than 

Kidnapping cases in Mani-
pur 

Mineral deposits in Baroda 
Regional Training colleges 
for Multi-purpose 
school teacher> . 

Capital issued by Com-
panies 

3196 Election petition. 
3197 Loan for East India 

Hotels Ltd. 

3199 
3200 

3201 

3202 

3203 

3204 

3205 

3206 

Recruitment of Harij 'n> 
in services 

Percentage of failures . 
Separation of judiciary 
from the executive 

Central oflice of Life 
Insurance Corporation . 

Grant of loans by Life 
Insurance Corporation 

Foreign aid for technical 
education 

Underground gasification 
of coal 

Exemption of duty on 
transfer of properties for 
displaced persons 

Flying cycle 
3207 Private schools in Delhi 
3:z08 Christian Mlaaionaries 
3209 Salar Jang Museum 

3210 Piece workers of Ord-
nance Factories . 

3212 
3213 

Rest House for Tibetans 
in New Delhi 

Ex-servicemen in U.P. 
A.I.C.C. session of 
Durgspur 

6719-20 
6720-21 

6721 

6727-28 
6728 
672 8 

6728- 29 
6729 

6730 
6730-3 I 
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WRlTl'EN ANsWERs TO 
QUESTlON~ontd. 

U.S.Q. Sub;ec:t COLUD8 
No. 

3214 Steel re-rolling mill for 
Kera1a 6732 

3II5 Uti1isation of foreiBn 
financial assistance . 6132-33 

3216 C.P.M.O. Company in 
6733-34 Madhya 'Pradesh 

3217 Pig iron for Orissa 6734 
3218 Royalty on Manganese 

ore 6734-35 
3219 Script -of tribals. .m 

Autonlimous Hills dis-
trict of Assam 

3220 Foreign Investments in 
Public nd Private sec-
tors . 

3221 StudY of problem. of 
Banking System 

3222 Suicides by women in 
Saurashtra. 

3223 School honels in Bihar • 
3224 Foreign specialists in 

India. 
3225 Exemption 0 f private firms 

from .razes 
3226 Bi-lingual Primers. 
3227 Rashtriya Indian Military 

CoIleg~,. Dehraiun • 
3228 U3e of Hindi in Ministry 

of Steel Mines and Fuel 
3229 

3~30 

3231 

3232 

3:1.37 

3239 

New employees in Hindi 
DiEGCtoratc • 

Forwar1ingo£ .applica-
tions of Government em-
ployees 

Breakage of currency 
boxes 

Shopkeepers of Lajpat 
Nagar, New Delhi . 

Science clubs in P.unjab 
Jantar Mlnttr, New 
Delhi 

Tecnical assistance for 
India 
Central Social Welfare 
Board 

Grants to Vanasthali 
V,dyapeeth, Jaipur. 

Aid to VolunWy Organ-
isations for Sec~ndary 
education 

Elementary educatioll of 
girls . and training of 
women teachers '. 

6135 

6137 
6737-38 

6738-39 

6739 
6140 

6743 

6743-44 

6144-45 
6745 

6746 

6146-47 

6747 

6747 

Drive against immorality 
in Delhi . 

WRITl'BN ANswiBs TO 
QUESTIO~~td. 

u~s:Q. Sub;ect COLtlMNB 
No. 

3242 
3243 

Prirtting.of electroal rolls 
in Cachar • 

Illegal import of ~elnuts 
Recruitment of Central 
Excise Officers . 

3244 Chinese residents in 
Delhi. 

3245 Gold mine in Bangalore 
1246 Bhilsi Steel Plant 
3247 

3249 

3251 

Floods in Lakhimpur 
area 

Revision of Scheduled 
Castes and Scheduled 
Tribes 

Tagore Ceatenary Ce-
lebrations in Orissa 

Compulsory Small 
Savings 

N.C.C. and A.C.C. 
camps 

3252 Rourkela Steel Plant 
3253 School hostels in Punjab 
3254 Steel for Punjab . 
3255 Cyclists in Delhi. 
3256 Cantonment Boards in 

Punjab . 
3257 Indian Institute of Tech-

nology, Khargpur 
3258 Grants for wltural activi-

ties in Punjab 
32 59 GranttoPunjabUniversity 
3260 Seizure of Illegal opium in 

Delhi .., 
3261 Illicit distillation in Delhi 
3262 Children clubs 
3263 Ex-servicemen in Punjab 
3264 Court arrears in Delhi 
3:1.65 State awards • 
3266 Premium from displaced 

p~ons on land transfer in 
Tnpura . . . 

3267 HOltels fJr Huijan stu1ents 

3268 Pakistanis detained at Palam 
Airport . . . 

3269 Nahorkatiya crude oil 
3270 Empl~t in States 
3271 Income Tax Building in 

Calcutta 
3272 0,1 AdvIsory Comnunee 
3273 Teachers 1D Govenunent 

G,rls' Schools 1D Deihl 

6149-50 
6750 

,. 6151 
6751-52 

6,52 

6753 

6'53-54 

6754 

6755-56 
6756 
6156 
6757 
6757 

6757 

6758 

6759 
6759 

6760 
6760 
6760 
6761 

6761-62 
6762 

6763-64 
6764 

6764-65 

6765 
6765-66 

II 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Sub;ect COLUMNS 
No. 

3274 Iron ore for R<lUrkerla Steel 
Plant 

3275 Recruitment through 
U.P.S.C. 

3276 Recognitlon of Labour 
Uruons 

3277 Purchases by Army Base 
Workshops. • • 

3278 Conditions of service of 
Industrial and non-Inuds-
trial Defence employees . 

3279 Works Committees for De-
fence Installations 

3280 Coal experts from abrod 
3281 House search of a Reserve 

Bank Director 
3282 TribaisforT.A. 
3283 S.C. and S.T. in Manipur 
3284 Recruitment in Directorate 

of Education, Delhi Ad-
ministration 

3285 Upgra;ling of Madurai 
3286 Ayurvedic Institution of 

Banaras Hindu Univenity 
3287 Sale of Prize Bonds in 

Orissa 
3288 Litterateun getting pen-

sions in Orissa . 
3289 Panel for Section OJ!ic:en 
3290 School Improvement 

Scheme 
3291 School books . 
3292 House Building Cooperative 

Societies in Delhi. • 
3293 Technical penonnel 
3295 Underground drainage in 

Delhi Cantt 
3296 Murden in Arki and Solan 
3297 Employees offoI1ller Ajmer 

State 
3298 Sainik Samachar 
3299 Staff of Defence Accounts 

Offices 
3300 Scientific Adviser, Ministry 

of Defence • 
3301 Palai Central Bank Em-

ployees Union 
3302. Saturdays as Off days 
3304 Peak-hour traffic in Delhi 
3305 Conveyance allowance 
3306 Staff cars 
3307 Seizure of smuggled goods 

at Bikanerstation • 

6774 
6774-75 

6775 

677~ 

6776 
6776-77 

6777-78 
6778 

6778-79 
6778-80 

6780 
6781-81 

678I-Sz 
6782-83 

6783-84 

6784 

6784-85 
6785-86 
6786-87 
6787-88 

6789 

6789-90 

WRITTEN ANSWERS TO 
QUESTIONS-contci. 

U.S.Q. Subject CoLUMN 
No. 

3 08 Indian School of Mines, 
Dhanbad . . 

3309 Graduates of Petroleum 
Technology • 

3310 Building grant to Madural 
college 

33 II Liqilor concessions in 
Imphal town, Manipur 

3312 Stadh· at Imphal 
3313 Manipur Administration 
3314 Mctersfor oil pipeline 
33 I S Counterfeit Currency Gang 
3316 Manufacture of petrol 

tanks in SoS Army Billie 
WorkshoP· • . 

3317 Local puzdJaae of _ in 
soS Army Base Workshop 

3318 Pay scales of e.S.D. emp-
loyees • . • • 

3319 Leave for Induatrial em-
ployee In Defence earab-
1iabmenIs • 

3320 Pay Commission"s recom-
mendations • 

3321 Leave Travel Concession 
to Industrial W01'kers • 

3322 Ban on cud playing by 
Government employees • 

3323 CapitalProjec:tofBhopai • 
3324 Police Research Centres 
3325 Bbilal Steel Wom 
3326 Cost of Printing Currency 

Notes etc. 
3327 L. D. Cs. in Air Force 

Hesdquarren 
]328 L. D. es. 
3329 Pensions to retired J .c.0s. 
3330' t .. D.Cs. and U.D.Cs. 
3 1 Central Sectt. SeIVice 

Coal in Anldeshwar and 
Combsy regions 
urchase of supersonics 

3S Naphta •• 
~~6 M. C. rIs Senior Basic 

School Lajpat Nagar, 
New Delhi. 

3337 Pay scales of Delhi teachers 
3338 Central Social Welfare 

Board • 
3339 National Instirureof Sports, 

Patiala 
3340 Coal and coke in Delhi 
3341 Coal and coke in Delhi 
3342 Coal and coke quota for 

Delhi 
}343 Loans to various StateS 

6793 
6793-94 

6794 
6194-95 

619S 

681 
6810-1 

681 

681· 
681. 



?APERS LAID ON THE 
TABLE 

(1) A' copy of the .Intemationl 
Copyright (Second Amend-
ment) Order. 1961 published 
in Notification No. S.O. 1929 
dated the 16th August. 1961. 
under section 43 of the Copy-
right Act. 1957. 

(2) A copy of Notification No; , 
S.O. 1867 dated the 4th 
August. 1961 making certain 
amendments to the Delimita-
tion of ParliamentarY and 
Assembly Constituencies 
Order. 1956. under sub-sec-
tion (6) of section 19 oltho 
Bombay Reorganisation As:t. 
1960 and sub-section (2) of 
section 7 of the Two-Mem-
ber Constituencies (Aboli-
tion) Act. r¢l. 

PINANCIAL COMMITTEE 
(1!lClo-6I}-A REVIEW-
LAID iON THE T.ULB. 

Staetary laid on the Table a 
copy of "Pinancial Com-
mittees (1960-61)-1'. 
Review". 

MESSAGE PROM RAJYA 
SABHA. • • . 

Secretary reported a m ..... e 
from Rajya Sabha that Rajya 
Sabha had coocurred in the 
recommendatioa of Lot 
Sabha to join in the Joint 
·Committee of the HoUSes on 
Extradition Bill. 

PRESIDENT'S ASSENT TO 
BILLS 

Searetary reported that the fol-
lowing Bills which were pas-
sed by the HoWie of Parlia-
ment during tile current 
&elision had been assented to 
by the Presidcat : 

(I) The Union Territories 
(StamP and Court-fees Laws) 
Bill. 1961. 

(2) The Salt Cess (Amendment) 
BiIl,1961. 

MINUTES OF COMMlTI'EE 
ON SUBORDINATE LEGIS-
LATION-LAID ON THE 
TABLE 

The Minutes of the littinp 
(Thirty-third and Thirty-
fourth) of the Committee on 
Subordinate Legislation held 
during the Fourteenth Ses-
sion. 

[DAILY DmmT] 

COLVlIDrS 

6813-15 

.. 6815 

61115-16 

,6816 

6816-17 

REPORT OF COMMITTEE 
ON SUBORDINATE 
LEGISLATIONPRESBNTED 6817 

Twelfth Report was pre-
sented. . ,-

BILL PASSED • 6818-6940 
Furth .. Jicussion on the motion 

for consideration of the Re-
presentation of the People 
(Amendment) BlII continued 
The Minister of Law (Shri 
A. K. Sen) replied to the de-
bate and the motion ~ 
adoPted. C1ause-by-clause 
consideration commenced-< 
and clauses 2 to 22 were a:i- \ 
oPted. There were four 
divisions in respect of am::nd-
ments to clause 23. All the 
amendments were negatived 
and c1auses 23 to 25 and 27 
to 29 were adoPted. Clause 
26 was adopteq.as amended ... 
Clause 1, the Enacting Por- " 
mula apd the Long. Tide 
were<IIIiO'·adoptedand the 

. BiUwaspassed .. imended. 
.Jl!H: UNDER CONSIDERA-

TION • . . . d940-s2 
The Deputy Minister of R8Il-

ways ShriS. V. Ramaswamy 
moved for consideration of 
the Indian Railways (Am-
endment) BiB, as reponed 
J)y the Select Committee. 
TIle dilcussion was DOt 
concluded. 

HALP-AN-HOUR DISCUS-
SION RE. INTERNATIONAL 
TOURIST CONPBRENCBS 6953-68 

Silri Inder I. Ma1hotra raised a 
haIf-an-hour discusai()n on 
points arising out ()f the 
answer given on the 2Clth 
April, 1961 to Starred Ques-
tion No. 1655 ECgarding 
International Tourist eon:-
ferences. 

The Minister of State in the 
Ministry of Transport and 
CommUnicatIons (Shri Raj 
Babadur) replied to the de-
bate. 

·AGENDA FOR TUESDAY, 
SEPTEMBER s, 1961/ 
BHADRA 14, 1883 (SMa). " ;, 

Purther discussion and PaaiiD8 
of the Indian Rail_ya (Am.-
endment) Bill, as te~by 
Selca CoIQuiittee • ' 

Consideration and passin.i of the 
Sugarcane Cess (Validation) 
Bill, and the Delhi MUDici" 
pal Corporation(Amendnwn) 
Bill. 

GIPND-LS U-112P (Ai). LSD- 15-9-61.-900. 
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